Fourth Series, Vol.II, No.6 Monday, November 24, 1969
Agrahayana 3, 1891 (Saka)

LOK SABHA
"DEBATES

(Ninth Session)

( Vol. 11 wntains Nos. I'to 10)

LOK SABHA SECRETARIAT

NEW DELHI
Price - Rs. 1. 00



CONTENTS

iFourth Series, Vol. XXXILI1-9th Session, 1969)

No. 6=Manday, November 24, 947 A rah v .na 3, 19%]  Saka)

Oral Answers to Questions :

*Starred Questions Nos, 151 and 152

Written Answers to Questions :
Starredd Questions Nos. 153 to 180
Unstarred Questions Nos. 1001 to 1027, 1029 1o
1093, 1095 to 1105, 1167 to
1121, 1123 10 1138, 1140 to
1157 and 1159 to 1200,
Re. Business of the House N
Calling Attention to matter of Urgent Public lmportarrco—

Reported Massacre of civilian villagers in South
Vietnam by American soldiers.

Papers Laid on the Tahle
Motion Re. Eighth Report of Committec of Prmlcl:cs—
adopted.
Shri Madhu Limaye
Dr. Ram Subhag Singh
Shri Prakash Vir Shastri
Shri Vidya Charan Shukla
Shri H. N. Mukerjee
Shri Nambiar
Shri R. D. Bhandare
Shri Hem Barua
Shri S. N. Misra
Business of the House .
Additional Duties of Excise IGoods of tpedll lmporum)
(Amendment) Bill—Introduced - 2

Salaries and Allowances of Ministers
(Amendment) Bill—

Motion to consider . e
Shri Jharkhande Rai -

Shri Randhir Singh
Shri Kanwar Lal Gupta

~ olumrs

50—-197
197202

203—07
0710

21022
210—1¢
216
217
21718

218—20
s 220
221

221

221

-3

22325

- 22583
2530
23034
234—36
23743

*The sign 4 marked above the name of a Momber indicates that the question was

actoally ssked on the fioor of the House by that Member.
o)



()

Co'umns

Shri R D. Bhandare 24245

Shri Jyotirmoy Basu 24548

Shri Cher galraya Naidu 248—50

Shri S. Kundu 25053

Shri Jaipal Singh 25155

Shri J. H. Patel 255—57

Shri Vidya Charan Shukla 257—62

Clauses 2 and 1 263—BS

Motlon to Pass, as amended 283__g%

Shri Tenneti Viswanatham m-n

Shri Ranga 283—85

Shri Vidya Charan Shukls 280—381
Wakf (Amendment) Bill...

Motion to consider, as passed by Rajya Sabha 285—320

Shri M. Yunus Saleem 28586

Shri J. Mohamed Imam 286—90

Shri Mohsin e 290—93

Shri Ghayoor Ali Khan 293—97

Shri Ishag Sambhali 297—302

Shri Randhir Singh - 302—05

Shri Sheo Narain 305—07

Shri Abdul Ghani Dar ans 307—12

Shri Hardayal Devgun - 312—15

Shri M. A. Khan e o 315—18

Shri Mayavan



LOK SABiIA DEBATES

LOK SABHA

Monday, November 24, 1959) Agrahayana
3, 1091 (Suku)

The Lok Sabha met ot Eleven of the Clock .

[Shri M B Ranc in the Chair)

ORAL ANSWERS TO QUESTIONS

Food and Agriculture Minister's
connectlon with varlous
Organisations

SHRI PIL.OO MODY :

SHRI G. C. NAIK :

SHRI K. M. KOUSHIK :
SHRI R. K AMIN:

SHRI MAHENDRA MAJHI :

Will the Minister of FINANCE be
pleased to state :

{a) the details of various companies,
origanisations, trusts, and Hindu Joint
Families with wlich the Union Food and
Agriculture Minister Shri  Jagjiwan Ram
is connected directly or indirectly ;

(b) the details of carnings of all these
organisations during ithe last three years
and

(c) the details of Income.tax paid by
these organisations on their carnings during
the corresponding period ?

*151.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) 10 (c). As a leading national
figure of long standing, Shri Jagjiwan Ram
s paturally associated not only with certain
trusts of national importance such as the
Gandhi Samarak Nidhi, the Jawaharlal
Nehru Memorial Fund and the Lal Bahador
Shastri Memorial Tiust ; he is also associated
with a very large number of organisations
and sssocistions of a social, educatiooal,
cubgral or charitable character. In a good

2

many cases, the association is purely formal
and nominal in nature, under such designa-
tions as ‘Patron-in-Chiel”, ‘Chief Patron’,
‘Founder Patron’, ‘Honorary Member®
etc.

So far as the question of any tax liability
is involved, concerning the Minister, infor-
matlon has already been furnished 1o the
House. The information asked for in parts
(b) and (c) of the question is not readily
available. The House will appreciate that
1t is only if the Hon'ble Members indicate
specific particulars of the associations or
organisations which they may have in mind,

the details can be furnished as far as
possible.
SHRI PILOO MODY : Sir, even in

regard to part (a) of the question it was not
possible for the hon. Minister to give a com-
plete list apart from giving two or three names
of rather well-known organizations It was
merely said that being a man of public life
he is on a number of great organizations
and he says that with regard to (b) and ic)
elso it is not possible to furpish any infor-
mation. Without any information on (a), (b)
and (c) how is it possible to ask any
question ?

Only a few days ago | asked a specific
question on Bharat Krishak Samaj. At that
time, unfortunately, time was running out.
I will now confine my questions to that
organization. | want to know when the
exemption certificate for taxation was applied
for by that organization. It has made
lakhs of rupees something like Rs. 60 to B0
lakhs. No taxes have been paid and no
sccounts are available. It has been lending
money to other organizations which also do
nol enjoy any tax exemplion and public
funds are being used as if it was nobody's
business. I want to kmow whether the
lakhs of rupees made by this organization
have attracted the incidence of tax. f not
1 want to know ss to what has happend to
that money. 1 want o know whether there
are any special provisions in the law which

permit & company not (o pay 8 tax peading
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an exemption certificate. Would the
hon. Minister kindly elucidate on these
points ?

SHRI P.C. SETHI: First of all I

would like to make it clear that I have got
here a complete list of various organizatians
and if the hon. Member desires.

SOME HON. MEMBERS :
lay it on the Table of the House.

You may

SHRI P. C. SETHI : 1 will place it on
the Table of the House if the hon. Members
30 desire,

SHRI KANWAR LAL GUPTA: We
would like to take up this question to-
morrow. We would like to go into the
details of these. That is important.

SHRI P. C. SETHI :
out the names :

1. Smt, Udasi Devi Uchchtar

T will now read

Madhyamik Vidyalaya, V President

and P. O. Akhilaspur Since

(Shahabad) 1962.
2. Vishwa Ahimsa Sangh,

12-Lady Hardinge Road,

New Delhi Adviser.
3. Anusuya Msghila Prashi-

kshan Mahavidyalaya,

Varanasi Patron,
4, Bhojpuri Samaj, Lahri

Chambers, Dalal St.

Bambay Patron.
§, Vaishali Budha  Vihar

Samiti, P. 0. Giddha, Dt.

Muzaffarpur Patron.
6. Indian Forum of Youth,

New Delhi Patron.

R wy fomd @ 77 99 9z &30 A§
feqr 7 gm(t gl Al &s A
wA

SHRI P. C. SETHI : Then :

7. Kushta Sevashram, Shri
Sarveshwari Samuoh,
Varansi

8. Rajendra Sansmaran
Sangrahalara  Sanchalan
Samiti, Bihar Vidya Peeth,
Sadaqat Ashram, Patng

Patron,

Member,
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9. Rajendra Memorial Res-
earch Institute of Medical
Sciences, Hasan Imam
Road, Patna ~

Member.

st 7y fowd : geaw wPEm, Wre
®ifqam, argar gaf ¥ 77 2zt o frda
fdar aar 2 f 9 Trar qava oA
Az TG 9T T AAT Wi AwAdy WY
qgd Fifaat & ardfy | anfzz & e da
T8 7+ fig N £ garet gy 77
g aTifs S8 T8 FAETN qEA adf &
o aNa R Az af? eafan
AN gt 3 fr e AT geR F o
gz Y gaTd oA FoAE F rAA
mn7El FET OF TATAT HT AT 2AHT
TAr ATT | EIFY Trordy £y weg 7 fem
1T |

SHRI PILOO MODY :
good request, Sir,

It is a very

SHRI MADHU LIMAYE : That is the
usual practice. WETE Ws}fq, zq AZA A
ag wIdt aftm g @ fw oqa AEar
qarA A @ 9z 241 g @ qa
A 2A R feafr A af @ N anH
qorre  zasr grafaear 327 ot oF
FeA7 %7 3z 984 famr oy @z g@wor
geT & aftudt 1@y &

W} wqT AT YA WeA AFIAT,
a7 afrudt & ggare sas €fai

st fira Fiergo : & gTere A gg
w3ar 7 fe 7z amw q@t af FrAwrd
JoAsd & WA T 2T A) AT AT A1
2 ¥fwa 2 gawn  wF 3@ F IR grew
w g

SHRI P.C. SETHI: That I am
placing on the Tablke of the House,
[Placed in Library. See No. LT—2101/69] -
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SHRI PILOO MODY : He Is placing it
on the Table of the House.

SHRI SEZHIYAN : Members come to
the House for asking questions. Papers
intended to be laid on the Table of the
House in answer to starred qu:stions are
given to us in advance. In all such cases
previous circulation is made so that members
can go through these papers and ask supple-
mentary questions on them, The Minister
had this information with him already ; it
is not as il he did not have the information
with him. They might have as well printed
these things and made them available to us
alongwith other answers.

SHRI MADHU LIMAYE: They
deliberately do not give the information to
us, It is not poseible for us to raise any
supplementary question at this stage. What
1 would suggest is that they can lay it on
the Table of the House so that tomorrow or
day after the questio. can be tuken up and
Members may raise supplementary questions
on the basis of the statement given to us.

Wt ®aT I R . geA WENa,
g agA THIT wreAT 2 fF ol e
IH g7 Z%q &1 HQ & "9AT WA
aar g AT ag war war @ frogRda
FRism 1 NN w1 2 oAz Az w6
fagg & % gy wazfesq st wr R
gt z@ &'F F1 og@Ar qEAT 1 W
geA At Ta At § N qgA A1 g4E
at # q@ wAF 73 & faw @vwr
fgaar «fgn W qadf 717 AT FEA
fafqezr ' agi 1r wd A A @
ATAFA FTHIT Z171 I A1 31 AT 6
ot dmg M AarA g A% 917 a8
qar A7 A% f5 g3 Fouei & feq foq
g et A1 WA gt d AIET R

AR $aza w1 q193 T B WY A3 7Y
&0 %13 & g7 A} wfza

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAGHU

I would like to telt Shri
Gupta that  Government

RAMAIAH) :
Kanwar Lal
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are agroeable for having a  discussion,

(Interruption)

SHRI MADHU LIMAYE : Mr. Chair-
man, when you are giving your ruling, how
can he interfere 7

SHRI RAGHU RAMAIAH: T have
said that Government are perpared for a
discussion,

st ofe vra : @wafa  Agew, ww
a9 w9 wfan 2% ar @ ¥ at gz T
¥ atg & wrawy gzicz s v g § 7

SHRI KANWAR LAL GUPTA : | am
thaokful to the Minister that he has agreed
for having a discussion. It is a clear case
of favouritism. I will prove it,

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) :
The Minister of Parliamentary Affairs has
said about this. Last time when this
question came up there was some demand
for discussion. He was saying on that point
that we bave no objection to having a Half-
an-hour or One Hour discussion om the
whole question of arrears of tax.

SHRI KANWAR LAL GUPTA : We
waat to have a Censure Motion against the

Minister, We want to censure the
Minister.
SHRI PILOO MODY : Befor any

fruitful discussion can take place, Mr.
Chairman, you will also be agreeable that
it would be good if the hon. Minister, in
addition to placing on the Table the list as
under (a) of the Question, could also try
his best to collect the information demanded
under (b) and (c), because that will make
the discussion purposeful He has named
the list of the organisations. He cannot say
that it is not possible to yive details on
these particular things. Even il it takes a
few more days, let him collect that informa-
tion and supply that lo us.

SHRI P. C. SETHI : As far as the
information with regard to the total tax
payable by the warious institutons with
which the hon. Member is connected in some
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capacity or the other, as for example, as
pairon, member and so on, is conocerned, it
will take time naturally, because they are
situated at various places. As far as this list
is concerned, 1 am placing it on the Table of
the House. As far as the other matiers
relating *o tax are concerned, the hon,
Prime Minister has already agresd for a
discussion, But with regard to the tax paid,
by these institutions, certainly it will take
time...

SHRI PILOO MODY : Part (b) of the
question relates to the earnings of these
organisations during ths last threc years. It
is merely a question of getting the informa-
tion aithar by letter o by telegram. They
have mercly to state the earnings. Part (c)
of the question is whether they have paid
any incometax. It is only a question of
asking them whether they have paid any
iocome tax. We cannot s:e how it will take
time. If somecbody were to ask me that my
carnings are and what tax 1 have paid, 1t is

just a matter of five minutes to give the
information,
MR. CHAIRMAN : On this question,

Government have agreed to have a discussion
for half an hour or one hour, if hon.
Members like...

SHRI RAM KISHEN GUPTA : 2 hours,

ot WuT AW WA gEA FE A
frar gwr &, 8IEIT W IAE FEAAT
wifzm

SHRI RAM KISHEN GUPTA : Let us
have a discussion for a whole day.

MR. CHATRMAN : No the whole day,
but we can bave a two hours’ discussion.

SHRI BAL RA)J MADHOK : There are
two things Onc is that this question be
postponed.  This question can be postponed
1o next week., ‘That is the first thing that
you bave to decide. The other thing is
about a discussion. Wo are glad that Govern-
ment have ogreed to o discussion. aad any
date can be fixed but please do not mix up
the two things. The discussion will take
place separately and this question will be
1aken up sepaately next week on some date
shat will be Bxed for it.

NOYEMBER 24, 1969

Oral Answers L

MR. CHAIRMAN : Hon. Members can-
not have it both ways. Either they can
have a discussion for one hour or two hours
or they can have the question next week.

SHRI KANWAR LAL GUPTA : Let
us proceed with the question today.

SHRI MADHU LIMAYE : The ques-
tion of discussion may bc taken up later,
Now, let us go ahead with the question.

SHRI RANGA As my hon. friend
Shri Piloo Mody has stated, if we arc to
have a fruitful discossion, then it would be
fair to both sides that we shruld have suffi-
cient information. The information should
be collected by Government themselves
and they will have to take their own time.
Let them take one week or two weeks ; we
do not mind,

SHRI PILOO MODY : But no more.

SHRI RANGA : But Let them give the
information to us, and thereafter let them
fix a date on which we sholl be having the
two-hour discussion. It would be useless to
have this discussion without any information
because then we shall be fighting in the air.

SHRI1 PILOO MODY : Otherwise, we
shall start making insiouations and allega-
tions, and the Prime Minister would get
teriibly upset,

MR, CHAIRMAN : As the leader of
the Swatantra Party has said, we shall have
a discussion for two hours, some time after
a couple of weeks, I think. Meanwhile, the
infermation may be supplied.

SHRI P. C. SETHI May I most
respectfully submit that as far as the tax
question is concerned, as my colleague has
said, we mre actually going to have a
discussions. But as far as the income of the
various institutions with which the hon.
Member is connected as member or patron
ctc. is concerned, you would appreciate that
these institutions are situated at varicus
places. Part (c) of the question relates to
the income-tax returns filed by these various
institutions. These are the two scparate
questions. One is about the income of
theeo various institutions, and the other i
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with regard to the income-tax payable by
these institutions.

With regard to part (b) of the question,
we shall have to address our letters to the
various institutions themselves, and it is not
in our hands to bind them down to send
their replies within a week or two, because it
will depend upon them.

SHRI1 PILOO MODY : Why should it
take time ? Government have a distinguished
personality over here,

SHRI P. C. SETHI : As far us part (c)
15 concerned, to the extent possible, we
would address letters 10 our mceme-tax
commissioners and find out the position.

SHRI RANGA : Let them not mix up
the two things. As regards those institutions
where he functions as patron, they need not
be bothered, because he does not take any
part either in the decisions that they make or
in the procedures that they follow or any-
thing like that. Let Government restrict
their inquiries to those organisations alone
where he functions as an effective member.
either as a director or anything also. Then,
it should be possible for them 1o provide
all the information,

SHRI PILOO MODY : Will they not

reply to a letter by the patron?

SHRI P. C. SETHI What 1 would
submit is this. I am placing this list on
the Table of the House. Hon. Members
may see where he is patron, where he is
member, where he is anything else ..

SHRI PIL.OO MODY : We want the
hon. Minister to supply us the information.

SHRI P. C. SETHI : And ket them ask
for information only with regard to those
institations where he is an active member ;
that will reduce the quantum of work.

SHRI PILOO MODY : What ever he
wishes to hide, he need not supply.

! wpare v A IAST qEIE
ez § 1 gy & R dy o\ oo
sarar wifg@ | o& ANAr 927 ANA faan
amt &1
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SHRI S. K. TAPURIAH : He has given
half-baked information.

MR. CHAIRMAN : We are all agreed
that we shall have a discussion.

SHRI S. K. TAPURIAH : The hon.
Minister has tried to say that he will write to
the various sources and collect the informa-
tion. But we can presume, and it is neces-
sary also, that all these trusts or socicties
have to be registered under the Indian
Societles Registration Act, and they have to
file anmnual returns also. Even if the hon.
Minister contacts the registrar of societies, he
cun have the annual returns, and the annual
returns wou'd have a mention of taxes, if
any, paid by them. If the returns have pot
been filed, it means that there has been
another gross irregularity. He can get this
information from the registrar of societies.

=t Ay fwad . w9 g9Ar faEm w9y
Aff 2 R E 7N Mg DI @iv A}
f& ;A faad & o oo qorg
a7 qaiw qoA fear arg 1 arg-faare wr
A AT E AZ AT F 1 IAGCT WA
QEfwz @Y I%1 2 | IAFY ATAEIN Faa
iz | oAwrd foed & @rg qrd qomg
Ia g7 F faar 7 1 7z FTX SfAwe
2eafA e @ig W Qg Ad o &
TR qFE A FE W

ot @ ww W@ ;o1 qeT 0r @y
®AAT T |

ot vy famd : g7 & wfwwe w
& AF foar o wwAT

SHRI RAM KISHEN GUPTA : Let us
have a discussion for a whole day and not
for one hour only.

SHRI MADHU LIMAYE : Question
is a different thing and discustion is a
different thing. You are mixing up the two
things.

MR. CHAIRMAN : When the quesfien
was taken up there had been s demand for a
discussion, and that has been agreed 10 by
the House.
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SHRI BAL RAJ MADHOK : You are
mixing up the two things.

MR. CHAIRMAN : I cannot allow two
things.

SHRI BAL RAJ MADHOK : So far as
the question is concerned, you have no
discretion,
already, and you have no discretion in this
matter, and the question has to be anwered.
The only thing is that it may be answered
next weeck. So far as the discussion is
concerned, you have discretion in this matter,
but not in regard to this question which has
been admitted already. In the matter of
discussion, you may have discretion and you
may allow it today or on any other day.
But in regard to the gquestion, you have no
discretion.

SHRI SONAVANE : You have given
your ruling already. How can he challenge
it ?

SHRI BAL RAJ MADHOK : I am
within the rules. Once the gquestion is
admitted, it has to be answered. That is
what the rule say..

SHRI SONAVANE : Once the ruling
has been given. he has to abide by it.

off wae sw oA c Fa wgAT 97 ¥
fe ama wir & srar Ay foer st g
feevqa gais 3@ 1 ag wAT WA
gz A 0 HITWIE IgT &1 IT &
malfed) faws § o g3 Twlae gar
L1 wig gwF agw aifod | feewwma o
AT AT )

SHRI S. R. DAMANI : The ruling has
been given and he should abide by it.

SHRI KANWAR LAL GUPTA: It is
a matter of a prinviple.

ot vy faqd :gad fedt g oar
EAITd FT AT A3T & o TR W
greq dufaz @Y 3618 | 39 9T gEHA
&) %A AR AzF A | wr¥e Avaw
RAVeqIT 9T TR G R
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MR. CHAIRMAN : As I have stated
before, everybody has asked for a discussion,
and Government have agreed to it because
the question is there.

SHRI KANWAR LAL GUPTA : No.
We have already given notices of motions

for discussing it.

SHRI PILOO MODY : In other words,
what we are trying to say-is that we do not
survive on Government charities,

MR. CHAIRMAN :
on Governments charities.

Nobody survives

SHRI SONAVANE : Shri  Madhu
Limaye has wused a particular word, which 1
do not want we use now. Is that parlia-
mentary ? If it is not, it should be expunged.
I hope vou have followed that word. I do
not want to utter that word, It is most
unparliamentary, and vulgar, and he should
not have uttered it,

MR. CHAIRMAN : Now, we shall go
ever to the next question.

SHRI KANWAR LAL GUPTA : But
1 have my right to ask my supplementary
question.

MR. CHAIRMAN : Then if he asks

question, we cannot have the other
discussion.
SHRI D. N. PATODIA : You cannot

have it both ways.

SHRI PILOO MODY : On what basis is
he to ask questions ?

SHRI HEM BARUA : The question is
in three parts. Somehow or other, the
Minister has replied only to part (a) and
not to parts (b) and (c). Therefore, the
reply is not full. Therefore, you can urge
upon the Minister to give full mformation.
If he does not, the question naturally stands
postponed to some other day, That is only
logical. The impression we are getting is
that the Minister seems to be in the dark
about the two parts not replied to or he
wants to deliberately suppress the infor-
mation. The impression we pget is that he
is trying to suppress the replies to parts (b)
and (c). Whatever that might be, omce be
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has not given the full reply, you have the
right to postpone it to some other day and
ask him to collect the information in the

meanwhile. That is the concession that Shri
Piloo Mody is making.

MR. CHAIRMAN : The question is
whether we should have a discussion after
that.

SHRI PILOO MODY : We do not want
discussion, but we want the answer to the
question.

SHRI P. C. SETHI : May I submit most
respectfully in reply to the remarks made
by Shri Hem Barua that we are not trying
to suppress any information This is a
question of collecting the information from
these institutions and it takes time.

SHRI MUDHU LIMAYE : He had 20
days® notice.

SHRI M. N. PATODIA : This question
has got to be replied to either today or some
other day. It is very simple.

SHRI SHFO NARAIN : When you have
admitted the question, it is the property
of the House and as our custodian, you
have to protect our rights and help us to
get the information from Government. If
the Government are not in a position to
reply today, you must postpone it to some
other day and after the reply comes, we can
discuss the matter. The discussion should
be based on the reply received from Govern-
ment. As the custodian of our rights, I
would appeal to you to ask this minority
Government to give a proper reply to the
question. Then we can proceed further in
the matter.

SHRI INDRAJIT GUPTA : The whole

question hour cannot be spent on one
question, Kindly give your decision in the
matter.

st fow wox W wwrafa aEET,
W17 WeAr wfn ¥ ¥ g2y g rw qee
wg 43 Ofod 1 AN oE AT W9 g9
fer | wlg o o1 fafusa deardi &
gy Fat Aag gAA L @E A
qiF % W19 W | @ g qEn AT
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“the details of income-tax paid by
these organisations on their carnings
during the corresponding period”

wifan o mgzg ¥ god @ gER
gearg ¥ xgaT A EX Y ara w0 R
TH 91 &1 Wi AF AEARY #, I qWr
@ faa 5 ¥ IT%7 N w@Eew TEY
a11 €8 qEY A9 FY AN gATT qEY
AYET T 1

MR. CHAIRMAN : Let me sum up the
general consensus of opinion...

SHRI K. LAKKAPPA : There are two
distinct allegations. You have conceded the
first and allowed a two-hour discussion. The
point is whether the two hour discussion
is for both the allegations or on each
allepation. That is my point. There are
two allegations. The ex-Finance Minister is
also involved, This concerns both the
Syndicate and the Indicate, and we want all
the details.

MR. CHAIRMAN - The hon. Minister
says he will be able to collect the infor-
mation within a fortnight. So, we shall post-
pone the question to Monday, a fortnight
from today. No discussion.

SHRI RANGA : When the Minister
agrees to a discussion, why do you say there
will be no discussion 7

MR. CHAIRMAN : Question 152,

ot fore &y w1: 361 B Y @Y &

gra & fagr aw . &g of ¢ fawn
Ll
SHRI S. R. DAMANI : Question 15

may be taken up together with this.

MR. CHAIRMAN : Only one question.

Working of Public Undertakings

-‘
SHRI BHOGENDRA JHA :
SHRI JHARKHANDE RAI :
SHRI H. N. MUKERJEE :
SHRI INDRAJIT GUPTA :
SHRI ISHAQ SAMBHALI ;

*52,
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SHRI SARJOO PANDEY :
SHRI K. M. MADHUKAR :

Will the Minister of FINANCE be
pleased to state :

(a) the steps which have been taken by
Government to ensure the efficient running
of the public undertakings ; and

(b) the progress which has been made
towards utilising the full-rated capacity of
these undertakings ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The working of Public
Enterprises is kept under constant review
with a view to improving their efficiency.

(b) The measures taken for fuller
utilisation of capacities in Public Enterprises
are outlined in the Memorandum on “‘Public
Sector Enterprises”, circulated along with
the budget documents on 28-2-1969. Broadly
speaking, the enterprises facing the problem
of under-utilisation of capacities are taking
steps in the following directions, wherever
feasible :

(i) Diversification of production.

(ii) Promotion of exports.

(iii) Coordination with the requirements
of other Public Enterprises.

(iv) Introduction of modern manage-
ment tools and techniques which
would help in developing greater
managerial efficiency.

& NwET W 5N WA A S
ama fzar & az foega wwaw 2 )
rawg qearl & @i Afas Afa w6
gaia W %§d &1 Aran # 0 RATE @
oF aasr g, un fgemr & oY wasm
geardl Y gz w@d A AW ogar @
W1 wWIAF FT qg MNAT 91T KT @R
ffean cgTETEw B o W@ W ¥
IAET WIAWT IST 41 | CEY W& § Ay AT
ur 9¥Y 2 1 3w @i &7 fawm @A
gt 91 1 A e &) fagdt wré o
fis 75 000 miaz sfa famrs & feaa &
fram w@ & ®O#d war I fear
s | g ag o A § e gae gfem
% ot oY o) aver qeqw § A WE T
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fe 9rg oz smdwr & fag wigi
#lo dto mrge A1 aAra w1 & fag oy
&Y aramr frar wan 91 IAFT FAT AGET
frgerr 2 7 wav €Y faar var ar & san
fear @r: 1 7 Far ag o@y wwan Fvgw fw
Frg dE AT W1 ARAFN FT9AT &, IWH
frdY fzeqizr & arg 2tz 3 1 giznls
&t gaN# safagl 8 agy 1 &, «@izniz
Fva ¥ ggwr &% fzemr @1 aifaw ag)
g am 3a A A A ag warfaa adt
gri?

Y A5 w1 @ Wi Az 2 o gaew §
#a1 wag7i & 99 gu fafafead & @
mifas frar sgar

T 98T KT 7 WT g8 2

LT TR

MR. CHAIRMAN : There is a limit to
a question. There should be only one
supplemcntary, not three or four.

st AT W TSl Seard ®
g5 921 9T Yrca7 R4TT F AT W@ 0%
2oftwmE s aAE qg g el
FFTaEr AN 97 /A1 QY IR A1 Hg
gzr & faar, & @t vz A qaw gy
W mmTAg FrT & fF a9 Wiy &
feft @l wmadiqg & Y & =
gar & sAa g 5 39F sl
FAAYIT I S Y ATUT D AR §,
FrEx WTAT HET §W T AAGT 947 §
o AT A AIOA AE § AT aF B WA
B A8 9EAr 9T °g oY widg I, #
Faw mig o | afed o7 a8 o) Fearo
war arar & & S & ganfaw qaie g
WIE

§ ag oA wamar 3 f& ww
aug UEiT wewET § Y dvgt v W
feed qmifumidy 3, famer gamoa s
qfsrs et ¥ fagarm A @ Wl ww
W e aidar @it e e
e d AtqE §, goefe WX qiems
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AT & gugs frad Ffeq Aae ard
W 2 WY O 718 FEqAT 7 AR
e F®T A FIT FW S

SHRI P. C. SETHI : The hon. Member
has actually asked three or four questions,
The main question itself asks about the
steps which have been taken by Government
to ensure the efficient running of the public
undertakings and the progress which has
been made towards utilising the full-rated
capacity of those undertakings. If he wants
information about a particular enterprise or
some individual purchase, T would request
him to address a question 1o the concerned
Ministry. The Burcau of Public Enterprises
in the Finance Ministry is concerned with
the overall general policies of public
undertakings.

About his question on participation of
workers' representatives in management, we
have already accepted the recommendation
of the ARC wnd started negotiations with the
workers  Certain problems arise because of
multiplicity of unions. There is the problem
of how the representatives have to be taken.
The process of discussion has already started
and we are pursuing the matter. The non.
Member also raiscd the question about
officers or employees who have got some
relations in  the private enteiprise.  We
cannoi draw a line and say that the relation
of anyone who joins a public sector enfer-

prise should not join a privale sector
company.
MR. CHAIRMAN : Mr, Jha. No more

clubbing of questions.

st WWx W awefa wgiam, oy
geq wigmr e 51 ®RIE Y S99 &,
ag sz & | & ag amar g g e
®q] @wFIE A gg AfGwEr A g fE
Tah AT g UF 1T HEQrA A v
gfafs % magd &1 sfafafea anfasd
7 qr, sfyardm, g oy ag A
%% as My &7 § an, w@ife afx @
¥ wafy wr aka Jd ko mon, &
T ¥ qu are @y andn

W a8y gwer W Afaag Agw
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gt & s uedlg gearat & geaifasrd
grzdZ qFzT 8 4 fAa A § faaw
ULIGHFT e weFig geqrat § favarw
T WA 3% fawrs fawre gz
frar &3@ 2 | wigi a% faqw waram Wy
qE479 B, SIGH SANCH F/NqT F oY
¥ 7 3% A9 7 7971 @1 &NFT Wik
TR 31T waars v AT £ gagmar
21 afz ga &Y e 1 9w fast a
zrd fam wram, &Y ¥ aqfz @ adar
vt Mg & Frzo gshafaar %lrz&:z‘f =
ag ®zd &1 Mar famar @ fe oy
geqral # Qo2 @Y @ g T X wmew
@ m 2 % az araTr Figen g f war
fag dman o7 gIErr wirsr § g
Afr gr 3d7 fs da A1m & g
gegrA} § F ¥ W23 9T af) @Ay o,
foas faar7 eoez &9 & Uz geqrAv
% faarsd ?

st Ho Wo ¥ . K amAly  FEEg
w1 agh and § fe oidla aga aw
FOF F AT qEr P AR A% wEgd
£ nag ¥ gf-fafgeg gr wroea @ A
AT @ & 8TFIT A @ gray # on-
fafdegfea fws sdma i famfen
1 wyr sl g owm ot § afe
& sfafefeat & amadts qe w7 4t o
¢ 1 ag sgm 557 § e g8 Nifa wa as
Ay w7 & et oyl afee Yeet
RN R Al AP AAN o
fodt wig ofses gy wEegger #
aedtfafad wis gfamw o gy & &
W g AWt 2 ) W Wt F aren W aredt
s & At g o & 7 v wwen §
fegn ™ WA AT W qTAN Y
TR RE!

gt gl sifew i fe afers
v eeontfew & @@ @At w g
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fagqr g, a1 ofers Faex & famam
w@d ¢

ft witad Ty : g IJIwE F
TR H, I} F AW ¥ & w17 F
o 912 Jain-u-a g wrw fawaa of
ardY & w1 FG g% aw ag ag N
p—f% 3af Twmar oY ZwAr 1 w9
gia & s I |AmarT arer gar g
. o agf § | GIHEIr ITHEAT H 80
FAT 0T AT qIET AT 2 | g@ arq A
HFANT T@A GU AT HIFIT FE AL
qrax watga «aifag s37 &1 (3907 F1
@ 2. 9 zA awmm @Al . fg=miv &R
sY ¥y awia 2, fyaa gxErd gowEl
¥ qygar w7 awAT 92, ITH WET A @l
w7 ¥ SEHIT gATAIET SATEAr, OG-
s WYY AYHEA IIWEI §  fawrs
gD sgFear & OwF F a8 T8
a% & w1z o7 AR 7

&t Ho Wo ¥H © AZ FAAT HF AN
grar & oy arwrdl gearal § arzr Y
gl & 1 3% ¥ §g wewsfaw 3 g
Wt fear 2 gz 8 2 v §8 =t
mefaw ¥ gegfzasegs ot gat
wremi @ iEr g2 %9 frafa w
gured & fan g Sifom &1 a1 @ e
AfeT 1 wzrniefaa & art ¥ §9q oz
A @A & garE qg W & SE@
qum fr wgr ofies ezt wraTefay
3 fogd ar7 48 wO% w¥ &1 Fafs
fear @1, a8t €@ @I IA% g fwan
ngr frafa 69 &0 A% qg= F1AA
% wfafor 3a% gro edd aed-
™ 1T W ¥ Oy ' ew-RT
w3 &3 § AT ¥y AYaara fear war g
& gg ~g wgm fe gt afems dwx
wronsfas  # gure w1 1€ ganaw
afr B WRl WEl gWIT ¥ Tamw
p, 3@t gue w7, Wifadt & gw gl
aeT o ufefebar & It &
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qu su fRarar<gr g TL H

wHIgA f@sd &1 gATU WE gU&T
gl g
SHRI H. N. MUKERIJEE : In reply to

part (b) of the question, the Minister has
referred us to this memorandum.on public
entererises which was published last February,
but 1 find that it gives us no tangible
matcrial except making some general obser-
vations about the desirability of increase in
the demand for the products and on im-
provement in managerial and operational
cfficiency. In view of the entirely generali-
sed mature of this particular memorandum,
may I have at least one tangible reply,
namely, this. 1967-68, 31 of our public
enterprises showed a net profit of over
Rs. 48 crores, and the other 24 enterprises
showed & net loss of Rs. 83 crores resulting
in an overall net loss of Rs. 35 crores. What
is the position in the year 1968-69, and my
I know if compared to overall net loss of
Rs. 35 crores we have made some appreci-
able progress in this matter ?

SHRI P. C, SETHI : We have not yet
received the balance sheets from all the
enterprises and therefore it would be difficult
for me to answer the question, in compari-
son, about this year.

SHRI H. N. MUKERIJEE : Could we
not have a general idea ? This is almost
December. 1969, and could we not know
whether in 1968-69 we have made better
work or not ?

SHRI P, C. SETHI : As 1 have said,
the last year's position is given which the
hon. Member himself read out, but for this
year, the balance -sheets from all the enter-
prises have not yet been received.

SHRI H. N, MUKERJEE: Does it
take so long 7
SHRI D. N. PATODIA : The figures

for every three months are received from the
public sector undertakings. He is in a posi-
tion to say, but he is not saying it deli-
berately, (/nterruption.) Let him indicate
at least whether the losses in 1968-69 will be,
compared to lust year, less. Wil the losses
in 1968 69 be less than those in the previous
year 7
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SHRI P. C. SETHI : It is not desirabie
to say off hand unless we have got the
statistics before us.

SHRI INDRAJIT GUPTA : 1 think
Government will agree that ome of the
causes for under-utilisation of capacity lead-
ing to heavy losses is the fact that in many
projects the capacity which was planned was
quite unrelated to the possible demand and
there was no co-ordination between the two,
The demand expected (o materialise never
materialised. The minister says, they are
going in for diversification ot production. 1
think this is a very polite phrase to hide the
fact that because they arc not able to securc
orders they arc having to go in for 21l kinds
of side-jobs and job-work which was not the
original purpose of these undertakings at all.
I would like to know who is responsible for
having planned capacitics in such a way
which was totally unrelated to the demand
Secondly, what do they propose to do to get
over this difficulty 7 While there is under-
utilisation of capacity. why are they permit-
ting many of these projects (o go in for such
top-heavy expenditure and conspicuous con-
sumption, which is one of the features of
many of these big projects 7 Why don’t
they cut down the top-heavy expenditure
and sec how this under-utilisation of capacity
can be overcome by generating the demand
for which these plants were originally
designed 7

SHRI P. C. SETHI : The hon. member
is correct to the extent that thesec plants
were designed for a certain capacity. For
instance, Bhilai was designed to produce a
certain amount of raiis. But during the
period when the plan was not in progress, the
demand for rails went down. Similarly, the
demand for slecpers also went down. To the
extent the demands went down, the capacitics
of these planis could not be fully utilised.
There is a limiting factor to diversification
also. Por instance, a particular length of
rail was required in India, but when we
went in for export, we had to change the
entire shop for the length required for other
countries. Therefore, to the extent diversifi-
cation was possible we have tried to do it,
But the fact remains that some of the plants
were designed fur greater capucities and to
that extent demand was not there.

SHRI INDRAJIT GUPTA: Who is
responsible for this kind of planning ?

AGRAHAYANA 3, 1891 (SAKA)
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SHRI P. C. SETHI : This situation
arose because we had an intervening period
during which planned work was not going
on. The fourth plan came into existence
only this year. For two or three years we
did not have planned work according to the
programme.

SHRI INDRAJIT GUPTA: Why not
cut down top-heavy expenditure and conspi-
cuous consumption like private acroplanes,
luxurious guest house, etc’ 7

SHRI P. C. SETHI : That is being done
and will be done. But, I would like to draw
his attention to the fact that on the town-
ships alone our losses are to the tune of
17 crores. He will appreciate that the town-
ships and other facilities we are providing to
workeis in public sector plants are also
causing a heavy loss,

St tAg®  wEael o 9qUEA AR,
AN A F A wwer qagare g
oY fagst ars gart Awfy
FrgvrA 7 Agswg feark 2, sar gAY
Ts awg g ot F fF gAr g sl
T FAT GAT AIAIA, 8 V4, GTEAGTT
Arde ¥ Al K197 ¢, 397 w4 ST g AN
A1 720 & ? wgr 7g =4 2 5 T wrranaY
i feray qead), 1aq¥z awad ar Q@
AN Faagr afers avzr § €1 $q  aff
g, it gwati a1 gH grEAA &) e
arar & wt7 gnv wr§ Ay g a7 oA
# fanwr afers fee i 37 & aw ot 9¢
ayai &wrAr 2 s dirr @Y darare ot
?ogrAra gat § 0 g ol & MY ol
frafrn w1rmTd ¥ Wy %o Wo mEAfiy
AIET F ITATHT IMEFT AW qAq7, AW
axt g e ) %41 gEwIT v DAY
i & o F AgoarAr w7 ¥ saemAdy
f& s srzenY & a) gt <o} o Awa
27N AFz ) 1w w7 w0k
gramt mzadt §, Ardar wmy B 7
a1 fafaeze @ige & qui-fea w7
magr fear 4, § 33% @ wgw aar

Tar 2
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argar § fF wrgaar Q@ f A W cai
wEHT 7Y gxArg o gRiie fear wam
forer qfess Gwex & quUquU W
&7
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SHRI P. C. SETHI : So far as export
Is concerned, we have to be competitive in
the international market. As far as steel
exports are concerned, it is a fact that we
have considerably increased them but, then,
we have to be competitive in the international
market. To that extent it i#s a fact that
steel plants are suffering losscs.

As far as the policy of having in the
public sector plants only those people who
bave faith in the public sector is comcerned,
it is not a policy only for the future. It is
buing followed even now.

vAtfas A A wgrg 5w
X8 § @ WY swd gufe fear i,
& wg1 wrgar § fw arer & A8, afew
qft @ @ @ A w gud aohr 6
wraaft |

ot yegre wewet : $ag A qur
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df ff QAT wihe ¥ g WOR ¥@AT
¥ gEl gef) T gwaw FW H1A7
g E......

st wo o ¥R : W FIAF 9T FW
a8 ¥k § AfeT fzeRaAT vrHe ¥ TH
#rqizfea A1 gzar ¢, zafae v sfaw
orgEw FYAY 2, gW 3l 9T FEAn
qEAT E |

st wTg WO : A wEA AAAE RA
f & %% arz war fovr w7 fwar nqr fe
g gIHIT deard) § fordtwz o frard
& ) @0 42 go § W WA 3T K AE
gt @d ¥ o3 Sad | fawwa F fag
darx § aragt ?

(@) o= 2+ gonfaafir wrditas
#, @Y grofaee ¥of ¥ g2z & AT A
@l 2, sy F@Er A % fAo saEw

A fgg-gfemn vaze suar. ...
SHRI BAL RAJ MADHOK : Sir, |
protest against these remarks. The hom,

Member should be asked to withdraw those
remarks. The riots were engineered and
committcd by the Communists. They are at
the root of all trouble. The Commission has
made it quite clear. So, let him withdraw
those words.  Otherwise, 1 will give them
back in the same coin...([nrerruptions):

SHRI KANWAR LAL GUPTA :
rise on a point of order,

Sir, 1

MR. CHAIRMAN : There can be no
point of order during question hour.

ot g wmw g U« Fat §
TYaT ZgTE edaT H DE arg §, 9w
% are afx & wgr aar g, ... (sqamm)

MR. CHAIRMAN : There is mo point
of order.

SHRI BAL RAJ MADHOK : Sir, let
him wtthdraw those words about the Jan
Sangh. Otherwise, you should expunge them...
(Imterruptions.) These people are the agents
of foreign countries, working for China and
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Russia and creating riots in our country...
(Interruprions.)

o dar g weAs AERE,
g ¥ sHfyedi 4 waE wowr § Og
T T /T AT el A wgE FUAT
¥ oy s § e fag, @
g & famgar afgo

SHRI BAL RAJ MADHOK ; There is a
ruling by vour predecessor that there should
be no insinuativn of any patry..(Inrerruption.)
If they do not obey that ruling, we will hit
back.. (Interruption.) Kindly look at the
ruling of your predecessor...(Jnrerru ption.)

W Wr W : gr A # 7g zEe
& gq avz § ug ad s¥qr | 54 AgEy
gEy FATd ¥ ¢ Aw A gEe A ¥ AR
sifaFr7 7dY 2

&Y TImAATY SEEt ;. 92 FAIT
frarsy
st go Ho A - Az AF H{IAAT

Fzeq gOy qidy &) &1 A7 ¥ fr oA
feet famivaror § gafar sy A § 34
Y fAFrEd F @t § grEr ey wigaE
T oy & oz wgm fr @zt aw frdr
A £ wraq ary At &1 gAw A7
wiY Farar fs gard ag) sifaa 290 fs
gt @Y g a9 4 Aff g 37 Afa #
fagare waq ard Y &Y @ gAT =
TG 1 A A owt #17 R R E Az
gz T3 & garfes v 9 afaq
€98 § 3% gaifar sm & W@
gaz gz =wga 1 v € w17 37 AMfa
¥ favg T @ & a1 199 ®AAD T
7@ ¥ A1 9% ) sgad 3T freg A
T aFdy & ag ) sraa 1 Afea Py
7Y #t 9 afeq # § ars fv frwra P
R a2 /NF AF F1M | AGT AF AA-
gifagAr w1 70 T & w9 EAfafa
FITRAT § AN arrafyw € go AN
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qug @ s gwarT gt gar o gt
FY feafa fand) | gardl aaw Hifgw g
ot wifgg f® w@ aee & gewEl §
ot feafr geaer 7 gy | gt aw fs a9
wae & 5 foed goor oft, fegh mit
¥, T §aw ¥ A fae gy wgar wfer
Ll

st wETe o A feT wAEE
s} ¥ faq fazrar anar 2,,, (saawm)

W} graor™ deqm : weow Aiag,
7z gaqiad aAew-g &, sgawm,,,

SHRI BAL RAJ MADHOK : This game
can be played on both sides. If they want to
play a game, we a'so can play it. They must
behave. 1 warn the Prime Minister and
other ministers also that they must also
behave, If they are allies and want a parti-
cular question to be put...(Interry ption),
this must stop if the working of the House
is 10 continue...([nterruption.) We cannot

tolerate all this.

At ot feg TR qEw & e
faez foar a¥, o5 z9% as F=y F
oz @t

A gamw dagw . oqEz e
arET & AT | 919 AT 95T & q¥faae
e fear & 7 wiew 3 garw W)
frar ?......

waigfy wptaw : WY cargz o
e A

st greaTw 39w : 919 Aevg §
haguan o garaw 70 2 Ao o
ax #1wa ¥ gfraguaa fear arar §
a v qut o sorwa AfY &

T @EAt 1 9193 HIA &1 gifAnz
wifan fiear a) ez srare 23 fear ?

@t ®o fao agwe: 4t Adew A
oy ¢ fe & ¥ T o) agh Al ep
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forr 1ot ®% agrorar & Aifg § faeara
Al Y, Afwq § ANt w@dm & gAAr
qrgal § fe w7 fergerra ¥ & Ady
afew oftrar & gag g1 wrIAET IAT A1
g1 B, 9% HTAAT w1 agT qw  fyew
waA srede seafrgl ) fegr & o A
a¥ faenf &7 @ § ot 3a% 993 A
£t ma far @ i ogaar g ad I9%
Faodz # Y ¥ Ao E WY A wrEde
g¥drd & faaws oYt 3FardY & faass
Qa1 FI9 &Y g ¢ (9% Ia3 avwe 91
wfzaré a2 ol AFA & w7 F qar
9% | gazI} 97 J=A & 7@ £, qAgT AL
aq # SR AAgd & FIW 9T @ zenar
nq g RfAQ A SRAr Jga@ g fF
TR 919 gAragig &y Atfa v fEeara
W & & NFND F gz JEW 340 ) @0
¢ wiT wigaT aFfagt &) &t w1 F77 F
fag fzar & IEEY #5r @ $E0 I1 W@
& ? miad =g § 5 21z grga vo wdo
& Fovaa § wiT fa¥ @ied g wido
o & Ygvda #, ggld uaid frar ¢ Al
w1 & g oy Avfr & fasarm % @0
T T FMIFTT T ATE T AATH & TG
&1 @ tw |Aqy ¥ w19 A6 Fag afom

SHRI P. C. SETHI : May | again sub-
mit what I have stated earlier that we are
concerned with gencral policy as such ? With
regard to a particular yuestion that is asked,
it is to be referred to the respective Minisiry
concerned. Having said that, I would like to
clarify that it will not be proper to judge all
the persons in the public sector enterprises
on the basis of one's views. For example,
the hon. Member mentioned the name of
Mr. Tata. According to our information, he
has contributed quite nicely to the working
of the Air India. Therefore, we will have 1o
judge each and every person from the nature
of the work he does  Similarly, with regard
to the persons who are employed in the
public sector undertakings, we will have to
judge them on their performances. It is very
difficult to judge them on the basis of what
are one's views. If anybody fails in the
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perfosmance of his duties or in the execution
of the task which has been given to him,
certainly, we shall take him to task.,

MR. CHAIRMAN : Question Hour is
over.

SHRI YOGENDRA SHARMA : Will
you have a judicial inquiry into the murder
of three workers in Bokaro by the police in
league with the contractor 7 (Jnterruptions.)

WRITTEN ANSWERS TO QUESTIONS

atyg aw alifne gooim & fed Aw
wt ain

w153, ot gzm fagrd arwdal
ot g gum W
st grw WA
sit TiE Aigme mend
& wreAg T A
& mraA ¢
st aw aw mwf
#77 dPfman aqr TAw@A WX WA
awy w1g A A FTI AT F A
fw s
(7) 2@ ® g a1 wwifas
1A & faq 77 7 UsgAT Wi Far
2 @ar ag win {v9 @y aF O & .
WA
(=) wasl £A wY qu 717 & fAg
nq 7T &4 39q fFy a7 g awr Iad
sa1 afvana fasd & AT g7 at & wiat
TYAAT &7 0T 341 2 7

Rifeuw awr wwma Wi WA A9
wig wrarag # g W (s are 7o
wagrn) ¢ (%) 7z wgA1A § i sea ara).
7a afaaw da ¥ A 30 fagh
FAA & faam, q@ifaan s 0,
foa¥ oy aqr aYoifrs egavn & fag
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wifera aweyga Rfwaw da wifes 2,
715X AT 1@ ¥ & oA owy-
w1 A A v @ A WRIT &
faar, ag a@Ar gvwy AJE 2 f& wiv
frg @rar 3% q K1 Fd 3

(@) fogmr oiw 79 #, aeelwa
2 faan i &1 aArf 1964 & 10,104
ey za & agr &T 1968 ¥ 09,886
M za st o &) Ay g § AT
qr 13,000 fzd =T F1 fawr 3 mar
¢ fafsa 3fz 27 34 sfagr 2, AfF
feet ot §AfAgw Srarer § wa Aw gR
g ¥ aga afus 31 wa¥ 919 a9t F
dg &1 somswar & 100 wirer+ gfg
FA &Y AYFAr 3315 A7 T 2

Shortage of Liquid Petroleum Gas

SHRI N. R. LASKAR :

SHRI CHENGALRAYA
NAIDU :

SHRI MAYAVAN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that India will
be facing an acute shortage of liquid
petroleum gas in the next three to five
years ;

(b) if so, what steps are being 1aken to
see that the situation is saved in time ; and

(c) what steps are taken in advance so
that demand is met in time 7

*154.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (¢). The
demand for cooking gas is tailored to the
actual production, There is, thercfore, no
p -ssibility of a shortage developing. 6 re-
fineries out of the 9 in cummission are
already producing LPG. One more refinery
will start production in the near future.
Yet another reflnery is also considering
udding facilities of LPG production. The
design for the new refinery at Haldia inclu-
des the production >f LPG. The production
of LP Gas will thus increase progressively,
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enabling a larger coverage of consumers in
future,

Public Sector Monopoly in Varlous
Products

*155. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the public
sector bad virtually a monopoly in various
products ;

(b) whether it is also a fact that the
cost of production and the prices of the
products are very high and are being raised
from time to time ;

{c) whether any attempt has ever been
made to compare the costs and prices of
public sector with international prices and,
if so, what conclusions have been reached
and, if not, the reasons therefore ; and

(d) whether it is proposed to check the
monopolistic trends and how the evalution
of the correct costs and prices is proposed to
be done 7

THE MINISTER OF STATE IN THBE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a} It is true that Public Enter-
prises enjoy monopoly or near monopoly in
certain areas like manufacture of air-crafts,
heavy electrical equipments, such as very
heavy power generating plants, traction
equipments, etc.

(b) No generalisation can be made about
the cost of production and prices of the
products manufactured by the Public Enter
prises, almost as a sole supplier,

(c) and (d). Guidelines have already
1ssued indicating the broad policy to be
followed in the matter of pricing the pro-
ducts of Public Eanterprises operating under
monopolistic or semi-monopolistic conditions.
These guidelines inter alia envisaged that it
will be open for producing units and
purchasers to negotiate and come to a
settlement of prices within the ceilling of
landed cost of comparable items. If, how-
ever, no agreement is reached between the
parties or if the producing unit wants to
have prices higher than the landed cost, due
to exceptional circumstances, the matter is
to be referred by undertaking through the
administrative Ministry to the Ministry
of Finance and the Bureau of Public Enter-
prises 50 that a reasonable price can be fixed,
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after taking into account all the relevam
factors.

Depatationists to Public Sector
Undertakings

*156. SHRI S. R. DAMANI : Will the
Minister of FINANCE be pleased to state :

{a) the number of Government servants
working vn deputation with the public sector
undertakings ;

(b) the posts held by them in their
respective cadres and their emoluments and
the posts they are holdings in the under-
takings and their emoluments ;

(¢) how many of them have and indus-
trial/business management cxperience or
background before they were sent on deputa-
tion ; and

(d) whether Government consider this a
satisfactory arrangement and if not, what
steps have been taken to reciuit suitable
persons for these undertakings ?

THE MINISTCR OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The necessary information is
being collected and will be laid on the
Table of the House, in due course.

(b) Most of these deputationists have
worked in the Public Enterprises for consider-
able time and in the parent Departments
they would have been promoted to higher
posts after they joined the enterprises on
deputation. Hence comparison of the emo-
luments while holding the executive posis
in the parent Departments with the c¢molu-
ments they now receive in Public Enterprises,
will not be appropriute.

(c) Many deputationists are holding
junior posts in Public Enterprises, for whom
the question of previous experience of ser-
vice in the enterprises does not arise. Even
amongst the senior level officers, there are
quite a number of P & T, Railways, IMP,
emergency recruits to services . ere, who
have considerable experience in  matters
relating to production, management,
personnel management, efc.  Many Govern-
ment officers after having gone in
comparatively junior c.pacity in Public
Eoterprises have accuired considerable
industzial experience and hence have
worked their way up in Public Enterprises,

(d) Government do mot consider that
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the practice of manning posts in Public
Enterprises by deputationists is generally
desirable. In view of this, Government
have recently decided that Government
officers deputed to Public Enterprises consi-
dered suitable for industrial management
work should normally be asked to exercise
an option between the two alternatives of
resignation from Government service and
permanent absorption in the concerned
Public Enterprises (or) reversion back to the
parent cadre.

Meeting of Chairmen of Public
Undertakings

*157.  SHRI D. N. TIWARY :
SHRI RABI RAY :
SHRI VIRENDRAKUMAR
SHAH :
Will the Minister of FINAMNCE be

pleased to state :

(a) whether a meeling of the heads ot
public undertakings under his Ministry was
called in October, 1969, regarding personal
and other allied matters in those under-
takings ;

(b) whether their attention was drawn
to the prevailing discontentient amongst
the employees due to wrong selections :
whimsical discharge and undue promotions ;
and

(c) if so, the subjects discussed in the
meeting 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No Sir, Ministry of Finance
did mot call any mecting of the heads of
public undertakings in October, 1969.

ib) and (¢). Do not arise.

Loans to Industrisl Concerns in
Backward Siates

*158. SHRI P. C. ADICHAN :
SHRI HIMATSINGKA :

Will the Minister of FINANCE be
pleased 1o state :

(a) whether the Industrial Finance Cor-
poration has a scheme to offer soft loans to
Industrial concerns in backward States ; if
s0, the amount set apart for the scheme ;

(b) the details of the scheme, the terms
of the offer and the criteria to be followed
for making the advances ; ana
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(c) the type of industries to be promoted
under the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The Industrial Finance Cor-
portation of India has tentatively drawn up
certain proposals, for the grant of soft loans
to industrial concerns in the backward States/
arcas. No amount as such has been separa-
tely ear-marked for granting assistance on
those soft terms,

(b) The salicnt features of the proposals
are :

(i) a reduction in the effective rate
of interest (the normal effective
ate is 8%) ;

(i) lowcring of the margin  of
security (the Corporativn normal-
ly aims at 50%) ;

(iii) extension of the initial morato-
rium period lor repayment of
loans ;

(iv) a longer amortization period ;

(v) greater contribution by the Cor-
poration to the project cost
inclusive of participation in
equity and preference capital by
way of underwriting facilities ;
and

(vi) reduction in the charges for
processing of examination of
applications for assistance and
relicf in legal charges and
recovery of incidental expenses.

(c) Small and medium scale industries
in backward areas will be covered under this
scheme.

Invesiment in Central Industrial Pro-
Jects, Stalewlise

*159. SHRI ) H. PATEL : Will the
Minister of FINANCE be pleased to state :

(a) the total investment in Central
industries in different States, State-wise ;
and

(b) whether it is a fact that Mysore
State has been neglected ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The figures of total invest-
ment during 1951-68 in Central Industrial
Projects in the different States are indicated
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below :—
Rs. in crores,

Andhra Pradesh 87.3
Assam 40.2
Bihar 356.5
Gujarat 480
J. and K. —
Kerala 68.3
Maharashtra 499
Madhya Pradesh 459.1
Tamil Nadu 2458
Mysore 484
Orissa 4181
Punjab 322
Haryana 8.5
Rajasthan 30,5
Uttar Pradesh 147.9
West Bengal 408.2
Delhi 0.8
(b) No, Sir,

Losases in Public Undertakiogs

*]60. SHRI N. K. P. SALVE: Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that even during
the current year, 4 major public undertakings
have shown losses in spite of the fact that
they hold monopoly in those fields ; and

(b) whether the concerned Ministries at
the Centre devote full attention to the re-
commendations of the Parliamentary Commi-
ttee on Public Undertakings and ensure
prompt and effective implementation of those
recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) It s not clear which four
undertakings the Hon'ble Member has in
view. In respect of the year 1968-69 accounts
of all the Public Enterprises have not yet
been received. Out of the 11 major under-
takings whose audited accounts have been
received, 5 have incurred net losses, but
apart from Heavy Electricals (India) Lid.
and Bharat Heavy Electricals Ltd , the other
three cannot be said to have monopolies in
their respective flelds.

(b) Yes, Sir.
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Prices of Products of Public Under-
takings

*161. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be plcased
to state ;

(a) whether it is a fact that Govern-
ment are planning to sell the products of the
public undertakings to their sister concerns
on cost price ;

(b) if so, the details thereof : and

(¢) if not, the present prices of public
undertaking products vis-a-vis private indus-
try products in important commodities and
the reasons for the disparity, if any ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Mo such decision has been
taken.

(b) Does not arise.

(c) According to the guidelines issued by
Government in regard to pricing policies of
Public Enterprises where these units produce
goods and services in competition with other
domestic producers, the normal market
forces of demand and supply will operate,
and their products will be governed, by and
large, by the competitive forces prevailing in
the market.

Central Industrial Projects in Gujarat

*162. SHRI NARENDRA SINGH
MAHIDA : Will the Minister of FINANCE
be pleased to state :

(a) the names of the Central Industrial
Projects in Gujarat where extension has been
sanctioned by the Planning Commission :

(b) the total amount of money spent so
far on these projects ; and

{c) the benefits likely to accrue after the
completion of those projects ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Durinz the Fourth Plan, the
following Central Industrial and mineral
programmes have been envisaged in the
Gujarat State :

(1) Gujarat Alumina Plant.

(2) Gujarat aromatic project,
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(3) Gujarat Naphtha Cracker,

(i) Manufacture of ethylene, propy-
lene,

(ii) Benzene extraction.

(iii) Butadiene (inclusive of synthetic
rubber).

(b) The details of expenditure incurred
till now on these projects are not readily
available ; but the draft Fourth Five Year
Plan (1969-74) outlay in respect of these
programmes works out to Rs. 51.32 crores.

(c) The setting up of the Keyali Refinery
has opened up prospects for the development
of a number of chemical and allied industries
based on the by-products of the refinery.
With the implementation of the aromatic
plant and the naphtha cracker plant, the
basic intermediates required for synthetic
fribes and synthetic rubber would become
available. These developments are expected
to make a significant impact on import sub-
stitution,

Overdraflts by States on Reserve Bank
of India

*163. SHRI N. K. SOMANI: will
the Minister of FINANCE be pleased to
state :

(a) whether some of the States pressed
for overdraft on the Reserve Bank of India
which was sanctioned to them except
Orissa ;

(b) if so, why Orissa has been made an
exception ;

(v) whether a team of Central officers
has made some recommendations after visi-
ting these States ; and

(d) if so, what recommendations have
been made in the case of Rajasthan *o enable
them to mobilise their own resources ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The Reserve Bank
allow overdrafts (short-term accommodation)
on the basis of uniform principles applicable
to all States. No State is expected to run
any unauthorised overdraft on the Reserve
Bank. No exception has been made in the
case of Orissa.

(c) and (d). A Central Team of Officers
of the Finance Ministry and the Planning
Commission visited Assam, Orissa and
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Rajasthan in May/June, 1969, to discuss the
financial problems facing those States. The
Team's recommendations in the case of
Raiasthan we.e directed mainly towards
better collection of dues, review of rates and
economies in expendtture,

Requests to Foreign Countries for Supply
of Incinerators for Disposal of Calcutta
Strect Garbage

SHRI J. AHMED :
SHRI MOHAN SWARUP :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVEIL.OPMENT
be pleased to state :

(a) whether it is a fact that the Mayor
of Calcutta has requested the Soviet Govern-
ment and other Socialist countries to supply
incinerators for the disposal of the street
garbage :

(b) whether the Mayor of Caleutta had
obtained prior permission from the Central
Government to make such a public request
to a foreign Government ;

(c) whether it is obligatory on the pait
of the heads of the statutory bodies to obtain
such permissions ; and

(d) if not, how these reguesis arc being
channelled 10 a foreign Government ?

THE MINISTER OF HEAILTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) to (d).
The information is being collected.

*164.

Charges Agalnst M/S. Nainmull Poonjaji
Shahb

*165. DR SUSHILA NAYAR : Wil
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that M/S Nain-
mull Poonjaji Shah and their associates were
investigated by the police during the month
of September/October, 1969 ;

(b) if so, whether some personnel of the
firm were arrested for interrogation against
charges of smuggling and breach of foreign
exchange rules ;

(c) if so, the details of the case ; and

(d) the action taken by Government in
this regard ? N
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Customs authorities, searched
the premises of M/S Nainmull Champalal
and Co., of Bombay ; further investigations
with respect to contravention of customs and
foreign exchange laws are being conducted by
the concerned authorities under the Ministry
of Finance, During the course of :he said
scarch an attempt to bribe the customs
officers was made by Shri Nainmull Poonjaji
Shah. A complaint was lodged about this
attempt to bribe, with the Special Police
Establishment, Bombay who registered a
case against Shri Nainmull Poonjaji Shah in
September, 1969 and are investigating 1hat
aspect,

(b) to (d). Following the search referred
to above, Shri Nainmull Poonjaji Shah and
15 others were arrested by the Customs
authorities for offences of smuggling and
contraventions of foreign exchunge regula-
tions, All of these persons have becn
released on bail ; Shri Nainmull, his brother
Shri Champalal and 3 other persons are
still in judicial custody. A show cause
notice in respect of seizure of 74 ingots of
silver from the searched premises and valued
at Rs. 10 lakhs approximately has been
issued. On the basis of the resulls of
investigalions in hand, appropriate action
will be taken according to the relevant laws.

Conference of Auditors-General of
Commonwcalth Countries

SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that a conference
of Auditors-General of Commonwealth
countries was held in New Delhi during the
month of October, 1969 ;

(b) if so, the nature of discussions held :

(c) decisions arrived at ; and

(d) Government's reaction thereio ?

*166.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : Yes Sir.

(b) and (c). The Auditors-General
discussed subjects of common interest to
them relating to (i) recruitment and training
of Audit Office staff, and (ii) accounting,
audit and reporting techniques in relation tp
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the accounts of Government, statutory
corporations and public sector undertakings.

The object of such Conferences, which
has ordinarily been held once in 3 years, is
to provide a forum to the Auditors-General
of Commonwealth countries, for exchange
of views in confidence on iechnical and
administrative matters relating to accounting
and audit and to pool their experience on
subject of common inferest. No decisions,
as such, are arrived at in these Conferences ;
nor are any resolutions or recommendations
framed on the matters discussed, as each
Auditor-General is an independent authority
functioning under the Constitution of his
own country.,

(d) Does not arise,

vegafa waw & qfear # waw AN
frae ot fanm

«167, =t Tmmeawq faerdt : sar
eateeg Aar afent fARwT wir fash,
ararg &q1 an<g fawra 7 2z Fad
wY Far &4 fw e

(%) %ar oz a= ¥ fr 7rezafs was
& qfigy ¥ gura s F agsig fq3m
e & fAy vs weA fAmto &3 &
qEdE B

(w) afz zt, At e o feaf) wfw
|s £13 &1 wgAE ¢ W g AN
a7 feaar afae eqq @4 & FIAF 2 5

() @ gfa a7 £ warEdr fae
g aA1y & qgd [wa a3 frda =)
gAY F A7 1w E

(7) =a 72 waw & GIHA T F
fauw ggayr A7 fed @ra & Far wTT@m
g, a

(¥) am @7 gfa e #1E 939
aiY gagiaa & fag ot fr3 S@ 0
1€ geara & 7

rana aqr ofeaie  faalam i
famim, muare aqt anQa fawre @t
(sh &0 ¥o mE) : (%) sitr (@). o,

NOVEMBER 24, '96%

Written Answers 40

gliwra s RN & MY o Ag
aurdt frae eqra & grafag ww,
frg ® wa@ @1 9gA, fewrm, mfx
mfem & ot metear gaenm ¥
vy feafy o famtor v sgmifag 7m
o 9t gymfag aifes sgg aar
aFAT qEAT ALY §

() str =), Jz= dafeqsr sgfe-
an Far A1eX O AN F grgAIT av,
fE oft AITZTAIT Ag® & AIE F w9
#wafa feo aq 7 gfr a1s9 &1
gugrr Ay gwrT ¥ qrdy wEAr Afge,
a3 fawre s34 & g vz Faggs
agze faar &1

(%) sz#T w T@r
qteq 7Y gar ;1

1§ qeqE

wadeia fasim qa agroar grasa)
agea Tz §u & wan « sfadad

«168. o} vafty Fag mrest - A
fag a=ft gz a013 € 597 FTA 7 :

(%) aar weadista fazw 0 &gr-
aqr ga+Y @987 AT 9 F AT A
mqar gf1337 g&g3 #7 frar 3,

(=) afz g, @ g9 wfadzs & a1
geq fagrfzd Y 7€ § ; A2

() 37 9z sar faga &y o7 3
7 zq faoral & e &Y faad qie
gzraar 9T gt av gy q@ar ?

sutT A+, faw w4, wyg wfe
weit am QoA qd (sfeEt g
atadt) : (%) seadisia famg sa
(frag miava), faasr qewas: geve
firm naqr , fasx &% % wsow grar
frgaT fear war ar wY 39 wiaT & 15
fagea7, 199 &1 ‘fasig & wimg”
(wéag ¥ 33AqHT) ATAF GIEE Y
wd! fedtd weqer st @Y g



“ Written Answers

(=) fawrfest ¥ qeasa § oF f44-
W ANl ¥ An g7 v fzar nar
[w-araa & ven am ey 1 dear LT—
206/69]

() =rEn 2, ;EAAT W AE AR
Agigar T &y W AT WA
geare gra fete wr sgragd § fa=rt
fear swram g¥r ge Afaar fagifa@
& ang ¥t fowifraf & sqA §
W@ | e 7z qarn @Ewg AF 2 fE
@ ¥ qfamoerer @gmar & &7 0
4T 1T 2T |

Foreign Assistance for Development
of Visakhapatnam Port

*169. SHRI S. K. TAPURIAII . Will
the Minister of FINANCE be pleasud to
state @

(a) whether anv agreement for assistance
has been reached with a foreign country for
the development of the Visakhapatnam
Port ;

(b) if so, the Lame of the country with
whom the agreement has been signed ;

(c) the nature of assistance likely o be
given by that country ; and

(d) the terms thereof 7

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANN-
ING (SHRIMATI INDIRA GANDHI) :

(a) to (d). A Government delegation is
currently holding discussions in Japan on
matters relating to aid for Visakhapatnam
outer harbour project, thic nature and terms
of which will be known only after the com-
pletion cf negotiations.

Fixation of Standards of Black and Green
Tea of Himachal Pradesh and Uttar
Pradesb

*170. SHRI HEM RAJ : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be plcased
to state : .

(a) whether the recommendations of the
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Indian Standards Institution for the fixation
of standards of black and green tea of
Himachal Pradesh and Uttar Pradesh have
been received ; and

(b) if so, their nailure and the action
that Government proposed to take on
them ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH) : (a) No, Sir.

(b) Does not arise.

Protein Deficiency in Diet of Indians
*|71 SHRI B, K. MODAK :
SHRI K. HALDAR :

SHRI BADRUDDUJA :
SHRI JYOTIRMOY BASU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether he has taken note of the

various concerns expiessed by leading
scientists about protein deficient diet in
India ;

(b) if so. Government's reaction thcreto ;

(c) the quantities of food-items contain-
ing proteins that have been allowed to be
exported during the three years ; and

(d) whether Government are considering
to restrict and ultimately ban export of such
items till people in India get enough
proteins ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S,
CHANDRASEKHAR) : (a) Yes, Sir.

(b) The Government is taking necessary
measures 1o counteract the deficiency of
protein in the diet of people especially of
the vulnerable segments

(c) A statement giving the requisite
information for the last three years is placed
on the Table of the Sabha.

Statement

Export figures 000" tonnes
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Marine Products

Years Export
1966 19.2
1967 218
1968 24.8

Hand Picked and Selected Groundnuts

1966-67 —

1967-68 10

1964-69 37
Pulses

1966-67 308

1967-68 a7

1968-69 26.3

(d) Export of certain protein rich items
are allowed on a restricted basis within a
smali quota but there is no proposal to ban
the export of any item. The quota is fixed
keeping in view the internal requirements
and only surplus is allowed to be expurted.

Demands of the All India Bank Employees
Association For Setting up Banking Bourds

*172, SHRI N. SREEKANTAN NAIR:
SHRI D. N. PATODIA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Governments are aware that
the All India Bank Employees Federation
has demanded for immediate steps to be
taken up in sctting up Banking Boards for
the nationalised banks : and

(by whether all the Bank Employees/
Labour Associations have been consulted in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Some units of the Federation
of bank employees affiliated to the All-India
Bank Employees Federations 4s also other
employees’ and officers’ Associations and
Federations have urged upon Government
that their representatives should be included
in the Boards of Directors of the muonﬂipd
banks to be set up in pursuance of SOCtIIOFl
13 (3) of the Banking Cumpaniesl (Acquisi-
tion and ‘Fransfer of Undertakings) Act,
1969.

(b) The question of drawing up a scheme
providing for the copstitution of Boards of

rF

NOVEMBER 24, 1969

Writien Answers 44

Directors for the nationalised banks is under
the consideration of Government.

Increase in Coal Price

*173. SHRI DEVEN SEN . Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the names of 45 private collieries
which are reported to have accepted along
with the Mational Coal Development Cor-
poration the Railways offer of increase of
coa! price by 70 paise per ton and have
agreed to supply coal ;

(b) how many of these collieries produce
coking coal and the quantity produced ; and

(c) the total quantity of coal produced

by these collieries and how much coal is
needed by Government in a year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) 220 private
collieries have accepted the price increase
of i paise per tonne. A statement giving
the names ol the collieries is laid on the
Table of the House. [ Placed in Library. See
No, LT—2067/69]

(b) 37 of 1hese colleries produce coking
coal. Production of thesc collieries in 167
was 2.5 million wnnes.

(c) Total production of coal in 1967 by
these private collieries who have accepted
Railway's offer is ol the order of 41 million
tonnes. At  present, Railways® aonual

consumption of coal is of the order of 16
mullion tonnes.

farelt ¥ grravq fawsitat &t wsiA &
Afeat

-

*174, <t foa gETT wWieA o Far
fawrfer aqr fawaw 7o g Fam &%
I 70 fF

(F) sgr gz o 3 f& walady &
TG @udl ur JA F w0 feeeh A
ENEd & aF faaflar & fagg o
TR g

(@) #ar 3g sitgw § f& wwlla



45 Wrliten Answers

dmfa® am gNfage aead £ @udl
FY T FTA W qAng § ;

() smrag N gw ¢ f5 gea ga-
fraz & womas ¥ wdgsz QT @ 9x
g frar a1 Ofx arfeas 19 Faq @
FI@ dar gu d ;

(9) =#ar gz +it /9 2 f5 sa& ¥
wq & fag @it mA o7 wAfewr &
gtfagr ga ar g & 92

(¥) afz &, @1 sa% fag A7 IqT-
arf @ oY ey @igw H &g INA
f&d ar @ 2 f& ufgeg & @@ 2n
aar?

faa? awr faga weat (310 Fo &
ny) : (%) fasdt ¥ grawew fagdl us
¥ fawaAy w1 30T AT AG @ war 2
T H 7 A7 wAg AIRGT ¥9 A AA
78 # 1 oF wva T} 2aTEA § §B G4
or 7 2 v 32 T3 A9 FA ASY AT
Ll

(@) 37 zafer w1 famtm @v
gearm &Y fE oAvig 2 o€ X o faa
% J frar m1, 97 g7 gfae §1 @vaq
oYt awrd #1 Fig fantad ¥ fadras)
Y garma @@ w2

(m) feedy famga sarm &= &
geq afqg1r 3 31 fan e=Nar fZar
Fifr 37 Frq1T 71 geT wdaw figw
72t frar w1 w38 0% ACHEE
o7 # afgs aga &1 AF9 faq af 9v
gfaz o 3 ¥ wafga & arifaai gey
wfwgar & seN® ¥ oo A8 wrd 9f

(7) gfaz Ao 3 Fr =zalex aw
fraely i = gard &) A1 WYT @ueT
sfwar & WA geq avAg aYr gEg
% wm % fao Falam & frges) )
agaar A 1é 3 1

(%) w7 Agr 330

AGRAHAYANA 3, 1891 (S4K4)

Written Answers 46
Smuggling of Chinese Rice to Kerala

*175. SHRI BAIDHAR BEHERA :
Will the Minister of FINANCE be pleased
to state :

{a) whether it is a fact that a large
number of bags containing Chinese rice
destined for Kerala were detained by the
Bihar State Government authorities in the
third Week of August, 1969 :

(b) if so, the details of this incident ;
and

(c) the reasons for this detention 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) to (c). In the first week of
Avgust, 1969, a Supply Inspector of Bihar
Governiment came across a consignment of
500 bags of rice transported from Shakti
Rice Mill, Kavasi in Nepal by road to
Chhoradana Railway Station near Raxaul,
On examination of the bags it was found
that all the bags bore the description “*Nepal
Rice”, while 65 bags only boie the descrip-
tion ‘Rice of Peoples' Republic of China®.
One bag bore the marks *“Polish crystal
white suga:™ and '* Nepal Rice”. The bag
were being despatched to Kerala agaiost a
permit issued for import of 200 metric
tonnes of Nepal Rice. The Supply Inspector
detained all the 500 bags on suspicion that
the rice was of Chinese origin. The matter
was thereafter brought to the potice of the
State Government. The Assistant Collector
of Customs, Motihari who was informed
about the detention of thc consignment by
the State Gover after y investi-
gation, seized the entire consignment under
section 110 of the Customs Act, 1962 read
wilh section 1] of the said Act, since the
import into India of goods imported into
Nepal fromn foreign countries is prohibited,
A Show Cause Notice has been served to
the owner of the goods in Nepal. The case
will be dJdecided afier graoting a personal
hearing to the owners of the goods.

Application of Pemalon and Retirement
Benefits to Employees in Semi-
Government Undertakings

*176. DR. P. MANDAL :
SHRI S. C. SAMANTA :
Will the Minister of FINANCE be

pleased to refer to the medified pension
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rules according to which non-gazetted
Government staff will get their pensinn and/
or retirement benefits immediately from the
time of retirement and state :

(a) whether these rules will apply to the
staff in the Semi-Govrrnment undertakings
and Organisations, public sector undertakings
and others whose salaries are being paid by
the Central Government directly or in-
directly ; and

(b) if the reply to part (a) above be in
the negative, whether there is any move to
apply these rules to the categories of
employees described above ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) and (b). The rules contained
in the revised Chapter XLVII of the CSRs
relating to applications for and grant of
pensions, which came into effect from 1st
October, 1969, to which the Question
presumably refers, are applicable to the
employees of Central Government only.
The staffs of the public sector undertakings
and other autonomous bodies which are
scparalc legal entities distinct from Govern-
ment are, in the matter of terms and
conditions of their service, governed by the
rules of the respective undertakings or
organisations. Most of these organisations
have Contributory Provident Fund system
for their employees. The revised procedure
for sanction and payment of pensions for
Government employees does not apply to
their employees automatically, However, .t
is open to the organisations concerned which
have pension system for their employees to
adopt the revised procedure with suitable
modifications.

Sub-Letting of Accomodation to Foreigners
Working in Forelgn Embassies by the
Government Employees

*177. SHR1 YAMUNA  PRASAD
MANDAL : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government have received
reports that a large number of Government
Servants in Delhi/New Delhi have let out
their Government and private accommo-
dation and residential houses also to forei-
gners working ia the Embassies and other
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foreign
Agencies ;

agencies including the U. N,

(b) whether it is also a fact that in such
vases, Government Servants have not taken
permission before giving their houses to those

persons and have violated the conduct rules
also ;

(c) if so, the number of such cases which
have come to the notice of Government ;
and

(d) the steps taken or proposed to be
taken by Government to stop such practices ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) to (d). In so far
as Government accommodation is concerned
a Government Servant in occupation of the
general pool accommodation cannot sub-let
it completely. He can, however, share the
accommodation with the categorics of em-
ployees declared  oligible by the Directorate
of Estates. The employees working in Embas-
sics and other Forcign Agencies are not
eligible 1o share Government accommodation
with the allottees.  No case of sub-letting of
the Guvernment accommodat.on of foreigners
working in foreign Embassics or foreign
has been repoited to the Directorate of
agencies Estates.

The information in regard to the Govern-
ment Servants who have let out their private
accommodationfresidential houses to foreig-
ners without permission of the Goverament
and the number of such cases etc., is being
collected and will be la:d on the Table of the
House,
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Cases of House-Tax Remission Pending in
New Delhi Municlpal Committee

*179. SHRI CHANDRA SHEKHAR
SINGH : Wi'l the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether a number of cases of House-
tax remission are pending disposal in respect
of properties of Individuals under the juris:
diction of the New Delhi Municipal Com-
mittee :

(b) if so, whether it is a fact that no
proper procedure  had been evolved nor
followed by the New Delhi Municipal Com-
mittee causing thereby ot of harassment
to the housc-owners of New Delhi : and

{c) the steps Government are taking
in this matter with a view to streamlining
the whole process ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K SHAH) : (1) The New Delhi
Municipal Committee has informed that
there are only four such cases pending with
the Committee.

(b) The Committee follows the proce-
dure, as laid down in the Punjab Municipal
Act, for remitting the house-tax.

(c) Does not arise.

Revaloation of *“Mark™ by German

Government

#180. SHRI INDRAJIT GUPTA :

SHRI SHRI CHAND

GOYAL -

SHRI YOGENDRA SHARMA :

SHRI JAGESHWAR YADAV :
Will the Minister of FINANCE be

pleased to state :

(a) whether the new West German

Government has made an upward revalua-
tion of the “Mark” ; and

(b) if so, what is the impact X the
revaluation on the Indian economy ?
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THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Yes Sir, The value of the
Woest German Deutsche Mark was revised
upwards with effect from 27th Qctober, 1969,
from U, 8. $1=400 DM to U. S. $1=3.66
DM.

(b) The revaluation o! the Deutsche
Mark will not on the whole have a signi-
ficant impact on the Indian economy. The
volume and the natuie of our trade and our
aid relalions with Federal Republic of
Germany ars such as not to be greatly
affected by the revaluation.

Haldla-Barauni Pipeline

1001,  SHRI BABURAD PATEL : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether his State Minister has sub-
mitted a report to the Cabinet on this hand-
ling of the Rs. 3% crore Haldia-Barauni pips-
line criticizing sharply bureaucratic bungling,
saying that the project “was handled in a
very irregular and unbusiness-like manner”,
if so, its details ;

(b) whether the Special Secretary has
also submitted a report on this subject : if
s0, its details ;

(c) the reasons why a big contract was
granted to ENI without sele ‘tive tenders ;

(d) the reasons why Cabinet directive in
regard to the capacity of the pipeline was
openly flouted ; and

(e) whether Guvernment propose to
appeint a high-power committee to fix the
responsibility for this criminal bungling and
to punish the officials concerned ; if so, when
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). No
report was submitted either by the Minister
of St.te or Special Secretary to the Cabinet-
Notings and assessments by them oo
the concerned files of the Ministry were
recorded for the assistance of the Minister.

(c) Taking into consideration the overall
availability of foreign exchange, the credits
provided by ENI, and afier review of the
costs of the proposed project, a contraci was
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negotiated with
ENI1.

(d) The instructions from Government
were kept in miod in the capacity decided
on, No instructions were flouted.

(e) Does not arise. It is, however, added
for information that one aspect, namely the
laying of the pipeline over coal areas, is
comprehensively under enquiry by Mr. N. S.
Rav, whose report is awaited.

Snam, a subsidiary of

Hindustan Copper Project at Khetri,
Rajasthan

1002. SHRI BABURAO PATEL : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the Rs. 80
crores Hindustan Copyer Project at Kethri,
Rajasthan, is not expected to commissioned
by the scheduled date (concentrator by
1970-71, smelter and refinery by 1971 and
1972 respectively) because of personal clashes
between top executives in charge of the
project ; if so, the names of the top execu-
tive who are delaying the project with reasons
for delay ;

(b) the name and designation of the
executive who had to be shifted from Kethri
to Delhi where he has been functioning as
an Officer on Special Duty in charge of
Rakha Copper Project in Bihar ; and

(c) the reasons why execulives
their personal! prejudices and hatred
office and spoil the work of Government ?

carry
the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHR1 JAGANATH RAO): (a) As per
the time schedule prepared by the Company
in May, 1968, the first stream of the grinding
mills of the concentrator is scheduled to be
commissioned in 1970 and the second
stream in 1971, Smelter in 1971 and refinery
in 1972, The Company is due to undertake
a review of the ecarlier time schedule. The
delay, if any in commissioning of the various
units and the reasons therefor would be
known when the review is completed.

(b) Following the decision of the manage-
ment to do away with the post of General
Manager, Ktehri Copper Project, it was
dgcided to shift the incumbeat, Shri L. N.
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Misra from Khetri to New Delhi and he was
put in charge of the Rakha Copper Project
in Bihar

(c) If specific instances are brought to
Government’s notice necessary corrective
measures are taken

Bogus Vouchers of Payment in Madural
Primary Health Centre for Sterilization
Operations

1003. SHRI BABURAO PATEL : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that some Medi- ,
cal Officers in-Charge of primary centres i
Madurai District fabricatsd bogus vouchers
of pavment for sterilization .perations on
fictitious persons tu the tunc of Rs. 10 lakhs
from 1965-69 :

(b) whether the fabrication of bogus
vouchers has becn discovered in other dis-
tricts of Tamil Nadu ; if so, where and to
what extent ;

(¢) the total number of fictitious persons
mentioned in the bogus vouchers ;

(d) the names and designations of per-
sons arrested so far in this connection ;
and

(¢) whether in view of the seriousness of
racket, the Central Bureau of Investigation
will take over the investigation ; if so, when
and the reasons for discovering the payment
through bogus vouchers so late ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (u) to (¢). The re
quired information is being collected from
the Tamil Nadu Government and will be
laid on the Table of the Sabha as soon as
possible.

Terminal Tax on Goods and People
Entering Caleutta

1004. SHRI C.K. BHATTACHARYYA :
Will the Minister of FINANCE be pleased
1o state :

(a) whether the Mayor of Calcutta in
his interview with the Prime Minister urged
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for the introduction of terminal tax on goods
and pcople entering the citv by rail, road or
Sea ;

(b) whether she assured the Mayor
that she would consider the suggestion ;
and

(¢) whether any decision has been

arrived at and if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Mayor of Calcutta had in
a Memorandum given to the Prime Minister
during his last visit to the city suggested the
levy of a terminal tax on goods and passen-
gers carried by the raJdways as one of several
measures for improving the financial position
of the Calcutta Corporation.

(b) and (¢) The proposal to levy a termi-
nal tax on goods and passengers carried by
the railways to'from cities other than pil-
grim ceotres has been considered in the past.
The view (uken has been that such a levy
would be adminis'ratively inconvenient and
its yield would be rather small.  The Fifth
Finance Commission who recently considered
this matter in detail have also expressed a
similar view.

Conversion of Loans Advanced to Industries
into Equity Shares

1005. SHRI C.K. BHATTACHARY YA :
Will the Minister of FINANCE be pleased to
state :

(a) whether the Life Insurance Cor-
poration and the Industrial Finance Cor-
poration are against conversion of loans
advanced to industries into equity shares ;
and

(b) whether they were consulted before
the proposal was mooted ?

THE MINISTER UOF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Life Insurance Cor-
poration and the Industrial Finance Cor-
poration are not known to have formulated
any official views on the recommendations of
the Industrial Licensing Policy Inquiry Com-
mittee in regard to conversion of loans
advanced by the financial institutions to
industries into equity shares,

(b) Government are informed that the
two Corporations were requested by the
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Committec to furnish various statistical data
but were not consulted on the specific con-
clusions and recommendations made by the
Committee.

Losses in Public Sector Lnterprises

1006. SHRI S. M. SOLANKI :

SHRI D. N. PATODIA ;

SHRI BENI SHANKER
SHARMA :

SHRI N. R. DEOGHARE :

Will  the Minister of FINANCE be
pleased to state the reasons laying behind
the public sector suffering losses almost in
all Government enterprises ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,

SETHI) :  Out of 55 running concerns, as
on 3l-3-1968, 31 made piofit during the
vear 1967 68 whereas the remaining 24

incurred Iosses. It would not, therefore, be
correct to generalise that the public sector
as a whole is incurring losses.

Some of the reasons for losses in the
public sector are high capital intensive
investment involving long gesiation periods,
high incidence of depreciation, under utilisa-
tion of capacity due to iccession in the
economy, general increase in  costs of
malterials, wages, etc.

Family Plaoning Programme and
its effect on Living Standards

1007. SARI N. R. DEOGHARE : will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

() the birth and death rates In the
country in the last three years ;

(b) the effect of family planning
programme on the birth and death rates.

(c) how far the Family Planning
Programme has effected the standard of
living of people of the country in the rural
and the urban areas ; and

(d) the expected fall in the birth rate
during the next three years as a result of the
Family Planning Programme ?
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THE MINISTER OF STATE IN THL
MINISTRY OF HEALTH AND FAMLLY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
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for each year for the last 3 years. However,
the Expert Committee on Population Projec-
tion, National Sample Suivey and Sample
Registration Schene have estimated the

CHANDRASEKHAR) : (a) The birth and following birth and death rates, for the
death rates in the country are not available period shown against each :—
Year Birth rate Death rate

1. Expert Committe on Popula-

tion Projection : 1966-70 3R.6 14
2. Sample Registration Scheme : 1966-67

(Based on results registered Urban : 29.7 Mot

in 7 States only). Rural : 39.5 available
3. Natiopal 196667

Sample Urban : 31.3 Not

Survey : Rural :_36.7 available

(b) Actual assessment of the overall agricultural production, efficiency and

position regarding fall in birth rate can be
worked out and madc available only after
the ceosus in 1971, However, surveys
carried out in various parts of the country
have indicated definite lowering of birth
rate in the wake of Family Planning
Programme. A list showing the studies
relating to reduction in birth rate is ¢nclosed:
The Family Planning Programme does not
effect the death rate.

(c) The standard of living is influenced
by a variety of factors like industrial and

productivity of workers. health, education,
culture, secio-economic status. envirunments
etc., besides the size of the family. However,
family planning undoubtedly raises the
standard of living.

(d) According to calculstions of some
eminent demographers, if the targets pres-
cribed under the fumily planning programme
arc achicved from year to year. the birth
rate by 1972-73 if estimated to fall by 4 to
6 points.

STATEMENT

Studles regarding Reduciion in Birth Rate

Area of Study

Birth Rates

1. Gandigram Project (Madurai District)

2. Demographic Training and Research Centre,

Bombay

3. Singur Rura! Arca of the All India Institute

of Hygiene and Public Health, Calcutta.

4, Chetla Urban Area of the All India Institute

of Hygiene and Public Health, Calcutta.

5. Assam Branch of the
Association.

6. Doom Dooma Area, Assam Valley.

7. Dooar's Plantaticn in West Bengal.

8. The Indian Statistical Institute Project, West

Bengal.

E——_

Indian Tea

—_—

36.3 (1965)

12% reduction in birth rate
during 1964-66.

40.0 (1962)

39.3 (1962) 34.2 (1966)

29.0 (1961) 24.0 (1966)

43.4 (1960) 31.2 (1966)

41.0 (1960) 31.9 (196%)
35.1 (1963) 27.8 (1965)
26,0 (I963) 22.0 (1964)
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Credit Facilities to Handloom
Weavers In Maharashtra

1008. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
state :

(a) whether some nationalised banks,
contemplate to extend credit facilities to the
handloom weavers and Handloom Weavers'
Co-operatives in the Vidarbha region of
Mabharashtra :

(b) il so, the names of the banks and
the extent of credit facilities ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). Information is being
collected and will be laid on the Table of
the House.

Nationalised Banks in Nagpur

1009. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE he pleased to
state :

(a) the number of nationalised banks
opcrating in Nagpur ; and

(b) the number of new branches of the
nationalised banks proposed to be opened in
1970 at Nagpur ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Eleven nationalised banks,
with 31 offices are vprating in Nagpur in
addition to 3 offices of the State Bank of
India and one office of the State Bank of
Bikaner and Jaipur,

(b) Two nationalised banks and the
State Bank of India have been permitted to
open one office each in 1970.  Further
requests, if any, of Bank for opening new
branches in Nagpur will be considerd on
merits.

Allotment of Accommodation to Central
Government Employees at Nagpur

1010. SHRI N. R. DEOGHARE :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of Central Government
employees (grade-wise) at Nagpur waiting
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fur allotment of Government accommoda-
tion ; and

(b) the average period time an employeo
will have to wait for getting accommo-
dation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). The num-
ber of Central Government employees

waiting allotment at Nagpur and the date
of priority covered so far is as under :

Type No. of Govern-  Date of -
ment employees priority
awaiting allot- covered

ment
Vi 8 21.4.1963
v 62 14.1.1960
1w 172 7.11.1943
11 229 8. 9.194|
11 1169 17.8.1944
B31 13.8,1945

It is not possible to assess the average
period an employee has to wait for getting
accommodation as it depends upon the
number of vacancies available and the new
construction that may be undertaken,
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Acquired of Shares of Public Undertakings
by their Employees

1012, SHRI RAMAVTAR SHASTRI :
SHRI K. M. MADHUKAR :
SHRI J. M. BISWAS :
SHRI YOGENDRA SHARMA :
SHRI H. N. MUKERIEE :
Will the Minister of FINANCE be
pleased 10 siate

(a) whether there is any proposal under
consideration of Government to allow em-
ployees of the public uide: takings to acquire
shares in these undertakings ; and

(b) if su, the main details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A suggestion to this
effect was discussed infer alia at a meeting
of some of the Heads of Public Enterprises
convened by the Miuistry ol Industrial
Development, Internal Trad: and Company
Affairs in October, 1969 The Heads of
Public Underiakings belooging o that
Ministry have been asked 1o examine the
idea and give their views to that Ministry.

Licence for Nylon Project in Punjab

1013. SHRI SHRI CHAND GOYAL :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Government
had given a licence for a Nylon Project in
Punjab to a private party four years ago ;

(b) whether it 1s also a fact that the
private party did nothing during that
period ;

(c) whether it is also a fact that as a
sequence thereof, the Punjab Government
cancelled the licence and has recommended
that the licence be given to the Industrial
Development Committee ; and
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(d) if, so, the action taken by Govern
ment in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No. licence
has yet been issued ; but a letter of intent
was issued on 20.11.65.

(b) The party has since reported that
he has complied with the terms of the letter
of intent and requested that the letter of
initent be converted into an industrial licence.
The matter is under consideration of Govern-
ment.

(c) and (d). As no licence was issued,
the question of cancellation duves not arise.
The Punjab Government had eailier suggest-
ed that the Punjab Industrial Development
Corporation be given a licence as the party
was not making progress. They have now
informed the Government of India that the
request of the party for conversion of the
letter of intent into a licence may be consi-
dered on merits.

Setting up a Public Sector Iadustrial
concern at Nagpur

1014. SHRI N. R. DEOGHARE : Will
the Minister of FINANCE be pleased to
state :

(a) whether there is any proposal under
cunsideration of Government to set up an
industrial concein in the publc sector at
Nagpur to create more employment
opportunities for the people of the arca ;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE 1 THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) There is no proposal as such
under consideration.

(b) and (c). Do not arise,

Setting up of an Association of Public
Sector Undertakings

1015. SHRI D N. PATODIA : Will
the Minister of FINANCE be pleased to
siate :

(a) whether the North Zone Council
meeting held i October at Srinagar decided
to set up an associstion of public sector
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undertakings so that the problems of the
different States could be considered and
solved ;

(b) whether any positive action has since
been taken to implement the decision ; and

(c) if not, by what time the body is
likely to be formed ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The Northern Zonal Council
took note of the proposal submitted by the
Rajasthan Government on the setting up of
an Association or Federation of Undertakings
in the States of the Zome so that the
problems of common interest may be dis-
cussed.

(b) and (c). This is a matter pertaining
to undertakings under the control or purview
of State Governments and information in
regard to parts (b) and (c) are not available,
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Guldelines for Preparing Accurate Budget
Estimates of Public Undertakings

1018. SHRI N, K. P. SALVE : Will
the Minister of FINANCE be pleased to
state :

(a) whether any guidelines have been
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laid down by Government to ensure thit
faily accurate Budget Reports and Estimates
are prepared by pubiic undertakings in
future ; and

(b) if so, what ; «nd

(c) if the estimates have to be increased
sub<equently due 1o factors which could
have been envisaged at the time of making
original estimates, whether the Officers
concerned would be suitably punished ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C.
SETHI) : (a) Yes, Sir.

(b} The Government
guidelines for a compichensive budgetary
system in the public undertakings. Tor the
purpose of collection of reyuired information
suitable proformae have also been prescribed
which would ensure that the budgets are
prepared in thie manner required.

have laid down

(c) Any revision of the cost estimates is
invariably carefully scrutinised by the
Government who do take serious note of
lapses if any detected in the scrutiny.

Dry-lce Production Plant at Fertilizer
and Chemicals Travancore, Limited

SHRI P. C. ADICHAN
SHRI MANGALATHUMA
DAM

will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be plcased to state :

(a) whether a plant has been set up to
produce dry-ice at the Fertilizer and Chemi-
cals Travancore Limited :

(b) if so, the cost and production capa-
city of the plant and the foreign _exchange
involved in its installation ;

(c) the annual requircments of dry-ice in
the country and the extent of foreign
exchange saving likely to be affected with
the commiss‘oning of this plant ; and

(d) whether the plant has been commis-
sioned : if so, when and the extent of dry-
ice produced so far ?

1019.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI1 D. R. CHAVAN) : (u) Yes.

(b) The estimated cost of the plant is
Rs. 8.5 lakhs including a foreign exchange
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tvmponent of approximately Rs. 2.7 lakhs.
The production capacity of the plantis 6
tonnes of drv-ice per day.

(c) Estimates of annual requirement of
dry-ice for the couniry are not readily avail-
able. FACT have, however, estimated a
demand of 6000 tonnes per annum of drv-ice
for the southern region alone. The question
«f saving in forcign exchange dves not arise
because dry-ice is pot imported at present.

(d) The p'ant has formally been commis-
sioned on 8.9.1969. Commercial production
is likely to start soon.

Expansion of Deposits by Natlonaliscd

Banks
1020. SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :
Will the Minister of FINANCE be

pleased to state :

(a) whether Government have instructed
the custodians of the Nationalised banks to
expand their deposits by 10 per cent at
least ;

(b) whether any guidelines have been
supplied to them for the purpose ; and

() if s0, what are they and what is the
response of the custodians ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) to (¢). No specific percentage
by which deposits should be expanded has
been laid down. Government have, however,
urged the Custodians to mobilise deposits in
all parts of the countiy and from all
section: of the people This should be
achieved by the nationalised banks not only
by opening branches as quickly as possible
on a very much wider scale than before in
villages and small towns but also by
continually making imaginative effoits to
collect savings from all.

Debt Relief by Japan to India

SHRI N, K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

(a) whether Japan has given India debt
relief other than within the broad frame
work of the World Bank's recommendation ;

(b) the total value of the debts due tp

1021,
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Japan upto date and how it is proposed to
repay them ; and

(¢) whether India is paying any interest
thereon and if so, the details theieof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No, Sir.

(b) The total outstanding debt liability at
present in respect of yen credits extended by
Japan is Rs. 258.89 crores. The repayments
are made out of India’s own foreign exchange
resources.

(c) Last year the total sum of interest
paid on ven credits amounted to Rs. 12.8
crores  This year it is expected to amount
to Rs. 14.3 crores. The rates of interest
charged on various Yen credits are given
below :—

First Yen Credit 4%, to 6.25%, pcr annum
Second Yen Credit 4°,, 10 6", per annum
Third Yen Credit 4%, to 575%, per annum
Fourth Yen Credit 4%, to 5.75%, per annum
Fifth Yen Credit 5.75%, per annum
Sixth Yen Credit 5.75%, per anoum
Food Aid 5.75Y%, per annum
Seventh Yen 5 5% per annum
Credit
Eighth Yen 5254, per annum
Credit
Opcning of Bank Branches in Uttar
Pradesh
1022. SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that therc are
maony tcwns and cities where there are no
bank branches opecrating at present in the
States of Bihar and Uttar Pradesh ;

(b) if s0, their names and number of
such towns/cities ; and

(c) the steps taken by Government Lo
give banking facilities to those town/cities
and the number out of them where such
facilities will be provided during the year
1969-70 and 1970-71 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
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SETHI) : (a) and (b). There are 47 and 44
towns (as defined in the Census Report of
1961) in the States of Pradesh and Bihar
respectively where there arc no bank branches
at present. A list of these towns is given
in the statement laid on the Table in the
House. [Placed in Library See No, LT—
2068/69].

(c) The Reserve Bank has already allot-
ted these centres to banks in the public
sector and it is expected that branches would
be opened in all these towns by the end of
1970.

Expenditure on Gandhi Birth Centenary by
Public Undertakings

1023. SHRI S. M. KRISHNA,
SHRI A. SREEDHARAN :

SHRI K. LAKKAPPA :
Will the Minister of FINANCE be pleas-
ed to state :

(a) the details of the amount spent by
the various public undertakings in celebrating
the Gandhi Birth Centenary ;

(b)
from it ;

the benefits likely to be achieved

(¢) whether Government have advised
them to minimse their expenditure on the
Gandhi Celebrations so that it may not affect
their oost of production and profits; and

(d) if not, the reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (d). The Government do not
have details of the amount spent by Public
Enterprises on Gandhi Centenary Celebra
tions. On matters like this, involing the
observance of a Nationa! Function, the man-
agement of Public Enterprises are competent
to sanction whatevere expenditure they con-
sider fit for the occasion. However, it is not
likely that expenditure incurred on such cele-
brations would be so high as to affect the
financial results of the Enlerprises In any
case, the Government do not propose to in-
terfere in matters which fall within the pus-
view of the day-to-day administration of
Public Enterprises. Collection of the dctails
would not be commensurate with the expected
results.
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Planning Commission study team on pattern
of Loans and its distribution

1025. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :

(a) whether it is a fact that a Study
Team was appointed by the planning Commis-
sion under the chairmanship of Dr. D. R.
Gadgil to submit a report on the pattern on
loans and its distribution ; and

(b) if so, whether the Committee has
submitted its Report and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). The Studv Group,
under the Chairmanship of Prof D. R,
Gadgil, on the organisation framework for
the implementation of social objectives was
set up by the Natioral Credit Council, It
has submitted its report. A brief summary of
the recommendations of the Study Group, is
laid on the Table of the House. | Placed in
library. See No. LT-2070/69] These are

engaging the atiention of the Reserve Bank
of India.
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Action against former Alr India Manager in
Delbi for violation of Forelgn Exchange
Regulations

1029. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of Finanze be
pleased to state :

() whether the Central Bureau of In-
vestigation had defimte information about
the involvement of a former Air-Indix Man-
ager in New Delhi in the escape of the [oter-
nati~nal smuggler Danial Walcot from Delhi
a few years ago ;

(b) whether the same person was now
again involved in a large number of violations
of the Foreign Exchange Regulations in his
present capacity of a senior executive of the
Birlas at New Delhi, while frequently visiting
Malaysia and other countries ; und

(c) if so, the reasons why no prosecu-
tions have been lauoched agaiost this person
so far 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI): (a) The investigaions by the
Central Bureau of Investigation have not
disclosd that a former Air India Manager in
New Delhi was involved in the escape of
Daniel Walcot from Delhi.

(b)Y No case of violation of the provi-
sions of the Foreign Exchange Regulation
Act. 1947, involving any former Air India
Manager, and now working as an executive
with Birlas, in New Delhi has come to the
notice of the Enforcement Directorate.

(¢) Does not arise.
Upgrading of Katihar Town in Bihar

1030.
SHRT P. VISWAMBHARAN :

SHRI LAKHAN LAL KAPOOR :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have announced
its decision to upgrade the Katihar town in
Bihar State to *C" Class lown ;

(b) if so, whether Government have
issued orders for the payment of increased
house rent allowance to the Cantral Govern-
ment employees ; and

(¢c) if mot ; the rcasons therefor ?

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) No, Sir.

Katihar is one of the 38 cities included
in the sample survey of the growth of
population for the purpose of a midcensus
review of classification of cities for the gramt
of house rent and compensatory (city)
allowances to Central Government servants,
For this purpose cities/towns whose popula-
tion, according to 1961 census. was within
the 109, of the qualifying limit for the next
higher class, were selected. A Sample
Survey conducted by the Registrar General
of India in respect of these c.ties, however,
revealed fluctuations in the population growth
as between different cities/lowns. Mean-
while, representations for upgradation were
also received on behalf of employees of some
other towns not taken wup for the sample
survey. Hence the whole matter is still
under the consideration of Government,

(b) and (c).
daaz aIed) agy wiqagy & fagsy & A2

do not arise.
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Criteria for Appeintment of Qfficers in
Public Undertakings

1032, SHRIMATI SAVITR] SHYAM :
SHRI C. K. CHAKRAPANI :
Will the Minister of FINANCE be

pleasedd to state :

(a) the criteria for the appointment of
Officers in the Public Undertakings ;
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(b) the procedure for their promotion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) The Boards of Directors of
Public Enterprises are emnpowered to make
appointments to all posts other than those
of Chairman/M ing Director/Members of
the Board and General Managers of the
constituent units in respect of which Govern-
ment is the appointing authority. With
regard to the later, the procedure is norm-
ally to draw upon the panels for top posts
maintained by the Bureau of Public Enter-
prises which are formed after dus considera-
tion of the qualifications and experi.nce of
persons, both officials as well as non-officials.
In respect of posts falling within the purview
of the Enterprises, the Companies frame
their own recruitment rules,

(b) The panels for top posts are reviewed
and kept uptodate so that persons originally
empanclled in lower schedules are empanelicd
in higher schedules on the basis of their
suitabilitv. Cases of new applicants are also

considered.  For the other posts, the Public
Enterprises frame their own promotion
policies.

Liberalisation of ‘P’ Form Regulations

1033. SHRIT RABI RAY :
SHRI D, N. PATODIA :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that the Govern-
ment are considering sleps to liberalise ‘P’
form regulations ; and

(b} if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) {a) and (b) Government are
geneérally reviewing  the policy concerning
permission 1o travel abroad. The details of
the suggestion under consideration cannot be
given as decisions are yet to be taken,

States’ Delrt 1o Centre

SHRI INDRAJIT GUPTA :

SHRI DHIRESWAR KALITA :

SHRI P, C. ADICHAN :

SHRI CHANDRA SHEKHAR
SINGH :

1034,
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SHRI YOGENDRA SHARMA :
SHRI R. K BIRLA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the States’ debts to the
Centre are mounting up year by year ;

(b) if so, the latest position regarding
the States" debt obligation to the Cenire ;

(c) whether the question of providing
relief to the States in rogard to the repay-
ment of Central loans has been considered
by Government ;

(d) if so, the decision taken thereon ;
and

(e) the steps Government propose lo
take to check the increasing borrowings by
the States ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir. The States’ debts
to the Centre have been increasing over the
years,

(b) A statement showing the amounts of
Central loans outstanding against the State
Governments as on J0th Scptember, 1969, is
laid on the Table in the Houss. [Placed in
Library. See. No, LT—2072/69].

(c) and (d). It is proposed to cxamine
this question in the light of the reassessment
of resources now being made by the Plann-
ing Commission,

(e) It is for the State Governments to
consider the extent to which they should
borrow in the light of their requirements.

Expansion of Zinc Smelter Plants

1035. SHRI ESWARA REDDY :
SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAY :
Witl the Minister of PATROLEUM AND
CHEMICAI § AND MINES AND METALS
be pleased to state :

(a) whether the plan for expansion of
the existing two zinc smelter plants has been
finalised ;

(b) if so, the details thereofl ; and

(c) the estimated cost of the plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) The matter
is under consideration of the Government,
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(b) and (c). Do not arise.

Zinc Smelter Plant at Visakhapatnam
1036, SHRI ESWARA REDDY :
SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAV :
SHRI N. SHIVAPPA :

Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND METALS
be pleased to state :

(a) what preliminary steps have been

taken to set up a zinc smelter plant at
Visakhapatnam ; and
(b) what is the expenditure so far

incuried in this respect ?
THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAQ):

(a) As a first step, a Detailed Project
Report for establishing a Zinc  Smelter at
Visakhapatnam is being prepared by Polish
agency.

(b) The cust for the preparation of the
Detailed Project Report was Rs. 16,89,250
(pre-devaluation) of which a sum of Rs.
59 500 was paid in March, 1966, Subsequently
due to devaluation, the remaining amount of
Rs. 16,29,750 was incrcased to Rs. 25,66,856
of which a sum of Rs. 14,58,528 has been
paid.

Exploitation of Agnigundala Mines in
Andhra Pradesh

SHRI ESWARA REDDY :
SHRI BHOGENDRA JHA :
SHRI ISHAQ SAMBHALI :
SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAY :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

- be pleased to state :

(a) whether the plan to exploit the
Agnigundala mines in Aodhra Pradesh for
copper and lcad has been finalised ;

(b) if so, the details thereof ;

(c) the estimuted cost of the plan ;

(d) whether the Andhra Pradesh Govern-
ment's request to sct up a separale corpora-
tion for exploiting the Agnigundala mines
has been considered by the Central Govern-
ment ; and

1037,
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(e) if so, the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a)and (b).
The Hindustan Conper Limited, has prepared
a preliminary feasibility report for the upper
level development of Bandalamottu block of
the Agnigundala copper lead belt which
envisages a mine o produce 500 tonnes of
lead ore per day from the upper levels and
simultaneous exploration ol the deposit ut
depth for lead and copper for planning a
bigger mine.

(c) The estimared capital cost of the
scheme with a smelter plant works out to
Rs. 5.69 crores and without a smelter Rs.
4.89 crores.

(d) and (v). Yes Sir. It is considered
that instead of a separate corporation a full
fledged project  office of the Hindustan
Copper Limited, at  site to start mining
operations, alter the scheme has been
approved, would be adequate.

Location of Gold Belt in Ramagiri
Gold Field

1038, SHR1 ESWARA REDDY :

SHRI DHIRESWAR KALITA :

SHRI P. C. ADICHAN :

SHRI JAGESHWAR YADAV :

SHR1 YOGENDRA SHARMA :
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND METALS

be pleased to siate :

(a) whether a ten mile long gold belt
has been located in the Ramagiri gold field
in Anantpur district of Andhra Pradesh ;

(by if so. what is the potential of the
gold belt located ; and

(c) whether any steps arc being taken
for commercial exploitation of the newly
discovered gold belt ?

THE MINISTER OF STATE INTHE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) to ic).
The Ramagiri Gold Field which has been
known since long extends to about 14 Kilo-
meters. In about 4.7 km. strike length in
Central portion taken up for assessment by
the Geologica! Survey of India, Yeppamana
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mine development indicated 497.5 me'res
cumulative ore-choot length with 1.57 metres
average width and 7.6 gms/tonne average
grade at the 60 metres level and 198 4 meties
cumulative ore shoot length with 2.46 metres
average width and 7.2 gms/Tonne average
grade in developed part of 90 metres [evel,
Drilling in adjacent areas indicated blocks

warranting further exploration.  Further
exploratory work is required to prove
sufficient ore reserves  for economic
exploitation.

Return of loans by Tata, Birla and
other Concerns

SHRI S. KUNDU :

SHRI P. N. SOLANKI :

SHRI A. SREEDHARAN :
SHRI YASHPAL SINGH :
SHRI CHANDRIKA PRASAD :
SHRI DEVEN SEN :

SHRI P. M. MEHTA :

SHRI KIKAR SINGH :

SHRI ONKAR LAL BERWA :
SHRI GUNANAND THAKUR :

Will the Minister of FINANCE be
pleased to state :

(a) the amount realised from Birla, Tata
and other big conceres as loans given to
them through Governmen! Finance Corpora-
tions and other institutions and the Commer-
cial Banks :

(b) whether it is also a fact .hat some
of them have not paid the same in time ;

1039,

(c) the names and details of such
concerns :
(d) the action iaken thereon for not

paying in time ; and

{e)} whether it is also a fact some special
considerations have also been made 1o some
of these concerns and if so, the names and
details of such concerns and the reasons
therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI) : (a) to (¢). Information is being
collected trom the Central Government
financial institutions. viz., Industrial Develop-
ment Baok of Indw, Industrial Finance
Corporation of India and th.: Life Insurance
Corporation of India and the \arious com-
mercial banks, regarding the uggregate of
loans outstanding at the beginning of 1966
and recoveries made against these loans
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between the 1st January, 1966 and the 30th
June, 1969, in respect of each of the top 20
groups of companies (which include the Birla
and Tata group), arranged in the order
of rheir assets from amongst those listed
under the 75 business groups/houses in
Appendix ‘D' of the Monopolies Inquiry
Commission Report. The information,
when available, will be placed on the Table
of the House.

Activising the Work of National
Malaria Eradication Scheme

1040, SHRIMATI ILA PAL-
CHOUDHURI :  Will the Minister of
HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government are aware of
the fact that mosquito menace in India has
of late been on the increase ;

(b) whether it is also a fact that the
activities of the National Malaria Eradica-
tion Scheme have for sometime past been
slow ; and

(c) if so, the s'eps taken to activise the
work under this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING : AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir, but all
mosquitoes are not of malarious type.

(b) No, Sir. The National Malaria
Eradication Programme had a set-back in
certain parts of the country due to various
reasons, such as inadequate spray covcrage
and surveillance, unsatisfactory laboratory
services, inability of the local bodies to take
care of malaria in urban areas, wvector
resistance lo insecticides in certain areas,
elc.

(c) The following steps have been taken
to gear up the Programme :—

(1) The State authorities, who are
actually responsible for the imple-
mentation of the programme, have
been requested to remove opera-
tional faulis and revitalise the
programme.

{2) The Programme has been rephased
realistically in the light of the
expe:ience gained from its working
during the last few years.
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(3) Advance indents for import of
insecticides are being placed ;

(4) New vehicles have been purchased
and a number of old vehicles have
been re-conditioned for distribution
to the States,

(5) The pockets, were DDT and BHC
have been found to be ineffective
due to development of resistence
in wvector mosquitoes, have been
delineated and substitute insecti-
sides are being tried.

(6) Special entomological and cpide-

miological investigations have been

intensified to find solution to the
problem of persistant transmission
in certain areas,

MNational Malaria  Eradication

Progrumme has been categorised

as a Centrally sponsored scheme

with hundred percent  Central
assistance.

M

Decline in Minerals Production

1041. SHRIMATI ILA PAL-
CHOUDHURI :  Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to
state :

(a) wheather it is a fact that the iotal
production minerals in India in August, 1969
declined by about 7 percent as compared to
the production in July, 1969 :

(b) if so, the minerals, production of
which had declined :

(c) the causes of decline und
taken to increasc it ; and

(d) the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND
METALS (SHRI JAGANATH RAO) :
(a) No, Sir. The wvalue of mioecral pro-
duction during August, 1969 represents a
fall of 4 per cent as compared to July,
1969.

(b} Almost all minerals recorded lower
levels of output in August, 1969 in relation
to the previous month,

(¢) The fall in output in most of the
cases is generally duc to rains which is &
scasonal factor. Usually the production
picks up in the following month.

(d) Docs not arise,

the steps
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Release of Foreign Exchange to
Foreign Companies

1042,
Minister of
state .

(a) whether Government are aware of
the fact that large amounts of foreign
exchange are being released to foreign
compan‘es that are operating in the country
to enable them to remit dividend, royalties
and profits ; and

(b) if so, the steps the Government are
taking to curb them 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) The reference presumably is
to both branches of foreign concerns and
subsidiaries of foreign companies operating
in India. The remittances of profits by
branches of foreign concerns were as under
in recent vears :

SHRI RABI RAY : Will the
FINANCE be pleased to

(8 Millions)
1966-67 1967-68 1968-69
Profits 20 21 17

The information available in  r1espect of
dividends covers not only subsidiaries of
forcign companies but also Indian controlled
companies witn minority foreign investment.
Information regarding remittances on account
of royalty payment also pertains to all
companies in India and is not separately
available for subsidiarics of foreign com-
panies. The total remittances on account
of dividend and royally payments in recent
years were as under :

($ Millions)
1966-67 1967-68 1968-69
" Dividends 37 39 34
Royalties 7 6 6
(b) The fullowing measures have been
taken :
(i) Foreign firms and companles

proposing to establish mew branches
in India have been asked through a
Press Mote issued on the 1st March,
1969 by the Reserve Bank of India,
Bombay to obtain Reserve Bank's
prior approval before establishing a
oew branch in India.
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(iii)

(iv)

(v)

(vid
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Every opportunity is being taken to
introduce and incrase the Indian
participation in foreign subsidisries.

Under Section 18 A of the Foreign
Exchange Regulation Act, 1947
which came into effect on Ist April,
1965, foreign controlled companies
are prohibited from acting as
technical or management advisers
or agents in India of any person,
company or firm in the trading or
commercial  transactions  thereof
excepl with the general or special
permission of the Central Govern-
ment or the Reserve Bunk of
India.

While considering cases of fresh
foreign capital participation in new
Indian joint stock  companies,
Government’s normal policy is that
major interest and effective control
of the undertakings should be in
Indian  hands. Proposals  for
majority foreign capital participa-
tion in new enterprises are con-
sidered onlv in cortain cxceptional
circumstances and limited areas.

As a rule, payments of royalty and
technical kmow-how fees by wholly
owned foreign companies working
in India to their principals abroad
are not allowed. If such payments
are at all allowed in the case of
subsidiaries of foreign companies,
the rales are generally Jower than
in the case of Indian majority
concerns making rovally payments
in similar circumstances.

The other important measures 10
reduce the outgo of [forcign ex.
change on account of royalty pay-
ments are as under :

(a, Greater stress is laid on
research and development with-
in the country and Indian
consultancy services are en-
couraged.

(b) Collaboration agreements, if
found justified, are pow nor-
mally allowed for a period of
5 years only, and extensions
aro agreed ko only in exceptional
circomstances.
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India-~The Largest Ald Receiviag Cowntry

1044, SHRI SATYA NARAIN SINGH:
SHRI1 P. GOPALAN :
SHRI UMANATH :
SHRI A. K. GOPALAN :

Will the Minister of FINANCE be
pleased to state whether it is a fact that
India is the largest aid receiving country in
the world ?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : According to the report of the
Pearson Commission in terms of the absolute
volume of the flow of external assistance,
India has in recent years been a major
recipient of aid. On the other hand, on a
per capita basis, the aid received by India
has been among the lowest in the world.
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Implementation of Second Pay Commis-
sion's Recommendations in Sindri
Unit of F.C.L

1045. SHRI SATYA NARAIN SINGH:
SHRI GANESH GHOSH :
SHR1 MOHAMMAD ISMAIL :
SHR1 P. RAMAMURTI :

Will the Minister of RETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state

(a) whether the recommendations of the
Second Pay Commission were implemented
in all the units of the Fertilizer Corporation
of India including the Sindri from the st
April, 1964, except in the case of Chargemen
who were given from the Ist March, 1967 ;

(b) whether the Bihar Labour Depart-
ment had stated to the Sindri Unit on the
17th Janunry, 1967 and then on the 5th
January, 1968, that the Chargemen were
covered by the Second Pay Commission and
that they should implement the recomnie-
dations in their case from the Ist April,
1964 ;

(c) whether the State Implementation
and Evaluation Committee also had asked
the Management on the 2ird November,
1968 to implement the same from the Ist
April 1964 ; and

(d) if so, whether the Management made
representation which was also rejected by
the Committee and the State Labour
Department had written to this effect 1o the
Central Government requesting their inter-
vention as it is obligatory for any public
sector concern to abide by the decisions of
the Tripartite Body set up by Government 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The Ferti-
lizer Corporation of India implemented pav
scale revisions on the analogy of the
recommendations of the Second Pay Com-
mission in all their units, including Sindri
from 1st April, 1964. In the casc of Sindri
Unit of the Corporation, however, the
revised pay scales were applicable only to
non-workmen categories. as the workmen
were covered under the Award of Bihar
Industrial Tribunal. The Chergemen being
workmen under the Industrial Disputes Act
we e not covered by the recommendations of
the Second Pay Commission. However, on
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their special request, they were subsequently
allowed to opt out of the Bihar Industrial
Tribunal Award and were given the benefit
of the revised pay scales w.e.f. 1.3.1967.

{b) Yes. The Bihar Labour Department
had advised the management of the Sindri
Unit in Janua.y, 1967 and again in January
1968 that the chargemen were covered by
the recommendations of the Second Pay
Commission and that thc recommendations

should be implemented in the case of
chargemen also from Ist April, 1964,

(¢) Yes.

(d) Yes. The State Labour Department

had written 1o the Central Government in
the matter and it is under consideration.

Goa Chief Minister’s Visit Abroad

1046, SHRI JAI SINGH :
SHRI HARDAYAIL DEVGUN :
SHRI YAIJNA DATT SHARMA:
Will  the Minister of FINANCE be

pleased to rcfer to the reply given to Starred
Question No. 730 on the 25th August, 1969
and state :

(a) whether the reply of Goa'’s Chief
Minister about his visit to Yugoslavia, Tokyo
and Hongkong without the prior  permission
uf the Reserve Bank of India has since been
considered by Goveroment ;

(b} if so, with what results ;

(c) from the ieply given to the guestion
referred to above should it be taken that
there had been no such irregular cases in the
past, where V.1.Ps had been involved ;

(d) in case there had been cases, what
are the details of those cases : and

(e) if not, what machinery exists to
detect such cases and whether any measures
are proposed to be taken to strengthen the
said machinery ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P. C,
SETHI) : (a) and (b). Further information

from the Reserve Bunk of India is awaited
and hence the matter is still under
consideration,

(¢) to (e). Data relating io approvals

given for pascsage clearance is not maintained
as per such classification. The Reserve Bank
of India keeps a watch on the utilization of
approvals given by them by reference to the
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periodical returns submitted by airlines, and
takes appropriate action depending on the
nature of the violation. If individual names
are mentioned, enquiries will be made.

Implementation of Recommendations of
Mahalanobis Committee Réeport

1047, SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAINA DATT SHARMA:
Will the Minister of FINANCE be
pleased to reler to the replh given to

Unstarred Question MNo. 4745 on the 25th
August, 1969 and srate :

(a) whether the recommendations of the
Mehalanobis Committee  Report on  distri-
bution of national income has since b.uen
considered :

tb) the recomme.dations that have been
accepted by Government and the recommen-
dations which have not becn accepted,
stating the reasons for their non-acceptance ,
and

(c) the machinery created or the steps
taken to implement the recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P. C.
SETHI) : (a) to (c). As stated in reply 1o
the Unstarred Question No. 4745 answered
on 25th August, 1964, Part I or the Report
of the Mabhalanobis Committee on Distri-
bution of Income and Levels of Living
is being printed. The recommendations
contained in Part 11 of the Committes’s
report relate mammly to improvements in
arrangements for the collection and pro-
cessing of statistics and are being examined
at present.

New High Salaried Posts Created in
Central Government and Public

Undertakings
1048. SHRI JAI SINGH :
SHRI HARDYAL DEVGUN :
SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be
pleased to refer to the reply given to

Unstarred Question No. 4746 on the 25th
August, 1969 and state :

(a) whether the information regarding
the mew pcsts carrying salary of more than
Rs, 3,000 created in the Central Government
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and the public Undertakings since 1964 has
since been coliected ;

(b) if so, the details thereof ;

tc) il not, the reasons for the delay and
the time by which the same will be collected;
and

(d) the difficulties in the way of banning
the creation of new posts carrying high
salaries, specially in view of the Prime
Minister’s proclaimed fight for the good of
the 95 per cont of the masses and lessening
disparities in the incomes 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) ; (a) to (c). Complete information
has not vet become available from a few
Ministries. Efforts aie being made to collect
the information and furnish it to the House
during the current Session of Parli
As information had to be collected from all
Ministries and Public Undertakings under
them, necessarily some time had been taken
in spite of efforts 1owards expedition.

(d) Itis not considered practicable to
impose a general ban on creation of new
posts carrying high salaries. However, such
posts are created only after a very careful
evaluation of the workload, degree of
responsibility, etc.

Deposits in Foreign Banks by the Erstwhile
Princes and their Families

1049, SHRI JAI SINGH
SHRI HARDAYAL DEVGUN :
SHRI YAINA DATTA
SHARMA :
Will the Minister of FINANCE be

pleased to refer to the reply given to Starred

Question No 588 on the 18th August, 1969
and state :
(a) whether the information regarding

the total amount deposited in the foreign
banks as on the 3lst December, 1968 by
ex-princes and eleven members of the princely
families has since been collected ;

(b) if so, the details thereof ;

(c) if pot, the reasons therefor and the
names of ex-princes and members of the
princely families who have not disclosed
their accounts so far ; and

(d) whea Government first started col
lecting the information about their sccuunts
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and the time hkely 10 be taken to colicci
the required information and the action
taken against the defaulters ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (d). The total amount held
by 33 parties in their accounts as on 3lst
December. 1968 stood at Rs. 67.13 lakhs.
Two accounts have since been closed, and
the last known balance of the 14 remaining
parties is Rs. 31.62 lakhs.

Arrears of Eleciricity and Furniture
Due from the Ministers

1050, SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEVELOPMENT
be pleased to refer 1o the reply given to the
Unstarred Question No. 3748 on the 18th
August, 1969 and state :

(a) whether arrears of electricily, waler
and furniture rent due from Servashri Satya
Narain Sinha, Fakhruddin Ali Ahmed and
B. R. Bhagat, Cabinet Ministers have since
been cleared by them ;

(b) if so, the amount paid by each one
of them ;

(c) if not, the reasons therefor and the
action taken by Government in the matter
and at what level ;

(d) whether Government propose to
amrend the Ministers” Salaries and Allo-
wances Act with a view to charge interest
trom habitual defaulters ; and

(e) if not, the reasons therefor ;

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMLLY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) and (b). The position
of payment of dues, as shown in reply to
the Question referred to by the Member, by
the three Ministers is as under :

(i) The arrears of Rs. 424.72 and Rs.
10,437 06 on account of electricity
and water charges dnd furnitore
rent due from Sharvashri B R,
Bhagat and Fakhruddin Al Ahmed
respectively have since beem paid
by them.
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(ii) Out of arrears of Rs. 1281.39 due
from Shri Satya Narain Sinha, on
account of electricity and water
charges, an amount of Rs. 1,000/-
has since been paid, leaving a
balance of Rs, 7§1.39.

(c) Shri Satya Narain Sinha has been

reminded Lo remit the dues.

(d) There is no such proposal

(e) Dues from Shri Satya Narain Sinha

are enlirely on account of clectricity and
wuter charges, Under the Salaties and
Allowances of Ministers’ Act 1952, the
Ministers are entitled 10 free supply of
ciectricity and water at their residences
without any limit. The ceiling of Rs. 2,400/-
per aunum of this account is a wvoluntary
one and as such the question of amending
the Act does not arise,

Medical Colleges in the Country

1051. SHRI B. P. MANDAL : Will the

Minister of HEALTII AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleascd
to state :

(a) the Stasc-wise number of Medical

Colleges in the country ;

(b) the State-wise ratio of Medical
Col!eges according to the populatign ;

(¢) whether it is not a fact that some
States are much behind the others in so far
as the population ratio is concerned :

(d) whether there has been persistent
demand for central grant from the state of
Bihar for opening a8 new medical College at
Bhagalpur ; and

(e) if so,
thereto ?

Government's reaction

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS., HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) and (b). A state-
ment iv lead on the Tuble of the House.
[Plaeed in Library. See No. LT—2073/69]

(€} Yes.

(d)and (c). The proposal of the
Government of Bihar 1o start a Medical
College st Bhagalpur in the Fourth Five
Year Plan has been agreed to by the Central
Government.  Establishment of new Medical
Colieges & the Fourth Plan is, however,



89 Written Answers

included in the State sector and Ceatral
assistance for State Plans would be
admissible in the form of block loans/
grants,

Regquest for Power of Distribution of
Foreign Exchange by Tamil Nadu

Government
1052. SHRI MUHAMMAD
SHERIFF :
SHRI J. K. CHOUDHURY :
Will the Minister of FINANCE be

pleasad to s'ate :

(a) whether the Tamil Nadu Government
has urged the Centre for some new powers
in regard 1o the distribution of foreign ex-
change ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI : (a) and (b). The Fducation
Minister, Tamil Nadu. made a suggestion at
the meeting of the Committee of National
Development Council, held on September 26,
1969, that State Governments may be given
some powers far allocation of foreign ex-
change. No details were indicated.

Statue of Mahatma Gandhi In New Delhi

SHRI MOHAN SWARUP :

SHRI BATDHAR BEHERA :

SHRI SRINIBAS MISRA :

SHRI RAM AVTAR
SHARMA :

Will the Minister «f HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the construc-
tion of life-siz> statue of Mahatma Gandhi
at the India Gate, New Delhi, where the
Statue of King George V stood, has been
held up ; and

(b) if so, the reasons thereuf ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B S. MURTHY) : (a) Yes, Sir.

(h) The site under the canopy where the
statue of King Georgs V stood has not been
considered suitable for installing the statue

1053.
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of Mahatma Gandhi. An alternative site

for this purpose is proposed to be developed.

Assistance offered by Franch Firm for off-
shore Drilling in Cambay Reglon

1054, SHRI C. JANARDHANAN :
SHRI BHOGENDRA JHA :
SHRI BENI SHANKER
SHARMA :
SHRI K. HALDAR :
SHRI RAMAVTAR SHASTRI :
SHRI B. K. DAS-
CHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINIES AND
METALS be plcased to state :

(a) whether a French firm has offered
assistance in off-shore drilling in the Cambay
region

(b) if so,
offered ; and

(c) what s
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) A French
group led by the French Petroleum Instityte
has offered assistance in oll-shore drilling in
the deeper waters of west coast.

(b) and (c). All the offers so far received
are under cxaminations ; it wovld not be in
public interest to disclose the details of these
proposals at this st.ge.

the nature of assistance

Government's  decision

Extension of Term of American /consultant
by Hindestan Copper Limited

1055. SHRI K. HALDAR :

SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN :
SHRI RAMAVTAR SHASTRI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the term of
W. K. E. American Coosultant is being
extended upto 1970-75 by the Hindustan
Copper Limited : and

{b) if so, the justification for extending
it?

THE MINISTER OF BTATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINBS AND METALS
(SHRI JAGANATH RAO): (a) It is pre-
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sumed that the Hon'ble member wants
information about the one American Con-
sultant for Shaft Sinking. The term of this
expert will end in December, 1969 and it is
not being extended.

(b) Does not arise,

Training of Indian Engincers by American
Contractors at K hetri

10%6. SHRI ISHAQ SAMBHALLI :
SHRI BHOGENDRA JHA .
SHRI P. C. ADICHAN :

SHRI JHARKHANDE RAI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to stale :

(a) whether it is a fact that Indian
Engineers were not trained while the
American Contractors were sinking the two
shafts at Khetri ; and

(b) if so, what are the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) No Sir.
In fact shaft sinking at Khetri is now being
done departmentully and the last of the
American experts is due to leave the Project
in December, 1969,

(b) Does not arise.

Differences ol opinion among Consultants
for Hindustan Copper Litd.

SHR1 C. JANARDHANAN :

SHR1 BHOGENDRA JHA :

SHRI CHANDRA SHEKHAR
SINGH :

SHRI INDRAJIT GUPTA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
by pleased to state :

(a) how many firms are now function-
ing as Consultants for the Hindustan Copper
Ltd.

(b) whether there are any differnces of
opinion between the consultants ; and

(c) whether this has affected the pro-
gress of the mines development ?

1057.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICLAS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) (1) Mfs.
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\Western Knapp Eugineering Company,
California (USA) for (i) assistance in shaft
sinking at Khetri (the agreement will come to
an end in December, 1969), and (ii) General
consultancy in respect of the Project.

(2) M/s. Vinot-Pic and Ensa, Paris
(France) as engineering consultants, desig-
ners and suppliers of equipment.

(3) FACT Engineering and  Design
Organisation (FEDO), Alwaye, lodia for
preparation of Detailed Project Report for
Acid-cum-Fertiliser Plant to be set up at
Khetri Copper Project.

(4) M/s. Mackay and Schnellmann,
London as Consultants for Rakha Copper
Project (ssrvices obtained under United
Nations Development Programme).

(b) No Sir.

(c} Does not arise.

Study of credit problem by National
Credit Council

1058. DR. RANEN SEN :

SHRI BHOGENDRA JHA :

SHRI C. JANARDHANAN :

SHRI JAGESHWAR YADAV :

SHRI MANGALATHUMADAM :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether the Study Group set up by
the National Credit Council to study the
problem of credit has submitted its reports ;

(b) if so. the main
thereof ; and

recommendations

(c) the decisions taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) The Study Group of the National
Credit Council under the Chairmaoship of
Prof. D. R.Gadgil, on the orgamsational
framework for the implementation of social
objectives, has submitted its report.

(b) and (c). A brief summary of the
recommendation of the Study Group is laid
on the Table of the House. | Placed in Library
See No. LT-2074/169]. These arc ecngaging
the attention of the Reserve Bank of India.

Export of Asphait by Indian oll Corporation

1059. SHRI ISHAQ SAMBHALI :

SHRI BHOGENDRA JHA :
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SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAYV :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Indian Oil Corporation
propos=s to export asphalt from Madras and
Cochin refineries ; and

(b) if so, the quantity of asphalt to be
exported and the value thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN). (a) : Yes.

(b). The Corporotion expect to export
about 15,000 M. T. of Asphalt valusd at about
Rs. 35 lakhs upto June, 1970.

Quarters for Barauni Relinery Employees

1060. SHRI RAMAVATAR SHASTRI :
SHRI BHOGENDRA JHA :
SHRI CHANDRA SHEKAR

SINGH :

SHRI JAGESHWAR YADAV :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLE!'M AND
CHEMICALS AND MINES AND METALS
be pleased 1o state :

(a) whether the Indian Oil Corporation
Lid. (Pipelines Division) Employee's Union
ha: made repeated represeniations o the
IOC authorities and his Ministry for building
their residential quarters in the Barauni
Refinery township instead of the Fuctory site ;

(b) whether the Deputy Labour Com-
missioner, Bihar Government has addressed
a letter to the General Manager, Barauni
Refinery for siopping the construction of
residential quarters at factory site ;

(c) if so, what are the specific erounds
of objection of the above memoranda and
letter ; and

(d) Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM -AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) Yes The Deputy Labour Commissioner
has only forwarded the Union’s complaint and
advised stoppage of the construction ol resi-
dential quarters at factory site,

(c) The main objections of the Unioa
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are on efficiency and hazards to health and
lack of amenities such as education, trans-
port and shopping facilities.

(d) The difficulties in the matter of stop-
ping the construction of quarters have been
explained to the State Government by the
Refinery. They have also submitted that the
selection of site cannot justifisbly be raised
as a labour dispute.

Memoraodum by Telshodbak Majadoor
Union, Barauni
1061, SHRI CHANDRA SHEKHAR
SINGH :
- SHRI BHOGENDRA JHA :
SHRI RAMAVATAR SHASTRI :
SHRI JAGESHWAR YADAV :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Barauni Telshodhak Maja-
door Union submitted a memorandum to
Shri D. R. Chavan. State Minister of Petro-
leurn and Chemicals when he visited Barauni
in the first week of September, 1969 ;

{b) il so, what are the points in the
memorandum ; and

(c) the Governments reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAYAN) : (a) Yes.

(br The memorandum, deals
following points :—

()

with the

Working of certain units of the
refinery.

(2) the question of surplus workmen in
the refinery.

(3) construction of residential quarters
for workmen.

(4) promotion policy.

(5) welfare facilities,

(c) The memorandum was forwarded to
the Indian Oil Corporation (Refineries
Division) and is under examination by the
company.

World Bank Assistance for Exports
from Developlng Countries

1062. DR. RANEN SEN :
SHRI BHOGENDRA JHA :
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SHRI C. JANARDHANAN :
SHRI JAGESHWAR YADAV :
Will the Minister of FINANCE be pleased
to state :

(a) Whether India has asked the World
Bank to take practical mcasures to help
exports of developing countries by providing
supplementary finance to cope with un-
expecied variations in export carnings and
by financing exports credits of developing
countries ; and

(b) if so, what decision has becn taken
by the World Bank in 1h's respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Indhia 1las proposed
in the various international forums on more
than one occasion, that international insti-
tutions such as the World Bank should take
action to assist developing countries in re-
moving the difficulties faced by them in their
efforts to achieve expoit growth, by provid-
ing them refinancing laciliies for expor
credits, It is hopea that these institutions
will consider these proposals in due cowse.
Assistance to cope with unexpected variations
in export carning~ is provided by the Inter-
national Monetary Fund under its Compen-
satory Financing Scheme.

Mannfactuwe of Oil Drilliug Fquipments
with Rumanian Collaboration

1063, SHRI ISHAQ SAMBHALIL:

SHRI BHOGENDRA JHA :

SHRI C. JANARDHANAN :

SHRI CHANDRA SHEKHAR

SINGH :

SHRI JAGESHWAR YADAYV :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased 1o state :

(a) whether Government propose 10
manufaciure oil drilling equipments in India
with Rumanian help :

(b) if so, what are the main details of
the proposal ; and

(¢) what assistance is
Rumanian in this respect 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c)
Rumania bas shown interest in seiling up

expected from
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juint ventures in India for production of
essential equipment needed for oil well
drilling and water well drilling, No formal
proposal in this regard has, however, been
sent by the Rumanian authorities so far.
The details of the proposals will be known
only afier the formal proposal is received.

Earmarking of Part of PL-480 Funds for
Exclusive use by U. S. Government

in India
1064. SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN :
SHRI K. HALDAR :
SHRT RAMAVYATAR
SHASTRI :
SHRI LOBO PRABHU :
Will the Minister of FINANCE be

pleased (0 state :

(a) whether it is a fact that the propor-
tion of PL-480 rupee counterpart funds set
aside for the exclusive use by the U. S.
Government in India has been raised from
7 per cent to 9 per cent under the ncw
PL-4R0 agreement signed on the 13th
October, 1969 ;

(b) whether it is also a fact that the
proportion of rupee funds lent to Government
of India to finance Goveroment projects has
been reduced from BB per cent 1o 86 per
cent under the new agrcement ; and

(c) if so, the justification for agreeing
to these provisions in the new agreements ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SFTHI): (a) and (b). Yes, Sir. These
chunges have been made in the October,
1969 Agreement, as compared 1¢ the Agree-
ment sigoed in April last. These perceniages
apply to two-thirds of the imports which
would be received under the i1upee payment
terms. The additional two per cent ear-
marked for U. S. uses would come to
Rs. 1.15 crores, and is equivalent to the
reduction in the earmarking for the Govern-
ment of India.

(c) The proportion carmarked for U. S,
uses has not been uniform in all agreements.
For instance, it was 89, in the Agreements
signed during 1967. The earmarking is based
on estimated U. S, requirements,
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Drinking Water for Rural Areas

1065. SHRI C. JANARDHANAN :
SHRI BHOGENDRA JHA :
SHRI SARJOO PANDEY :
SHRI P. C. ADICHAN :
SHRI YOGENDRA SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 1o state :

(a) whether it is a fact that [,19.000
villages in India do not have any water
supply ; and

(b) if so, what steps have been taken by
Government to provide water supply to these
villages ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DIEVELOPMENT (SHRI
B. S MURTHY) : (a) According to a sur-
vey of drinking water facilities available in
rural areas conducted through the Blocks
Organisation in 1964-'5, 1.19 lakhs villages
were reported ty be without any source of
drinking water,

(b) It is for the State Governments, to
provide necessary funds in their Aonual
Plans and arrange priorities for the imple-
mentation of water supply schemes. Central
asgistance to State Governments is given by
way of block loans aod block grants for all
Plan Schemes without reference 1o any parti-
cular programme/scheme.

Fertilizer Project by iatas at Mithapur

1066. SHRI K. HALDAR :
SHRI BHOGENDRA JHA :
SHRI C. JANARDHANAN :
SHRI RAMAVATAR SHASTRI :
Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the Tatas have proposed
certain changes in their proposed fertilizer
project at Mithapur following Government's
decigion to have nu more paphthi-based
fertilizer plants in the country

(b) il so, the changes propoted by Tatas
in this respect ;

(¢} whether Government h-vn -un.ld
the revised project ; and
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(d) if s, tho decision taken thereon ?
'THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND

CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (8) to (d). M/s.
Tatas have indicated that they would be
submitting a revised proposal to the Govern-
ment in respect of their fertilizer project as
Mithapur. The revised proposal is awaited.

Import of Wheat, Cotton and Vegetable
Oils Under PL 480 Agreement

SHRI C. JANARDHANAN :
SHRI BHOGENDRA JHA :
SHRI K. HALDAR

SHRI RAMAVATAR SHASTRI :

Will the Minister of FINANCE be
pleased to state :

(a) whether a new PL 480 Agreemem
has been signed on the 13th October, 1969
for the import of wheat, cotton and vega-
table oils from U.S A. ;

(b) if so, the quantity of wheat, cotton
and vegetable oils to be imported under the
mgreement and the value thereof ; and-

(c) what are the terms of the new agree-
ment and how these terms compare with the
terms of the agreement signed in April last ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI) : (a) 'o (¢). Yes, Sir. A PL 480
Agreement was sigoed with the U.S. Govern-
ment on 13th October, 1969 for 3,000,000
tonnes of wheat, 1,00,000 bales of cotfon
and 95,000 tonnes of vegetable oil,

2. The Agreement is for $191.5 million,
comparising of wheat $159.8 million, soya-
bean oil $19.1 million and cotton $12.6
Two-fifths of the import will be
made against payment in rupees and the
balance three-fifths against dollar credit
repayable over a 40-year period. Eighty-six
per cent of the rupees generated from the
purchases against payment in rupecs would be
available to Government of India to finance
development projocts, five per cent will be
given as loans to Indian firms with American
coflaboration and the remainiog nine per
cent is reserved for use by the U.S. Govern-
_mt.

1067.

_The terms of the Agrecment are
idanhﬂlwllb thost of the ope signed in

April, 1969, except in the following respects ;
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(i) The percentage of rupees ear-
marked for loan to the Govern-
ment of India is 869 in the
October Agreement as against
882, in the Ap.il Agreement.
The percentage earmarked for
U.S. uses has been increased in
the October Agreement corres-
pondingly.

(iiy With regard to the imports
financed under the dollar credit
terms, the dollar cost of US.
shipping (509% of the total
tonnage) was also financed by
the U.S. in addition to the f.o.b.
cost, in the previous agreements
under credit terms. Under the
October Agreement freight on
this part of the imports will be
met by India in free foreign
exchange.

Completion of Power Transmission Line
Between Gaya and Barauni

1068. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 1180 on the
28th July, 1969 and state :

{a) whetber the first new 50 MW unit at
Barauni has since been commissioned and
the transmission line between Gaya and
Barauni completed by the end of Ausust
last, as promised ;

(b) if so, the present per capita availa-
bility of power in North Bihar ;

(c) the steps taken to remove the four
causes fo. frequent power failures at Jainagar
Darbhanga and other places of North Bihar
and the result thereof ; and

(d) whether the decision of the Bihar
Government to take over Darbhanga Electri-
city Co. Ltd. has been implemented, and if
not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER :SHRI SIDDHESHWAR PRASAD) :

{a) The first 50 MW unit at Barauni was
commissioned on 20.8.1969 and is under
trial operation. The transmission line bet-
ween Gaya and Barauni was completed and
charged on 14.8.1969.

(b) The per capita availability of power
in North Bihar fs about 17 KWH at present,
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(c) The followings steps
taken :—

(i) To do away with load shcdding
and increase the availability of
power the installed capacity of
Barauni power station is being
expanded and the interconnec-
tion between the power systems
in North and South Bihar has
bevn completed.

(ii) To reduce tampering of overhead
transmission lines and theft of
energy, the Bureau for Prevention
of Power Leakage has been
reorganised. The Board has
decided to instal energy meters
for correct assessment of elec-
trical energy and take suitable
preventive measures.

(iii) As regards faults or breakdowns
in transmission lines, the main-
tenance has been intensified.

(iv) As regards faults in substations,
special maintenance of equip-
ment in the substation have been
arranged. Each fault is being
analysed with a view to take
permanent remedial measures.

(d) In view of the financial stringency,
the proposal to take over the Darbhanga
Electricity Company Limited has been
deferred by the State Government.

Alleged Occopation of Land in Darbbanga

1069. SHRI BHOGENDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to the
Unstarred Question No. 4782 on the 25th
August, 1969 regarding occupation of land
in Darbhanga District by the Notified Area
Committee and state :

(a) whether Government have verified
the actual facts from the authorities manag-
ing the Mosque and the Madrasa ;

(b) whether it is a fact thet the authori-
ties managing the Mosque and the Madrasa
do not demand any extra land apart from
what is under their possession ;

(c) if so, the basis of apprehension of
Inw-lessnesy if the Notified Area Committey
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does not want to disturb their possession ;
and

(d) what is the hindrance in formalising
the status quo and withdrawing the cases ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The informa-
tion is being collected from the State
Government and will be laid on the Table of
the Sabha,

Project Ald From Japan For Visakba-
patoam Harbour and Cambay Off-
Shore Drilling

1070. SHRI BHOGENDRA JHA :
SHRI C JANARDHANAN :
SHRI K. HALDAR :

SHRI RAMAVATAR SHASTRI :

SHRI D. N. PATODIA :
SHRI N. SHIVAPPA :
SHRI MANIBHALI J. PATEL :

Will the Minister of FINANCE be
pleased to state ,
(a) whether an official delegation had

recently gone to Tokyu to finalise the terms
of the project which Japan had offered for
the Visakhapatnam outer harbour and the
Cambay Off-shore vil exploration project ;

(b) whether the terms for the above
p:oject aid have been finalised at Tokyo ;
and

(c) if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes Sir

(b) and (c). The negotiations
continuing,

are still

Resumption of Forward Trading in Shares

DR. RANEN SEN :

SHRI V. NARASIMHA RAO :
SHRI C. JANARDHANAN :
SHRI DHIRESWAR KALITA :

1071,

SHRI RAMAVATAR SHASTRI :

SHRIT JAGESHWAR YADAY :
SHRI PREM CHAND VERMA :
SHRI NAVAL KISHORE
-SHARMA :
AHRI GEORGE FERNANDES :
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Will the Minister of FINANCE be
pleased to state :

(a) whether a delegation of the Bombay,
Calcutta,Madras, Ahmedabad and Delhi
stock exchanges had recently met the Prime
Minister and demnanded resumption of
forward trading in shares ; and

(b} if so, the decision on their demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C,
SETHI) : (a) Yes, Sir.

(b) The matter is under examination and
no decision has yet been taken.

Personal Appearance Before Treasury
Officer for Drawing Pension

1072. DR. RANEN SEN :
SHRI YASHPAL SINGH :
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that a pensioner,
who is away from the Treasury from which
he draws his pension for the last one year
owing to circumstances beyond his control,
is required to appear personally before the
Treasury Officer for drawing the pension ;

(b) if so, the reasons therefor ;

(c) whether it is also a fact that the
pension bill which is accompanied by the
life certificate of a persioner attested by a
Gazetted Officer as prescribed under the
Rules cannot be drawn ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (d). Pensioners, other than
(i) those who draw their pensions through
banks which have executed a bond to refund
overpayments, and (ii) those incapacitated
by bodily iliness or infirmity, are required to
attend the treasury once a year for personal
wverificati This p ion has been taken
to prevent impositions and .s a means of
having independent proof of the continued
existence of the pensioner.

The question of improving the existing
pr ¢ is under ideration in It
tion with the Comptroller and Auditor
General,
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Penalon of Central Goverament Emplwyees

1073. DR. RANEN SEN :

SHRI YASHPAL SINGH :

Will the Minister of FINANCE be
pleased to State :

{a) whether it is a fact that the increase
of Rs. 10/- in the pension of all Central
Government Employees cover the pensioners
of the A.G.'s Office of the Jammu and
Kashmir State who retired prior to the
financial integration ;

(b) if not, the reasons therefor ;

(c) whether Government propose to
accommodate pensioners of A.G.'s Office in
J. & K. in the Scheme ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 P C.
SETHI) : (&) No, Sir,

(b) The pensioners of the Accountant
General's office of the Jammu and Kashmir
State who retired prior to financial inlegra-
tion are pensioners of the State Government.

(c) and (d). Dous not arise.

Strike at Sindri Unit of F. C. L

1074. SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI NAMBIAR :
SHRI K RAMANI :

Will the Minister of PETROLEUM

AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the 12 day
strike at Sindri Unit of the Fertilizer Cor-
poration of India in 1967 came to an end
through a settlement be'ween Shri K.
Raghuramaiah, State Minister and Shri
Anpandan Nambjar, M, P. ;

(b) if so, whether it i= a fact that the
agreement assured the Sindri Workers many
amenties like house allowance, free water
and making casual workers pirmanent ;

(c) whether the assurances have since
been implemented : if not, the reasons
therefor ;

(d) whether it is also a fact that the
workers had to go tp the State Implementa-
tion and Evahmtion Committee to redress
their grievances ; and

(¢) whether it is further a fact that
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despite the decision of the Stato Implementa-
tion and Evaluation Committee, the manage-
ment has not done anything though it is
obligatory for any public sector to respect
the commitment of any Minister and the
Tripartite body.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) There was
no settlement as such, in terms of the
Industrial Disputes Act, but discussions did
take place between Shri K. Raghuramiah,
the then Minister of State in the Ministry
of Petroleum and Chemicals, and Shri A,
Nambiar, M. P. As a result Shri Raghu-
ramaiah wrote a letter dated 1-10 1967 to
Shri A. Nambiar, which contained certain
decisions taken by the Fertilizer Corporation
of India management in respect of certain
items, which were in dispute.

(b) No assurance as such was given - but
the management agreed to consider the
matters icearding house rent allowance and
supply of free water in the Township in the
light of the practices prevailing in various
units of the Fertilizer Corporation of India
and other Central Government Undertakings.

(c) Does not arise in view of the answer
to (b) above.

(d) It is understood that while discus-
sions were going on some matters such as
house rent allowance and free water supply,
the representatives of the workers lodged a
complaint before the State Implementation
and Ewvaluation Committee, Bihar. This
Committee has since been suspended by the
Government of Rihar and the Corporation is
awaiting its revival.

(e) Does not arise in view of the answer
to (d) above,

T. B. Patients

SHRI GANESH GHOSH :
SHRI K. HALDER :

SHRI BHAGABAN DAS :
SHRI BADRUDDUIJA :
SHRI JYOTIRMOY BASU :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of persons supflering
from T. B. in each State at the momeat ;
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(b) the rate of increase or decreasc in
the incidence of this disease during the last
3 years ;

(c) the factors responsible for the in-
crease or decrease ;

(d) the number of beds available for
T. B. patients in the hospitals and the health
clinics in each State ; and

(e} whether Government have any plan
to increase the number of beds for T. B.
patients during the coming five years and if
s0, what is that plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) to (d). The requistite
information is being collected and will be
laid on the Table of the Sabha

(e) It has been proposed to establish
2,500 T. B. Isolation beds in the country
during the 4th Five Year Plan, under the
Centrally Sponsored Scheme. The gquantum
of Central assistance to the States for the
purpose will be as follows :

Non-recurring .
For establishment : Rs. 4000/- per bed.

Recurring
Rs. 3000{- per bed per year.

Evasion of Central Exclse Dutles

SHR] GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :
SHRI B. K, MODAK :

SHRI JYOTIRMOY BASU :

of FINANCE be

1076,

Will the Minister
pleased to state :

(b) the number ¢f cases of evasion of
Central Excise duties in the tea and tobacco
industries taken up by Government during
the last three years ;

(b) the names and other details of the
firms involved : and

* (¢) the amount of evasion by each firm ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C
SETHI) : (a) to (c) The information is
being collected and will be laid on the Table
of the Sabha.
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Amount Remitted Abroad by Forelgn Firms

Written Answars

SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI K. HALDER :
SHRI B. K. MODAK :
SHRI JYOTIRMQY BASU :
Will the Minister of FINANCE be
pleased to state the amount remitied abvoad
by the foreign firms operating in India as
(i) Head Office chargis and (i) for
maintaining overseas agents, during the last
3 years 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C.
SETHI) : The available information relates
to all firms, both foreign und Indian, and
presents the total of remittances on account
ol mansgement fess, office expenses, agency
services, ecic, and not under ecach head

1077.

separately. The aggregate remittances were
as under :
Year Amount
(In equivalent of
million dollars)
1966-67 2
1967-68 2
1968-69 25

Ralds on Birla Houses and Establishments

SHRI GANESH GHOSH :
EHRI K. HALDER :

SHRI BHAGABAN DAS :
SHRI B. K. MODAK :

SHRI JYOTIRMOY BASU :
SHRI MOHAMMAD ISMAJL :

Will the Minister of FINANCE be
pleasod 10 state :

(a) whether Central Excise Department
recently raided the houses and establishments
belonging to M/S. Birla Bros, and their
assoaiates ;

(b) if so, the State'wise number of
houses and establishmenis raided .

(c) the names of the units and the names
of the ewners whose houses were raided n

1078

each State :
(d) the charges on which the ho
were raided ; and e
(e} the outcorfie of these raids 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) to {(e¢). Following searches
carriecd out in October, 1669 by the
Enforcement Directorate under the Foreign
Exchange Regulation Act, 1947, at the pre-
mises of various firms belonging to the Birla
group, and of their associates and executives,
in different parts of the country, the officers
of the Central Excise Collectorate of West
Bengal, acling in exercise of their powers
under the Customs Act, 1962, seized from
the premises of M/S. Hindustan Motors
Ltd. at Uttarpara in West Bengal, a large
quantity of Nickel, as it was believed to
have been imported in violation of the
conditions of the relevant Import Trade
Control licence.

am¥ yerel aay weg wAw H avi €
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Tax Arrears

1082. SHRI RABI RAY : Will the
Minister of FINANCE be pleased to state :
(n) whether it is a fact that tax arrears
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have increased in comparison to the last
year ;
(b) if so, what steps Government have
taken to collect them ; and

(c) whether it is a fact that Government
have decided to publish the nam:s of those
whose tax arrears above u specified figure
have been written off and the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) Yes, Sir.

(b) The following specific measures have
been devised for an early realisation of
arrears of tax :

(i) Teking over of recovery work
hitherto dome by officials of the
State Govcrnment,

Wrisien Answers

Work taken over fully in Commissioners®
charges at Delhi, Andhra Pradesh, Gujarat
and Rajasthan.

Work taken over partly in Commis-
sioners’ charges of West Bengal, Madras,
Mysore, Uttar Pradesh, Bombay and Poona

Efforts are being made for taking over
recovery work in the remaining charges also
as soon as possible.

(ii) Introduction of functional Distri-
bution Scheme under which the
work of collection of taxes has
been made the specific function of
one or more Income-tax Officers in
the Range.

(iii) A detailed analysis of arrear
demand over Rs. 5 Iakhs has been
carried out with a view to ascertain
the reasons for the tax arrcars and
taking steps for expeditious re
covery. This analysis bas now been
extended to cases of arrear demands
over Rs. 1 lakh.

(iv) Responsibility of appropriate action
in cases where arrears are outstand-
ing, has been fixed on particular

officers as under :

Incometax Cases of arrears
Officer. below Rs 1 lakh.
Inspecting Cases of arrears
Assistant over Rs. 1 lakh
Commissioners. and below Rs. §

lakhs.

Commissioners Cases of arrears
of Income-tax. over Rs, 5 lakhs,
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(v) Maintenance of arrear sheets ‘in
respect of all company cases and
non--ompany cases if the assessed
income is over Rs. 20,000. )
(vi) Creation of Special Recovery Liits
in the Commissioners' - charges to
look after the expeditious recovery
of outstanding demand.
Rate of interest in case of delayed
payments has been raised from 6%,
to 9% with effect from 1st October,
1967,
Acceptance of crossed chsques by
the Department and opening of
special receipt counters for this
purpose in the Income-tax Offices.

(vii)

(viii)

Publication of names of assessees
who are defaulters in the payment
of taxes over certain prescribed
limits.

(ix)

Arrear Clearance Fortnights are
heing observed all over the couarry.
During the period, special emphasis
* will be laid on carrying qut pending
adjustments/rectifications, = giving
effcct to appellate orders and
collecting the net demands due from
the asscssees,

(c) No such decision has been taken.

-

(x
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Income-Tax du from Shri Hari Das

Mundra
10R4. SHRI A, SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :
Will  the Minister of FINANCE be

pleased 10 state :

(a) wheather it is a fact that a sum of
Rs. 2,45000 is outstanding in the name of
Shri Haridas Mundra, Calcutta as Income-
tax arrears :

{b) if so, since when this heavy amount
has becn outstanding ; and

(c) the steps taken or proposed to be
taken to remove the same ?

THE MINISTER OF STATE
MINISTRY OF FINANCE (SHRI P, C.
SETHD : (a) The total amount of income-
tax presently due from Shri Haridas Mundra
is Rs. 1,97,27,319 and not Rs. 2,45,000.

(b) The- arrcars demand referred to in
part {a) above relates to a number of assess-
memi years beginning from assessment year
1941-42 to 1963-€4. The oldest demand
was ralsed in the year 1954,

(¢) All immovable and movable proper-
ties of the assessee have been attached.
But their disposal is held up pending decision
of the competent courts regarding the
attachment of the following assets ;—

(i) Shares in joint stock Companies :

(a) 12500 shares of M/s Lodna
Collfery Co. Ltd,, in'the beoami
name-of Phuraram Joshi.

IN THE



i3

(b) 7850 shares of M/s Osmansh:h
Mills Lid , in the name of M/s
Commercial Combine Lid.

(c) #9400 shares of Mfs F.C. Osler
(India) Ltd.

(d) 208300 ghares of Brahamaputra
Tea Co. Ltd. .

{e) 56000 shares of M/s Richardson
and Cruddas Ltd.

NOTE :—M/s Eastern Bank Ltd., Allahabad
Bank Lid., and Chartered Bank Ltd.,
have filed claim petitions  in respect of
shares in (c), (d) and (e).

(ii) House at No. 2, Roy Lane ; The
property stands in the name of a
benamidar who has objected to its
attachment,

(iii) The assesace’s intcrest and shares in

M(fs Tumer Morrison and Co.,
have been attached, but Mis
Brahamaputra Tea Co. Lid., filed

a suil bearing Mo 93 of 1959 in
the Calcutta High Court, claiming
prior rights to these shares. A
Court Receiver has been appuinted.
The dividend income from the
shares as well as deposit of Rs,
8,59,116 in the court of the sub-
judge by Messrs. Brahamaputra Tea
Co. Ltd., have been attached.

A suit No. 600 of 1961 was ins-
tituted by Shri Mundra in tke High
Court at calcutta claiming the
rieht of the specific performance in
respect of option to purchase 519%
of the ordinary shares in M/s
Turner Morrison and Co. Lid.
The said suit was- deoseed in favour
of Shri Mundra and the option
right was attached by the Certificate
Officer, Tax Recovery Officer's
application seeking permission to
attach the shares in hands of the
Re.eiver is pending before the
Calcutta High Court.

(iv)

Problems of Student Nurses .

1085. SHRIMATI SUSEELA
GOPALAN :
SHRI K. ANIRUDHAN :
SHRI P. GOPALAN :
SHRI MANGLATHUMADAM -

Will tbe Minister of HEALTH AND
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FAMILY  PLANNING AND WORKS,
HOUSING AND .URBAN DEVELOP-
MENT be pleased to state :

(a) whether the.attention of Government
has been drawn to the preblems of studenmt
nurses ;

(b) whether it is a fact that thete is a
complaint that the student Nurses are over-
worked ; and

(c) if so, the steps taken to avoid the
complaint 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY) : (a) to (c). Recently, a Con-
ference of the Student Nurses Association
of India was held. According to a Press
Report the Conference discussed their diffi-
culties such as wvery little time at their
disposal to relax during 1he waining, Jack
of freedom in hospitals, lack of recognition
by the Community, meagre stipends and
above all responsibility for patient care whan
they were not fully waned as nurses.
Government are aware ol these shortcomings
and will try to remove these difficulties by
stages  depending upon the availability of
financial resources

Opposition to Additional levy of
Excise duty on Taxtiles, Sugar
aod Tobacco

1086. SHRI A. SREEDHARAN :
SHRI 5. M. KRISHNA :
DR. SUSHILA NAYAR :
SHRI K. LAKKAPPA :
SHRI YAMUNA PRASAD
MANDAL :
Will tbhe Mrntsier of
plcased ¢o state :

(a) wnether some organisatlons in this
country have opposed the levy of additions]
excise duty on texties, sugar and (obaeco ;
and '

(b) if so, Government’s reaction theres
to? )

FINANCE e

THE MINISTER OF STATE IN THB
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Thes present arcange-
ment has becn gemerally supporied by various
organisations and the matter is proposed to
be placed before the Natiooal Developn.ent
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Council in the light of the recommendations
made by the Fifth Finance Commission.

Income-tax to due from Shri Biju
Patnalk, former C. M, Orisea,

1087. SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :
SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :
SHRI HUKAM CHAND
KACHWAL :

SHRI ARJUN SINGH
BHADORIA :

SHRI D. N. PATODIA :

SHRI GADILINGANA
GOWD :

SHRI DEVEN SEN :

Will the Minister of FINANCE be
pleased to state :

(a) whethe: it is a fact that a big amount
has been outstanding as Income-tax in the
name of Shri Biju Patnaik, former Chief
Minister of Orissa ;

(b) if so, the amount which is outstand-
ing and since when this amount is out-
standing ; and

(c) the steps taken by Government to
recover the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) No Sir. At present no demand
is legally outstanding against Shri Biju
Patnaik (Individual) although several assess-
ments are pending in his case. The present
position of these assessments is that the
assessmen's of Shri Biju Patoaik had been
re-opened for 1949-50 and 1957-58 to 1961-62,
The assessee moved the Caicutta High Court
and obtained interim injunction prohibiting
the Income-tax officer from proceeding with
the assessments The injunction has not
been vacated so far.

The assessments that were made for the
years 1962-63 to 1964-65 have been set
aside by the Appell A C i
sioner and the assessee as well as the
department both have gone in appeal before
the Income-tax Appellate Tribunal against
the Appellate Assistant Commissioner’s
orders and the appeals are pending.  Assess-
ments for 1966-67 to 1969-70 are yet to be
completed.

(b) and (c).

Do not arise.
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Indraprastha Power Station, Delhi

1088. SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :
SHRI B. K. DAS CHOWDHURY
SHRI D. N. PATODIA :
SHRI AJMAL KHAN :
SHRI C. C. DESAI :
SHRI D. N. DEB :
SHRI D. AMAT :
SHRI S. P. RAMAMOORTHY :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of Power Turbines of
Indraprastha Power Station, which have gone
out of order, since the inception of the
Power Station in New Delhi ;

(b) whether it is also a fact that recently
ope power turbine became out of order
during the month of September/October,
1969 ; and

{c) the estimated loss as a result of
this ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (c). Only one turbine
of Unit No. 3 went out of order in the
Indraprastha Power Station in Delhi. This
turbine developed some fault on 24th July,
1969. The machine is already under repairs.
The repair charges have been estimated at
about Rs. 12 lakhs.

Alleged Business Relations with a
Coongressman of a Smuggler
Arrested in Bombay

1089. SHRI A. SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Govarnment have seen the
Press Reports in the Blitz, dated the 18th
October, 1969 wherein it has been stated
that & man pamed Mastan was arrested in
Bombay during the month of October, 1969
on smuggling charges ;

(b) if so, whether it is also a fact that
he has business relations with a very influen-
tial Congressman of Bambay and while
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being arrested he threatened to the
Authorities ;

(c) whether Government have made in-
quiries into the matter ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) The report uppearing in the
“Blirz" jssue of 18-10.69 concerning Haji
Mastan Mirza has come 1o Government’s
notice.

(b) Government have no information
about Haji Mastan Mirza haviog business
relations with "‘a very influential Congress-
man of Bombay™. There are no reports
from the concerned agencies who arrested
Haji Mastan Mirza of his having threatened
the authorities while being arrested.

(c) and (d). Do not arise in view of
the reply to part (b) above.

Removal of Jhuggis from Shakti
Nagar, Delbi

1090 SHRI S5 M. KRISHNA :
SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that thousands
of Jhuggis were removed from the Railway
siding of Shakti Nagar, Delhi during the
month of October, 1969 ;

(b) if so, the number of jhuggis removed
from that place and the number of persons
who were residing in those jhuggis :

(c) whether it is also a fact that the
place is lying vacant and Government had
not removed the mulba from that place ;

(d) if so, the reasons for removing those
Jhuggis and the purpose of which this place
will be taken into use ; and

(¢) whesher all the persons have been
given alteroative places and if pot, the
reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ;: AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) and (b). About
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400 Jhuggis were removed, the number of
persons residing therein is not kmown.

(c) No Sir. The land has been fenced
and is being developed.

{d) The jhuggis were removed because
they had been unauthorisedly constructed
on Delhi Development Authority land, which
is earmarked for a park but may be used
for a ma.ket or other purpose as may be
decided shortly.

(e) All the persons who were removed
have been given alternative accommodation in
J. J. colonies/camping sites under the Jhugsi-
Jhonpri Removal Scheme.

Nationalisation of General Insarance

1091, SHRI S. M. KKISHNA :

SHRI A. SREEDHARAN :

DR. SUSHILA NAYAR :

SHRI S. K. TAPURIAH :

SHRI K. LAKKAPPA :

SHRI YAMUNA PRASAD
MANDAL :

SHRI ABDUL GHANI DAR :

SHRI K. HALDER :

SHRI H. N. MUKERJEE :

SHRI KANAWAR LAL GUPTA :

SARI RAM SINGH AYARWAL :

SHRI BANSH NARAIN SINGH :

SHRI VASUDEVAN NAIR :

SHRI RAM AVTAR SHARMA :

SHRI D. N. PATODIA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Guvernment have consider-
ed to nationalise the General Insurance in
the country ;

(b) if not, the reasons thereof ; and

(c) the time by which General Insurance
is likely to be nationalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND IN THE
MINISTRY OF FINANCE (SHRI R, K.
KHADILKAR) : (a) and (c). Gowvernment
would prefer to watch the actual working of
Insurance (Amendment) Act. 1968 which
came into force only recently on July 1, 1969,
If the social and economic objectives sought
to be achieved by nationalisation canpot be
achieved by the Act. Government would
paturally review the matter in the light of
experience. However, Homonrable Members
will appreciate that jt is peither customary
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por desirable to give, in matters of this sout,
notice of what Government might do in the
future.

Damage to Crops and Property by recent
Fleods

1092, SHRI 5 C. SAMANTA : Wil
the Minister of IRRIGATION AND POWER
be: pleased 10 state :

(a) whether it is a fact that as a result
of the work done in the previous years for
mitigating the recurrence of floods in various
State any improvement has come about and
if so, whether the expenditure incurred so far
is commensurate with the achievement : and

(b) the extent of damage to crops and
other property because of the recent floods 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER PRASAD):
(a) Yes, Sir. The flood control measures
taken so far have been of benefit to the areas
for which these were provided. For instance
vast areus which were subject to recurring
damage by floods in the river Kosi and the
rivers of the Damodar Basin have been saved
fram the demages by the construction of the
Kosi Embankments and the Dams in the
Damodar Valley. Similarly the construction
of Hirakud Dam has given substantial pro-
tection to the deltaic areas in Orissa. Further
the drainage works carried out in Punjab
and Haryanu have been of considerable bene-
fit. Protection has also been provided to a
number of towns includiug Dibrugarh in
Assam. Besides, a large number of flood
control schenies, already in hand, are provid-
ing increasing protection against flood as the
works progress. An expenditure of Rs. 185
crores incurred on fleod control mersures
since 1954 has helped in providiag relief from
damages to an area of about 64 lakh hec.

-{b) The -retent floods have damaged
crops worth Rs. 98 crores and other pro-
perties inctuding Public Utlities of the value
of aboot Rs. 35 crores. Apart from thix
the total damage caused by the recent
cyclones which hit Andhra Pradesh in may,
October and Movember, 1969, had been asees-
sed at a Hitle over Rs. 200 crores.
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Report of locome-Tax Investigation
Commission

1095. SHRIJ. K. CHOUDHURY:
Will the Minister of FINANCE be pleased to
state :

(a) whethee the Income-Tax Investiga-
tion Commission has submitted its report to
the Government ;

(b) the number of cases dealt with by
the. Commission and the detailed decisions
taken ; and

1c) the amount of money recovered by
the Governm=nt as black money ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir, on 29-12.1948,

(b) The Commission investigated 1038

1093 WA W WU T casen. 10 view of the large sumber of cases



121 Written Answers
and the voluminous reports in each case, it is
not possible give the detailed decision in each
case.

(c) The concealed income detected in
the above 1058 cases was Rs. 48 crores.

Allotment of Land to Goverament
Employees

1096, SHRI1 J. K CHOUDHURY :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to sfate :

(a) whether Government have chalked
out any programme for the allotmeat of land
to the Government Employees to relieve the
pressure on Government housing ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). At present
509, of the plots developed for allotment
to persons in the middle income group Aarc
reserved for salaried persons, including
Government emplovees, in that iocome
group. A similar reservation is proposed
to be made for the allotment of land in the
low income group.

Plots under the Low and Middle Income
Groups are allotted by the drawal of lots ut
pre-detarmined rates. Duc publicity is given
regarding the details of the plots etc., in the
local press, as and when plots are avadable
for allotment,

Aveilability of Funds for Fourth Five Year
Plsn as a Result of Bank Nationalisation

SHRI BANSH NARAIN SINGH:
SHRI KANWAR LAL GUPTA -

1097,

SHRI RAM SINGH AYARWAL :

Will the Minister of FINANCE be
pleased to stute : )

(a) whether it is a fact that no funds
will be made available directly for the
Fourth Five Year Plan as a resull of the
bank nationalisation ; ,

{(b) if so, what are the reasons for it :

(c) what schemes- have been -drawn up
by the Government for the proper utilisation
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of the money received from the Government
by the bank nationalisation ;

. (d) what will be its effest on  the
economy of the country in.the mext iwo
years ; and

(e) whether Government expect some
increase in profits in these nationalised
banks ; and if so, how. mueh ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) and (b). Nativnalisation will
not by itsell add to the resources which are
available for financing the Fourth Five Year
Plan, However, the utilisation of bank
resources has to be in harmony with the
principles and objectives of the Plan,

(c) and (d). The broad features of the
policy of the Government is to get the
nationalised banks to take, in consenance
with banking prudence, all such sieps by
way of deposit mobilisation and lending as
would help the rapid and equitable growth
of the economy, enable in particular the
small man engaged in any socially productive
endeavour to successfully make use of
institutional funds, to further the develop-
ment of undsveloped areas and to generate
employement in diverse fields on a scale
much larger than herciefore.

(e) It is too ecarly to
assessment,

make such

Income-tax Arrears Outstanding agaloet
Firms and Individuals

1098. SHRI BANSH NARAIN SINGH:

SHRT KANWAR LAL GUPTA :

SHR] RAM SINGH AYARWAL.:

Will the Minister of FINANCE be
pleased to state :

(a) the names and addresses of the

firms, individual and companies whose
Iocome-tax arrcars are more than Rs. 25
lakhs ;

(b} the amounts
cach one of them ;

(c) for how long these arrears are out-
standing in each case ;

(d) what action has been taken agaimst
exch individual and company ; and

(e) what steps are proposed to be taken
by Government to reduce the amount of
arreans outstanding since long ?

vutstanding nagainst
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THE MINISTER OF STATE IN TIIC
MINISTRY OF FINANCE (SHRI P.C.
SETHI : (a), (b}, (d) and (e). The inrfor-
‘mation to the extent available is given in
the statement laid on the Table of the

Written Answers

House. ([Placed in Library. See No. LT—
2075/69)
(c) The required information is mnot

separately maintained. The demands pertain
to differcat assessment years and were raised
on different dates. The collection of the
required information will involve scrutiny
of individual assessment rccords and will
involve considerable time and labour.

Wastage of Natural Gas in Assam

1099, SHRI BEDABRATA BARUA:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is u fact that after the
new oil finds in Geleki, Lakwa field in
Assam, the wastage of natural gas has been
very great ;

(b) what is
quantity ; and

(c) whether any steps are contemplated
to further use the gas that is now being
wasted ?

the loss in terms of

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (). Geleki
oil field is not yet put on production.
Therefore, no gas is being flared. Lakwa
and Rudrasagar oil fields are in the early
stages of production 2,500 cubic mts. of
gas are being supplied from the Lakwa field
to one of the tea gardens per day. On an
average 11,000 cubic metres of gas is being
flared per day from these two oil fields.
The ONGC is exploring the possibility of
supplying this gas to other consumers
through the Industries Department of the
State Government,

Oll found in Assam by O.N.G.C.

1100, SHRI BEDABRATA BARUA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the Oil and Natural Gas
Commission has found some oil in Aspam ;
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(b) if so, the total annual production at
present ;

(c) whether any use has been made of
the oil that has been drilled out ; and

(d) whether it is a fact that the Oil and
Natural Gas Commission has stopped all
drilling out of crude oil due to lack of
opportunity to use it ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

" (b) During the year 1969-70 production
of 0.18 million tonnes is envisaged from
ONGC's fields in Assam.

(c) Yes ; it is tramsported to Gauhati
and Barauni refineries of the Indian Oil
Corporation.

(d) No.

Upward swing In Prices

1101, SHRI V. NARASIMHA RAO :
SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be

pleased to state :

(a) whether it is a fact that there is an
upward swing in prices this year ;

(b) if so, what is the official index of
wholesale prices as compared to last year :
and

(c) the steps taken or proposed to be
taken to check the rise in prices ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). While there was some
normal scasonal pressure on prices, accen-
tuated by decline in production levels of
some agricultural commodities like raw jute,
raw cotton, groundnuts and gram, between
end April and end-July, 1969, prices have
sioce tended to decline. The monthly
average of :he index of wholesale prices
(1961-62=100) stood at 171.0 for October,
1969 and was 0.2 per cent lower as compared
to its level in October, 1968. However, for
the week ended November, 1969—the latest
week for which official price data are
available—the general price index showed a
fractional increxse of 0.2 per cent over its
level in the corresponding week last year,
although prices of food articles continue 10
rule lower (3.6 per cent) as compared 1o
their level a year ago, o
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Government keeps the price situation
under constant watch and takes necessary
steps ia the light of emerging situation.
These include fiscal and monetary measures,
price controls and maintenance of a system
of public distribution of essential com-
modities. Mention may also be made of
various programmes included in the Plan
for accelerating agricultural and industrial
production. Besides, domestic supplies are
also sought to be augmented by arranging
imports as in the case of foodgrains,
soyabean oil etc, In addition, Government
maintains constant watch over the prices and
distribution of essential commodities through
the Civil Supplies Organisation and has also
delegated to State Governments and the
Union Territories necessary powers under the
Essential Commodities Act, 1955,

Power Generation and Rural Electrification
in Northen India
1102, SHRI V. NARASIMHA RAO :
SHRI S. C, SAMANTA :
SHRI BENI SHANKER
SHARMA :
SHRI B, K. DASCHOW-
DHURY :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether the Northern Regional
Electricity Board has urged Governments to
take urgent steps to remove the serious
bottleneck in the supply of essential equip-
ment which might affect the rargeted
programme of power generation and rura'
electrific tion in the Northern India ; aod

(b) the reaction of Government in this
regard and the steps taken to recmove the
bottleneck ?

THE DEPUTY MINISTER IN THE
MINISTRY OF [IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) The Northern Regional Electri-
city Board at its meeting on 12/13th
September, 1969, had requested for the
intervention of the Central Water and Power
Commission and the Ministry of Irrigation
and Power to remove delays in supply of
power geterating and heavy equipment for
power generation projects and to improve
the supply of transformer oils, aluminium
conductors, copper etc. for the rural electri-
fication programme.
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(b) A Committee has been set up by
the Government of India in the Ministry of
Irrigation and Power for reviewing the
progress of the manufacture and supply of
power generating equipment and ancillaries
by indigenous manufacturing units and for
coordinating the progress of manufacture
with the progress in the execution of the
respective projects. In respect of scarce
materials required mainly for the rural
electrification programme, the matter has
been taken up with the Ministries concerned
to improve the supplies of these materials.
The progress in this regard is reviewed from
time to time.

Employment of Local People In
Baraunl Sector of FCI
1103, SHRI C. JANARDHANAN :
SHRI SARJOO PANDEY :
SHRI CHANDR A SHEKHAR
SINGH :

SHRI JHARKHANDE RAI :
SHRI YOGENDRA SHARMA :
SHRI KAMESHWAR SINGH :
SHRI GADILINGANA GOWD :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the policy of recruitment to Barauni
Sector of FCI followed in regard to oustoes
and local people ;

(b) whether Shri T. P, Singh, Adviser,
Bihar Governor had convened a conference
of Government officials ; FCl officials of
Barauni Section, Jn. representatives and
local legislators at Barauni on the 18th
September, 1969 ;

(c) whether in the said conference, the
FCl management of Barauni Section was
universally criticised for anti-
Biharis policy in the matter of recruitment
and appointment ; and

(d) the machinery proposed to be set
up to guarantee the proper implementation
of the Central Government's recruitment
policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) In the matter
of recruitment to Class IIl and IV posts,
preference is given 10 Qustess and locel

¥ Og
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people subject to suitable candidates being
available. To afford rcasonable and ade-
quate. opportunities 1o candidates belonging
to the above mentioned categories, recruit-
ment to Class IIT and 1V posts js made
through the local Employment Exchange. If,
however, no candidates are made available
by the local Employment Exchange, posts
aro advertised in the local newspapers. As
regards Class I and II posts, recruitment is
generally made on all-India basis,

(b} Yes.

(c) No. It was however, reported that
there was some criticism and the General
Manager supplied facts and figures in
rebutial,

(d) The recruitment policy laid down by
the Government is belng followed. Repre-
sentatives of State Governments are included
in the various selection commitiec: and
instructions are being 1ssued to ensure that
the representatives of appropriate status do
participate,

Expansion of Branches of Natiooalised
Banks

1104, SHRI N. R. LASKAR :
SHRI R. BARUA :
SHR1 CHENGALRAYA

NAIDU :
SHRI MAYAVAN

Will. the Minister .of FINANCE be
@leased to state :

(a) whether it is a fact that a blue print
for the expansion of the branches of major
nationaHsed banks has beeh submitted to the
‘Reserve Bank of India by the experts Com-
‘mittee for nationalisation of branch expan-
sion set-up by the Reserve Bank of India ;

(b) if so, what arc the details of the
proposed scheme ; and -

(c) when it is likely to be taken,in
hand 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
'SETHI): (a) Yes, Sir. '

(b) and.(¢). The report of the Committee
is under exaewination by the Reserve Baok
of India.
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Contrlbution by the Various Public
Undertakings to the
Central Excheques

1107, SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) the amount contributed by the
various Public Undertakings to th: Central
Exchequer in the form of ecxcise duty,
intercst on invesiments and dividends ; dur-
ing the year 1968-69 :

(b) whether there has been any increase
in such contributicns over the previous
years ;

(c) whether Government have received
any request from some concerns for conces-
sions in the excise duty ; and

{d) if so, the rcas ns advanced therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SETHI) : (a) and (b). The complete audited
accounts of all the public undertakings for
the vear 1968-69 have not yel hecome
available

(c) and {d). The Ind an Qil Corporation
and Hindustan Zinc have sought exemption
from excise duty in respect of some pro-
ducts, The Indian Qil Corporation has asked
for such exemption in respect of (1) reduced
crude which accounts for 60", residue of the
processed crude by the refiineries and is not
easily marketable and for (2) the Tuel used
inside the refinery premises. Hindustan Zinc
has sought exemption in respect of lead,
rock phosphates, zinc hydroxides, etc.
maialy on the ground of double taxation

Decline in Value of Rupee after Bank
Natlonallsation

1108. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that after the
paticnalisation of Banks, the value of Rupec
has beem on the decline in the Work

Market ;
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(b) if 30, the reasons therefor ; and

(c) the steps Government propose to
take in this behalf ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P, C,
SETHI) : (a) No, Sir.

(b) and (c). Does not arise.

Assistance by Rumania in Oil Drilling
Project

1109. SHRI SITARAM KESRI : Wil
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Rumania
has offered to assist India in its oil drilling
project :

(b) if s0, the type of assistance Rumania
has been agreed to give to India ;

(¢) whether India has considered the
proposals made by Rumania ; and

(d) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D, R. CHAVAN) : (a) No specific
proposal has been received from the Govern.
ment of Rumania for assistance in oil drilling
project.

(b) to (d). Do not arise.

Committee to examine EfMcieacy of
Executives in Public Undertakings

1110. SHRI SITARAM KESRI : will
the Minister of FINANCE be pleased to
state :

(&) whether it is a fact that Government
are considering 10 set up a  high-power
commiltec to examine the question of
improving the efficiency of top executives in
running public sector undertakings ;

(b) if 80, whether any decision has been
arrived in the matter ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (2) to (c). As the Administrative
Reforms Commissi~n had only recently gone
in detail into the working of the Public
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Enterprises and made recommendations,
there is at present no proposal to appoint
another high-powered Committee. Pursuant
to Government’s decision on A R.C.s re-
commendations as well as on the periodical
reviews undertaken by Government, the
following measures have been taken to im-
prove the managerial efficiency of the Public
Enterprises :

(1) Greater delegation of powers to
-~ the management of the Public

Enterprises.

Assistance in  securing suitable

managerial talent and adoption of

scientific management development

policies.

Adoption of modern management

technigues,

(2)

(3

(4) Periodic review of performance.
Machinery to Co-ordinate the Working
of Natlonalited Bunks
1111, SHRI SITARAM KESRI :
SHRI S. M. BANERJEE :

SHRI D. N. TIWARY :

Will the Minister of FINANCE be
pleased to state :

(a) whether it 15 a fact that Government
are contemplating to set up a machinery
to co-ordinate the working of the nationali-
sed banks ; and

(b) if s, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A co-ordinate com-
mittee of all public sector banks has been
set up with effect from the Ist November,
1969. Shri R. K. Talwar, Chairman of the
State Bank of India, is the Chairman and
Shii F. K. F Nariman, Custodian of the
Union Bank of India, is the Vice-Chairman
It will deal with all matters of common in-
terest covering th= public sector banks, such
as problems relating to organisation and
methods, intra-bank drawing arrangements,
avoidance of unhealthy competition, ere.

Restoration of Fye Sight of Blind by
Operation

SHRI R. BARUA .
SHRI CHENGALRAYA
NAIDU :

112,
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SHRI MAYAVAN :

SHRI N. R. LASKAR :

SHRI R. K. BIRLA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Government’s attention has
been drawn to the statement made by the
Director of the Royal Commonwealth
Society for the Blind, who is reported to
have stated that 2 millions eyes cases can
again see after a five minutes operation ;

(b) if so, whether Government
examined the statement ; and

have

(c) if so, the steps being taken to enable
the blind in India to get their cye-sight
back ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes.

(b) Yes.

(c) Facilities for cataract opcrations at
the hospitals and through mobile teams are
available in all States. Facilities for the
grnfling of corner are being progressively
improved in selected centres in the country,

India’s Debt Position

1113, SHRI R BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI SHIVA CHANDRA JHA :

SHRI MAYAVAN .

SHRI N. R. LASKAR :

SHRI S. KUNDU :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that according to
the Reserve Bank of India bulletin published
in August. 1969, India’s debt position has
increused from Rs. 946 crores to Rs 5751
crores ;

(b) if so, whether the increasing debt
position will put India to a great un-
economical stabilitv ; and

{c) if so, what steps are being taken to
improve the position ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (8) Yes, Sir. According to the
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study on India’s international investmen!
position undertaken by the Reserve Bank of
India preliminary trends in 1967-68 show
that the country’s net debior position in-
creased further by Rs. 946 crores from
Rs. 4805 crores in March, 196/ to Rs, 5751
crores in March, 1968, This excludes the
effect of the devaluation of the pound ster-
ling in November, 1967 as also the valuation
changing arising from the devaluation of the
the rupee in June, 1966,

(b) and (ci. No, Sir. The increase in the
debtor position signifies in the main, the
flow of external assistince of the implemen-
tation of India’s development programmes.
This ineans that corresponding to the external
liabilities incurred asse:s are created within
the country and the county's capacity to
service the debt increases simultaneously.,

However, as part of the strategy of the
Fourth Five Year Plan to achieve s¢lf-
reliance, dependence on foreign aid is tv be
reduced in the course of the Fourth Plan
It is visualised that during the Fourth Plan
foreign aid net of repavments of principal
and interest will be about hall the level of
net external assistance in the Third Plan.

Assessment of Pending Income-Tax Cases

SHRI R. BARUA :
SHRI CHENGALRAYA

NAIDU :

SHRT MAYAVAN :
SHRI N. R. LASKAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the assess-
ment of the Income-tak was pending in
36 lakh cascs at the end of July, 1969 :

(b} if sa, what were the total cases dis-
posed of upto July, 1969 ; and

(c) what steps being taken to dispose
of all the pending cases ?

114,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) . (a) 37,93,645 Income-tax assess-
ment cases were pending on the 3lat July,
1969,

(b) 4,75,355 cases were disposed of dur-
ing April, 1969 to 31st July, 1969

(c) Various measures taken recently by
the Government for expeditious disposal of
Iacome-tax assersments are as under :
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(i) Augmenting the strength of Income-
tax Officers by 500.

(i) Introduction of Functional System
of woik in the Income-tax Depart-
ment wnder which assessment work
is segregated from the other work
of the Income-tax Officer for quick
and concentrated attention on
assessment work,

(iii)  Progressive reduction in the statu-
tory time limit for completion of
Income-tax assessments from four
years to two years,

(iv) Increasing the number of Income-

tax Officers in Central Charges so
that Income-tax atsessments in big
cases of suspected tax evasion are
disposed of expeditiously.
(v) Increasing the number of company
circles quicken the pace of disposal
of company assessments.
Liberalisation of the Small Income
Scheme with effect from 16th
October, 1967 for the expeditious
disposal of Small Income Cases.
Under the Scheme, non-Company
returns upto the prescribed mone-
tary limits will be accepted without
calling the assessees to the Income-
tax Offices, subject to a percentage
check and other safeguards stipu-
lated in the interests of Revenues.
Fixation of targets of disposal by
the Commissioner’s of Income-tax
and their review by the Central
Board of Direct Taxes. This is to
ensure optimum output from the
existing manpower resources at the
disposal of the Income-tax Depart-
ment.

{vi)

(vii)

Loans to Stadents from Nationalised
Banks

SHRI R. BARUA :

SHRI CHENGALRAYA
NAIDU :

SHRI MAYAVAN :

SHRI N. R. LASKAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Nationa-
lised Banks have decided to give loans to
students for higher studies ;

1115.
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(b if so, what ar. the tnain féatures of
the Scheme ;

{c) what will be the amoumt given ; and
(d) whether the Banks have also decided

to help the students to set up small-scals
industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C,
SETHI) : (a) to (c). Some of thé nationa-
Iised banks have introduced schemes for
providing loan assistance to meéritoiious
students who wish to pursue higher studies
in India and abroad. The loan amount
available ranges betwe'n Rs. 3,000 and
Rs. 25,000 for graduate, post-graduate and
technical courses within the country and
upto Rs. 35000 for students proceeding
abroad : on the guarantee of the parents/
guardians or other surety and/or assisgnment
of life insurance policy on the life of the
student for the loan atmount. The interest
charged vaties between 8 and 9} per cent.
repayment generally starts six months after
the completion of the course or six months
after securlng a@n earning job, whichever is
earlier.

(d) Credit facilities to students for set-
ting up small scale industries arc not avail-
able. However, facilities for credit-worthy
qualified engineers and technicians for set-
ting up viable scheme of manufacturc are
provided by several banks.

Constructlon of Houses for Low Income
Cential Government Employees
1116. SHRI R. BARUA :
SHRI CHENGALRAYA
NAIDU :
SHRI N. R. LASKAR :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that Govetnment
are considering to coustruct 2200 houses for
low-incime Central Government employees ;

(b) if so, when these houses will be ready
for allotmert to the employees ;

(c) the nuniber of Govethment servants
that will be covered

(d) the total number of employees that
would still be lelt without sccommpdition ;

snd
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(e) what steps are being taken for them?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEYELOPMENT (SHRI
B. 5. MURTHY): (a) and ¢b). In =all
about 2,844 quarters of Types 1 to IV are
expected. to be ready for occupation in Dethi/
New Delhi by 1971.72.

(c) The number of Government servants
who will be allotied these quarters will be
the same as the number of guarterscons-
tructed.

(d) According to the statistical data
collected in respect of the General Pool
accommodation for the allotmant year 1968,
there is a shortage of about 56,440 units,

(e) The construction of quarters for
Government employees is being undertaken
in a phased manner according 10 availability
of funds.

Permission to Foreign Banks for Opening
New Accounts and Branches

1117. SHRI CHENGALRAYA NAIDU :
SHRI R BARUA :
SHRI “AYAVAN :
SHRI N. R. LASKAR :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Government
hud issued a directive permitting the foreign
banks in the country to open new accounts
and branches without offering competition
to the Indian Banes ;

(b) if so, the reasons for
directive :

(c) il not,
contradicted the
Press ;

(d) whether Government have issued any
directive to the foreign banks in India not to
seek business even in the restricted areas :
and

(e) how many foreign banks have not
accepied this directive ?

issuing such

Government has
appeiring in the

whether
reports

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C
SETHD) : (a) and (b). Forelgn banks dv
not 1equire the permission of the Reserve
Bank er Government for opening new
accounts ; but immediately after nationalisa-
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tion foreign banks were informally advised
by the Reserve Bank not to encourage for
the time being, flight of accounts from the
nationalised banks. As regards the opening
of branches, foreign banks are mow permitted
by the Reserve Bank to open new offices on
a limited scale, geperally in port towns,
keeping in view such specialised services as
they conprovide and Indian banks cannot.
The main reason why branch opening by
foreign baoks is not unrestricted is that
Indian banks provide most of the needed
services in most areas.

(c) The Reserve Bank did contradict the
report that appeared in the Press.

(d) No, Sir.

(e) Does not arise.

Power Requirements of Bihar and Uttar
Pradesh

DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether any asscssment has since
been made in régard to the power require-
ments of State Governments of Bihar and
Uttar Pradesh :

(b) if so, the estimated demand at
present of both these States ;

1118,

(e) the consumption of power by the
end of the Fourth Five Yeur Plan and the
estimated supply to be available to that time:
and

(d) the steps proposed to be taken to
meet the shojtage, if any ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD) -

(a) Yes, Sir.

(b) The peak demands for power during
1969-70 in Bihar and Uttar Pradesh have
been estimated to be 470 MW and 1220 MW
respectively.

(¢) The anticipated demand for power,
available supply and anticipated deficits in
Bibar and Uttar Pradesh by end of March
1974 are given below i—
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Bihar Uttar

Pradesh

(MW)  (MW)
Anticipated Demand 777 1933
Available Supply 470 1905
Anticipated Deficit 307 28

However, Fourth Plan proposals are yet
to be finalised.

(d) Additional generatiun schemes in
Uttar Pradesh and Bihar are under consi
deration. Efforts are also being made to
raise additional financial resources for
implementing additional geperation schemes
for meeting anticipated deficits in power
supply during the Fourth Plan.

Loan to Large Scale Industrles by
Industrial Development Baok of India

DR. SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Indus-
trial Development Bank of India bas given
loans to large scale industries in different
States ;

(b) if so, the amount of loans advanced
so far to each industry upto the 3lst
October, 1969 ; and

ic) the terrs and conditions
the loans have been advanced ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

1119.

on which

(b) and (c). The information is being
collected and will be laid on the Table of
the House.

Loan Agreement With U.S.A.
1120. DR SUSHILA NAYAR :
SHRI YAMUNA PRASAD
MANDAL :
SHRI PREM CHAND VERMA :
SHRI D. N. PATODIA :
Wil the Minister of FINANCE be
pleased to state :
(a) whether Government bave nigned an
sgcepment with US.A. recently wlereby
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U.S.A. will give a loan of rupees 15 crores ;
and

(b) if so, the terms of the loan and the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The loan is repayable over 40 years
including 10 years of grace, carries an
interest rate of 2%, during the grace period
and 3%, thereafter and will be used for
import of capital equipment by cligible
industries in the private sector.

Revision of Pension Rules for Central
Government Employees
1121. SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :
SHRI RAMAVTAR SHARMA :

SHRI SHIV KUMAR SHASTRI :

SHRI RAGHUVIR SINGH
SHASTRI :

SHRI SHARDHAKAR
SUPAKAR :

will the Minister of FINANCE be

pleased to state :

(a) whether Government  have revised
the Pension Rules for the employees of
the Central Government ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The Chapter in the
Civil Service Regulations relating to the
application for and grant of _p:nsions has
been revised to simplify sanction and pay-
ment of pensions. The revised provisions
came into effect from 1.10,69. Attention
is invited to the Ministry of Finance,
Department of Expenditure, Gazette Notifica-
tion No. F. 6(2) EV/66 dated 2.9.69 (5. 0.
1652) published in the Gazette of India, Part
I1, Section 3 (ii) dated the 13th September,

1969.

Shortage of Cooking Gas

ANDAL :
DR. SUSHILA NAYAR :

of PETROLEUM

1123. SHRI YAMUNA PRASAD
M

Will the Minister
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AND CHEMICALS AND MINES AND
MFTALS be pleased to state :

(a) whether Government have seen the
Piess Reports in the Hindustan Times dated
the 4th October, 1969, wherein it has been
stated that there will be shortage of cooking
gas in the country in the near future ;

(b) if so, the reasons for the shortage ;
and

ic) the sieps laken o
taken to meet the shortage ?

proposed to be

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (c). Govern-
ment has seen the Press repoit.  Out of the
9 refineries in commission, 6 are producing
LPG. Production of LPG will startin one
more refinery in the near future. One more
refinery is alrcady considering adding facili-
ties for production of LPG., The design of
the new refinery at Haldia includes LPG
production.  The demand for cooking gas is
tailored to the actual production, Theie is,
therefore, no possibility of a shortage deve-
loping. The gas production will, however,
be increased to cover as large a group of
consumers as can be satisfactorily served
from the production of these refineries.

Extent of Foreign Aid and Assistance
during Fourth Plan

1124, SHRI S C. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) the progress of efforts to boost up
foreign aid and assistance during the Fourth
Five Year Plan ;

(b) position of availabilty of loans from
foreign countries with details of their
utilisation ; and

(c) whether it will be possible to achieve
the targets fixed from foreign aid and
assistance in terms of exchange.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (c). The Draft Fourth Five
Year Plan assumes a gross inflow of foreign
lifi ol: Rs. 3650 crores exclusive of food aid.
Aid is committed by most donor countries
on an annaul basis During 1969-70 the
commitment of project and non-project aid
is expected to amount to Rs. 188 crores and
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Rs. 450 crores, respectively. It is not
possible to say at this state whether the
assumption regarding foreign aid in the Plun
will be realised and what the utilisation
during the Plan period will be.

Fertilizer Production

SHRI MEETHA LAL MEENA :
SHRI J. MOHAMMAD IMAM :
SHRI R. K. AMIN :

SHRI GADILINGANA GOWD:
SHRI K. M. KAUSHIK :
SHRI C. C. DESAI :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) the total fertilizer production in
country ;

(b} the total demand of chemical and
other types of fertilizers in the country ; und

the

(c) whether any concrete steps are being
taken to fill vp this gap in demand and
supply and if so, details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D R. CHAVYAN): (a) The pro-
duction of fertilizers during 1968-69 is given
below :

(1) Nitrogenous 545, 155 tonnes in
fertilizers. terms to Nitrogen

(ii) Phosphatic 209,700 tonnes in
fertilizers terms of P, Oy

(b) The operational target of consump-
tion of chemical fertilizers in the country for
1969-70 has been fixed ai 1.7 million tonnes
nitrogen, 0.6 million tones P2 O5 and 0.3

million tonnes of K2 0. The potential
requirement for organic manures is estimated
at 1040 million tonnes.

(c) In so far as chemical fertilizers are
concerned, steps have been taken to establish
additional fertilizer factories and to expend
some of the existing factories to increase
production. Imports of adequate gquantities
of fertilizers are also being made to fill the
gap between the requirements and domestic
production. In regard to organic manures,
concerted cffoits are being made to bridge
the gap to the extent practicable through
intensification o©f various developmental
schemes for local manurial resources, such
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as rural and urban compost, green manuring,
sewage/sullage utilisation night-soil com-
posting and utilisation of industrial and
other organic wastes.

I.M.F. Membership for U.S.S.R.

SHRI MEETHA LAL MEENA :
SHRI J. MOHAMMAD IMAM :
SHRI MAHENDRA MAJHI :
SHRI N. K. SOMANI :

SHRI D, N, DEB :

Will the Minister of FINANCE be
pleased to state :

(a) whether there have been reports
about U.S.S.R. intending to join the Inter-
national Monetary Fund ;

(b) whether there have been any
consultations on the subject between India
and USSR, and if so, the details thereof ;
and

(c) what has been the reaction of other
members of the International Monetary
Fund in this regard ?

1126.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) There have been certain news
reports to this effect.

(b) No, Sir.

(c) Government are not aware of the
reactions, if any, of other members of the
I.LM.F., to the news reports.

Measures to Check Smuggling and
Tax Evasion

1127, SHRI S, C, SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Director-General of
Revenue Intelligence having come into
existence has started working on supervision
of old or new gangs involved in smuggling,
racketecring in foreign exchange, tax evasion
and other economic offences, in a better
way : and

(b) if so, in what way a better intelli-
genee is expected from the organisation and
with what additional expenses 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI): (a) and (b). With a view to
achieving closer coordination amongst the
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three intelligence and investigation agencies
functioning under the Ministry of Finance,
viz, the Enforcement Directorate, the
Dircctorate of Revenue Intelligence and the
Directorate of Inspection (lnvestigation—
Incom-tax), the Director of Enforcement, in
addition to his own office, has also been
designated as the Director General, Revenue
Intelligence and - Investigation ; in his
capacity as Director-General, he is also
charged with the responsibility of guiding
integrated investigetions in important cases
invulving contravention of more than one
fiscal law. This arrangement is expected to
result in cxpediting the investigations and
mote effeclively combating tax evasion,
smuggling aud leakage of foreign exchange.

The Dircctor-General operates by and
large through the three Directorates ; the
stalf of the Enforcement Directorate has
been recently augmented with this in view.
The annual expenditure on the additional
staff so far sanctioned in this connection is
estimated to be Rs. 2.27 lakhs.

fagia &% € eqrear

1128, »ft musArq T &S ¢
o TmnaTe e
st gze fagrt aroda -
st gow A o
ol sTTnAeY ¢
s gW Jam A
A faw =s9) ag T F1 97 FIA
for :

(%) war fRafm & agiar &3 qar
sgd gz ®v% ¥ STe@d werw awr
ddwmity %o 2y gy s frafa 4w
eqifaa <& &1 gewr & fawe d

(=) =fz gt &Y Swwy atar sqr ¢ ;
T

(m) afz 7Y &1 @F s oERO
g7

faw sowmg ¥ vvw AW (w0
wo ¥F) : (¥) Wi (®). z® @AWy
fagia dw ¥ eqraar &3 w1 15 fawie
i 4
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(n) fagla wo & sageqr w@ &
faa 17 Awg @1 geqrna ggew &y W
2 # Aar farfr = glr mid farw
fa @ =m atar oM< graedy o
gfama gqaasw svar 2, & faofas) &
yianFAIAl 1 qU #33 ¥ fAo qafa
gaw d &) fee of, men @ fr $fen
TG 37 IFIT FY Fear eqifad &
FY mFgaFa 9 fawi 3w

FAT 9N & qgugt & A § afcare faar
WA EIAFW AERN) TAIT WA WA

1129, «it awan fqg FEWE @ 770
eareeq a9 ol fAawa gt fawt
wIg1® qar andg faww 704 3¢ w30
a1 Far & &

(7) sar 7z g9 ¢ f5 3@T wiw
& qzr¥) fa=i @ afgare fAaaA & q99
¥ gt 7 ¥4 &1 faggg fwar nar &
ot afz 21, @t @ & smar@ i
iEd

(@) za & feq-fa7 wea @l &
et @ wigard) £ #r fawie 27

Tareen aar gfeare fadima v
famfm, wwm aer anig  Taww
g #§ Tow ANt (Fe sl
wIre)  (F) S ad

(@) 2o & dmy #1€ & A4 @ agt
@ faalaq sgwn &1 gave @)
fem s 3

murHx ¥ wak & firdig feen

130, »Y quaw feg gwag: v
ifwws wer v Gt ww gw wy
o=t 7z a0 D ¥O w5

(%) w1 ag aw ¢ f§ Ty @
ag qfearm & w1 ¥ fasic famt W
e ; aR
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(@) sE%rgifua @q WX g9
1941 ¥ ®iF ¥ fan Far avEAr daic
sty

¥Wifqaa agr vamw vl @A aq
NTY ®WATAa § Trva HSY (W) /g )
(%) am=ad) 17 ot gnfs a7 2

(@) =& gaenr & wg7 74 I&ar 4

g sim ¥ fewd & fag ol w
acarg

1131, s amea Fag goaig:
aq7 faart qar fagw a0 3z T3 &
ERE T fE A

() w7 faadr gend
geqia qrgA Y 7z 7 qfy A faard
F fam mex gz @ a7 a9 oA Y
g% ar fauifeg faan nar Agg #ar ar
) areAa & yfg 7 fan qidr \card
fear 7ar ; w17

(@) 3w a7 dtand & fan @ig
wfg ag & @AY £1 aend &1 F91 Ay
@A R Y

TMAAL F

fawrf aw fagw wwrza & g9
arf} (Y fag AT wava) © (F) weg wza@
ey T gfaa fenr 2 & 196869 o
graa afrglg1 § geq 92w ,41,000
oxg yf7 1 Fasré w1 957 @1 A1
sieam & fafga g7 4,20,000 ow%
o1

(@) 1079-706 & fAq 2,25,000
UFE 1 qIAAIReR J&a fawifza fear qar
2

wiq wiv wiagw givg, af foelt § wax
wveal & owaf w1 gfwwrfea & qwEa

1132, oft gqow fag ywamg :
wea R ofea e fagew awr faat,
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wiwg QY amlg fawres Foft ag qar
Y 9T FI0 7

(%) #ar 7z 79 & fi§ ard a@eg WX
aran oy, 7% faeelt ¥ HAg wedl &
gg 9d: w1 awed wfesfa e
wrged fwar war §

(@) "@ oAl At g7 dear fEadr
2 oYT wivh gdz & oAET @ ;oA
gfasifert & am sar § fag waer
wigza fear a1 & 71T @ag §IEdl &
1= 37 afawifoal F1 @7 § w31 S11w
¢ wafE g5 da3 qzedl %1 ©7 @ 6
HITEGHAT &, AT

(7) #ar aTmT ¥ 0@ A @
FITn gaAg AzEAN A AR WA wgfger
&Y Fragr 2 7

eareenr war qfeare fagtan o
fomtm, orne awr andia fawrw wre
# wiog weAt (W @0 gogfa) @ (v) o,
gf

(=) oYz (7). are % oY, wfw-
wrfraY & aim wifg &1 0% fgatwm  awr
92d 9T TAT AAT ¢ | [wiqiww H Twr
mar Afmd gear LT—2077/69]
wId g}z |rgn o¥A § A4 G3ET Q0
T TR0 gur AF 8 & ggafa & 3F
7} wmyeasai § wfafaa &0 w
WAZA FAA W€ WIUIT 9T qURTH
gfewiftal #1 7 e af 9T fear
7a1 ¢ & @7 g9q azedl ® @HA ¥
WIATA ¥ wangsar gren M I Oeq
A1 9T |1 ST @ Q@ wrear
wATAT § yewHT grEdy wehwrfont
%! weqrf QrUn I & & wfafow
FEII I B gifa @ qw qdr ¥
¥ AR &) fasiqd ad wqr iaw
QAga & fAm«t gaz  guegl ¥ weqwr
frewwa & we At gl &)



147 Written Answers

Wwl & TR awTH ®1 WIETC 9T gaANIT

1133, st vraramT oaf ¢

st faa gae qwest -

g7 faw w0 ag I K gar
3 fx :

(%) 7ar ag g9 § f§ F51 N UG-
geTm ¥ qewrq % sEwifal ¥ owed
g WEET 41 FAZAAT FTAT HITH §T
fg

(@) war 7zt o ¥ f& I &
wEraar ¥ 9T F:F 1§ WA zAd
famarfga gu § ; o¥x

(7) afz e, Aa*T F swmar a7
AN ENNIE 7 93 TWE AT qURIT
w1 Frdardy $T @ § 7

faw wemAn § Tvm weA () W
wo @B : (F) GYT (|@). AIFT F YA
wtg feqY2 ar farkraa 73F fas 2 1 afes
W & fagda, §%1 % agr A& sywfar
& uEsw ® A% IR & fay
WO QU qA9T 37 AT 9EE ¥ Wsar
TR &I & g4 f&Gar 2

(n) az maw dar @ A ar

gy I8 & wT

1 34, st uRmaae at:
ot foe gwIC T

w1 faw ==Y ug IATA W FI0
win fis :

(%) aar az a= 2 fs 357 § wdha-
w70 A qgd g8 Al A 3¢ 7 fafes
%Iz % O (@7 ¥, afz gf, @ gw ai
# wenre feafa war 2,

(®) #ar ag ¥ g ¢ fr g@% F12@
9 & FAa0 5 w0 sfemE & Wy
¥ YT o @3 A AR AT 93w M
" sfemai s e @ £ W
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(m) afz gt @ [ewiT g9 aqr
STATRIEHS FIAAET F1 @A1 TY 7

fewr aommg § s et (st wo
wo ¥F) : (%) IV F @ANT FrOAW:
fafy= wataqt & faq fafges w317 &
wq, (wera & AT 0w, fegy qfigmfa,
"5 91T a@AY #Y @ & fAo wen-
Arafa® HwW aqr FIAFDQ ¢ F fAT
veqrafas wm AT & @y & AW &
ueTETW F 317 TW arareg feafr #
#1€ afeaga adi gar & 1 fov sit, F91 @
meadarFr WAy 3 fE Ay =A@ W
ufas sarq z@ fr wo 77 ar #
areafas srasasarg 2 gt 21

(@) TR & JrEAEA F oa w5
gzar Ag7 a1% f& wmo F7 a9t 8 owo
IFEN & a4 wrd wfEAr qar
LigEL

(1) ag qar= dar A A% g

wmyemged, At fasdl & e o #
aut & qrdl &1 WAL A1AT

1135, st wmamT @Al #ar
A aqr afvany fagiaa oy fanim,
wiate &q1 AnQ g fasw g0 az IR
1 F91 Wi fF :

(%) %ar qg sw § f& " FOIW
¥ Gyt | ¥ gy ATE amEQ A oWw
st 3t &1 QY srar @ arar @ gufa ==
¥ w1 qmTZHE g 2 A6 &1 9E §

(&) zar ag N a= ¢ fF 37 dw
¥ famfagi g X & faga Y aw &
ww ar< fawrgd Y § ; ol

(n) afz gi, ® @swwT & @ ¥A

% gfafews 537 & fag sa1 W)
¥ ¢ fis g7 amezd) # qa f &1 QA w0

ag?
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sareeq mar qfrair fagrma i
fautm, wraw awr anda f2sin smwa
# v wet (s 7o ge gfa) (7))
s (=), st zr o Frafeal & gro g9
forsad as Fuf 78 2

(m) awadr aifaat «1 91 fF g
wife (3ez dfefrasg) % F@ 6
sy ¥ fage ®q @ aal § 9gF @ng
887 q7 % 7T fzar smar 1 arfaal
1 wmarqy 1 91X GURA F1 g
faamda 2

%l # wdwfml ) fagfem & fag
&fFn 31 aq@m

1136, st v wat . aar
fas wodl ag 7A@ ®Y gor w7 fr

(%) #1917z ®9 2 fF ez 4% %
€fwqr 1 fafu= sradl & smar gasas)
g Fa% WY amadl eqrdAlg w9 @
frgw &7 fam o &

(=) afz zi, =t a1 gz 79 ) f&
€A g § M-I G qa9a
w1 qraarar & Fatfs @ fagfeami sa=
qiEr g% glv) &A@

(1) afz 2P, a1 & 1T & fA417
Ay fawm 8 fagma ad& & gy
qt &fFq Ra1g Ty &7 G @A wEm
fagw #7d #1 & W1C

(w) afz adl, & wWF ag @
g7

fawr wemma ¥ TG e (s
%o do wR) : (F) ¥z dF ars ffear
® ¥am mgenr FaEry W1 sERMA-
aftes aar srfaxr  gfesfad &8
aftez wfawifedt ) 1 fHfowr ik
Awfemi (¥frar) & car dad R
fagfeagi s @1 aus 2 ) A% WAl
fafgy qdmr dix gianeeit & qINT T
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sidta 9gfr 97 £ art @ v s aw
" gug At ®W oarErd widt & | qrar
sags fAgiad 27 1 wraeas wiwar-
fiwmgt 7 gaw w3 ¥ ave, fafen
TAMT AT AEWRFIT F I 9T, WA
foys @ Faa gegrdy Fad & &
fagfaaat &7 asd & 1

(@) a1z @1 ga SEC £ ®rg
fra1z ag) fas &

(7) o¥T (9). ¥9 QAT §9 A7 &
1t gemg guerr & fagrudla A
2 (¥¥f% g 9% arwiT & 9 gEAW
# genma ¥ &1 w1 gAE Jdf
famr 2)

TRTHTATT &% ®1 IWT giW, wew wAW
ulX famz 8w 3w GwAg

1137. o ramem st Fa71 fuw
#=~iY ag &1 #) g &L fw e

(%) #ar ag @9 ? f§ uagn
TAEAE d% & dwas (wedfega) &
FeAeq & wgATew &% 7 e wg
& fao fagqre &9 & 39T v2@, sy gy
o fazre ®Y 391 3wl =y Treni ¥
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Violations of Foreign Exchange Rules
by Mahesh Yogi

1138. SHRI HEM BARUA : Will the
Minisier of FINANCE be pleased to state :

(a) whether the attention of Government
has been drawn to a report in the Evening
Standard of London to the effect that
Mahesh Yogi has bought a Rolls Rayce car
at London for £ 14,000 ; and

(b) If so, whether Government have
enquired into the sources of finances of the
Yogi as also whether any violation of foreign
exchange rules has been detected 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINAMCE (SHRI P.C.
SETHI) : (a) and (b). As stusted in reply
to part (a) of Unstarred Question MNo. 4819
answered on the 25th  August, 1969 a
photostat copy of a news item said to have
appearcd in the ‘Evening Standard’, London
datad the 14th June, 1969, was forwarded to
the Government by @ Member of Parliament.
According to this news item, ‘‘Mabarishi
Mahesh Yogi has bought a £ 14,000 yellow
Rolls—Royce™.

The Enforcement Directorate had called
upon Maharishi Mehesh Yogi to furnish
details regarding the purchase of the Rolls -
Royce car. In the reply dated the 2ist
August, 1969, the Attorney to the Maharishi
has totally denied the purchase of the car.

The Enforcement Directorate has made
enquiries regarding certain fiingncial transac-
tions abroad of Maharishi Mahesh Yogi. On
the basis of the investigations conducted so
far, the Enforcement Directorate has issued
5 notices to Maharishi Mahesh Yogi, to
show cause, jnrer alia, why he should not
be proceeded with under law for having
entered into certain transactions in contra-
venipion of the provisions of the Foreign
Exchapge Regulation Act, 1947, The replies
to these notices are awaited.

¥tn gfal g WA w7 Gas fraom
w1 AW WAL

40, LRt :
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Construction of Palatial Building as
Official Residence of the
Prime Minister

1141,
SHAH :

SHRI VIRENDRAKUMAR
Will the Minister of HEALTH
AND FAMILY PLANNING AND
WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state
whether a palatial building is proposed to be
builts as an official residence of the Prime
Minister at a cost approaching Rs. one
crore ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (S5HRI

B. S. MURTHY) : No, Sir.
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Conversion of High-Powered Board for Co

Ordinating Development of the National
Capital Reglon into a Statutory Board

1142, SHRI KANWAR LAL GUPTA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to srate :

(a) whether it is a fact that Government
propose to convert the high-powered board
for co-ordinating development of the National
Capital region into a statutory board :

(b) how far the present board has pro-
gressed in the developmen! of the National
Capital region ;

(c) why the six satellite towns provided
in the Delhi Master Plan have not been
developed so far and how much time it will
take 1o get them developed ; and

(d) what is the target for their develop-
ment in the next two years ?

THE MINISTER OF STA1E IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) A proposal to this
effect is under consideration in consultation
with the Government of U.P., Haryana and
Rajasthan and the Delhi Administration.

(by to (d). The development of the
areas falling in the National Capital Region
is the responsibility of the Governments of
Uttar Pradesh, Haryana and Rajasthan, and
the Delhi Administration, Development has
been taking place in the Ghaziubad and
Loni areas of Utiar Pradesh and at Faridabad
in Haryana. Similar work at Bahadurgarh
and Gurgaon is still to be undertaken  So
far as Narela is concerned, A Master Plan
for future development is being final sed
Development in the next two vears would be
dependent on the resources that can be made
available by the several Governments and
cannot, therefore, be described at present

Water Crisis in Calcutta

1143. SHRI C. K. .BHATTACHAR)’YJ\ .

Will the Minister of HFALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether his atiention has been
drawn to the diinking water supply crislé
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1hat seized Calcutta in the esrly morning of
the 25th October, 1969 and continued for
days overwhelming about 50 lakhs of peopls;
if so, the causes of this breakdown ;

(b) whether it has been brought to his
notice that the people thus overwhelmed
were compelled to use water wherever avail-
able ignoring the risk of contamination and
epidemic ;

(¢) whether he is also aware that patients
in the hospitals were put in great distress ;
and

(d) whether any step has been taken to
establish an alternative system of supply in
such cases and whether it is proposed to
restore the old system of allowing ringwells
in every house in the city as a standby ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The matter
is primarily the concern of the State Govern-
ment. The required information in being
collected.

Slackening in Family Plaoning Drive

SHRIMATI SUSHILA
ROHATGI :
SHRI K. P, SINGH DEO ;

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that there has
been a slackening in the family planning
drive in the country in the past six months ;

(b) how far the results have fallen short
of the targets ; and

(c) the state Government contemplate to
step up family planning in the near future ?

1144,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR.S.
CHANDRASEKHAR) : (a) and (b). There
has been no slackening in the family plann-
ing drive in the country taking into account
all methods of contraception. The total
number of acceptors of family planning
methods was practically the same during
1968-69 as for the year 1967-68, namely, 2.99
million. For the period April to September,
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1969 the number of acceptors of Fun il
Planning Programme is 1.36 million as
against the figure of 1.29 million for the
corresponding period during 1968-69.

(c) Steps being taken for further invigo-
rating the family planning movement in the
country include :—

(1) Inteusification in the Programme in
17 highly populated districts and 1

, sclected area in Uttar Pradesh
(Varanasi Division)
(2) Post-Partum Services through 58

important medical institutions in

the country.

(3) Extension of the supply of Nirodh
through commervial channels
throughout the country and through
Deput  Holders  (through  Post
Offices) in sclected Rural areas,

Supply of sterilization eguipment
to about 2,000 selected hospitals
including voluntary and private
hospitals where medical officers are
willing tn  undertake vasectomy/
IUCD insertions but are not able
to do so for want of equipment,

(@

fe=

(5) Involvement of private medical
practitioners, homoeopaths  and
practitioners of indigenous system
of medicines on a larger scale in
the Programme by giving them
orientation training.

Establishment of Rural Family
Welfare Planning Centres with the
Primary Health Centres wherever
not yet established and opening of
Sub-Centres. Provision of vehicles
to selected Primary Health Centres
with a view to increasing mobility
and services.

16

-

u

Immunisation of infants and pre-
school age children with triple
antigen ; immunization nof mothers
against tetanus; prophylaxiz against

nutritional anacmia : and nutri-
tional programme for control of
blindness due to vitamin ‘A’

deficiency —these schemes are being
taken up to make the family plann-
ing programme a truly family wel-
fare programme to provide direct
evidence to convince the community
of the intcrest of the family plann-
ing programme in the general
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health and welfare of children and
mothers,

Indian Directorship on I.M.F. Board

1145. SHRIMATI SUSHILA ROHATGI :
Will the Minister of FINANCE be pleased
to state :

(a) whether there is a possibility of
India losing its permanent directorship on
the International Monetary Fund Board ;

(b) would it imply a loss in status ; and

(c) how it will react on the status of

developing countries 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIP.C.
SETHI) : (a) Changes in quotas of members
of the IMF are expected to 1ake place by
the end of 1970 as a result of the quing-
uennial review. While efforts are made to
get as much quota increase as possible for
us, since quotas reflect certain economic
indicators such as external trade, reserves,
Gross National Product ete. of  member
countries, it is likely that India may no
remain the fifth largest quota holder in the
Fund and, therefore, not have the right to
appoint a Director. However, if this happens,
India will still be able to have its Director
elected on the Board of Directors.

(b} and (c). There is no difference in
the functions and rights of elected and
appointed Directors, 1ddia's Director, whet-
her appointed o1 elecied, can take an effec-
tive part in representing the point of view
of India as well as the develuping countries,
He will also continue to exercise the voling
right that accrues to India as a result of its
relative quota holding which is not likely to
change materially. No loss in status either
of India or of developing countries as a
whole is, therefore, necessarily implied,

Setting up a Foreign Trade Bank of India

1146, SHRIMATT SUSHILA ROHATGI :
Will the Minister of FINANCE be pleased
to stale ;

(a) whether an Expert Committee has
been constituted to go into the question of
setting up a Foreign Trade Bank of India ;

(b) if so the terms of reference of this
Committee ; and

(c) when it is expected to submit its
Report ?
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THE MINISTER OF STATE IN THL
MINISTRY OF FINANCE (SHRIP. C.
SETHI) : (a) Yes, Sir.

{b) The Committee would exam:ne whet-
her it would be desirable ‘o set up a single
institution to take over and run all the
foreign branches of the public sector banks,
and, if so,

(i) what itx constitution and functions,

including its capital and location
should be ; and
(ii) whether such institution should

handle the entire foreign exchange
business of Indian Banks ; and, if
so, what the implications of such
an arrangement would be for the
profitablility of banks, their rcla-
tions with foreign correspondents,

conservation of foreign exchange
and the development of foreign
trade.

f¢) Tt is not possible at this stage to
indicate when the Committee will be in a
position to submit il report.

Examination of the Group Housing
Schemes

1147, SHRIMATI SUSHILA
ROHATGI : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that the National
Building Organisation is conducting &
detailed examination of the working of
housing cooperatives and middle and low in-
come group housing ; and

(b) if so, the details of this proposed
Examination ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI

B. S. MURTHY): (a) and (b). Such a
proposal is under consideration, but the
details are still being worked out. Broadly

speaking, the operational, structural snd
other aspects of housing co-operatives, and
the housing of low and middle income groups
are proposed 1o be covered in the examioa-
tion.
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Expansion of Caltex Oil Refinery
at Visakhapatoam

1148, SHRI M. S. MURTI @ Will the

Minister  of PETROLEUM AND
CHEMICALS AND  MINES AND
METALS be pleased to state :

(a) whether there is any proposal to

expand the preasent capacity of the Caltex
Oil Refinery at Visakhapatnam ; and

(b) if so, by what time it will be comp~
leted and the capacity to be expanded to 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) Does not arise.

Copper Smeltar Plant in Andhra
Pradesh

1149, SHRI M. 5. MURTI : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(1) whether there is any proposal to
have a Copper Smelter Plant in public sector
in Andhra Pradesh :

(b) if so, whether this plant is included
in the Fourth Five Year Plan ; and

(c) the likely date by which it will come
into being ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) Therc is
no proposal at present for setting up a
Copper Smelter Plant in Public Sector in
Andhra Pradesh.

(b) and (c). Does not arise.

Payment of Income-tax by Ministers

1150. SHRI BENI SHANKER
SHARMA :
SHRI B, K. DASCHOWDHURY :
Will the Miaister of FINANCE be
pleased to refer to the reply given to Starred
Question No. 454 on the 11th August, 1969
and state :
(/) the names of Ministers, Ministers of
State and Deputy Ministers who failed to
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pay their advance taxes under section 211

or 212 of the Income Tax Act. 1961 within
the last three years ; and
(b) whether the Minister filed their

returns in time under Section 139(1) or 139(2)
and whether they paid the taxes leviable on
them under Section 140A on self assessment
basis ;

(¢) whether peopalty proceedings were
started. in case of default on the part of any
Minister under s=ction 273 or any other
section ; and

(d) whether any proceedings were taken
against any one of them under Section 271(a)
or 271(b) of the Income Tax Act for late
filing of the return ?

THE MIMISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) There are no Central Ministers,
Ministers uf S1ate and Dcputy Ministers assess-
ed in Delhi who failed 1o pay the advance
taxes as per provisions ol scction 211 o 212
of the Income-tax Act, 1961, within the last 3
yoars,

(b) Information regarding filing of return
ufs 139(1) or 139(2) of all the Central
Ministers was laid on the Table of the House
in roply to Lok Subha Unstarred Question
No. 4065 dated 24.3 69 by Shri Kanwar Lal
Gupta.

No Central Ministers, assessed ai Delhi,
inm whose cases tax ujs 140A of the Income-
tax Act, 1961, was payable, failed 1o pay
such tax.

(c) In view of reply to (a) above, the
question does not arise.

(d) Presumably the question refers to
gection 271(1) (a) and 271(1) (b) of the
Income-tax Act, 1961, Section 271(1} (b)
does not relate to late filing of retuins.
Details of action taken v/s 271(1) (a) in the
case of all Central Ministers was given in
reply to Lok Sabha Unstacred Question No.
4065 dated 24 3,69 laid on the Table of the
House.

NOTE : - Information regarding the Ministers
assessed outside Delhi is being
collected and will be laid on the
Table of the House in due course,

Payment of Income-tax by Ministers

1151, SHRI BENI SHANKER
SHARMA :
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SHRI B. K. DAS
CHOWDHURY :

SHRI K. P, SINGH DEO :

SHRI R. K. AMIN :

SHRI C. M. MUTHUSAMI :

SHRI N. SHIVAPPA :

SHRI K. M, KOUSHIK :

SHRI D. N. PATODIA :

SHRI RAM SEWAK YADAY :

Will the Minister of FINANCE be
pleased to refer to the reply given to Starred
Question No. 454 on the 11th August, 1969
and slate :

(a) whether there was any concealment
within the meening of the explanation to
Section 271 of the Income Tax Act, 1961 by
any Minister, Minister of State and Deputy
Minister in any case ;

(b) whether any actuai concealment was
detected in the assessment of any Minister
and proceedings started against him ;

(¢) whether the demands made were
paid or not hy the Ministers concerned
within 35 days f the issue of the notice of
payment of tax under Section 221 of the
Income-tax Act ; and

(d) if so, whether any penalty proceed-
ings were started against them under Section
271(a), 271(b), 271{c} and 273 read with
other appropriate sections ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (&) to (d). Information regarding
filing of returns w/s 139(1) or 139(2) of all
the Central Ministers was laid on the Table
of the House in reply to Lok Sabha
Unstarred Question No. 4065 dated 243 69
by Shri Kanwar Lal Gupta,

Assessments of some of the Ministers
are still pending completion and information
asked for would be available only after the
completion of assessments.

Return of Non-Company Cases

1152, SHRI BENI SHANKER
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a faet that the Return
of non-company cases with returned income
upto Rs. 10,000 (Rs, 15,000 in charges of
Bombay and Calcutta) would be accepred
without any scrutioy provided there were po
complaints of evasion ;
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(b) if so, what is the number of such
cases dispnsed of between the period from
31s1 August, 1967 to 3lst August, 1968 and
31st August, 1968 to 31st August, 1969 ;

(c) what is the peadency of such cases
on the 1st September, 1969 ; and

¢d) what is the number of cases above
the returned income of Rs. 15,000 disposed
of during the same period and their pendency
as on the Ist September, 1969 7

THE MINISTER OF STATE IN THE
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MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir, subject to certain
other restrictions imposed for safeguarding
the interests of revenue.

A percentage of the cases to which this
scheme applies is selected for scrutiny in the
normal way.

(b) to (d). Statistics are maintained re-
garding assessees in various categories.
Category-wise disposal and pendency of
assessment cases for the requisite period is as
under :

Disposals during the period Pendency
as on
From 1-9-1967 From 1-9-1968 31-8-1969
31-8-1968 to 31-8-1969
Category 1
‘Business cases having income over
Rs, 25.000. 1,66,237 1,98,519 3,17,606
Category II
Business cases having income over
Rs. 15000 but not exceeding
Rs. 25,000. 1,40,226 1,78,385 2,87,702
Category 111
Business cases having income over
Rs. 7,500 but not exceeding
Rs. 15,000 3,28,031 4,36,378 6,06,786
Cutegory IV and V : i.e.,
(1Y Business cases having income
below Rs. 7,500. 21,77,307 25,31,375 23,94,080
12) Government Salary cases
(3) Non-Government Salary
cases,
(4) Al cases of refund ufs. 237.
TOTAL 28,11,801 33,44,657 36,06,174

Supply of Crude to Spain

1153. SHRI BENI SHANKER
SHARMA :
SHRI HIMATSINGKA :
DR. P. MANDAL :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES "AND
METALS he pleased to state : )

(a) whether India will be supplying a
small quantity of crude to Spain duiing this
year which she will get from her joint off-
shore venture in the Persian Gulf ;

(c) whether such supplies are proposed
to be continued ; and

(d) if so, where India stands as a sup-
plier of crude oil ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN) : (a) to (c) A
quantity of about 5.00,000 barreis of Rostam
crude out of the Hydrocarbons India Private
Limited's share of production in the Iran off
shore joint venture was sold to a Spanish
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refinery in October, 1969.  Further supplies
to this refinery will depend upon the results
of processing the crude supplied.

Nationalisation of Drug Industry

1154. SHRI BENI SHANKER
SHARMA :
SHRI B. K. DASCHOW-
DHURY :
Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether the desirability of the
nationalisation of drug industry in the
country has been considered in view of the
low standards of living and general
health ;

(b) if so, with what results ; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN) : (a) to (c). Itis
not considered desirable to nationalise the
drug industry. There are already large
public sector undertakings producing essen-
tial drugs in the country, When they achieve
full production, these units will cover a
substantial portion of the total production of
drugs made in the country

Charges agalnst the Chairman of
Life Insurance Corporation

1155. SHRI C. K. CHAKRAPANI :
SHRI E. K. NAYANAR :
SHR1 P. GOPALAN :

SHRI VISHWANATHA
MENON :

Will the Minister
pleased to state :

(a) whether the atention of Government
has been drawn to the reported charges of
Shri Chandrasekhar, Member of Parliament,
against the Chairman of the Life Insurance
Corporation in the Patriot dated the 8th
October, 1969 ; and

{b) if so, the reaction of Government
thereto ?

THE MINISTFR OF STATE IN THE
MINISTRY OF SUPPLY AND IN THE
MINISTRY OF FINANCE (SHRIL R. K.

of FINANCE be
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KHADILKAR) : (a) and (b). Yes, Sir.
According to Shri Bhide, the observations
were made by him when he was called upon
to speak on the subject at a meeting of the
Central Advisory Council for Industries to
consider the report of the Inquiry Committee
uader Shri S. Dutt. They purported to indi-
cate the L.I.C.'s past policy.

Naturally, the L. 1. C. would conform to
whatever new policy directives are given to
the Corporation for future. This matter is
under consideration.

Idle Equipment In Public Sector
Undertakings

11*6. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of FINANCE be
pleased to state :

(a) whether there are many instances
when a particular equipment with one public
sector undertaking is lying idle and yet
another public sector undertaking goes
ghead buying a similar item from the
market ;

(b) whether in several public sector
undertakings, items of equipment bought
and/or installed are much more than dictated
by the stated output ;

(c) if the answer to part (b) above be in
the affirmative whether it amounts to a
breach of the licensing provisivns, and if so,
the details of such actions ;

(d) whether it is a fact that the Union
Government have decided to appoint expert
committees in each of the bigger public
sector undertakings in the matter of wutili-
sation of the installed equipment and dis-
posal of the surplus ; and

(e) if the answer to part (d) above be in
the affirmative, the details of the progress
so far made in that respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) No instances of any Public
Enterprises procuring any item of major
production/construction equipment  when
similar equipment was lying idle in other
Public Enterprises have come to notice of
the Goveinment,

(b) The equipment produced andjor
installed in the public undertakings are
based on the production capacities conside red

in the Detailed Project Report, However,
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there may be occasions when the production
capacities of some items of major production
equipment are not fully utilised for various
reasons.

(c) Does not arise.

(d) and (e). The Ministry of Finance
have requested the public sector undertakings
to appoint Expert Commitiees for a proper
and realistic appraisal of the construction
equipments available with them and also
to assess the total equipment avaiilable, the
extent of their utilisation, the residual life
and need for their retention or disposal.

New Housing Units

1157. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased 10 state :

(a) whether it is a fact
mated shortage of housing
country as on April, 1969 was
and that the shortage is expected
by more than 20 lakhs every year :

(b) whether he has stated in Bangalore
on the 18th June, 1969 that such clossal
shortage persists mainly because ol shortage
of funds for constructing new housing
units ; and

that the esti-
units in the
837 lakhs
Lo grow

(c) if so, the steps which Government
propose to take to 1emedy the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMFNT (SHRI
B. 5 MURTHY): (a) Yes, Sir This
estimate includes dilapidated and sub-
standard houses which necd substantial im-
provement or total replacement and is
determined on the assumption that every
household should have a separate pucca
dwelling unit e,k a reasonably permanent
structure capable of providing the minimum
standards of safety and comfort.

(b) Paucity of funds was mentiuned as
one of the primary factors inhibiting the
progress of housing activity in the country.

(c) 1t is proposed 10 continue all the
existing social housing schemes, which are
directed towards the amelioration of housing
conditions of persons in the low and middle
income brackets. The draft Fourth Five
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Year Plan, however, provides for a sum of
only Rs, 96,70 crores for all these schemes
and urban development programmes, taken
together which is very meagre. One answer
to the problem lies in activising the private
sector and mobilising privete resources for
housing in a progressive manner. Besides,
the Conference of Ministers of Housing,
Urban Development and Town Planning,
held at Bangalore, in June, 1969, has re-
commended the consiitution of a Central
Housing Authority, which should raise
resources from within and outside the
country and operate the same in the nature
of a revolving fund ; for this purpose. a fund
with a corpus of Rs. 200 crores should be
built up out of Governmental allocations
and other contributions. If and when these
proposals materialise, it may be possible to
make efforts to solve the housing problem
in a realistic manner.

Written Answers

Low and Middle Income Group
Housing Schemes

115%%. SHRI LOBO PRABHU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to the Unstarred
Question No. 2102 on the 4th August, 1969
and state :

(a) the provision for the Low and
Middle Income Group Housing Scheme and
the extent of their demand already pending ;

(b) why the newly nationalised Banks
are not allowed to advance money for the
scheme directly or through the Cooperative
Societies ; and

(e) the reasons for which Government
have not considered the scheme of the late
Shri Annadurai to provide advances to
private owners, as it will only provide
housing but create employment and pro-
duction opportunities 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) During the Fourth
Plan, funds for the various development
programmes  (including  housing) taken
together, will be made available to the States
in the shape of ‘Block loans' and ‘Biock
Grants® and it is open to the State Gowvern-
ments to utilise the assistance according to
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their judgment. However, the draft Fourlh
Plan envisages a p:ovision of Rs. 96.69
crores for the <oc:al housing scremes and
urban development programmes. The State
Governments have not yet indicated precise
details about the schemewise demands or
allocation.

(b) Owing to the nature of banking
operations, ban'ts (nationalised or otherwise)
have not been considered to be in a position
to provide the long term credit facilities
required for housing.

(c) The Government of India have not
received the proposal referred to, but
advances for house-building are already
being given under the low and middle income
group housing schemes.

Price Studies in new Projects

1160. SHRI LORO PRABHU : Will
the Minister of FINANCE be pleased to
refer to the reply given to  Unstarred
Question No. 4732 on the 25th August, 1969
and state ;

(a) whether feasibility studies for new
projects will includ= comparison with landed
cost of equivalent artic'es which are imported
so that consumers, particularly agriculturists,
are not made to pav double and treble world
prices as for fertilisers, internal combustion
engines ;

(b) whether plans for diversification have
been called from enterprises with idle
capacities and what are the diversifications

so far made and with what (foreign
exchange ;
{c) in view of the complaints that

recuritment has rcsulted in surplus staff and
is subject of favouritism, how further
delegation to the enterpriscs is justified and
why Government do not have a Public
Service Commission for all Public Sector
enterpriscs ; and

(d} if sales between the Public Sector
enterpriscs will not reduce competition,
what is the objection to tenders from the
Privatr Sector, even as a check to such fancy
quotations as are rcported to have been
made by Heavy Engineering Corporation
for Bokaro ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P C.
SCTHI) : (a) Planning Commission’s Maoual
on Feasibility Studies for Public Sector
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Pvojects envisages that “Where the article
is not available locally, or where the price
of a local article is considered unrealistic,
then the landed cost of a similar article
should be used in analysing commercial
profitability”. Suitable guidelines have also
been issued regarding pricing policies for
public enterprises.

(b) Proposals for diven ification are
already under consideration by Public Enter-
prises. Approval of Government to such
proposals is sought depending on the finan.
cial implications and also according to the
existing delegation of powers in this regard.

{c) The complaint that delegation of
enhanced powers has resulted in favouritism
and overstaffing is not correct. Reasons for
overstaffing in some of the enterprises are
totally different. There is no proposal under
consideration of Government to set up a
Public Service Commission for all Public
Enterprices,

(d} There is absolutely no bar to Public
Enterprises obtaining quotations from the
Private Sector.

Written Answers

Representation of State Government
on Directorates of Nationalised Banks

1161. SHRI LOBO PRABHU: Wil
the Munister of FINANCE be pleased to
state :

(a) how the demand of the State Govern-
ments’ for representation on the Directorates
of Nationalised Banks is going to be met
without amendment of the Act ;

(b} why the State Governments and the
State Enterprises should borrow from the
Nationalised Bank at commercial rates when
the State Governments can float louns and
the State Enterprises can rely on the de-
bentures ;

(c) whether Government propose to
subsidise the rate of interest charged by the
nationalised banks and why Government
do not make loans directly or through the
Reserve Bank ; and

(d) whether Government have considered
reducing the interest rates of the nationalised
banks so that the public have a sensation of
the benefit promised by the nationalisa-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Section 13(3) of the Banking
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Companies (Acquisition and Transfer of
Undertakings) Act, 1969 makes reperesenta-
tion of certain intcrests in the Boards of
Directors of the nasionalised Banks obliga-
tory. This does not preclude appointment
cf represen‘atives of other interests on the
Boards. The whole suggestion of the
constitution of the Boards of Directors of
nationalised bauks is, however, under con-
sideration of Government.

(b) Such borrowing by State Govern-
ments is over and above their loans from the
market and is mainly for financing State
trading activit'es. As regards debentures to
be raised by State FEnterprises these would
have to carrv the guarantce of the State
Government if the issue is to be successful
and State Governments are expected to keep
such guarantees within reasonable limits.
Moreover, the extent to which State Enter-
prises can raise debentures is governed by
the availability of resources in the capital
market and they have to resort to borrowing
from banks for working capital requirments

(c) Therc is no proposal to subsidise
interest charged by nationalised banks.

(d) The rates charged by the nationalised
banks are not considered unreasonable.
The main objective of nationalisation is to
meet 1o an increasing extent the credit needs
of the weaker sections of society, like small
farmers, small retailers, etc. These seclors
were hither to neglected and had to borrow
to a large extent from money-lenders at
usurious rates of interest for meeting their
credit needs.

Expenditare on Shanti Van and
Jawahar Jyoti

SHRI R. K. AMIN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the amount spent so far by Govern-
ment on the Shanti Van and the Jawahar
Jyoti ;

(b) to what extent the Slum Clearance
work in Delhi could be performed with the
help of the same amount of expenditure
incurred on Shanti Van and Jawahar Joyti ;
and

(c) whether Government propose to
stop spending money on Shanti Van and
Jawahar Jyoti 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B S. MURTHY) : (a) A sum of Rs. 16,39,
917/—has been spent on Shantivan upto the
end of October, 1969, This includes largely
the cost of geneial development of the
surrounding area by filling up the depression
with river silt, and essential flood protection
measures between the Ring Road and the
river. The amount spent on Jawahar Jyoti
is Rs. 1,30,495/—.

(b) Government are incurring expendi-
ture on different projects giving due
consideration to their inter-se-priorities. An
amount of Rs, 40 lakhs has been allocated
for the Slum Clearance work in Delhi during
the current financial year.

(c) No, Sir,

Polyester Fibre Planot for U. P.

1163. SHRI S. M. BANERIJEE ; Will
the Minister of PETROLEUM AND
CHEMCALS AND MINES AND METALS
be pleased to state what further progress
has been made regarding the establishment
of a polyester fibre plant in U P. and
whether licence has been issued and if so,
to whom 7

THE MINISTER OF STATE IN THR
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : A letter of intent
was issued to Moessrs  Swadeshi Cotton
Milles Co. Ltd., Kanpur on 24.7.1969 for a
capacity of 6.100 tonnes per annum which
is valid upto 24.1.1970. The question of
issuing an industrial licence to them will be
considered after they fulfil the terms of the
letter of intent.

Business of L. I. C.

1164. SHRI S. M. BANERIJEE : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it 1s fact that Life Insurance
Corporation has done record business in
1968-69 ; and

(b) if so, what are the details and
whether a copy of the siatement showing
total business done this year will be laid on
tbe Table of the House 7 )
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THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND IN THE
MINISTRY OF FINANCE (SHRIR. K.
KHADILKAR) : (a) Yes, Sir.

(b) Detailed information is contained
in the Report and Accounts of the L.I. C.
for the year ended 31,3 1969, copies of which
were laid on the Table of the House on
17.11.1969.

awwt & fog wiaa

1165. «t %o fao wgwe : a1 fam
w4z AT ®Y FI0 FAA F

(%) #a1 qg wem g f 37 waEd
1969 # &t Tsgt & gea WiAYl 1 0%
qx a1 ar faa# Ay AT fiwar 74 41
fa ¥ wa¥ woF usqi 7 s & fag
us wrens w134 Gre fafqafaa #7017
weaga dx1 # oww-Afy w1 gToH-
fag w73 & fAo QAT F417
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(n) fsdt o1 19 & gy w qgL
F1 7 1T A fRar 2

ot ngare gAY Saw ¥ afeare foten
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173 Writien Answers

@ qar =wam fx 35 guw a% 33 S
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aY¥ weqaTe, Gy myara W
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(%) afz ai, a sa% sar w1zor § ?
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Imports Under PL-480

1169. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) the year-wise quantity and value of
foodgrains, cotlon, soyabean oil and tallow
imported under PL-480 since 1964-65 to
1968-69 ;

(b) whether it is contemplated to import
the above-mentioned commodities in 196970,
1970-71 and beyond : and

(c) il so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C,
SETHI) : (a) Two statements showing the
quantities and value of ccmmodities imporicd
under PL-480 yearwise are laid on the Table
of the House. [Placed in Library See. No.
LT—2080/69].

(b) and (¢). The Agreements signed in
April and Oclober, 1969 provide for the
import of the following commodities :

Commodity Quantity Value
($ Million)
Wheat 30 lakh tonnes 159.80
Milo : 3 lakh tonnes 14.40
Rice : 1 lakh tonpes 17.80
Soyabean oil: 1.35 lakh tonnes 27.70
Cotion : 3.6 lakh bales 38.50
(400 Ibs, each)
Total :  258.20
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All these commodities are expected to
be imported during 1969-70. except 18 lakh
tonnes of wheat (out of tne total quantity of
30 lakh tonnes) which may come in 1970-71.
It is not possible to say at this stage what
further commodities it would be necessary to
import during 1970-71 and beyond.

Foreign Assisiance Authorised and Ufilised

1170. SHRI YASHPAL SINGH : Will
the Minister of FINANCE be pleased to
state :

(a) the year-wise amount of foreign
assistance authorised and utilised during the
years 1964-65 to 1968-69 ;

(b) the year-wise amount of project
assistance, non-projebt assistance, PL-480
assistance and grants authorised and utilised
during the years 1964-65 to 1968-69 ; and

(c) the amount of project and non-project
assistance expected during the years 1969-70,
1970-71 and thercafier ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). A Statemcnt showing
the authorisation and utilisation of foreign
assistance during the years 1964-65 to 1968-69
is iaid on the Table of the House. |Flaced
in Library See No. LT—2081/69].

(c) During 1969-70, the fresh authorisa-
tions of project and non-project assistance
are expected to amount to $250 million and
600 million respoctively.  Since most of
the assistance is at present being committed
on an annual basis, it is not possible to
indicate the likely assistance (0 be rereived
during 1970-71 and therealier.

Appointment of L.I.C. Officers with Faked
University Degress

1171. SHRI BHARAT SINGH
CHAUHAN : Will the Minister of FINANCE
be pleased to state :

(a) whether itis a fact that 154 class I
Officers of Life Insurance Corporation have
underquoted their age in their service
record ;

(b) if so, the names of such officers and
the action taken against them ;

(c) whether their age was not ascertain-
ed at the time of their appointment ; if so,
the reasons therefor ;
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(d) whether it is also a fact that these
officers have filed faked University degrees
at the time of their appointment ; and

(e) if so, whether any enquiries have
been made from their respective Uiniversities
about the genuineness of their degrees ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : (a) 1o (e¢). The informa-
tion is being collected and will be laid on
the Table of the House as soon as available,

Pollution of Ganga Waters
1172. SHRI CHENGALRAYA
NAIDU :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI MAYAVAN :
SHRI YOGENDRA SHARMA

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to stite :

(a) whether it 1s a fact that the Commis-
sion, which enquired into the pollutian in
the Ganga and the series of fires that
occurred m the river i’ March last year, has
held the Barauni refinery officials responsible -

(b) il so, what are the other recomm-
endations of the Commission accepled by
Government ; and

(c) the steps taken to implement them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS ANI) MINES AND METALS
(SHRI . R. CHAVAN) : (a1 Yes.

(b) and (¢). The recommendaiions made
by the Commission are under examination.

Development of Power Irrigation and
Other Amenities in the Tribal Areas

1173. SHRI N. K. P. SALVE :
SHRI D. V. SINGH :

Will the Minister of IRRIGATION
AND POWER be pleased to stato

(a) whether it is a fact that States with
large tribal population needing development
of power and irrigation and drinking water
supply in tribal area have been asked by
Government o submit specific programmes ;
and
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(b) il so, which Siates have so far
forwmded their proposals and what is the
total requirements in terms of monetary
allocations from the Centre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD) :
(a) Yes, Sir.

(b) The States have been requested to
send their proposals by the end of November
1969  No proposals have been received
so far,

Non-Project Aid from Aid India
Consortium

1174, SHRI N. K. P. SALVE :
SHRIMATI SUSHILA
ROHATGI :
SHRI MANIBHAL J. PATEL :

Will the Minister of FINANCE be
be pleased to state :

(a) the amount ol non-project assis-
tance sanclioned by the Aid India Consor-
tium and its meeting held in May, 1969 ;

(b) the amount by which it Ffalls short
of the estimated non-project expenditure for
1969-70 ; and

(c) the amount of project assistance
sanctioned by the Aid India Consortium 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). The Aid India Con-
sortium which met in Paris on May 22nd
and 23rd, 1969, agrced that, for the year
1969-70, India required commitments for non-
project assistance of about $700 million. As
against this, the actual commitments on non-
project aid are expected to amount to $600
million. The amount of utilisation of non-
project and during the year is also expected
to be of the same order.

(c) The Aid India Consortium recog-
nised as reasonable the need for Project
assistance of $400 million.

Reflnery in North India

1175. SHRIN. K. P. SALVE :
SHRI SRADHAKAR
SUPAKAR :
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SHRI D. N. PATODIA :
SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(8) whether it is a fact thata Study
Group sppointed by his Ministry to examine
the question of additional refining capacity
hus recommended a site for new refinery
either at Sawai Madhopur, Hissar, or
Agra ;

(b) if so, whether Government would
keep in view the security factor involved in
establishing a refinery so close to our
boundary with Pakistan although proximity
to Kandla may be a compelling factor ; and

(c) whether Government would consider
a site in Madbya Pradesh at the same dis-
tance from Kandla rs Sawai Madhopur,
which would be much safer from security
point of view ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (c). The
report of the Study Group is under exami-
nation.

Differences between India and Yugoslavia
due to Poand Sterling Devaluation

1176. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
SHRI VIRENDRA KUMAR

SHAH :

SHRT HARDAYAL DEVGUN :
SHRI OM PRAKASH TYAGI :
SHRI P. C. ADICHAN :
SHRI NIHAL SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that differences
due to devaluation of the Pound Sterling
between India and Yugoslavia have been
referred for legal opinion of the International
Monetary Fund ;

(b) what is the amount involved in the
dispute ;

(c) whether it is a fact that some of the
Yugoslavia State Enterprises and  the
Government there have threatened to take
up the matter in the World Court ; and

d) what is the final decision to resolve
the matter 7
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a), (b)and (d). In view of the
different legal interpreiations of the exchange
variation clause in the Credit and Trade
and Payments Agreements, it has been
mutually agreed by the two Governments 1o
obtain legal advice through the good offices
of the Managing Director of the Inter-
naticnal Monetary Fund.

Unde: the First Yugoslav Credit Agree-
ment, the amount involved is about Rs. 3
crores being the difference on account of
devaluation of Pound Sterling in November,
1967. In addition, certain commercial con-
tracts between Indian importers and Yugo-
slav sopplicrs also contain the exchange
variation clause linking the value of the
rupee with Pound Sterling.

(c) No, Sir.

Committee on High Cost of Drugs
and other Problems

1177. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :
SHRI MURASOLI MARAN :
SHRI YOGENDRA SHARMA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a 15
Member Commitiee under his chairmanship
has been constituted to enquire into the
high prices of drugs and other problems ;
and

(b) the terms of reference of the Com-
mittee and the time by which it is likely to
submit a report to the Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (8) and (b). There is no
formal Committee. So there are no terms
of reference. An informal Committee for
consultation has been formed under the
chairmanship of the Minister of Health and
Family Planning and Works, Housing and
Urban Development. It is not to submit
any report, Its scope is :

(I) To examine weays and means of

reducing pilferage of drugs from
boapitals.
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(2) To examine the manner in which
the drug industry and tiade could
assist Goveenment n theii com-
paign against spurious drugs.

(3) To examine how best prices of
drugs intended for hospitals run by
Government and  other semi-
Government institutions could be
brought down

(4) To seek the co-operation of doctors
in general and the physicians in
hospitals in particular for dis-
criminate prescribing of drugs so
that the drug bill could be reduced,

(5) To consider the possibility of pro-
moting a voluntary code among
drug manufacturers and in the
medical profession for keeping
down free sampling of drugs and
promotional literature of drugs to
the minimum.

“Probe into Assets of Nizam of
Hyderabad™
1178, SHRI S. K. TAPURIAH :
SHRI K. HALDER :
SHRI H. N. MUKERIJEE :
SHRI ESWARA REDDY :
SHRI DHIRESWAR KALITA :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have made any
assessment of the wealth of Nizam of
Hyderabad during the last 3 ycears ;

(b) if so, the details thercof ;

(c) whether it is also a fact that pieces
of the labulous collection of jwellery and
gems are being surreptitiously taken out of
the c.uotry and sold in Turkey and other
European countries ;

(d) whether Government propose to
carry out a discreet probe into lhe wvast
financial assets of the Nizam of Hyderabad ;
and

(e) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : (a) to (¢). The requistite infor-
mation is not readily available and is being
collected. It will be laid on the Table of
the House as carly as possible.
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Argdfas wgearl #af &1 e wa

1179, Tt swraYT wreswy ;&g
weeg war afcae  fagtwa,  fawiam,
wrarg oq At faww AN gg q@d
FT Fa1 w310 fr -

(#) awramE w1 faa agafas
fafwear agfr #1 Jiegrzg 23 & fro g9
geqeadly AT $77 @1AT

(@) #ar za geeem & Tsq gTEIN
w1 quag f faar aar 2 oix

(m) afz gt, A g7 GF7 A H q a%
wffan fagt fe&ar s 7 ’

eareey a9t qfearr frdtew e
faaio, wrarg awr aa7y fasm Aaeg
® g WA (s q0 o ®fA) : (F) wig-
dfes mifges § gwaeadia gegaq qar
gqAurd & fao oo dearr enfeg $3
&1 g&TTa faardia ¢ o

(@) &1 &r

() wfmw figa ande  fea
AT |

mfagraiz & fearf 1 9t of
wrferafr # wifr

1180. &t getratt oresht : Far
e awn afene fadtea ave famia,
wimE awr A faww geA ag @@
] Fq FN

(%) mfaarare & arg &g aoETd
wraf=a} & fag 937 91X qarAg -
& & fanim # fag w3 o ffy
¥8 a¥ 07 wfewdla & 9, &1 3@
forn frarl wr 398 gfw & fag ot
aifagfa sT & ¥ ;

(m) wfewdla qfs & fro fesal
T T aIFT W uw aw feadt wA
Tfe afagfa ¥ sad Haf g ;
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(M) = AN afmF s @Y Fas
Fm 3, aafy g7 & arg 337 Faafm
w17 & faq gafea g7 a8 a1 ; wiv

(a) =33 qfw o< fanfor w14 59 aw
qIT 21 F1Y FY gryraAr § ?

weem aar qfeare faglsm ot
famim, wiaig agr andla fasim dwreg
# g WA (8t @0 go wfa) : (w) w2
(7). &&a A& fanta fawr g,
1,21,39,079.96 592 yfa ¥ qe7 & wv
# IUT 92W AR B, wifqwt w wEr
W % faqg & fao no T zEH ¥
1,14,06,04%.53 597 939 2 wWar FT
fad nu & Qg 7,33,031.43 =97 19q
ST F g @ni F, AYC X IF0Qr @i
&1, 77 F ¥ wieqg F &, fagar wdr 2

() miezT 1A & wy=mT faedt A
Figiaal @4t "l g1 frsa-faa carqy
g7 533 & frro, oF =) wafy & 79-
wa & &7 #, yfa w1 afaq fear qqran
wfae # yfa & geat 7 33 ¥ a=a &
fae qfs & s37 g7 & s faa
nqr ar |

() area) ) ITwaar Giv faest
7 wiatedt ¥ fa@eA & fau g o8
qesy ®HAFa] § @& fAewa @ar)
«Yd) gaFdia arsar § Sifwg Rl oz
fagea 92 faga fastradla 213 & s
faxz wfarg & fwdY famfm ®F #t
gqreEd feo sd 1 @arEan agf 2

cynfga e AN A @
1181 =Y gwiEwie srent ;a7 fae
Ho gg adia &Y F w6 i

(%) “=;a fea fafe” ams sma
e mrarY g AT E g i g g ;

(w) wrgwn me ¢ B ow
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fim g7 azasy w1 faaim

1182, =t swmaly mest ;- agr
faard aar foa =+t 2g anF A1 FAO
i?;""l fﬁT :

(%) #a1 297 93qq & griaranz fad
# qar 34 17 Azdy ¥ fAaim & a9 ¥
vt 7 fear 3 72 AFam wd qn A
TH P ;

(/) sargzas 2 % =9 ag am
ady ¥ mif @iz ¥ FrIw 3 % § oagd
afes uf1gé 2 ; oz

() afz a1, /Y &4 gvF17 F1 fq=r
Tm qrag § 1§ graEaT KGN §7Y
wET

fow§ aer fawa saren A goadt
(st fag eat gum) : (%) fa=ars ggaem
HEarT, TEAN F qrET gegAT A9 W@ F

(=) s, gia

(7) &z fafzsz wren gegma g @
A aT W AT A g T A oS
wya qard wrady

Retrenchment in  Caltex and ESSO
0Oil Companies

1183, SHRI N. SREFKANTAN NAIR :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whetber there has been and is going
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to be mass retrenchment in the Caltex and
ESSO Oil Companies ;

(b) whether it is due to mass computeri-
sation of these Companies ; and

(c) whether Government have taken note
of the grievances of the affected employees
and taken speedy action to direct these
Companies ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES HND
METALS (SHRI D. R. CHAVAN)}: (a)

These companies have, to varying degrees,
dispensed with the seivices of a scction of
their employees, in the past. As for the
future, the Government have no infurmation

about any mass retrenchment by the
Companies.
(b) The Gokhale Commission of

Enquiry, which recently examined the subject
of job security in the foreign oil companies,
has held that introduction of computers was
one of the causes that led to generation of
surplus in the staff of these Companies.

(¢) Following the receipt of Gokhale
Commission report, a Tripartile mecting to
discuss recommendations of the said report,
was convened by the Labour Ministry on
15-10-69. It was decided therein that the
Employers and the Workers" representatives
would get together in order to reach an
amicable settlement on various issues.
During the period of negotiations and il the
next Tripartite Meeting was called, the sfatus
quo regarding cmployment (except normal
superannuation) would be maintained.

Famlily Planning Programme in big
Laboar Colonles

1184. SHRI N. SREEKANTAN NAIR :
Will  the Mimster of HEALTH AND
FAMILY FPLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of family planning
schemes in vogue at the big labour colonies/
areas in important cities like Calcutta and
Bombay ;

(b) the incentives proposed to these
labour class i: addition to the provalent
incentives to popularise Family Planning
programme ; and

{c) the respunse from the labour class ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S,
CHANDRASEKHAR) : (a) to (¢). The
information is being collected and will be
laid on the Table of the House as soon as jt
is available.

Az g & fag sreeal & eqraa

1185, st Tigem wfgraw : aar
fam w74} ag aaF £ $9r w70 fw:

(%) #ar 3w ¥ IYr gadfas qraar
wafy & Qua ANz 2 & fag ey
F¥ QAT A KT QAT GO F
fraradta ¢ ;

(@) afz g, a1 ®4-R19 § ©m
fagrudia § ;

() 7ar qg a9 2 & gsq 37w @
FT A VI H IFA GIUATT KT TqqAT
F13 & GFATEAME! 97 faare s@ &
IEAG FENT ACFIT K OF GET AT
AL R

(o) afz gi, &t s@ grasg § #F-Ag
qE1T &t syt afgfear & 7

faw mwmg § vew wed (st wo
e ¥3) : (%) A gaadfa Gear §
F Az F9T F CF G GrOAT
waifgr sTa & faarg o

(/) wsaser & g eardi & W F
fa=rz fear ar war 2

(m) wea s2w " wTr A Nf gwa
af faa, &
(%) az a3 dar & A ghar

®ta & wt wwar ufe
1186. s aqun wigrare: war

faw 579 g3 a1 &1 Far 574 fw ;
(%) 31 ard, 1969 7% ¥dn v}
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#1 qwrar ufa fwad 4 gtz gqer a4l
Far g ; Aiv

(@) z@% 30 fsasas, '969 aw
Fgga: fea@t ufw aga 8t af i
A agfaaut ¥ favsg aar sidaE
nf? ?

faw wemima § vsw wa) (Y 2o Fo
®3Y) : (%) oY (@) "AA TAE AT A0
TEY # o7 gur &Y A9 07 77 A qmi

Complaints against the C.P.W.D.
Staff of South Avenue

1187. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact tha' complaints

have been made against the ;CP.W.D.
personnel working in thz South Avenue,
New Delhi ;

(b) if so, the nature of the complaints
and the action taken against them uptil
now ; and

(c) if not, the rules and regulations for
their  posting, Lransfer, suspension and
dismissal and the code of their conduct ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (1) Yes, Sir.

(b) Some complaints related to delay in
completion »f minor works and day to day
maintenance of flats.  The defaulting
members of thz staff were admonished and
asked to be more prompt in the discharge of
their duties Two pseudonymous complaints
regarding pilferage were also received but no
action could be taken as th: address of the
complainant was found to be fictitious and
no one came forward to substantiate the
allegations.

(c) Postings and transfers of the staff
are governed by orders iesued hy the
competent authority from time to time, As
regards suspension and dismissal, these ure
regulated by the C.CS. (Classification,
Control and Appeal) Rules 1965 or on their
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analogy, The conduct of Government
servants is regulated by the Central Civil
Service (Conduct) Rules, 1964.

X-Ray facilities in Madhubani Government
Hospital, Darbhanga District, Bibar

1188. SHRI SHIVA CHANDRA JHA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that the
Madhubani Government Hospital in Dar-
bhanga District, Bihar, has the X-Ray
instrument for sume years but has been
Iving unused because of the non posting of
the mechanics, doctors ;

(b) if so, since when there has been the
X-Ray instrument in the Madhubani
Hospital and the steps taken by Government
for putting it in working order : and

(c) the X-Ray facilities available at
Madhubani Hospital yjs-u-yjs other hospitals
in Bihar in general ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (5HR1
B. 5. MURTHY) : (a) to (c). The infor-
mation is being collected and will be laid
on the Table of the Sabha.

Smuggling by big Businessmen

1189. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a number of
leading big businessmen are engaged in large
scale smuggling in collusion with the officers
of the Excise Departments ;

(b) if so. the names of those officers in
whose cases reports have been received and
investigations conducted ;

(c) the findings of the investigations :
and

(d) the measures taken to check such
collusion on the part of officers of the
Excise Department 7

THE MINISTER OF ~TATE IN THE
MINISTRY OF FINANCE (SHRIP C.
SETHI) : (a) No such case has come to the
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notice of the Government where leading
businessmen have been found to be engaged
in large scale smuggling in collusion with
the Officers of the Excise Department.

(b) to (d). Do not arise.

Multl-purpose Project on Ghagghar
River In UTtiar Pradesh

1190. SHRI GADILINGANA GOWD:
Will the Minister of ITRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that crops worth
crores of rupees are destroyed every year by
the Ghagghar river in Uttar Pradesh and
the econnmy of the districts through which
it flows is receiving a great set back ;

(b) whether anv detailed multi-purpose
project is under consideration to tap the
flooded waters of Ghagghar river for the
benefit of the people s> affected ;

(¢) if not, the reasons therefor ;

(d) whether it is wulso a fact that the
Estimates Committee had recommended that
Ghagghar river be declared as a national
water way : and

(e) if so the reaction of the State and
Central Governments thereto ?

I'HE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir. The Ghagghar river causes
considerable damage

(b) and (c). There is no site for a
reservoir on this river in Utiar Pradesh. The
river has a good amount of natural flow and
a barrage project has been taken up to firm
the irrigation in the Lower Sarda Canal
system

(d) No.

(e) Does not arise.

Allotment of Land by Railway Board
Co-operative Housing Society

1191, SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer 1o the reply given to
Unstarred Question No. 4804 od the
25th August, 1969 and state .

(a) whether it is a fact that the demand
of the Railway Board's Co-operative Hous-
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ing Society bas not bcen met with, thus
resulting in denial of land to thousands of
Railway employees ;

(b if so, the reasons for not accepting
the full demand of the society ; and

(c) whether Government would further
examine the demand of the Society in view
of the great hardship being expericnced by
the Railway employees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVYELOPMENT (SHRI
B. S. MURTHY) : (a) An additional 8
acres of land has been allotted to the Society
in the Shahdara area (in addition to the 91
acres earlier allotted) ;: this meets the full
requircments of the Society.

(b) and (c). Do not arise.

Allotment of accommodation to C.G.H.S.
Staff of North and South Avenues

1192, SHRI GADILINGANA GOWD :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 state :

(a) whether it is a fact that the staff of
the C.G H.S. Dispensaries in the South and
North Avenues are experiencing several
difficulties in the ahsence of allotment of
Government accommodation  at  nearby
places ;

(b) whether it is a fact that certain
Doctors have approached for allotment of
Government accommodation in South and
North Avenues ; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The staff workiog in
the C.G.H.S, Dispensarics located within the
prescribed limits of Delhi/New Delhi is
cligible for allotment of general pool
accommodation and they are considered for
allotment in accordance with the provisions
contained in the Allotment Rules along with
the other Government employees, on the
basis of their seniority on the waiting lists,
No preference is given to them in the allog-
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ment of accommodation from the general
pool and they have to wait for their turn.
The CG.H.S. have also their separate pool
of accommodation for allotment to essential
staff including doctors, near to the dispensa-
ries to which they are attached,

(b) apd (¢). No such demand from the
doctors attached to the North and South
Avenues dispensaries for allotment of
accommodation out of M.Ps. pool is pend-
ing with the Directorate of BEstates. The
allotment of units out of M.Ps. pool is
made with the approval of the Lok Sabha;
Rajya Sabha House Committees. Recently
the Vaid-in-charge of C.G H.S. Ayurvedic
Dispensary, North Awenue, has been allotted
a flat in South Avenue which has been
rendered surplus at present from the require-
ments of M.Ps.

wraTe € w7 w1 fagas

1193, =it ¥w g : sur fawr g
gg aq Y FI 3 7

(%) #m1 @z &s 2 fsied faw
wian Y Fogifeai § wqae gma 9w
gt & oy & 93 5020 FEw wR
w7 frgaa frar mar &

(@) ®ar 38 Arag 2 fs ma e €Y
gear ¥ g ag 2 08 w17 F8 fqaa
fFa oo §

(n) 7ar ag ¥ &% § f& faw s
¥ famifa) & saaIT 39 sl § fag
gfas ua &1 fraaga fear qar 2, faas
geAaE zfee & FIHEa afa®s 2 #HIT
|y 9gh 7 fAgAd &1 Ar9gE USY F
fagwad ar ; A
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() afx gf, &Y vud qar www § 7

faq a:mg ¥ wsw asal (¥t W
o #F) ¢ (7)) w7 (=), S At ) owy-
74 ¢ f& oem g wmr & giwd faw
AT & daw ¥ wgErT ¥4 faw A
# ggar7 fasft 7xm 8 £0.25 FTF oY
F1 W sq:ar fgqdat o gamA 2 f& ea
a4 4.93 wOx §77 71 3fg At

(m) Mz (5). <@ faw a3
Fa7 ¥+t IenRA-gER § faavw A
wifes (ag¢ 97 & faq mgea (20 wfawa)
sz feqr ar 1 ai9F 1@ WA § gg
feafa & ar &1 afeadq 7@ foar g, 9T
wifes fugd o7 &1 faaifg s8 & fag
MOATY A4 ATF ATIIVET H g $T  aqH
&1 fgar ¢ 1 A wrass & faqom &
qiwAT ¥ QA 7 dAgEdr 1 9g
sarEr Aged faar g |

L. I. C. Investment in Birla, Tata and
Dalmia Firms

1194, SHRI NAMBIAR :
SHRI UMANATH :
SHRI VISWANATHA MENON :
SHRI K. RAMANI :

Will the Minister of FINANCE be
pleased to state the total amount of invest-
ment and shares of the Life Insurance Cor-
poration with Birla, Tata and Dalmia Firms
reapectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF SUPPLY AND IN THE
MINISTRY OF FINANCE (SHRI R. K.
KHADILKAR) : The total investments
(including loans) of the L, I. C, in the three
groups at 31-3-1969 are given below :

§. No.  Business Total No. of No. of companies Total investments Percentage to the
Group companies in in which LIC has (including loans) total investment
the group invesiments in the private
sector
(Rs. in lakhs)
1. Tata 54 23 2,820.26 12.59
2. Birla 154 42 2,173.03 9.70
3. Sahu-Jain 27 9 216.71 0.97
Total 5,210.00 23.26
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qEAr I F ayel @ yoem

1195, st TRTEAT WTeWY ¢ &7
ey aqr qfcare frdtwer, ot fawfo,
aae gy andy fawmE w0 9g qand
£ Fq1 F40

(%) war ag a= § f§ qzar zrgq v
gt wft aft wfasly gev a9z
feafa % 2 ;

(=) afz gt, # frad a5l & 39
quEwg Aff wy af 2

() ad 1957 & @7 A% FEXRT &)
"TEAA 9 a9 AT fHaar-fFaqar va &+
fear war ¢ ;

(w) 7ar ag +t g9 2 f& F7 az-
T A 7 @K1 41 AW W L
F fax g fw sgz A ¢ ; Al

(¥) afz zi, @ feaaY ST w1
fasiz g1 aewt 7 geema ot goEd
®Y £ 4% qrEF K79 H1 2 7

rarerq aar  qftmie fadiwa, Wi
faaio, wraw aqr Andia faww gaaag
& Trea At (it @0 go gfw) ¢ (F)
Al

(@) arArad: 1956-60 #1 wafa &
277 gzl F quHT FT D 7 G 1w
* 7§ ¥ g we i qar af7g) 7t aoRs
FIFTA 97 K7 IqFqAT ¥ wyOT fowar
ar

() @73 faaer & w3aT

(%) wt (¥). &g ayere g o)
w1 & faq #1f e Agr TE €1 7€
#q¥fs eqrdva Frwrdl & gad@ s aren
gesl § AU $g guere M dmaa
AdY AT & 1 UST FTHIT A£G GYFH! £
qeT A0HT 74 & fgo 10,88 arer w90
w1 fages qga & 7T fear R awr wid
qafq 97 § | T FETTF KR ACET TV
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faly qvewa &3 & fae 16 arer w9
w1 91 fagas s w1 f frar

faatm

g fa

1957-58 3,98 295.31
1958-59 72,930.76
1959-60 1,46,117.52
1960-61 2,95.296.27
1961-62 1,28,387.03
1962-63 1,11,754.01
1963-64 1,37,263,98
1964-85 94,674.50
1965-66 1,34,88v.05
1966-67 50,121.41
1967-68 1.49,045.79

qzAT AT famm

1106, f wwramT oresdt © 37
wxreen qar afewre fates gt faalo,
wTaTe a1 ANAG fawra geAt 9z g0y )
I F4 fF ;

(%) ¥m 3z a9 & f5 fagre aoerc
F 2ar AT fanq &Y faveq w7 frar 2
wYe afs gt, & sasr fogar 7 frg
ag gar & ;

(@) %a1 ag % § s gewre 3 foger
wegafa gATAY & arz Fav fqam w0
AT A ¥ weATeT fear qr ;

() afz gt, A wa a% g7 7 wOIF
¥ Fm §; et

(9) &7 a& FNT FOA ®1 grHTF
faarc g ?

wew A9 qfewre frgtwa,  «le
frafw, amw aqr anda fawa mnwg
T ¥ vl (A womgo gfa) : (%1 71 (1),
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AT U GIFTH  0FT &) o1 @) 2
1T N1 9TH 9T & & A

fagre % arg

1197. st TwraarT smedy @ #10
fent aar feg o 7ot 2z 7y 3o
O fF

(F)wrazax g fs smad faer
# i IgwT 213 F F1O0) N wiw 5@
& A &= gverT gru fadiest &1 os
g fagre W 737 ar ;

(@) afz g, a1 397 387 27 ¥ waar
afadza aveT #Y 4w 77 fgar € ; =)

() afz gf, aeaea=dt sata #1 & ;
iR

() =& @@ # goe Y 4
wlafewar & ?

faa€ aar faw x wevrmn ¥ Ig-sN
(ot g Tt sr|ra) (%) o A8
(=) & (2). 99 7E 33797 1

Manufacture of Cheap Contraceptive Pills
out of Seeds of Wild Fruit

1198, SHRI P. C. ADICHAN :
DR P. MANDAL :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased 10 state :

(a) whether resecarch done on & drug
made from the seed of & wild fruit found in
Kerala and Goa has shown potentiality of
providing a cheap contraceptive pill ;

(b) if so, the further steps taken and
being taken to manufacture the pill on a
commercial scale ; and

(c) the assessment as to the availability
of this wild fruit in Kerala and in other
areas in the country and the possible
production capacity this available raw
material can sustain ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

NOVEMBER 24, 196y

Written Answers 196
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) This Ministry
have no information,

(b) and (c). Does not arise.

Spree in Gold Prices after Nationalisation
of Banks

1199. SHRI P. C. ADICHAN : Will
the Minister of FINANCE be pleased to

state :

(a) whether following the nationalisation
of the 14 big banks, a buying spree in gold
has been noticed, resulting in abrupt rise in
the prices of gold and smuggling of gold
into the country ; and

(b) the rough estimates about the
amount of gold purchased by the people in
general and how these purchases compare
with the average purchases in normal times
before the nationalisation of the banks, and
how far the prices of gold have risen since
the nationalisation of the banks ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) and (b). Judged by the price
behaviour in the bullion market there seems
no evidence of any buying spree in gold
following the nationalisation of the 14 major
banks. The price of standard gold which
stood at Rs. 177.50 per ten gram immedia-
tely before bank nationalisation ranged
between Rs, 174.50 and Rs. 184.00 per ten
gram between 19th July and 3rd October,
1969 : it touched Rs. 1¥6.50 per ten gram on
18th October, 1969 but during the week
ended 7th November, 1969 it ranged between
Rs 181.00 and 183 50 per ten gram. It is
difficult to assess the amount of gold pur-
chused by the people in general and the
extent of smuggling.

Pay Scales of Stenographers

1200. SHRI P. C. ADICHAN :
SHRI NIHAL SINGH :
SHRI SHIV CHARAN LAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether the pay-scales of Central
Government  Stenographers have recently
been revised and raised :

(b) if so, the details thereof ;
(c) whether the ban on the rise of wages
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of Central Government employees still
continues and the repeated demands of the
emyloyees for setting up a Third Pay
Commission have again and again been
turned down on grounds of national
economy ;

(d) whether at one occasion in the past
pay-scales of higher officials of the Govern-
ment of India above the rank of Under-
Sccretaries were also raised while the wage
freeze was in force ;

(e) the reasons for  discrimination
amongst the Government employees in
general and for singling out a few for grant
of increases when the pay structures of
Government Employees in general are out
of tune on account of the rising prices ;
and

(f) whether Government would now re-
consider the question of appointment a Third
Pay Commission 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : (a) Yes, Sir.

(b) The details are given in the Ministry
of Home Affairs Office Memorandum No.
14/1/68-CS, 11, dated 24th July, 1969 a copy
of which is laid on the Table of the House.
[Placed in Library See No. LT-2082/69.]

(c) to ([). The revision of salaries at the
level of Joint Secretary and above was
carried out with effect from 1-9-1965 whereas
the ban on pay revisions, which was imposed
in Augnst, 1966, is in force upto June, 1970,
However, the Government bkave since
announced in Parliament its decision to
appoint a new Pay Commission to review
the pay structures and uther conditions of
service of Central Government employees.

12.00 hrs.
RE. BUSINESS OF THE HOUSE

MADHOK  (South
Delhi) : Before vou take up this item, I
would like to make one submission. You
have admitted this calling attention to-day.
This was not on the order paper. This
morning I gave notice of 2 calling atteation
motions—I saw you in the Chamber also—
about the killing of 3 workers at Bokaro and
gbout the strike by 50,000 workers at

SHRI BALRAJ
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Jamshedpur. In our country people are On'_
strike and everyday we give notices of call-
ing attention motion but they are not
accepted. Here, some people were killed in
Vietoam. I have every sympathy for the
people killed, May I know, Sir, when
things are happening in our country with
which we are directly concerned, you do not
accept any calling attention motion about
them, But you accept a calling attention
motion about happenings that took place
last year in far off Vietnam with which we
are not directly concerned. (Interruption)
I say, Sir, this House is being allowed to be
used for propaganda purpose against one
country and in favour of another country
and the real purpose of this House is being
defeated. This call attention motion should
not be admitted. This should not be on
the order paper. It has no relevance to the
conditions in our country. It is not of
urgent importance to this country. Therefore,
Sir, my call attention motions about the
strike in Jamshedpur and killing of three
workers at Bokaro which have been
given to-day, must be admitted. This is
my request.

SHRI D. N. PATODIA (Jalore) : I have
submitted a call atention motion in respect
of lawlessness prevailing a West Bengal
about which the Chief Minister of West
Bengal also has made a statement,
(Interruption) 1t is not being admitted by
you. This is a situation which is prevailing
on the soil of India. But that has not been
admitted by you but you have admitted a
calling attention motion about something
which has happened outside India of which
we are not directly concerned. ([nterrup-
tions. 1 suggest that my call attention
motion on West Bengal must have priosity.

SHRI UMANATH (Pudukkottai) : No
Mo, (Interruptions) This is an iaternational
issue on which the Government must make
their position clear. There is no question of
priority. (/nterruptions)

SHRI D. N. PATODIA : This is some-
thing which is not a recent happening.
(Interruptions).

SHRI RANGA (Srikakulam): We are
all extremely sorry, Sir, that these things
should have happened and the people who
are concerned are themselves now conducting
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[Shri Ranga)

a0 inquiry Into this particular matter. They
have not made a secret of it. They are
themselves conducting an inquiry against the

officers concerned who are  alleged,
(Interruptions)

SHRI UMANATH : Why do you plead
for American murderers in this House.
(Interrupiions)

SHRI RANGA : I am not pleading for
anybody, (Interruptionsy That inquiry is
going on. It is unfortunate that what is
actually happening in our own country—
in West Bengal there is lawlessness and in
Jamshedpur a strike is going on to which
my hon. friends themselves have referred
three days ago and wanted a special discus-
sion-- about which call attention notices
have been given. On the top of it there is
a'sn another question where three workers
have been killed and a call attention mot on
has been given. I would like to know, Sir,
on what norms of decency or urgency or
national interest you have been good enough
to wive priority to this and dismiss the other
things. I would like to know from you.

SHRI H. N. MUKERIEE (Calcutta
North Fast) : Sir, are you going to allow
the Chair’s conduct to be impugned in this
fashion ? These gentlemen who want to

champion the cause of America,
(Interruptions)
SHRI BALRA] MADHOK : We are

concerned with this country and what is

happening in  this count-y. What s
hippening in this country is more
important.

Wt we famd (g0 &waf
qavzw, W94 9z W) saErsdm w1 Afew
N1 fRar @ 38T F9T g8 Sl &
Ziar MITT IZar 11 ¢ Afwa ¥ sgAr
argar g fF gt A% gafqaa wlt Ar9-
gar &1 qa1d g, wAw g wiwec )
fis ¥ 1T & 9§91 ) 5w gL ¥ IIM
f gwea & afeq qia Hag & ag
% sear 7 gar? qw & wxe At ¥
grarg AT & W& uNedrA § ey
siar wifg & AN & F9T A 47§
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oy DA 8 e ffwg W @
FIT 728 9aq Nfag ., (sawam)...

SHRI CHENGALRAYA NAIDU
(Chittoor) : Sir, before you admit the Call-
ing Attention I have a right to raise a point
of order. (Imterruptions)

oft Sarew qov (feeeft e=e) @ ¥
Ty grdAr ¥ (sqwemA),

SHRI VASUDEVAN NAIR (Peermade):
Mr. Chairman, Sir, have you given your
ruling or not? What is happening in the
House, Sir ?

ot e T (g - e sy 3T B
Tt g

SHRI H. N. MUKERJEE : Can you
not, from the Chair, lay down a law_at
least once, whether we are going to have
this kind of indeterminal discussion 7 Tt is
already 12 O'clock and we are having this
kind of indeterminate discussion. My name
is there in the Calling Attention Notice.
Are you going to have something of a deter-
mination 7 We have other things to do. |

want vomething of a determination to the
discussion. | [aterruptions

St T qo - #r waAr gz 2 fw
stzt 3% famaara w1 gar7 8, & off =)
gear 2 aavar g e agt v Aay
AT ST 0 (sqanra) Afwa gak air §
A wifan g¥ema v ey mw e
F1T fear @ 3aa Afeq g F oo §
AT mi 2 g A o g5 gad At &
TA RO 3 1 X Q) o ¥ W
T HIAY &9 3| Nz 1A wrgar g e
a1 7eadl &Y fendw faar nm & san
R A ®if Sy agt 97 TH A
AR & wT gEer FgEd 2
mak wfewr &) S99 A3 w4
ag Y 78 %341 5 ag @uw famg ¢
W ¥ 9T G5 € ATAAIT sqam g

aG o w1 JEE ARt &) Ak o
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T | Az T fFaT AW E, W WIE
U gga gaw a1 sfag agf § | w@h
fae | §F17 F1 MO KA1 HF A
s o2 § TEr A1F A1 IAR
A IFTT 5941 F9r7 2 a1 gH wrk
AT AgF &1 sar ¥ 7 sz, & N
EHE! 81 A qAFATE | A fawew
¥ 7z fag g&vc @ gudsr & aw J
feq1 §—fadl & FaT W T W TQ@
FT weqrArT 2 at Iasy & gsgr A
aawar g1 afsa qg w37 fedt N &
fan adezr #1 aqraa 288 grar wfzm
TAfAT TAT A1T 3AFT S7 @ A q=FT
BN L mT gz awee ¥ gl Wi
w4 3| qi% ate & wzar ¢ 1 afsx &#10-
g @1 fadw & 7 ged qraz N
gfefrast zerara ®zar arfza 0 fqaaq
THARIT E

“(1) A list of business for the day
shall be prepared by the Secretary and a
copy there of shall be made available for
the use of every member.

“Save as otherwise provided in these
rules, no business not included in the
list of business for the day shall be
transacied at any sitting without the
permission of the Speaker.”

A AAATI R A L zq
W HTANATAE ! WT W 6 S
g aFd & Far mrg w9 B fr oodeer A
T F g N AT ;oW A oA
AT ? WTT KA ETT AN 4 ) 59T HY

ST QTR AAT WAy 2L

Re. B.OH

SHRI NAMBIAR (Tiruchirappalli) :
The Speaker has to allow the Order Paper to
come to him.

SHRI RANDHIR SINGH (Rohtak) :
Why can you pot talk over these things in
your chamber ?

ol WA W T R A oanS
AN DU A IG I Y I T g7
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grar | ey oIk Fger 7 oI & A
W w19 €q fagq w1 qg7 £ g § oA
W@ & g A0 aww § A wiar f& ¥4
17 & fadrg afifeqfa gegsa A adr
geT ®1 adl as A1 gy I qrdr §
IW F faers F741 i @) &

sit efa o : qurafr @, "wre @7
87 W AN | AT FT BAAT FEEA §,
WIT 3AT §T WY FAACT

SHRI CHENGALRAYA NAIDU : I
am not disputing the raising of this calliog-
attention-notice. I am only disputting the
right of the Speaker in admitting the notice
but not circulating it to the Members. We
do not know what is going on. Suddenly,
we find that some calling-attention-notice is
being raised. Is it not your duty to supply
us with a copy of what is going on here 7
We do not knmow what calling-attention-
notice you are going to allow. Without
knowing what it is, how can we participate
in the discussion 7 So, please postpone this
till tomorrow when we shall also be supplied
with copies ? Till then, you should not
allow it.

SHRI KANWAR LAL GUPTA : What
is the urge cy 7 That is what we want to
know  We have no objection if it is taken
up tomorrow. But what is the urgency
today 7 That is what we want to know from
the chair.

MR. CHAIRMAN There was no
calling-attention-notice, and the House had
to discuss these matters, and, therefore, 1
permitted this. It is the Speaker’s right to
admit a notice even on the same day.

SHRI CHENGALRAYA NAIDU : But
you should supply us with copies of the
notice. Without supplying us with copies,
what right have you to allow this notice to
be raised ? 1 protect, Mr. Chairman, against
this, You are the cusiodian of the rights
of this House, and it is your duty to supply
us with copies. Otherwise, we do not know
what is goiog on. Without supplying us
coples, how can you allow this to be raised ?
I am sorry. I protest against this, You
should ask the office to give us copies.
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12.13 hrs.

CALLING ATTENTION TO MATTER OF
PUBLIC IMPORTANCE

The Reported Massacre of civilian Villages
in Sooth Viet Nam by 4 merican soliders

MR. CHAIRMAN : Now, Shri Deven
Sen may read out the notice.

SHRI DEVEN SEN (Assnsol): I call
the attention of the Minister of External
Affairs to the following matter of urgent
public importance and I request that he may
make a statement thereon :

“The reported massacre of civilian
villagers including women and children

in South Viet Nam by American
soldiers."”

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
Government's attention has been drawn to
press reports about this matter. It has not
been possible to obtain all the details so far,
It is understood from the newspapers that
the United States authorities may be con-
ducting an enquiry.

Government are shocked to bear such
news. We regret deeply the needless loss
of life in Vietnam. We continue to urge all
parties to reach a settlement which permits
the Vietnamese people to decide their future
free from foreign interference.

«t T WA ogwrefy S, wen
#RRT TAAT fif wTa gIETC A AN
uRt@w gL & arg wE feenafes
grasta g wiad 97 g€ ar g ! g
g€ & &t uwdieT g3 w1 T o=
wmar ¢ 7

zg3 wev ¥ 37 # fw wrem st
' TE ¥ W AEy ¥ fawrs 61 N
Yot a1 @ wudewT vadhz &Y fF A ?
MNaw ser gz 2 fE aar WA gIEw
] WAl #® fasrs  SRE w3t &
N amT wodr aeE A TN O adf 7
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South Vietnum (C.A.)
SHRI BALRAJ MADHOK (South

Delhi) : Some papers are being dropped from
the visitors® gallery.

DR. RAM SUBHAG SINGH (Buzxar):
Some letters have been dropped from the
gallery,

SHRYT KANWAR LAL GUPTA (Delhi
Sadar) : What are those letters which have
been dropped from the gallery ?

MR. CHAIRMAN : Ipadvertently, they
have been dropped. One of the letters is
addressed to Shri M. V. Krishna Rao. These
are private letters and they have been drop
ped inadvertently,

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI DINESH SINGH) : The
hon. Member has asked whether we had
taken up this matter with the South Viet
Nam Goveroment. The House may have
seen a statement which has appeared in the
newspapers on beha!l of the South Viet
Namese authoritics, saying that they were
not aware of any such America killings.
But it is not a matter which we have to
take up with the South Viet Namese
Government, but with the American Govern-
ment, because the American authorities
themselves, as has been stated in the news-
papers, arec inquiring into the matter, and of
course, we shall try to follow as to what
has been the result of these inquiries.

SHRI H. N. MUKERIJEE (Calcutta
North East) : I1 was rather interesting to
notice the platitudinous reply which Govern-
ment chose to give in regard to this question,
particularly when this matter has hurt the
conscience of the world 1o such an extent
that even in the British House of Commons,
there was an animated discussion of the
issues involved ; but even through we are
chairman of the International Control Com-
mission in that part of the world, and even
though we are so very near South-East Asia,
even thoogh our Minister only recently
went there and declared some friendly senti-
ments for North Viet Nam and the desire
for peace in that areas, in spite of all that,
we seem to trickle down to the kind of
attitude displayed by some Members on this
gside of the House by under-rating the
significance of what has happened and parti-
cularly in view of what has happened namely
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that the hon. Minister says that the South
Viet Nam Government have denied that the
Americans did not do so, but the American
Government themselves have been driven
by the logic of the situation to order an
inquiry. That shows that is a terrible
inequity and viciousness has been practised
in that part of the world, and that is all
inkeeping with the tradition of American
behaviour in Viet Nam. That being so,
may I know if the Covernment of India
have forgotten their responsibllities in regard
to this matter and have forgotten what Shri
Madhu Limaye pointed out a little whille
ago, that the matter of conscience is
important not merely in regard to voting for
elections in Congress or any other organisa-
tions but matters of conscience are impor-
tant in respect of these things also ?
Therefore, from that point of view, may I
know whether Government are not doing
anything more than merely taking note of
the situation and waiting to know what has
happened 7 May [ know whether the
Government of India have not come forward
to make protest when the fact of the matter
is very clear from that kind of contradiction
between the attitude shown by the South
Viet Nam puppet government and the
attitude shown by the American Govern-
ment 7 Something inhuman and utterly
atrocious, something which goes against
the grain of human decency has taken place,
and the Indian Government have got to
take a stand in regard to this. May 1
know if Government or prepared to take
something of that stand, consistently with
their sense of responsibility and cons-
cientiousness in international affairs ?

SHRI KANWAR LAL GUPTA : Why
should his party support the Government
then 7 Why should his partymen be the
drummer-boys of Government 7

SHRI DINESH SINGH : I would beg
of the hon. Member to see the statement
made by my colleague. It is not a plati-
tudinous statement at all. As the hon.
Member himself has mentioned, because of
our position as chairman of the ICC,
we have always taken an attitude of giviog
the facts to the House, without bringing in
any kind of expression of our own feelings
unless facts have been established when we
bave not hesitated 1o say what we have felt
right. Here, again, I should like to inform

the hon, Member that if there is any truth
in the matter, I entirely agree with the
sentiments that he has expressed, and 1 have
no doubt that the House itself will join in
any condemnation of what has happened,
but in a situation where we have not been
able to get all the facts, it would not be
desirable on my part to say anything more
than what has been stated on behalf of
Government.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : But Government are already
late.

MR. CHAIRMAN : Now, he may put
his question.

SHRI JYOTIRMOY BASU : This mor-
ning after tabling a motion for adjournment
on this issue, I also sought to raise the issue
under rule 377. But you in your wisdom
converted it into a call attention notice. I
still feel that this is a wvery serious matter
meriting discussion by way of an adjournment
motion.

The facts of the case, as most of us have
come to know, are that US soldiers of 1ith
Infantry Brigade of the US Army in South
Vietnam commanded by Lt, William Calley
and others committed in & plinned manner
indiscriminate and wanton mass butchery of
unarmed civilians. mostly women children
and old men, numbering not less than %67 at
My Lal No. 4 Songmy Village. After this
slaughter operation, the US Army threw most
of the bodies into a canal.

Even in Britain where the Government
is wedded in policy to the USA people have
noted this with horror and the matter has
been raised by about 40 MPs in the House
of Commons insisting on the Government to
send a protest note to the US Government,

This House must discuss the matter at
an appropriate time, Meaowhile, I want to
ask the Minister whether he would take
energetic and adequate steps to get fuller
information and send the matter immedizely
to the Human Rights Commission. [ would
also ask whether they would take all otber
steps possible in this regard.

SHRI DINESH SINGH: We shall
certainly try to do our best to get informa-
tion. T mentioned that this matter Is likely
to come under US Investigation. Then we
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[Shri Dinesh Singh]
shall be able to find out. Of course, our
missions in the US and also in South

Vietnam would make an attempt to find out
the facts as far they can.

SHRI! JYOTIRMOY BASU: What
about taking up this matter for discussion
either under rule 184 or as an adjournment
motion 7

Mr. CHAIRMAN :
Speaker to decide.

That is for the

SHRI VASUDEVAN NAIR (Peermade):
It is not as if som soldiers were killed in an
encounter. The fact is that an entire village
was wiped out. I should like to know whether
Government have any information from their
own agencies in the countries concerned,
whether in North Vietnam or South Vietnam
where thcy have their own representatives, as
they cannot go by the account given by the
Sou'h Vietnam Government. Also would
they like to raise this matter in the Human
Rights Commission thomselves or would like
support some other country if it is raised by
that country on that forum 7

SHR1 DINESH SINGH : What action
we ought to take will really arise after
we have more information on this subject. I
have shared with the House the information
available with me When we get more infor-
mation, it will be for us to comsider what
steps we should take.

SHRI VASUDEVAN NAIR : What is
the information from Government's missions
in the counries concerned ?

SHRI DINESH SINGH : At this stage,
our information is not more then what has
appeared in newspapers.

12.24 hrs.
PAPERS LAID ON THE TABLE

Papers under Post-graduate Institute of
Medical Education and Research, Chandi-
garh Act and Prevention of Food
Adulteration Act

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.

NOVEMBER 24, 1969
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CHANDRASEKHAR) : On
K. K. Shah :

I beg to lay on the Table—

(1) A copy of the Certified Accounts of
the Post Graduate Institute of
Medical Education and Research
Chandigarh, for the year 1967-68
together with the Audit Report
thercon, under subsection (4) of
section 18 of the Post-Graduate
Institute of Medical Education aud
Research, Chandigarh Act, 1966.
[ Placed in Library Se¢ No. LT
205K69] _

(2) A copy of the Prevention of Food
Adultetation (Second Amendment)
Rules, 1969. published in Notifica-
tion No. G.S. R. 2068 (English
Version) and G. S. R, 2069 (Hindi
Version) in Gazette of India dated
30th August, 1969, under sub-section
(21 of section 23 of the Prevention
of Food Adulteration Act, 1954,

|Placed in Library. See No. LT
2059/69]

behalf of Shri

Papers re : Accounts of Coal Board

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAOQ):

I beg to lay on the Table--

(1) A copy of the Audit Report on the
Accounts of the Coal Board for
the year 1907-68, under sub-section
(2) of the section 12 of the Coal
Mines (Conservation and Safety)
Act, 1952,

(2) A copy of the Annual Report
(Hindi and English versions) of the
Coal Board, Calcutta for the year

1968-69. [Piaced in Library See
MNo. LT 2060/69]

Notifications under Income-tax Act, Central
Fxcises and Salt Act, Central Excise
Rules and Customs Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) :

I beg to lay on the Table--
(1) A copy of the Income-tax (Fifth
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Amendment) Rules, 1969, pub-
lished in Notification No. S. 0.
4427 in Gazette of lndia dated the
29th October, 1969, under, section
296 of the Income-tax Act, 1961.
[Placed in Library See No. LT
20 1/69]

A copy of the Central Excise (Thir-
teeoth Amendment) Rules, 1969,
published in Notification No.
G. S R. 2511 in Gazette of India
dated the 1st November, 1969. under
section 38 of the Central Fxcises
and Salt Act. 1944. |placed in
Library See No. LT 20-2/69]

A copy each of the following Noti-
fications issued under the Central
Excise Rules, 1944 -

(i) G.S.R.2033, 2034 and 2035
published in Cazette India
dated the ?3rd August, 1969
(English Version) and G. S. R*
2209, 2210 and 2211 published
in Gazette of India dated the
13th September, 1969 (Hindi
Version), together with ao

explanatoy memorandum.
|Placed in Library See No, LT
2063/69]

(i)  G. S R. 2290 published in
Gazette of India daed the
27th September, 1969 together
with an explanatory memoran-
dum. (Placed in Library Sec
No. LT-2063/69)

A copy each of the following Noti-

fications under section 159 of the

Customs Act, 1962 :-

(i) G.S.R. 2055 published in
Gazette of India dated the 25th
August, 1969 together with an
explanatory memorandum,

(it} G.S. R. 2362 published in
Gazette of India dated the
30th September, 1969 together
with an explanatory memoran
dum

(iii) G. S. R. 2468 published in
Gazette of India dated the 25th
October, 1969 wogether with an
explanatory memorandum.

tivi G.S. R. 2°69 published in
Gazette of India dated the 27th
October, 1969,

(v) G.S.R., 2470 published in
Gazette of India dated the 27th
October, 1969 together with an
explanatory memorandum.

(viy G. S, R. 2555 published in
Gazette of India dated the 31t
October, 1969 together with an
explanatory memorandum.

(vii) The Passengers (Non-Tourist)
Baggage (Second Amendment)
Rules, 1969, (Hindi Version)
published in Notification No.
G.S. R 2582 in Gazette of
India dated the 8th November,
1969 together with an explana-
tory memorandum.

(vili) S. O. 4515 (English Version)
and S. 0. 4517 (Hindi Ver-
sion) published in Gazette of
India dated the #th November
1969 together with an explana-
tory memorandum [ Pigeed in
Lilrary See No. LT-2064/69]

(5) A copy ol Notification No. G. S. R.

238 : (Hindi Version) and G, §. R.

2385 (English Version) published in

Gazette of India dated the 1lth

October, 1969 conluiniog corrigen-

dum to Notification No G.S R,

1544 (Hindi Version: 1543 (English

Wersion) dated the 2Hth Jupe, 1969.

under section 159 of the Customs

Act, 1962 and seciion 38 of the

Central Excises and Salt Act, 1944.

[Placed in Library See No. LT-

2065/69]

12.26 brs.

MOTION REGARDING EIGHTH
REPORT OF COMMITTEE OF
PRIVILEGES

ot aw fem@ (597) : weaw anag,
# gema w71 g s fadwfusrs afufa
% o% gfadrza 97 9z a=7 fewre ol | &
zq fagz & s agf gor wew ¥
@At aig & 4 ox gut wearw
w1 At Afem frar @1 f& ag sfdea
sifaddy #H& & are gAfawre & fAn
A faar w1 R s A s R g
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[t wy fema ]
seqig Figafawr 9T &gl ag war ?
i ug SR Efs & us guAw ®
*q ¥ gg wy M F® o &W Q FH AT
Wy 51 qfrafas sar =ifgn ar
afe ¥ ma & mgar @ fs 7d @
AT & 39 %1 A9 7 AY 9@ HT gAIG
a1 38 &Y tfeaifag w7

w5 HEYed, gz ) sifavdy eud)
%Y frq¥d & 7z iz faziz awwir & g
o] & fozgae fsar agr w fogd
ayeaT w1 o e fagd fasis & 3
gatex wZima § arfasr & 91 ox
gita #E A AN frgrd w1 gaw i
fear a1 99 & 17 9z7 §f &% w@ "I
FY IS0 WYT GF ¥AG ¥ gy 7 F2r
a1 f& ag aga aoft aram g fesgeaa
7Y fagrad &<t & q&q W § 1 & Gwar
gfs ww @ slodr zd & @z
fatgarr fdm w1 1@ 3 ®7 A gEAr
g i gmwrd 25 & mzeq W fazgan
f&ar sgn | wafAg @ 9@ F AL
gelg gfezwrm § agl graar aifgo

sifadis s/ W ag qEAT aar )
& 7 oA 0% ST AT 99R FIR FEAT
¥ ¥ ag Nifadds A F qF
Aar i g agra & F A3 grdar F 4 fx
gt sifavdta waA g At § qm qw
w42 % arwd ToediwTw T & fAc
qar g

A ad &3 w3z s fE oo
4T WEAKTW &I &1 HIKT @1 gH
W fmgm A & sq &1 oA w¥EAT
afes gR gware 2 6 &3 7 wear
doer w3 & OgN TE F gATAT g
Yor | un w7 fGae) fe & 7 cemr
a%z ¥ @ g® garar Judr A Aga @

e ® At 7 & 37 W T famr
mwar a1 @17 IF W1 WAS W4T ¥ qE

31 % WEA (@ &ear w ) gR Ao
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anar & fs F7A 3 A, T Ageaq@
agl av faare ag fean

& 3 g gare 38 IS@r 4 fF 341
AT & FA%eT & grU AV AAFD 2d-
FT Rz & & € ¥4 gg WAED
fram & wgAIT & 7 w4 gEvor A ¥FdE
fran § faad f& agg we drege &
osifadz f1F dz W ¥ IWF fgEw
7 sfgar famdt =ifzo ) 39 & wgET
M Fffeaaa 2 sa r o #NaT AN
gfedma faadt afzr 1 wa g# #faz
F73 q1A1 g7 fedraaa afqeE ¢ ar afFa
cfger war ¥ s=sew @1 f& wfwfza
@w 7 ¥ ar gart faadY & wgare, fAow
229 ga #7301, 39 fagw 220 7 Far
war & fF oy #fafer s% 2 3z =faar
¥ 1 ¥ 2T ¥ 35 F1 F14 A7 mwisz
fear mar & 1 gzt WL FA ¥ zfaar AN
&HF2T 7 MT 10t wAx zfasn W
gy oy tzTEifaes wezdt Ol Az
&N g wig AfarFz & gaw Ay
za® @ W F) g7 =700 5 sFIEe A
T §aF &) 999 JATAFL &0

ZE Asasy ARG W 9z gei g fw
ag @1g 98 B f& fodt ot qifqamiz &
geeq #Y og g F@gAl Wifge fr ag
®IFAT W AT FFAT B q7 WU FI
agar g R 9fF ag mzT ®qzeq g,
| gar &1 §Red @ ewiae @ S
¥ qt § wiT 9w & A gy A7 g
3 % foreardr 7 v | az & mam
AL R CCR CICE RNl
& woit fao oYE falg afest agf #@in
W fmmr g e wgn 5 oo wx
®) FEAr q¥AT WY dGrava aifqarie
& oY gwAT qFar AfwA FO g5 ag @
feddt @ frowr®t gf ag dwil
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aY faaa fr gfez gite N2 3 aag A
$ ol gsfig #2 7 A IAH gHwa
feegears & adF 2

|t Ju 7z wgm oar fs5 AH
fowga?t 7 %aw a7 F@EA 4@ afes
faga 1 wiaar & gfr7 o1 fagay 5
dareig€r Fgd ¥ wa AATRIESN F
fan & 73 agy famr & mm & saA
sfaysa sy Y gz § ¥ 7 &1 s
zeArasr am femr 2 g &Y 17 fzaar
qMEar g4 IEAEAF g3 YHIT )
az g @ aafediwas  afaegz
=gz & Aifedgaa afmgz ab,
fag wrAqr A & 4 Fg W1, agl &
afwwgz F1 ux fazmor 2 5 ay fagy
#1 W9 F qAAA 97 fEwar @17 9y oW
37 A1 & dfmfesT frarz 773 T4
Ty | FAF ALY Fqr 2 B frare £
afwar oF Ffeax afwar 2 arv gq fan
€ ot afaegz gav afazdz oy fadw
AdY ¥ gFq fs mg 24 a1 frAte s
siggar @t "wFAr ¥ fr owmAgr W
afaazz, gnr 39 & yaq &1 wlasie
g o 7z A frer g & Tw, @
Adya 7t wgamr f& ez 1 oaea
a7y, frarg gar Av-wmEAAY @ AT a3
9% 1 g8 "Far ar ) afga gaAT
Ax-faNaa7 afqed - qrraqe & afzede

#1 fA@ar 2 37 1 aq4r & gr &y -

gamdAY # 9z 97 AT gy F g Ok
g At gra Hayr @ fAT & 3 geea
Az 9T WY & arg WaAr wrr fyfedy
SN FqaAAT 107 X ¥ gz A
fesgmr ars 2t ot @ e g'e w1 |-
fedtaas wfwrdz wos27 & ®g7 A
qAqT & afawdz §Y famar & fs @
£ IF 2q WA WA warw F ar
Ag, Wt fawr gy or A gA, ¥ =X
arg | qgwy I w1 rowr arfe @y
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lamM Noso D amITd w=ar
AAT ¢ 3E ATg A gH TwET WA w)T
a3 @t sriaré & afeqd waEr wm
72 37 & ogrer farpw @ @Y
AT )

ox & gad} gas 97 qrar g1gurt
dfama & g2y @t figs qmoF &
Tredfazy fafagsn & 37 & 504t wra
g wzram s aara-oifasr gt srg-
s ®r wAma g ag ww 22
AF ® qAd & 717 WY g fanrq ang
BIA & 1V & &g o aw faeT &
gl fwar wmr g At ag g g fw
W oAfrgz o1 2 & sarg weag Wy
zfez & ag7 371 2, w2l @ Fgar
Y ¥77, FATET A gey wqr B, W
thz A G & ¥ 1 qp At qq #a &
qeq gm |

svar & adl, wv fufaday @ 3
w202 % 37 AN fawifzei A @i mg
w1 A femar wirar 2, wER qod
fawifra & 7z w212 f a qrferiife
¥ 833 2 QY+ W) gaR A%y Apafes 4
ITF fars wsr sty € awr
07,151 @Yz 117 &Y gerare a4} woar
wifga 1 ag w19 & Aty fafady w2
at wa ¥ fawfeg wvdt 2 | Afer wrg
21 I A4 7 B fogrd qrf o
IT® TE2 fR7 & e #Y Fqe e
17 (3) 7 sa%z7 % g®@w qx [w-
fedtaas afagz Afer ordr wear
7 ® T qAr ¥ o ke gfar §
amt (& 7 36 9t faar & g ag
8t A AAN A & erfax @Y wwar
g 31 A fAh wiar qgswa §, @@ fag
§Afeq adt 30 win wa o & 3
TN AN ETSTA gq A € 6t
fesiar 1 & 4 3 qx1 faar fo aqu-
feftomw afaw’z it avx AMfew ang
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@ & 10 da1T ) a1 | i w20 f®
guA IAT K K€ AT A ¢ @ fAd
a1y Atfew ardt s37 & fan w9 sy
g affT 42T 7 FE—sATRT &I
aTH § WEW TWIT W gg €FAT wreRr
arzd) @ fe 3 afag & 1@ awar ...

MR. CHAIRMAN : No allegations.

«Y aq fomd : @t Aaqkaq o gww
Flm gz 2 fr o ow mm ogwr §
wgr f& & & fagiz &1 =% am=r g wix
Ay faaz #zartreg &1 w@d @Ar oA
fay 7z fagre & fga sar qdar | zratfs
o9 nu;'\q‘ UFEAAT %1 A T £
g a7 & & frogds A gaar 3,
fagre Y J771 7 R agi & fax gW
g #fwa fam Avg & fagre &Y saar
% fagna F7ar ¢ 3d @g B ¥ &
uF uF fzeq ) fazna sar g & aoA
wt 2w &1 afafafe qraar g afiss Qe
gIFa # gg a4z qrafae  wiaargt s
WEETAT &, TeA1g vFienEar & faada
ezt & 7 guid meR &1 osqmA
feerar & | 291 AV @E At w1 e
gy A & fan i (swEem)
afwa & 3 w1, 78 @@ W A wE
gifgr W aws T gt qT g av H Ay A
et AFY @ =fad

Fhawmodar d fs =9 % a1
T gg Agr Afew wrd fear oman
oft wilt sftady arceeas) fargr & dag
¥ e qiga F wfgsgama T4t fasay
& w1w d-wtie ggedl & fadis og @
et § w® wig 4 gzEdi & faaw o
sfradt ardkeady fasgr &1 o qET 107
wtr 15) # agA 7 fear qar ar o &
e sRA & fagia ) goaq wwar § afeT
Ny s @ fe wre A e @Y owd,
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41 n9o wAe gxdl Fgt Mgz 2,
A AN 1A F gF A7 gAT F AR
a1 ot fAwy ag U0 9 9T Y& g
&k @rm o afgT g agT a€va narA
1 79 fag agi q egan SrET AwwE
® FEIT ) ZT 0F IEAET &1 X
AAAT A1zAT 7 zAFr ud AW g
M FY ag 719 faga wiEAr § gwr
& g fr ga afvdaT £1 w78 7 04
9T JAT AT WY FHE @ F@r A7 fw
ny fand #Yaz gaa¥r 97 ¥ az A
fagn 21 ag &% g o ga T A
gagaar a1 fay A FEam

zre 7w gan fag (7397) : Awmafa
agiza, & ot wy famd N a9y A1 g
atg @ada wvar ¢ azg afaa Zharfa
falifasic afafs g #1 smwfsq w2
aYT 3T 4Y ATt AT §1 FA &7 694
@t frota 2ar Yy az 2 9fF Rmr At
fear za fag & w93 z= a1 @17 @
iz ¢ f+ g afsfz 97 w1 93 g2
A1 IFFT A1 1 g7 47 A foald ax

qafarr w3

SHRI RANDHIR SINGH (Rohtak) :
Sir, from what the District Magistrate has
said, as has been pointed out by Shri Madhu
Limaye, there is something very deplorable,
and it gives us great pain. Anyway, about
the demand of the hon. Member this is my
individual feelinpg there is no harm if
the matter is sent back to the Committee
of Privileges for their view or for further
consideration, because it is a matter in which
the prestige of not only a Member of the
House but in fact of the whole of Parliament
is involved. If the hon. Member is not
satisfied with the verdict or the finding of
the Committee of Privileges, there is no
harm if the matter is sent back to the
Committee for a fresh finding. I think this
is something in which we all of us agree.
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ot et e (3rge) o @Al
uz1, 77 Fzar oz of & fes Faa zd@r
953 77 AZY, FAq0 5 ay famy § %21 ¥
fadrarfawis afafs 1 gaar wifza =@l
39F @17 g9 faars 241 Tifgy afes &
arzar g fr wfaer 3 fad ) ag 9w
gzt Frfza fr gat fedt Aaz-gzeq &
arafrga #1229 gvre € 317 ) A) faqr
59 71 g3 faaarfasre afafa w15 fraa
A1 3T FTET K1 3T w1 qg9¢ Afafy
71 fogar ofzr

THE MINISTER QF STATE IN THE
MINISTRY OP HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): We have
no objection to the plea that the hon.
Membe has made. HBut 1 would like to draw
the attention of the hon, House to the issves
thut were framed by the Committee of
Privileges, and their decision on the issues,

Three issues were framed by the Com-
mittee of Privileges. The first issue was
whether the arrest of Shri Madhu Limaye,
M. P, under sections 107, 117(3) or 151 of
the Code of Criminal Procedure at Lakhi-
sarai on the 6th November, 1968 and his
subse wnt remand and detention  constitute
a breach of privilege of the House. To this,
they had said, No that it did not constitute
a breach of privilege

Issue No. 2 was, whether the reguisite
intimation about the arrest of Shri Madhu
Limaye in this case was sent to the Speaker
of the Lek Sibha by the competent
authority,  There, the Committee have

held, ves that the intimation was sent.
iInterruption)

SHRI MADHU LIMAYE : Whether it
was dons by the committing magistrate.
That is precisely the point which T raised.

SHRI VIDYA CHARAN SHUKLA :
I am only referring to the deductions of the
Commuttee of Privileges of the hon. House.
They have said yes.

The third issue was, whether any infor-
mation conveyed to the House by the
Minister of Home Affairs in  this case
constitutes a contemp! of the House. The
Committee held that the Home Minister of
did not commit any contempt of the House
and 30, on all the thres issues which I
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the Committee framed, they have given
reply to them which I have now referred to.

After this, if the hon. House feels that
a further conslderation of the same matter
Is again necessary, 1 have no objection.
But as I have said earlier, having considered
this report, it is for the hon. House and you,
Sir, to decide whether this excrcise can be
at all useful. If some further guidelines
can be made for the protection of privileges
of the Members of the House, or if more
just procedure can be laid down, we will
have no objection at all. But have given a
clear verdict on all the three issues that
were framed, I personally feel that it may
not be mnecessary to do so, but ifitis
the opinion of the House and your opinion,
we have no objection at all.

DR. RAM SUBHAG SINGH : It may
be recommitted to that Committee.

SHRI VIDYA CHARAN SHUKLA :
We have no objection,

SHRI H. N. MUKERJEE (Calcutta
North East) : Sir, I would not have inter-
fered except for the fact that I happen to
be a membe: of the Committee of Privileges
which has produced this report and I think
we owe it 10 ourselves in the committee to
answer some of things which my friend,
Mr. Limaye, has said. If the House in its
wisdom wishes to recommit this matter to
the committee, naturally we bow down to
it But 1 would like to say that we did
try as far as was po:sible for us, to make a
comprehensive and adequate study of the
issue. My friend, Mr. Madhu Limaye, says
that the commitiee had not gone carefully
enough into the matter. But I leave it to
the House to study this report and to find
out from the procedings of every meeting
how far we did or did not go carefully
enough into the matter.

My friend’s objection is also that the
committee had not heard him personally.
The committee. like the House itself, has
the highest respect for Mr. Limaye's acute-
ness and ability and we would certainly
like to hear him personally, but we had so
much voluminous material, apart from the
material supplied by Mr. Limaye himself
which came from judicial and quasi-judicial
sources that we thought that it was not
particularly relevant to bear Mr. Limaye
again, Besides, Mr. Limaye in bis corres-
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pondence with the Speaker had mentioned
50 many other points which we thought --
we may be completly wrong—could be sliced
down to three main issues, and these could
be discussed without any further reference
to Mr. Limaye personally being called for
interview, I am sorry that this has led
to a ceitain misunderstanding in the mind
of Mr. Prakash Vir Shastri, who seems to
feel that a new precedent is being sct up,
as Members of Parliament who make some
complaints have a right ipso facto 10 be
called to the commitiees concerned. May
bs it would be desirable if Members of
Parliament express a desire to do so, but at
‘the same time, I have a fecling and 1 think
I owe it to the committee to put it here that
we felt that it was not necessary to call
Mr. Limaye in view of the whole material
being there.

1 would say again that while, if the
House recommits it, we should certainly
do our job as best as we cao, we would
certainly like to stress that we have gone
into the matters of principle involved very
carefully. When Mr. Limaye spoke to me
this morning. 1 was expecting to hear some
more cogent arguments, His main argu-
ment appears to be that the Bhagalpur
Magistrate and the Monghyr Magistrate
have carried on some correspondence, which
is part of the record and that correspon-
dence shows that the remand mechanism
which is a judicial process has not been
correctly operated.  Qur difficulty has been
that we are not exactly in the position of
courts and we have to operate the law of
privileges as it is set up in parliamentary
practicc and we have the disadvantage of
not being able to adjudicate in the manner
that the hierarchy of our courts are enabled
to do. This matter of remand mechanism,
as Mr. Limaye says very correctly, is a
judicial process and if there is any abuse of
the remand mechanism, it has to be judicial-
ly determined whether the abuse has
happened or not. That abuse of the judicial
mechanism in so far as remand operations
were concerned in parts of Bihar is not a
matter on which we can adjudicate with any
finality. That is why we have to leave it at
that. Circumstantially, the committee found
ample reason to express its findings in un-
equivocal language that things were done by
the executive which are open to the sternest
criticiam.
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We have called upon the governm=nt
at the right level to do something about
it.  But our difficulty was that the parlia-
mentary remedy was not open in this case.
When the judicial processes have been set
in motion, may be wrongly, and when the
criminal law has been brought into the
picture,. may be wrongly, the arm of
parliamentary privilege is thwarted to that
extent. That is why, in view of the law of
privilge being what it is, we have come to
certain decisions, where we have said wvery
clearly... am beginning to find it very
difficult ; if you are talked to by vour
Secretariat when I am speaking, it is very
difficult.

MR. CHAIRMAN : 1 am hearing him.

SHRI H. N. MUKERIJEE : If you
listen to the Secretariat when we are speak-
ing it becomes difficult.

Anyway, we want to make our position
very clear. We have tried to make a
conscientious job of our work, we have
tried to go in:o all aspects of the matter, we
have called for all the papers from the
Supreme Court and other authorities and
we have reached some conclusion. So.
speaking for myself, 1 feel there is no reason
why there should be a recommittal. But
if the House chooses to decide on recom-
mittal, we will abide by it,

SHRI NAMBIAR (Tiruchirappalli) : It
is true that the Committee of Privileges has
carefully considered the case, as pointed
out by Shri Mukerjee. But here is a case
in which a Member of the House was
arrested and, according to his version and
the version of the Supreme Court, he was
not properly treated. He had made writlen
complaints to the Committee. He genuinely
feels that he should be given an opportunity
to be heard in person by the Committee
and he has expressed it in the House. 1
think justice and fairplay demand that he
should be given an opportunity. So. the
issue should be recommitted to the Com-
mittee for the limited purpose of giving an
opportunity to the hon. Member to express
his view and then the Committee can come
to its own conclusion without going into
other aspects which bave already been
considered.
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SHRI R. D. BHANDARE (Bombay
Central) : The three principles involved in
this case are the authority of the execulive,
the privileges of the member and the
principles of natural justice. When there
was a question of the privilege of a member
and when the executive was heard, the hon.
Member should also have been given full
and complete hearing. Then comes the
question of natural justice Since the
member was himself involved and he has
made the complaint the principles of natural
justice will pot be fulfilled unless he is given
an opportunity to be heard. So. I would
suggest in all scriousness that the matter
may be reconsidered by the Privileges
Committee.

SHRI RANGA (Srikakulam) : I endorse
that view.

SHRI HEM BARUA (Mangaldai) :
Professor Mukerjee has admitted that Shri
Madhu Limaye was not summoned by the
Committee. [ do not doubt that the Com-
mittee hased its conclusions on the relevant
papers that were supplied to it, but the
fact remains that Shri Madhu Limaye, who
involved in this matter, was not

was

summered  before the Committee, I feel
that this should be recommilted to the
Privileges Committee and Shri  Madbu

Limaye should be summoned to the Com-
mittee with a view to checking the papers
that he has submitted before the Com-
mittee

SHRI S. N. MISRA (Kannauj) : The
Committee of Privileges deals with privilege
cases as a quasi-judicial body and it is one
of the first principles of natural justice that
a person who has made the complaint must
be hesrd. In this case, the decisi-n has
been taken behind the back of the complai-
pant, without giving him an opportunity to
present his case. Whencver any body. be
it the Privileges Commitiee or any other
commitiee, deals with a matter in 2 quasi-
judicial capacity. the principles of natural
justice demand that the affected party
should be given an opportunity to be heard.
It should not be done only in the present
ease it should be held as one of the
guiding principles for the future also that
in such matters the partics will be heard at

full length,

Re. B.O.H. m

MR. CHAIRMAN : We have heard
almost all sides of the House and unanimo-
usly it is felt that it should be recommitted
to the Committee with the specific instruction
that Shri Madhu Limaye should be heard.
I shall now put the question. The question
is :

“That the Eighth Report of the
Committee of Privileges be referred back
to the Committee of Privileges for
reconsideration after hearing Shri Mudhu
Limaye oo the matter.”

The motio+ was adopred.

12.50 hrs.
Re. BUSINESS OF THE HOUSE—Cond.

o geEt are e (TrTAd) cq9-
ofs =@z, afr a9 Haefaga @, @
# s fardy w0 F0zar )

MR. CHAIRMAN : You cannot stand
up and speak like this. We have got to go
by the agenda. You send it in writing and
we shall consider it later on.

SHRI M. L. SONDHI (New Delhi) :
Sir, under rule 224 1 have notice of a
privilege motion against the Minister of
External Affairs, Shri Dinesh Singh. I am
not able to understand why there is hesita-
tion in coming to a decision in the matter.
This House has just now decided a matter
of privilege. Is it not a matter great im-
portance that the statement of Shri Nehru
should not be misquoted in this House ?
Now that the period of political arithmetic
is over, let us at least come to the su“stance
of the matter regarding which I gave notice
of this privilege motion. I am willing to
abide by anything you say, but let it not be
said that in this House truth was not heard.
It is a very lmportant matter. Generations
to come may forget what happend between
two groups of politicians, but the truth, the
absolute truth, regarding what the policies
of this country should be on secularism at
home and abroad is too important a matter
to be put aside. I beseech you in the name
of our Constitution and I appeal to you as
a presiding officer who has abided by the
rules and regulations of this country, whether
it is not & matter of importance that from
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the Treasury Benches they should themselves
come forward and say that they were
prepared to tell the truth about Rabat and
whether Shri Nehru was in favour of going
to such conferences or not. Let the truth
come out.

MR. CHAIRMAN : We shall consider
this. You may come and discuss it with
the Speaker and see how the matter could
be brought befor the House.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : On Friday it was mentioned
that the whole of Tatanagar and Jamshedpur
has gone on strike and we have requested
the Chair to direct that the Government
should make a statement. It is very impor-
tant matter. Would vyou be so kind as to
direct the Government to make a statement
before the House as to what steps they have
taken to seitle the strike in favour of the
workers ... ...... (Interruption)y ?

ADDITIONAL DUTIES OF EXCISE
(GOODS OF SPECIAL IMPORT-
ANCE) (AMENDMENT) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHID : Sir, I move for leave to introduce
a Bill further to amend the Additional
Dutles of Excise (Goods of Special Impor-
tance) Act 1957.

st fora wer s (AyRAY) @ Awmefa
A312q, A 7244 A S oFrgAT g
G CHIEA (TS WIF AT graidig)
a¥edz f77 9 fear 2, & zasr fanig
wTar 1 goeie 5@ faq & gru usdl
# naftgad oamres gAY A Az ANa-
Tq & 38 gFT I FH A1 W g,
IRy TagY § gHEtAar &1 1aAT Agl,
afew fagmar N wimar a3 o fogw
feaig wdiga & war 3 fs weal § osqr-
€1 gAY F HAlET F Fzara & aOF
#\ frarew femt wrar afga, soifs xdmia
A% § 7roaf & AT € ArgAr ARG
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arft & ofyx a7 A% var =FY  fwrar ey
? a7 a% udrAAd oF@Isw EgAA A
SYETES Y Ia® gror A0y 07 AF F
AR qizar [fgy | guwre A gq faw &
g1 ¢ f Alqar sgaear & aid § wdhwA
Tt fawifer &Y Agas Yooz eifaw &
HI9A T@ APAT WYL AT A% FHGA FIU
FAA T FONE &F g AT KA R
faa gg fadas sar 7an 2

¥ fadza s argar ¢ fs foog
f®ArE Fd1ad 3 a2 W1 fagrizg 1 ¢ 5
2 ¥ o 9Afde fears  sdgs gEiz
f@war g, Fa¥fe g7 qr9 @iq % @1z 0w
fema sdtaT g&i7 €33 § wIal A
qzary 4y WT Ifgg =1 § 74 v
2| fag gamifas Ads & AT &l &
29 ag 78 &, IAFY 2foz § v@T guw avwIy
#1 nw 9qfqE feAE HANTT FHIT FIAL
arfgn w1 3a+ fawilal & gqarc &
Tsat § qearu 7Y | oar e &8 @@ g,
WgeT AQE A FearT A Y usAl H
guiaar & wiaqr a1, afes fagnar €
wraar agay | gaf7g & za fadas &0
fadta s7ar g

SHRI P. C. SETHI: Sir, the hon.
Member has not raised any valid poiot.
As for as the recommendations of the
Fifth Finance Commission are concerned,
they would be placed by the National
Development Council as has been stated in
the Statement of Objects and Reasons.
Till such time the recommendations are
placed, the present arrangement is to
contiune. The present Bill is only limited
to that extent, The question of appointing
a permanent Finance Commission is not
within  the purview of the present
Bill.

MR. CHAIRMAN : The question is ;
“That leave be granted to introduce

*Published in Gazette of India Extraordinary Part II, section 2, dated 24.11.69.
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a Bill further to amend the Additional
Duties of Excise (Goods of Special
Importance) Act, 1957."

The motion was adopted.

SHRI P. C. SETHI : 1 introduce* the

Bill.

12.58 hrs.

SALARIES AND ALLOWANCES
OF MINISTERS (AMENDMENT)
BILL—Contd.

MR. CHAIRMAN : The House will
now take up further consideration of the
Salaries und Allowances of Ministers
(Amendment) Bill. 1 will first place the
motion before the House.

Motion Moved :

“That the Bill further to amend the
Salaries and Allowances of Ministers
Act, 1952, be taken into consideration.”

ot wreen¥ v () o FaTafa
agleg, T fadgs ® wraa1 & AW q4-
Yz 7#) 2, Afew & wgar @ e Tw avg
&) gfaard qrar saaifal, s@rd
afuwifra} it aoeT & awla §7 &7
3 =g Ay &1 ) & @A aifza e
gfaeaY &1 igwn AT wir agran rfgn,
wifs faq ggr Wiz 7, ar faa gagfal
% zfee # wad gu, fefred wt ag
gfawr &t 1 @) 8, AN & adiT w1
WA I weg 3 W g9a% wfewd §
T & F Y 46 @ magfedi w1 Amar
wTaear 2 1 & =sigar g f& goery
wiwifeay & fafws anl Y ot ag gfasr
& ary oY sAwT wE A wEY  awEAw
fisar and 1 & muwAr § fs quw § oW
gfawr-sic a7, 27 waar FxqT w1 a3
ot guTy ) agaE  fagmar =1 6
afes qgAT & |

MR. CHAIRMAN : The hon. Member
may continue after lunch.
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13.00 brs.

The Lok Sabha adjourned for Lunch
titl Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at five minutes past
Fourteen of the Clock.

[Shri  Vasadevan  Nair in the Chalr]

SALARIES AND ALLOWANCES
OF MINISTERS (AMENDMENT)
BILL—Conrd.

st wewe? T "y, 19 frdae
w1 HOT agT WIF & 1 d@A F ag favge
aga gyer & 1 afeT ta% Dy weafafza
srgare et § faa vz faarg ) asar &
oY giar | g3 tar anar 2 s gq Fiaw
F qw FTF & DY I A1FAT FH F G
2 &8 @ WA o frEA ger At gl
atg & gfamo’ qgd auer & ag-aw
gfemifedt & fag, f6x afqariie &
Frad & fav, WY oa & fawa |ar Wit
fama aftez & agedi & fan @ g arg
at s wread ¥t qg A ey &
ag w3t WgAl § f& giwir w1 ww
ag W glawr zar o amgar g,
falw wq & fest 1 wiam &1 gfear
ST &A1 N gAY §, O IgRT geara
MRy agi g g7 398 ;N gay
gffsa §, &) A glaara) 3, g7 AN A
afar § faeg w1 glrar aff @ ar agar
®% 8, geary agi § 39 A A §?
wfay gat 9g watafga waarad  wr
arga & agi s a1 w@r g

AT, GIF g7 AAT ¢H A7 § WA-

Ta § fe wrarm A gaewr fraft wge
2 @t ¥ ¥ agwn 50 srA ¥n aafex
¢ faa® a7 far gr olg” & fAan  Fa=
wraaE § YT AY fagrd & fao kaa
aeAt § 1 08 AT pEardl 97 AvaT sy
FH § | wAwd, aAf, WIE HATT
A% ¥ ¥ ay Ay SR A 0@ Arwew oy

*Introduced with the recommendation

of the President,
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[« wrewsd ]

A W Ara%d § 1 GO oAl ax
9 FTHEA Y, [T g, wEw
@ifagi g ar o Wi st M€ wrg eme
g, aaf o %3 AT g wrdl W
frard 23 § faa® faq dare & A1 ox
9 IHIT ot Adf } gt ag wowr fav
fgar a% | @t ¥ feafa & gfawid afz
& i, sare A smaear 7fs wuh @
& 3% AT qgy w2ar wifge faad arw
g 8, 3% fag adY faa® om gfaerd
aofer argr § §

# uF 1T FgA Par | wAAg A
ot w@ QA WFAEY & Faw I AT
qoeIT A 33 1 A feufs § o7 fe Fiaa
qrét ¥ feRde-fase & @y arer S
miafea qrar #§ faswrer fzo no § se war
Frar ¢ fw garsaiz 1 fagfo w2 &
nEy ¥ A qay awy qrar o g e N
€ 3 A 97 27 A B A1 gmeang
glezwrar & &t srady » gwrr W g
x1a 7, fakas F, FI0 £} gAIATIZT Y
w8 97 wav qrgnr fr 9g efeestor &
gg @ gavar # oAt gt gz favgw
q7EY dw gar WY 9 gw 9T @EA @)
@Y B | ¥W FEY) 9T 97 g9 ™ wEY §
o 2 e g gy efeemim B a3z
fadtaw aarar mar @ 9YT 7ef qrAr ar @r
W wsgrar ag Nar fe q qom
& faar svar 1 gsrard fasiw azfa gic
saxeqr &1 a7 wwafafes waqm 2 fe fae
& qrg ® 9aw) w7 sqEr @), faAd qig
qga surar ¢ ITHY TAAr & 5 A1E Ay
TIwY 7 7g A7 | 7 AT H g oy F gy
fearf 2ar 2 1 @t 3 W Ot FAfma eqT
g 1) & fawg &, fasret & faow & qnan-
atq & fagg § 398 §17 €€ sqrq A
fear war 1 2geN ¥ g AT b R
a) 3 A"y wgT AETY gAr AW fiF Te-
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as # # 2ar, fawm gwr i 9 @i
frara awr fafrg R ozt oed-ws® Aaw
79 gu § A7 oad g & ggew H W0
%) g9 §T qrewd gvr fe #QdA A=
Atz awdl §, arget ¥ faw & @@
ot adf a7 § 1 g wan@Ear fw Sz
7T e AT £ IR WIT W weEr
AN, IAFY GE2 FAIE AqIE) AfEHA
wzi g7 2, fagY & agt v #¥e W A
fagrt —az ot sgaear &1 A
711 3 fF faa® am aga 2 gad w17
fer It w7 S oy FFAT E IOW
AN YD FwN qw NEqg A
g % gar  fF gw efeewtm & qoene
w7 gAYy St &) wx gfrard) afvada wear
Fifzd |

ux arA § 9T FAT IrgAr § —eAn
GATIEAF oFT WIT AZAT R | IF o zAM
nfry ¥ oo ofr ga e ¥ agr gnsr A
Z1 % I A gwr, Aw qEFdir
Mg aarq g wf 2, gaFr  wiuFiw
feear gstofon & 4fagi & w1 W,
IET1 aga Q¥ WIT FAqF QR qgar,
TR AAAT F 90T 9gar, 99 ag feafa 3
A FATTEAF 51T WIT agql qIrar &I
nE-uF Gur 2% FAAr ¥, 0F- ¥ GH &0
agtan F7ar g A fenfa § 79 gfe-
ator ¥ Y oz falas gudT 39 A A§
2 za¥) frarngru sig w=d g, Afes
wq a% gg =Y g & fag @ig
T FY ar Ia% aga g o & fan =y A
T 9%, a9 aF A% sufgqay & fay sq
&1 F371 a1 3% gfaarat w1 aga a0
T agy 3

afe i wgagifes gfezitm &
gg ar meaira g Pyl Ay &
¥ wef & oY weafa & & A 2, agt
am &) awvg agf ¥, faaw qo grame)
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& orr & a1 & aga wwiET g 1 Q)
feafr % w7 7z vt A Wrar =
w7 writ — w0 FE ane @o g aY
wHe fiwe g¥z § war wargar, WA
Ao UWe Go ¢ a) fawraw frare #
[a1 argar, w1 7 ®1€ sgaeardar & &
wgt aw gfan qgoecg & wig 2, faaw!
wd w3t 61 nf g 3 90 F @
Fxar § oo 9o ¥ H Y §FAT B,
fawraw frars & 2Y gwar @ ar qfs
a1 ¥ g gwAr ¥ ogw @) AT ST
§, v o wY7 A qra B, faed Fr
w9 gfawr &) agrar ara 1 g7 Ao W@}
# | gt goxA GEA F A1 AW 2 R
wal gy wr fRaw a1, sA% @@ A9d
frarg e & =y 47 1 zafag gluar a)
oY Frrzr I3 ATAT *17 IFAA Zfezmiy
FEf 2

gifas T OF qrq A AT F1zAT
g weltmozA & ged ¥ AR N IS fam
Y gfawr wa a3 1@ 2, 72 7aiq 2, wA
¥ qga &) ¢ wweq A @ Afsa et
zar, fadt ¥ iz 9z, 3fz A A 779
&, gTA #Y waeqr & watw ag Qfaz,
us " w¢ Afag, afFT @7 ad3 7 &
wia wafaa & ( zafag g efena & 0
sgragifuwa & gfezdrm 9 i gz 9feq
favaw 78 3 1 & fee) #) gfawr 23 1
wraAr &1 faQedt ad) g, af®T wgr as
g favas & sgggrfwar &1 a9
2, caw g ®7A F1 oAFA § H wEar
a7 F73 § woaq E 1 ngﬁ qJTTAT
1°66 & @ar %A & FIwAT A AL
wAfas & 1 T8 F7.7T 1069 & 1 fear
LIl

™ wedl & arw & wigar g & weAr
o ot mwrT ey Q@ fawg o @@ AT
gfezwior & fagre £, favta® ®1 a98
AT ¥ aw zw gadi 71N T ghawig
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7 1 feafr § mff nd aw v 5y fad

it w7 ofrad wgd A famr 763
MR. CHAIRMAN : Shri N. Shivappa.

AN HON. MEMBER : There is no
Congress Member to speak.

MR. CHAIRMAN : There was no name
from the Congress Party with me.

SHRI RANDHIR SINGH (Rohtak) :
I want to speak.

SHRI S. K. TAPURIAH (Palli) : Their
assent can be taken for granted. They are
all for privileges.

SHRI N. SHIVAPPA : 1 feel that there

must be some limit to the seeking of certain
reliefs under the ambit of law. When the
Ministers are concerned with a matter which
concerns their own emoluments and benefits,
they have to think reasonably before putting
forward certain things in black and white.
But I am sorry to state that they have been
careless in bringing forward this Bill, particu-
larly the portion to which 1 have got
my strongest and  highest  objection,
namely :

“It shall be deemed to have come
into force on the first day of November,

1969."
AN HON, MEMBER : 1966 ?
SHRI S. K. TAPURIAH : [ am reading

out like this portion from the Bill which
has been circulated to us and which is before
the House for discussion and approval by
the House.

SHRI N. SHIVAPPA : They want to
substitute the words ‘three months’ instead
of ‘one month' after the cessation of
Ministership or on the death of the Minister.
These are the two important things here.
This is in order to ensure that the monetary
liability may not fall on the heads of others
and in order that the premises occupied by
the Minister might not be wvacated thereby
resulting in hampering the interest of their
henchmen or others. If really thereisa
family which is going to suffer, then I
have got a soft corner for them If there
is a deserving family which is suffering,
then there are, as my hon. friend has pointed
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out, people with a lot of accumulated
money, which they are not prepared to part
with for partaking in the government, and they
can casily come to the help of such families
1 bave no objection if such a thing is done.
But so far as this particular clause is
concerned, it is ridiculous on part of any
same and prudent man to take this issue
into consideration, I do not know the
object and reason behind this particular
provision. 1 hope that Mr. Chairman, you
will be pleased to consider this aspect.
In my view, this has absolutely no meaning.
It is a meaningless thing. Why should
it be retrospective right from WNovember,
1966 ?

Supposing a Minister's relative or rela-
tives has or have used the phone unantho-
risedly an innumerable times for themselves
or their relations and thereby they have
brought the phone bill to about Rs. 6000
instead of Rs. 2000 or Rs. 1000. the point
is whether it should be condoned under
the guise of retrospective effect to this
Bill. If the phone has been used for the
sake of attending the AICC meeting which
might have been convened by this gang or
by that gang or by any other, with which I
am not concerned, why should we give
retrospective effect to this provision ?

SHRI MANOHARAN (Madras North) :
They are not gangs, but groups.

SHRI N. SHIVAPPA : At least they
should come out in their true colours, and
admit that the premises have been utilised
or that the benefits accorded under the
particular legislation have been utilised in
excess, by their predecessors in office, or
they had misused it or they had made
it a mockery and, therefore, the Govern-
ment now want to bring forward this legis-
lation ; if they do so, then certainly we
would thank them. But why should there
be retorspective effect to this provision ?
What is the object behind this 7 So, I have
the highest and strongest objection to this
particular provision being included in the
Act. 1 hope that in the interests of justice,
Government will not bring forward such a
Bil. No sane man should bring forward
such a Bill, if he wanta to avoid the healthy
criticism by the generous public of this
country, and if he appreciates the reason-
able argument advanced by my hon. fricad,

NOVEMBER 24, 1969 of Ministers (Amd:.) Bill 232

by me and others. I hope that this issue
will be reconsidered, and other Bill will be
introduced.

The second point that 1 am going to
urge is this. This is u glaring discrimination
made under this Bill. Our hon. Ministers
want free houses, free allowances, or
allowances, free of tax, car allpwances and
so many other perquisites under the guise
of this Act. Let us grant them these things ;
we have no objection. Let them have
these things, if they think that Ministership
is a matter of some charm, it is a matter of
occupying a high office, it is 8 matter of a
superiority complex, it is a matter where
the Minister has to categorise himself as
different from the ordinary sections of
people ; let them consider themselves to be
superhuman beings or any other type of
human beings. 1 have absolutely no
objection. But my point is this that there
are officials in this country who are also
drawing salaries and who will also come
under this particular provision of law. They
have got some rules to follow, and they have
to follow some Act, and like the salaried
officials, the Ministers also are given some
benefits and perquisities such as house rent,
car allowance, 1ravelling allowances etc.
But T submit that all these perquisites should
be grossed up with their income, and let
ithem pay some tax on these things also.
Why should there be any discrimination in
this matter of payment of tax ? If they
have evaded the tax or they want to evade
the tax, and they have misused their
authority, then they have brought the law
into a mockery ; they have brought demo-
cracy into’ a mockery; they have brought
this country to a mockery, because they
want to make a lot of amendments for their
own benefit.

At the same time, they do not want
to accord sanctily to the principle of equality
of opportunity, equality of service and
payment of tax to the exchequer without
any discrimination, so that ultimately the
people benefit. That is why they do not
agree to all these emoluments and perquisites
being grossed up for the purpose of payment
of tax  Why do they not bring forward
such a law or enforee this by rules ? Why
should there be this glaring and blatant
discrimination and arbitrariness displayed
in respect of the largest section of officials
in this country ? There is a privileged
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section sitting in this House which can give
evasive answers to any specific question put
by any party in the interest of the country.
Somehow or other they want to tide over
these few days; then they can go home.
Many Ministers come and many go, many
laws come and many laws go. These will
pot benefit the country and will not benefit
the people.

What type of law is this ? Why should
they bring this kind of law ? This is simply
reducing law to a mockery. Why should
there not be sanctity attached to law 7 We
are responsible people discussing these
things. We are processing these things.
In doing so, let us not process these things
as they process illicit liquor in the country
in wvarious Congress-ruled States, all the
while singing slogans for prohibition. Like
illicit manufacture of liquor, we are manu-
facturing laws in this country. Without
responsibility we are bringing in laws of
this type because they have got an absolute
maijority or can arrange a majority in
connivance, comspitacy or collusion, with
some Opposition groups. By such counting
of heads, these laws will be passed. But
whether this will be according sanctity to
laws is doubtful,

I would, therefore, request the hon.
Minister in charge to withdraw the enact-
ment or at least see that this particular
provision is deleted from it,

There is another matter which is deserv-
ing of our attention in connection with this
matter. It has become a talk of the day
that either in connection with AICC meet-
ings during the last two decades of Congress
rule or on some other pretext, the phones
installed in the houses of Ministers were
misused, the State cars put at their disposal
for government work were misused and IAF
planes have been misused. All these
things have been done under the authority
of law, whereas Ministers were to use thefe
facilities put at their disposal for the specific
purpose of government work only for the
benefit of the people and in the service of
the people. But as I said, these have been
used on their own whims and [fancies
as if they were monarchs in this country.

Hence 1 suggest the appointment of a
committee 10 go into the gquestion of the
utilisation and mis-utilisation of these
facilities, utilisation for service or some
other purpose, of these facilities and per-
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quisites. In the interest of cleanliness and
probity in public life, such an investigation
is npecessary. We have to find out
whether government premises were utilised
for the purpose for which they were given
or for some other purpose.

While I am totally opposed to the
arbitrary and discriminatory way in which
the salaries and emoluments and other
perquisites have been treated for income
tax purposes, on the question of provision
made in the Bill before us in the event of
the death of a Minister, on compassionate
grounds I have no objection to it.

&t Tadle fag (UgA¥w) @ Faidw
A31%a, g13@ i wA @ faw § SEd
®1f Tt arg 74 & faw o fedd wrd
#1 arfag AT q ngus g a% 1 afeq
AqIANgT K A g7 AT 97 QAUN @
) oF gizd @ a7 af 2 fear a@q
19 97 gAUW F{ A1 9y 2 AfFw q
/&Y a1 9% A AU wIF & & 4w
gaw ® AEF mWiAr 2 fe@imar fad
Fiaq g4 & fao fraff § aics Ak
fam i 2 frg 1 gy Wi sl
fafeezd & fax =it &0 @7 &, @)
T A 7Y 21 feat fafazze &t =z
seflgr 2ar 97 @vy a1 @FfEenat & ata
i 2 Jrr AY 3aF fAo w07 § oA
Ry ¥ f5 @ A7 943 A% 394 13 I8
g 3T T ArAl T F 0 qAT qYT A
N gfiafgraga agitaas
quac 2 graqr grar 1 w4t o fgan
# &% & a8 w17 agheq @Y T Fwd
vt graT ¥ awA grer ® far w9 T
¥g wng &t W @ «fg ... (e
o)., WEAT & AT 7T WE AT 9
or ATy & gaw faar & s & fag
orer wmy wifgg . (www@)...
YT qrga a3 ¥ F garfeaw A
§ | wr< wwea fagsd & Avil & 9
w gz ot &1 ag faw 37 % fan
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[ = st fag)
3!%‘(?[,*&@1’“.??‘“71“‘“ *Fﬂ'q
ag fam 21 ... (sqwaw).. ifwarie
faw qrm ) & ag X HE 9T AN
dar 1§ wgw e agfaw fas ¥=x
¥ @ ady afew @t eza qv A A
a1 =rfge | worshge &) anfge fe &
Mgt ag 53 & ot & fag am
@ g

JUTHT 7EIRT, gAT WL AT AH
ot tar 18 far aiw #HA e
ary § safe qrge & A Wit § A%
qag FIE 1 uF AHA aw e
a1y @Y §— o fagy e 8, ¥ W@
§ mIFT qrangdl @ WA & | IW A
& T dreq 9rza § 5 ovw @rw 9€y g
¢ 9T e faq & wFrA @t &9 %
AT § ag T SArE K1 ara o
gt a7 # fgenar Tgafesr a@ &
gifat o afiT § ag Y A9 § 1 39
frem Y mar W1 Qg &Y ol gAY
ga® fAn 4 fad ga &1 #1 @F FE@T
arfed afes vEard M grafAoE
qra 0 gy T.fgn g F FmarTfeE Al
qr §YE @g adl & af & Far el
ot ¥ fay F@r, 9 feeg & «1f @F
78T 2 1 9T QAT o] 73 TN A A
frT wav frdY fafreet £t 30 @ st
¢ fme su graa ¥ @ 7@ w1 Q@0
i wrar Al 3 fedy & w4 o
el ¢ I8% fay oY o 5T w1 v
1§ smar A &1 ... (wwwm). ..

s A ag ofr wgar =g
g f5 asliz agara Q1Y &t wod @ 7
WET &7 T | 72 ¥ aAE K7 § ) w1
Ta1d & fag I oF OF 3T 9 TR WA
g sa% &l w3 Aw 0w, fedy awe-
.. U9 &€&, ¥ ot v dr @ qw,
bl greafedt W awa ¢ wea
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oF wqudar #1 2 AfFa #1d 7 1S
FouH a7 @A & 1 399 w9w F fagx
i wgdt 2 froag Adf sar 1 & a4y
&, fagir &9 A W AEY F@n )
gzt wre2m e ag afqm Adi & s
fafrezz qa% & 25 ar 60 gSATT ®
FIATNT HEH 9gH T AT FE G-
9T 99T GHT 2, 98 6 WalH A1 &1 9T
QAT g Tar g AY IAF Fqr ard @
af ? KTAIET A WAl gra wear 2
afgq fafqezdi § srqdlga @i 2 &
GAT IAIT & FBY T GAfAT WAAT
FAT &7 2, A0 AY Fa¥ Y qEHIT YAr
sifzo ) g# @ swar & sanar fesraa-
ot s =ifgm miv ag AgY qAAn
arfedr fF gode oYt madsr § ad
fem a:z & wd 21 g a sarar & sarar
wiar ga & Fifaw s wifgn kv
fagar 7 & 19 &9 F7 §F FoQ
9T Fg wG A1T 101 1 AL FreAT ¥ A1
i F1 9712 A7 § 39 A7 ff qwE
Fgr 4 | 38 fad F1 oedt qrg FwAT
aifedr @1, gz AT & fga &N am @
qNSAITT FIAT FY N AU T ATE ;-
#17 ¢ wfag ew # gafasa & s
T Ag & 1 FIAT AT 9T 3 a@
A% §, AT fad 1 AF17 § Iq@w @
Egarmmma s 3 ar 6 wEA w Ahw
NG fodt & 7w w9 wy @0F
a1 3 ®1 W &= w3 & fAg gy ww
23§ widy s ate 9T, wewE
AT 9L, TG AR 9T 8T AN qug
X 919 gg qId amd § 1 g aa
qETfarsa FIAT § WANTT ® w7 AR
g wifge ) & sigar f& ag fam
gafanas o waar 9ifgd | § g
wsa) ¥ gy faw ¥ fgnrca sar g
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s wer ww g (fesdt w3
gurafa o, gR grzvd ¥ & Farwar
FT AT AMA AT W7 41X 7 qIT A
w AT % AT s g § fr o owfaad s
Wi gfragd & wrg o oot #R fam,
agd Tt faz A s fe wre fedl
fafaczt #t gar feqn wrar & &t ag ¢t
oYa & quaT a1 0 F @A @A
g | afeT fet ®) gz by 9z £ g
21 9T 39 & weAt 7 dATAT WA A
39 % A ag a7 & avar ghr
ar ag sry 48 I [HA

OF FIE AN T AT FMIAT AT 3
fr &Y grzdz w2 ¥ Fw v ¥ o3IA
1 gfagral w7 gaeargi gv Aifar
AmrdY s, ¥ 39 F aw @ E, @ 7N
A% Pl 71 oz wfus gfang faq
sz s wfafadi fag w9 & fao
gea # faw M@ E 73 W) 2y edvaw g
22 & qrad aff gw avq . ¥ qarm
Figar g fr Afaal w i e gfa-
uTF g, oF Aot & F feaar @ o
B 7 us gara & qarg ¥ qoN o 7 w0
1 fF oF fatz Ts F 90 #1 aFeqrz
27,000 %o a fa=dy 2, srogwd
913 6,000 %0, fafewn &1 72 7,800
%o, fawe) & fair 2400 g0, wffar
12 7,704 %0 w7 3 & dwzfraz g3
61,800 &o 14 1 ®H Hidr 2 | wfgws
efafadta, faw, zis w1 wifz N
gfamd faar &1 n& 49 & Fax
15,000 g0 wgtar a9 N4r g1 a3z at
FIgaT A ¢ afsq aq a9 3 a5
2 (& 5t goft qisa 1 fAg gy A
FWE& 7 g £ K18 9T fagq @9 DA
afgr s rgrar T AT A ¥
ag a3F1T AT 5@ ¥ a9, fardt wqa
@ famg & a4t §, 37 & &4 gar soa
a9 $I0 § M I F FIT W FZH
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gt 1 & mim w7ar g fr arc ad W

¥ qIg grAgz WY &9 w13 F, AU

Fma §ar a4 ¥ FI¢ Hfan amed,
oY gfawry & aAaeqd & 97 F FW
difan sugd | 9z w93 AT ¥ gEAIE
FIfq7 aq &y &F FIT 1 3@ FT GHL
BN 1 REgw qruard) ¥ S S K@
¥ qF WaT A g adQ N ge Gl
T qed | gg qg NE FAF B 1 AT
FFT ST A W F gL G AN AR
w9 # wra & g fax gara f a7
agt fad

reftta &1 wrg fag g@ @ 2
Aagasarg f& wegafa & gaa &
@87, ag ¥ AL Y w0 FAL 91,
wfaa¥ ste arg At ® ga@ A T 15
g ¥ 15 gueq a® &1 AR H
fas T ar 99, % Q1T HIEFT FI5G
w1, & @rg AT ¥ g% Fieq o faw w0
g 5 swedtfers difege &1 qga @A
|rEl &1 A 276 FTo4 W1 G AT 6T
gafd em & 9 & &7 g7 TN "f|s
CETR GGG T GO A L L
it w1 @ uezafa & A #§ ogrdl
qréf % ferdr, oot QT & oF GIwA
foy geaara fear aar

gw & 2ar fe aidf s & faqg 1=l
%o x¥g 67 sy § w7 yur weR
¥ ¥ w7 A9 as AfE 3 wAT o
fag® g arw § ¥%g ey & | TF ®OF
NI AT %o ¥¥-¥¥ fawAnw greAw &
wrg fear mar g1 e wd@ &
2 e gg D1Aeht =em T AEA N
&q1 §§ 413 § WIq @A FL GET 8§ 7
gy adf 1arg ¥ w2y § fr aw
SAAZ YA G 454 @A FTAT WY §,
iy adal € @ § us gg @ W
Fot Zq & 7w &7 g7 g9 $T 94y
%t ¥ ¥ wrad &1 Faw qrdf & welt
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[t Faz 7= 4]

aE-a¢ faorag groas ¥ Y, g€ @iw A
TF 0T Fo THYT HI HIA GwA &
fag rgr +30 T w19 J N @A
fis ¥ fasrag gads AT E) & 947 ¥ ¥\
g1 H oF Ar@ T | A 50
AT® To FT HIGAT IIAAT | WA
T rag A Y WA g gRT Al
2 fr 2@d & grar vaar faa owww
® gfefras gagaad A iz fF
@it g # W glawd Yae & qgd
wfaai Y gifas & 4 &1 feaar faeger
fgqr ag1, 9O 9@ ®1 59 9@ ¥
wea ATATAS AT ISAT AT ? FIHT
wgat d fs g A faw gw af fear
qradtar ardead ot A wg1 fF AT e
% gard AT &1 @A fRqr T o
gre Mo &o ¥ ¥MMAzH 1 TN &
fadr | W w@em A g1 fF ag WA
fasga TAT | ag a1 wgA &1 T W
gfieqez caaaa A1 Ffgr @t &g
F Fogar Avara § S FwAr g,
7Y uglzq TaF q¥T &3, fF go Arfe
o o &AM & far g A foord
fisr i qrdY & AWM Y W FE T Qo
wrfo Yo Hro ¥ ¥ef1AZH Y SETAT 74T |
% 37 eqrAl & Arw Y aFqEr g8,
Wear aF & daar §w@iR g2 fag &
ma ¥ fad fear a1, 21 fafeemes
#usz gaifz wgwmz @ ¥ am ¥, 13
54T AT, FSOT F A O, 3, @A
gfa ¥ o wze dio & AW &, 32
aYarae, wifs Nard & mw {, 8,
waiE UF, +1 fageai qgr & a9 @
fead fear mar) wRiv oy & fag
¥ #n¥ 97 fomwr fadga 20 arde
¥ gor AfFT shagdma 16 arde ¥ &
R agr ) few & ot gf, IR ad
wiga o few & ot few & amg gt
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¥ Agf wraAr | Far [T F a2 WY
wiEY &1 frgwm qx famr 9r ? s|@y W
T oAawdE ¥ wrar femr & @ €&
fagesw qx fuar ar ? g3 wiw A
WY fret FY fagesm o= S faw
#Y Y o, §Y7 gear 91 ¥ F47 e
o1, 4z §7 AR ATYA | FET TT To WO
e o F M Iza sgt gu @ 1 F wngan g
fis =1y g9 ®1 91w sy 1 AW T QE)
FY a¥wAY 3@ 41, wfeT ag wdr F@f
41 | gz a1 TrEAd ar | T R qiead
g fr go sigatd & gfaat wamdr
wWE e alds ¥ cAswdT wIE A
a|E &g 7% | nHFAT F f2AT H, fez-aq
g #,,,

MR. CHAIRMAN : I am afraid you are
going much beyond the scope of the Bill.
If you open up all kinds of subjects, 1
cannot prevent other members also from
going into all kinds of subjects. Then, this
debate cannot be controlled at all. This Bill
is specifically meant for one particular
purpose.

ot waT W qeA: HT AD anE
g1 @97 Ju sgar ag & fs oo
uTEAT 71 AN F owpA ¥ gaifaw
WA A 39 w1 frwgy v 2 K ew
F1 I3 T AT ¢ | €497 N6
A wERE 7 fawed O .. (se-
um)... w9 A7 fyfda st o @ §
afer Y afiafeen Gfafadta § a7 =
fregm R wr g1 fagzd 19 & wwex
oaT BE F garf gl ¥ gedmew W
ara) w97 &+ 6y 07 6% fagre & bae
fagdfedt &Y gre T T AN g 12
e w9y @w fe oy | (wEww)..,
WX 39 &1 0F qar ot sH e A ¥ Ag)
faear | sar ag faags 4@ & 7

MR. CHAIRMAN : What is the rele-
vance of this to the debate ?
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SHRI KANWAR LAL GUPTA : The
Prime Minister is entitled to have an Air
Force plane for official purposes. But instead
of that, she has been using it for mid-term
poll .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Air Force
planes are not available to the Prime
Minister under the Salaries and Allowances
of Minister Act. Therefore, this cannot be
raised during this discussion. There are
certain rules laid down for this purpose.
He has a wvery irresponsible and false
allegation. This matter has been clarified
here.

st 70 Arq qeA ;w7 oA A
F7ar ATy gt mAlzT w3 S@a 32
& = v B 3z FA wT weEAAraeY
& mifes w&ar, @it & 7z wr ¢

SHRI RANDHIR SINGH : The Prime
Minister herself has contradicted it.

SHRI VIDYA CHARAN SHUKLA :
If charges are made with a sense of responsi-
bility, they can be enquired into. But if
they are made in this irresponsihle fashion,
no Government can do anything except
denying it.

MR. CHAIRMAN : If the hon. member
wants a debate on any subject like this, he
can have it on a proper motion on some
other occasion. This Bill is only concerned
with amendiog a particular section of the
Act. If wyou drag in all these extraneous
subjects, it will be a general debate. 1 cannot
athow it.

SHRI K. K. NAYAR (Bahraich) : It is
not permissible to refer to the abose by the
ministers of the existing facilities ?

MR. CHAIRMAN : That I allowed.

SHRI KANWAR LAL GUPTA : I am
narrating instances where the Prime Minister
and other ministers are misusing the
facilities given to them.

MR. CHAIRMAN : You were referring
10 elections, etc. That is extraneous.
(Interruptions)

of Ministers 243
(Amdr.) Bill

SHRI RANGA (Shrikakulam) : If the
Prime Minister is using Air Force Planes,
does it come under “allowances™ ? No, it
will not come. Therefore, it is relevant to
refer to such cases when the Bill is being
amended to show that the Act is not imple-
mented in a proper way, it i: implemented
in an extraordinarv way. What is wrong
with it ?

MR. CHAIRMAN : If you twist the
arguments like that I do not know where it
will end.

SHRI KANWAR LAL GUPTA : Sir,
you should do justice to me also.

MR. CHAIRMAN : He should conclude
now. His time is over.

SHRI KANWAR LAL GUPTA :

finish it in two minutes.

T will

Ju wzAr gz & f& wf wERm 3
zq fzmid fear afsa fez1T, dam wIT
g & fRE-zR 9Y9 § wara w=fY &
Fat framfedd Y @w 1y fgaar |
grar 7 70 ufezdz az 2 fx AR @
¥ A097 30 7ra T ¥ =4 fey oy
ol I A A FAT A 0F T4 M qe
aff fear ) Iz AWM AT FT R I R
far #17 eI & 7 22 ovar ¥g 2@
#1 far arfgg 1 g7 qww w wifgy,
srgA fafrees &1 wifge fo ag dar )
ag A9 2 A1 32 SGW 2, gR €q A
qaaq AET &, AfFT AUH1IT K @wrd @
&) Gai faswar § a4z dTwrAN woR A
faswaT & ot 99 & argg A =fgy

e FIETML AT K mm wwr
T A ®iGE IO KT ALE £ 9F &
fesdt itw fogy #t asearg faaat § e
fa<dy fafreet &1 o e2zq Har &, @9
%! ot gfaerd famdl 2 ag a9 3@ w
fag @ & «m ag wvph § 7
Wi oag A & fews aff R ?
W W v Yauw wgesTr wan ?
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[ ®77 71= Tea]
figz ) @7FIT 39 1 A 9 G g AV
wrqA s 7@ 0§ geFr nzan § W
wefY W@z wu wara ¥ fs w7 #iga
g ! s Ad 2 fs fed
&t fogg #1 @@ 1500 &0 faand =g
o facdt e foga 21 Ay w5 A 0w
ggi n Ot €1 qard A Far A8 ATRL
T qAIFAIZ ) FE WIT GATHATZT HT
i oama &, q0E &) | s g A
wwd Fq o fafagm 95 & 37 *
myEa Ay s e dAva g & 29 9
Srquaz AT g ad W/ R
e sy &7 A § 0 gf ARl WA &
wa ot aga A, wfEai o oA
gfeqrg 2+t wifzn | g7 az1 wifgamz
% Aeadd 4) yfama faddr 7a fee voa
FLHTT WY FE FTAY | &GT ALY WATAAT
§ AT gl @ErwAIg § AT AIFT @A
wigar ¢ ?

# wzal g fF aewre g8 a9 17 £
fanfaa ®X AT &S T FJPT FL
gfawd ¥ €1 17 W NF WG @0
st fa@ %Y gu O | AG A1 @@ @
¥ mg Q1@ @ MY @ AFE T 79
% st T g€ & A2 A W W9
®1 gd gy AN F AT G FAATY

g7 wAr % @a § zw fawm W

e wzar g1

SHRI R.D. BHANDARE (Bombay
Central) : Mr. Chairman, I am really sorry
that Shri Gupta brought in all kinds of
things on a simple amending Bill like this.

SHRI KANWAR LAL GUPTA: Do
not over-simplify it.

SHRI R. D. BHANDARE : This Bill
deals with only two contingencies. In the
case of a Minister vacating office, he should
be amllowed to use his residence for one
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month and in the case of death of a Minister
his family should be allowed the same
facility of using the residence for three
months. It is a humanitarian measure.

SHRI KANWAR LAL GUPTA :
about the poor people in the villages ?

What

SHRI VIDYA CHARAN SHUKLA :
What has he got to do with them ?

SHRI R.D. BHANDARE: If the
opposition starts bringing in irrelevant points
on such a simple Bill as the present one it is
failing in its duties. They must follow the
rules of democracy and the role of the
opposition in a democracy so that democracy
can function successfully, In the present case
they should adopt a humane attitude. We are
dealing with a Minister who has vacated office,
or the family of a Minister who has died in
office. Instead of sympathising with the mea-
sure, he is talking of all sorts of things as if
we can attack them in any manner we like.
That is not the way of functioning under
democratic rule.

SHRI KANWAR LAL GUPTA : 1
sympathise with you.

SHRI R. D. BHANDARE : You sit in
the Opposition. I do not require your
sympathy at all.

SHRI KANWAR LAL
will recommend your
Speakership.

GUPTA : We
case for Deputy-

SHRI R. D. BHANDARE : I am thank-
ful for your sympathetic attitude but when
I do not want your sympathetic attitude,
why do you want to thrust it on me 7 It is
wonderful indeed !

When we take part in a debate on a
proposition or a Bill, it should be relevant.
I would also appeal to you, Mr. Chairman,
to ask them to be relevant ; otherwise, we
also can be irrelevant.

SHRI HARDAYAL DEVGUN : (East
Delhi) : On a point of order, Sir. He is
speaking on the procedure of the House
rather than on the Bill, He is not speaking
on the Bill.
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MR. CHAIRMAN : There is no point
of order.

SHRI R. D. BHANDARE ; 1 do not

want to be irrelevant as it is their mono-
poly to be., [ simply support the measure
as it is. I am told, Government has already
circulated an amendment putting “two
months™ instead of the words ‘three
months™  When it will be moved, I shall
support it. Meanwhile I am supporting the

Bill as it is without any reservation.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : Mr. Chairman, we are not quite
s0 heartless as to oppose a case when the
family has to be thrown out under the
existing rules and vou are seeking an amend-

ment of that, But the basic principle
involved in looking after the Central
ministers must be known 1o the world

outside and the House in detail

The present lavishness and the uncontrol-
led expenditure is really distressing to all of
us, But we, Communists, are not really
surprised o1 this because these 22 years of
rule in Delhi and in the States where that
party has ruled (4n Hon. Member :
Misruled.), they had been living a completely
isolated life from the people of the country,
They have no reletaion with the base, the
root, the people. What is happening today
is an outcome of that.

1 will guote from the Government of
India Gazette what a minister, on assuming
his office, gets. He gets furniture worth
Rs. 32,000 and electrical equipmenl worth
Rs. 6,500.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : I think, the Bill relates
to what his family should get when he dies.

SHRI JYOTIRMOY BASU : [ will come
to that. We want him to live long.

Coming back to my point, a deputy
minister, for which Shri Randhir Singh is
trying hard I am told, is entitled to Rs.
16,000 for furniture and Rs. 6,000 for
electrical appliances, making a total of Rs.
22,000. I do not blame them.

I come to another very interesting thing.
They talk about Rs. 650 as the standard
rent. The cost of construction at the time
of Lord Curzon, when bricks used to be
sold at Rs. 10 per thousand is not the cost
today. A minister living 1in  Willingdon
Crescent, Shri Fakrudin Ali Ahmed, bas a
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total covered area of about 18,000 square feet
—1,090 square metres for his own dwelling
and 686 square metres for the outhouses. If
you calculate it, it comes to 18.000 square
feet of living space. In Calcutta, Delhi and
Bombay, il yuu get something at reasonable
prices, you get it at Re 1 to Rs. 1/2/-per
square feet. That way, | would say, the
people are paying nothing less than Rs.
25,000 per month for that man’s livihg. I
have quoted only one instance. There are
many others. If vou will kindly look at my
Unstarred Question No. 2044 dated 4th
August, 1969, you will get the full details.

Then, Mr. Jugjiwan Ram is occupying
about 15000 sq fi. Dr. K. L. Raois
occupying 14.000 sq. ft. Even the Deputy
Minister Mr. Igbal Singh who was in the
Ministry of Works, Housing and Urban
Development, lel alone doing anything for
Government servants, gets not less than
12000 sq. ft for his living. His depart-
ment does not provide free bath and latrin
for some of our domestic assistants.

The sum total of the perquisites that
they enjoy is more than four times or even
10 times the salary they get 1 would say,
let the whole thing be examined by a cost
accountant. You will find that a Minister
at the Centre costs the people nothing less
than Rs. 20,000 per month, [t might even
go upto Rs 30,000 per month. They are
doing all this book wvalue It is all an
cye-wash. They want to get t.ix-free wealth.

Then, | come to the self styled Yudhistra
of the Congress Party, Shri Morarji Desai.
He required Rs. 2,30,425 for maintaining a
regiment of people to reply to our letters.
What sort of a letter 7 You write for an
increment of Rs 5 for a poor Government
servant. He replies in two paragraphs
saying, “No, you go to hell. We will not
give you that.” For that, he required Rs.
2,30,425.

It is all to get tax-free benefit.
Yesterday. Mrs Indira Gandhi talked a lot
about money and economic matters. May I
urge upon her humbly, *'‘Doctor, treat
thyself first. Prevention is better than cure.
Take care of your cabinet first.™

I would like to say, you amend the rules
and reduce all these perquisites. You charge
6 per cent on the market value plus cost of
maintenance and repairs.  You do away
with imported heavy cars requiring one
galion of petrol for every 10 to 12 miles.
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You ride Lagunda, Lancia, Impala and Buick.
You do away with these things. It causes an
irritation to the people who are starving.
You go to Old Delhi and see the conditions.
A man cannot get even drinking water. The
people are starving.

Salarles and Allowances

We would like to koow from the hon.
Minister how much have the Ministers paid
during the last thiee years on account of
private use of cars. They are also supposed
to pay to the exchequer. They are also
supposed to pay for the use of extra
furniture. 1 want to know how much money
have the Ministers paid to the exchequer on
these accounts.

In U.K,, the per capita income is about
1517 dollars per annum which comes to Rs.
32 per head per day. Here, the Government
says, it is one rupee and a few annas whereas
we say it is only 14 paise. There, the
Ministers, after deducting taxes, get much
less than what in sum total these gentlemen
here get when the people in our country are
not getting two meals a day.

Going back to the British days, the
Viceroy's Executive Councillers drew Rs.
75,000 per annum. They paid income-tax
and covered other taxes also. Today, these
geotlemen are getting much more than what
the foreigners got ruling this country. It now
seems they used to live more modestly.

Now, 1 would like to draw the picture of
a United Front Minister in West Bengal. A
Minister in West Benga! gets in all Rs. 2500
per month.

15.00 hrs.

SHRI CHENGALRAYA NAIDU
(Chittor) : What is the square fect area your
Ministers in West Bengal occupy ?

SHRI JYOTIRMOY BASU: Our
Ministers get Rs. 300 house rent allowance,
Rs. 400 as Confidential Assistant allowance
and get two PA.cum-Stenographers. They
do not occupy Government quarters. Ome
Auditor General proposed to the Govern-
ment givinpg 8 Jump sum amount to the
Ministers for covering all the costs. I would
like to know if the proposal was shelved by
the Government and why they should not
revert to that proposal and bonour it and
do all that 4e possible. As eegards people
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who come here to administer the country,
their living must bear a close relationship
with the resources of the country and the
living of the people

SHRI TENNETI VISWANATHAM :
We have not heard his views on the present
Bill at all.

SHRI S. KANDAPPAN
has said it first,

iMettur) : He

SHRI CHENGALRAYA NAIDU : Sir

1 support the Bill brought by the Gowvern-
ment.

SHHI S. K. TAPURIAH (Pali) : Here
is a meeting of the hearts.

SHRI CHENGALRAYA NAIDU : The
Minister when he resigns, has to vacate the
residence within 15 days. The Bill makes
it one month. When he dies while in office,
his family has been allowed by the Bill to
keep the residence for two months instead
of one month. Itis all on humanitarian
grounds. So it is a good thing. So 1 am
supporting the Bill. When anybody dies,
two months is not enough. That is my
opinion. In that house the family of the
deceased Minister have to perform the
ceremonies according to  the  religious
customs and so three months is necessary.
I think three months must be allowed in
that case. When the Minister resigns, he
can be asked to vacate the residence within
a month., There [ have no objection. But
in this case, when a Minister dies, at least
three months must be allowed to enable the
family to complete the ceremonies according
to the Hindu custom. [ am very glad that
the Government has come forward with the
Bill and they must implement it properly.

I would like to bring to the notice of
the House one instance. When Shri Lal
Bahadur Shastri died, the entire Parliament
agreed that Shri Shri Shastri’s family should
be provided with a house and his family
was provided with a residence. How respected
bhe was and how the entire Parliament and
the entire country felt it and a house was
allowed. All these days there was no trouble.
Now the Government has sent a bill to
Shri Shastri's family—1I was told and I have
soen it in papers—to pay Rs. 7000 as rent
for furniture. I.am told that the furniture
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were asked to be kept there to be moved to
another house so that these things may be
preserved as a muscum, When the Govern-
ment finds that his son is not supporting
them and that he is against the Government,
a bill wss sent for Rs. 7000. [Is it good for
the Government to do that ?

The other thing is : they have sent a
telephone bill to Shri Shastri's son for a
period when Shri Lal Bahadur Shastri was
alive. Is it good ? My only request to the
Government is : is it good for them ? 1 only
appeal to them. We have got so much
respect in this country for Shri Shastri’s
family. Whatever be the politics, I want the
Government to withdraw that demand for
rent for furniture and the telephone bill.

SHR1 JYOTIRMOY BASU : On a point
of information, Sir. What is the date of
that demand ?

MR. CHATRMAN : Please let us not
go into that. Order please.

CHENGALRAYA NAIDU : I
But this has been

SHRI
am not blaming anybody.

done. 1 do not know whether the Minister
knows it or whether some departmental
officia! Las Jone it There is an  impression

ameng the public that this has been done
wantonly, At least to clear that misunder-
standing, ] want the Government to see that
these things are not collected from his
family.

Regarding the square leet area, the
Minisiers are occupying, just now our friend
said—he mentioned so many names—that
they are occupying so many sq. ft. May 1
remind my hon. friend, Shri Jyotirmoy
Basu, about the area he is occupying as a
Member of Parliament 7 when he occupies
so many sq. ft. of area as a Member of

Parliament, how can he complain about
Ministers !

SHRI JYOTIRMOY BASU : How
much ? Let my hon. friend listen to me,
(Interruption;

SHRI CHENGALRAYA NAIDU : Mr.
Jyotirmoy Basu. I have seen your bungalow.
It is cqual to the Deputy Minister's bunga-
low. Why do you talk like this ?

SHRI JYOTIRMOY BASU ; Sir, itisa
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distortion of truth. It is a serious matter,

I am entitled to have a personal explanation.

SHRI RANDHIR SINGH : Every week
end he is in England He is talking about
the poor.

SHRI CHENGALRAYA NAIDU :1
only said. when one criticises others, let one
look back at onpeself. That is the only
thing that T said.

My only appeal is, let the period
provided be 3 months. Let the Government
say that the demand for payment of bills
served on Mrs. Shastri will be withdrawn.
That is all my request,

SHRI JYOTIRMOY BASU : Since my
name has been dragged in, I wish to say
something. [ have been living in a pigeon-
hole.

SHRI S. KUNDU—

MR. CHAIRMAN : All Members can-
not stand at the same time.

SHRI JYOTIRMOY BASU Mr.
Chairman, Sir, you had been a Member of
the Housing Committee. So, T would not
like to carry coal to Newcastle. But 1 wish
to dispel any worng impression in this
regard and I wish to say that I bad been
livinpg in two pigeon-holes in Vithalbhai
Patel House. The total area would not
exceed 600 sq. feet. For 2§ years I was
living there. Then, after 80 many representa-
tions . (fnrerruption)

SHRI K. LAKKAPPA (Tumkur) : Sir,
I don't believe that a Member is living like
a pigeon.

SHRI JYOTIRMOY BASU : ...after
approaching the Housiog Committee, you
had considered the whole thing, and you had
instructed something and then I was allotted
a semi-detached bungalow, one of the oldest
in Delhi. It is normal accommodation
given to many other M. Ps. Where is this
accommodation and where Is the Minister's
accommodation of 20,000 sq. feet 7 Sir, what
he savs is in bad taste and it is absolutely
disgustiog.

SHRI S. KUNDU (Balasore) : Sir, there
is nothing to object to in this BlL As my
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friend said, the Bill provides certain ameni-
ties in the event of the death of a Minister.
Now, the question is, the Ministers have
one physical death, another is political death.
In the right time they also die, as some
Minister very recently died. So, the Minister
can also think of providing some privileges
and amenities to those Ministers who die
in the right time Besides this, there is
another thing. What we feel is this. The
talk of socialism should stop and some sort
of profession must begin. Therefore, if it is
necessary that we must say something which
we are talking or we must do something
which we have been talking for years together
it is mecessary that such a thing should be
practised by the Minister. I do not want to
get into that dispute whether the total cost
or total expenditure of a Cabinet Minister
comes to 2 lakhs or 3 lakhs or 4 lakhs. The
question is that the expenditure is definitely
on a higher side and higher scale and that
needs to be completely slashed down. Sir,
there are no two opinions about that.

Those who administer the law or those
who administer socialism must also live in
a very humble and simple way. 1 would
refer incidentally to Khan Abdul Ghatfar
Khan who would be addressing us this
evening. He has been telling us that we
have forgotten Gandhiji. When Gandhiji
thought of Ministers drawing a salary of
Rs. 500, many people here ridiculed him and
said that Gandhiji did not know that the
cost of living had gone up during all this
time. But it is also a fact that some
Ministers are living with Rs. 500 per month
today also. [ do not say that they should
live with just Rs. 500, But for heaven's
sake, let them not say that they represent a
poor country where the per capita income of
25 per cent of the people is between 23
paise and 27 paise and yet they would spend
about Rs. 3 lakhs per year on themselves.

1 take this opportunity to plead with the
hon. Minister that be must bring forward
a comprehensive  Bill which will reflect a
completely fresh thinking on this subject,
and let us have new ideas on the salaries
and allowances and other amenities for
Ministers, and let us lay down some scales
and let us stipulate that it should not be
more than Rs. 2000 per month including all
perquisites.

In the company sphere, it is said that
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some directors and managing directors get
about Rs. 2 to 3 lakhs by way of salaries,
allowance and perquisites, Some people
say that it is sometimes even Rs. 5 lakhs per
year. But tne question is whether the
Ministers should equate themselves with the
company directors or managing directors. If
that be so, then there is no purpose in their
getting elected to the House and trying to
represents the people 80 per cent to whom
are poor ; il they want to live like a petty
maharaja then there is no purpose in their
getting elected here. If they only preach
socialismy but do nothing to implement it,
then it is of no use. Therefore, we should
bring forward legislation in such a way that
people will have faith in the laws that we
make. Otherwise, people will say that we
are only talking wildly and doing nothing.

In 1947, when we got our Independence,
the Ministers in the then Congress Govern-
ment used to get a salary of Rs. 5000 ; then,
it was subsequently reduced to Rs. 3000
when this Bill was brought forward in its
original form. The thinking of the people
who were then in Government js clearly
exposed in the dehates that took place here
in those days. And I shall have occasion
presently to guote from the debates It is
something very interesting. Mr Gadgil,
who was a Minister then told Sardar Patel
that he could not live in such a big house,
and he said “This house haunts me ; it isa
big mahal’ and Sardar Patel told him, ‘You
have lived for many years in jail, but now
you may stay in a mahal’,

While moving the parent Bill for con-
sideration, Dr. Katju said in support of the
salaries and allowances that Ministers could
not live in the air ; they had to work ; they
had to maintain their children, their sons
and daughters had to be looked after and
provided education and other things, 1 would
submit that we have not come to make our
Ministers carn some uncarned income.
Ministers have two kinds of income ; one
is the earned income which is provided under
this Act along with the perquisites, about
which we have parliamentary questions here,
but nobody knows any account of their
unearned incomes. The whole purpose is
defeated if we start living in nice luxurious
flats and then we try to justify this extrav-
agant expenditure, Therefore, I feel that we
must do some fresh thinking on this mattey.
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I would request the hon. Minister to go into
this matter in great depth and bring forward
a comprehensive Bill so that we could really
cut down all those amenities which are
unnecessary. 1 think if we remove all the
carpets from the MPs* flalis, Ministers’ flats
the oflicers' rooms in the Central Secretariat,
we shall be saving a few lakhs of rupees.

SHRI K. LAKKAPPA : Rs. | crore.

SHRI S KUNDU : My hon. friend says
that we shall be saving Rs. 1 crore. 1 may
not agree with him, but definitely, we shall
ke saving a few lakhs of rupees ; with the
wid of this amount, we could sink a tube-
well in my constitue~cy where the people
who not get any drinking water mow may be
in a position 1o get drinking water. ‘This
money could be utilised for such priority
items.

Times are very bitter now, and the
people wil] not wait if people talk socialism
but do not practise it. The people are now
determined to throw away such people as
halt and do not act. BHefore such a catast-
rophe takes place, I would warn the hon.
Minister that he should bring forward a
comprehensive Bill laying down a positive
limit to such expenditure.

In conclusion, one more point, We say
we do not have monev for expenditure on
the priority seztors, lLet us do one thing.
Let a Bill be introduced tn the effect that
for about 10 years no one should get salaries
and allowances mo>re then Rs. 1500 per
month. Let the extra money now being
given being collected into a fund.  After ten
years, it would be paid back to them. In
the meanwhile, let this amount thus saved be
used for expenditure in the priority sectors.
This can te done «nly if Minisiers also show
the way and show a real will to act, not
only the will to talk.

SHRI JAIPAL SINGH (Khunti): 1
am surprised that this Bill, innocent as it is
shauld have taken s» much time and ooast the
country quite a lot of money. I am sorry my
young friend. Shri Jyotirmoy Basu, is not
here. We had better set the example. We,
MPs, hive been talking about Ministers,
Deputy Ministers getting this, that and the
other. What do we not get ?

AN HON. MEMBER : We get nothing.
SHRI JAIPAL SINGH : [ get a bhouse.
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1 have not measured how many square feet

space it has. But that house in the private

sector would cost in terms of rent about.

3,000 per month whereas I pay only Rs. 217.

Now let us be honest with ourselves,
QOur Ministers represent a big country. I
accept the contention that they could reduce
their expenditure, expenditure of putting the
lights on day and night and so on. Instead
of one PA, they have four, instead of one
Private Secretary, they have two. All that
nonsense, shoald, 1 think, be dispensed with.
1 think there is scope for economy there.
There 1 agree with my colleagues in the
Opposition. But they are very unfair to
themselves when they think that Ministers
can live on Rs. 500 a moaoth.

SHRI KANWAR LAL GUPTA : We
never suggested that.

SHRI JAIPAL SINGH : Yes, they hinted
at that. Do they mean to say that when
foreigners come from outside our Ministers
are going to give them Jgai bhark ?

SHRI RANDHIR SINGH : Jal pan.

SHRI JAIPAL SINGH: Or do they
thiok that when they go abroad, they have to
live in doll houses ? What do they mean 7

The point is that there is scope for
economy—there is no doubt whatsoever about
it. But in my view, the Ministers are under-
paid. I am very clear in my mind on that,
I have been a Minister thrice—I do not know
how many of my friends on the other side
bave been. They would be surprised if |
tell them how much I pay my stenographer
because 1 belleve in paying people well. Be-
cause it will go into the Hansard, I will not
mention it, But let them find out for them-
selves.

They talk about economy. What about
MPs? Letus set an example. Just be-
cause we are in the Opposition, let us not,
therefore, run down the Ministers. There
are maoy things MPs should not do. For
instance, Ch. Randhir Singh should not
shout.

SHRI RANDHIR SINGH: A wvery
good advice. I will accept him as my guru,

SHRI JAIPAL SINGH : Let us be
geacrous in our treatment of our Ministers,
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When a Minister loses his or her job, I think
be or she should be allowed to stay on for
three months in the premises already alloted.
We MPs are allowed one month; in case of
death, two months | think I am correct,
1 sm subject to correction. 1 feel it is
Dot a question of death or losing the job.
If the hon. Minister would accept my verbal
amendment, he should make it three months,
and three months for M.P.'s also.

SHRI B. P. MANDAL (Madhepura) :
What about Government officers ?

SHRI JAIPAL SINGH : Government
officers are also human beings. They are
working for the country. M.P 's are not the
only people working for the country. Let us
be clear about this. We thing that oflicers
are little bearers, peons and so forth. They
are men with dignity, they are serving the
country, they should be given decent treat-
ment.

I support this Bill subject to my sug-
gestion that this one month or two months
should be made three months and that he
should bring another Bill to make it three
months for M P’'s also. 1 tell you why.
Lot us see how many months Members of
Parliament go on occupying or subletting
their flats and bangalows after they have
been defeated.

AN HON. MEMBER : Very bad.

SHR1 JAIPAL SINGH: Then why
don't you accept that fact 7 Why are you
being so self-righteous, as if only the
Ministers are extravagant, officers are exira-
vagant, and Members of Parliament arc
innocent.

I support this Bill subject 10 my amend-
ment.

***SHRI J. H. PATEL : Mr. Chairman,
Sir, I would like 1o make one or two sug-
gestions on the salaries ana allowances of
Ministers (Amendment) Bill which is before
this House. At first glance, this Bill appears
to be simple and that we should give
appioval to it, 1 feel, it is quite reasonable
to permit Members of his family to reside
in the house on the demise of a Minister
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for two months as contemplated in this Bill.
As regards the other provision rclating to
the vacation of a bunglaw on the resignation
of a Minister, T oppose it because it is
difficult to say how many Ministers are
likely to resign from the Council of Ministers
in the near future and be the beneficiaries
under this provision.

Sir, I would like to refer to the economic
condition of our country while discussing
the provision of this Bill. What is the State
ol Affairs of our country 7 The per capita
income of our country is Rs. 462/- per
annum. The average annual income of a
Minister is about 75,000 rupees. In the
US A. the per capita income is 3,500
dollars and the annual income of a Minister
there is about 35,000 dollars ;e about 2}
lakhs rupees. In Britain a Minister’s income
is 8,000 pounds which is fifteen times more
than the per capita income. In the USA
it is 15 times more and here in our country
the amount received by a Minister by way
of salary and allowances is 150 times higher
than the per caplta income. We are a
debtor country and we are incapable of
paying even the interest on the foreign loan
that we have received. When such is the
position of our country, we are spending
Rs. 25,000 per day on the Prime Minister.
When Dr. Lohia mentioned this in this
House a few years back none believed it.
In America the amount spent on the Presi-
dent is only 15,000 rupees per day. In
Britain they are spending about 5,000
rupees per day on the Prime Minister. In
our country we have passed laws for the
removal of corruption. Butl mere epactroent
of laws would not solve this problem. Mere
preaching to the people or to the police
constable not to be corrupt would not solve
the problem. Mere sermonising is pot
enough. We have to set a good example,
Those at the top should set an example of
simple living and noble action.

A few days back a Bill was brought be-
fore this House giving certain amenities and
facilities to the Members of Parliament.
According to that Bill we were entitled to
more privileges and facilities. Because Mem-
bers were given more facilities. the Minister
has now come forward with this Bill giviog
more facilities to the Ministers, These facili-

***The orlginal speech was delivered in  Kannada.



251 Salaries and Allowances AGRAHAYANA 3, 1891 (SAKA)

ties would difinitely entail heavy expendi-
ture to the exchequer. This is quite un-
reasonable because our country is poor and
the large majority of people numbering
about 29 crores are living on daily income of
30 paise only. By giving to the Members so
many facilities and privileges, the Ministers
and Member of Parliament are not setting
a shining example and they appear to be
isolating themselves from the people instead
of coming closure to them, Therefore,
while T would agree to the provision in the
Bill relating to facilities proposed to be
given to the members of his family on the
demise of a Minister, [ strongly oppose the
provision in the Bill relating to the facilities
proposed to be given to a Minister whea he
resigns.

MR. CHAIRMAN : The hon. Minister.

SHRI ABDUL GHANI DAR (Gur-
gaon) : Could not you give me five
minutes ?

MR. CHAIRMAN : 1 shall call you in
the third reading, if you are very particular.
We bave taken an hour and a half while the
time allotted was only one hour.

qe-e wearea ¥ e W (o
et gew) - @wafa @, o7z @
fatgs g fear qar 3 zad wwawd,
CENE 2y & Ay wfqa & wod fAam
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AR 9z 9T @A gr geg & WAl § 99
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&t miz A% o) gafa Sy Ar @ & &«
@ faw & zod AA a7 ® wafy fafewa
# 4 973 @19 faeE & @ § gu@wid
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SHRI VIDYA CHARAN SHUKLA :
Sir, if you allow him a speak then you
will bave to give me an opportunity to reply
to those points.

MR. CHAIRMAN : The question is :

“That the Bill further to amend the
Salaries and Allowances of Ministers
Act, 1952, be waken into consideration.’

The motion was auopied.
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Clause 2—(4mendment of section 4)

SHRI VIDYA CHARAN SHUKLA :
I beg to move ;

Page 2, line 9,—

for “two months” substitute “‘one
month" (3)

SHRI LOBO PRABHU (Udipi) : 1 beg
to move :
Page 2, line 9,—
for “'two months" substiture ‘‘one
month” (4)
Page 2, line 13,—
for “one month" substitute ‘‘two
months" (5)
SHRI SHIV CHANDRA JHA : Sir, I

have given notice of an amendment.

MR. CHAIRMAN : [ am sorry, your
notice was not recalved in time.

st fora awx w1 37w Ofem g e
w7 &1 FWGT "7 F1ar @ &) IEH) @i
& FT FA7 Aifgd  \/E Far A9 )
T g qET WA KT 9 F G
¥ agg 4 7 9141 & |

MR. CHAIRMAN : It is barred be-
cause it is the same as amendment No, 3.

SHRI LOBO PRABHU : Sir, though so
much has been said, much of which was not
relevant, some of the points have not been
covered. 1 refer first to the ojection of my
colleague, Shri Shivappa, that jihere is no
reason why this Bill should be given retros-
pective effect from 1966. It implies that this
is to favour some Ministers, who had over-
stayed their time and have not paid the rent
due. In fairness to those Ministers for whom
this Bill is meant. and even to all Ministers,
I think the Minister ir charge of the Bill
should say who they are and what are the
amounts proposed to be covered by giving
retrospective effect.

This Bill has to be looked into in the
context of the housing shortage in Delhi,
If the time is extended for a Minister 10 stay
from 15 days to one month and the family
of a Minister, in the case of his death, from
one month to two months withaut rent and
one more month with rent, we have to con-
sider the inconvenience caused to his succes-
gor. Where will he stay in the meanwhile 7
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If he is a Member of Parliament, be will
have to be content with his humbler
accommodation which is not fair to him.
Also, considering the speed at which Minis-
ters are made and unmade, by the time he
becomes eligible for his accommodation
after three months he may bave ceased to be
a Minister. It is therefore necessary that the
Ministers should have their own accommoda-
tion as soon as possible after their appoint-
ment. When that is the rule in respect of
Government servants I do not see any
reason why the rules should be different in
the case of Ministers.

Secondly, in respect of accommodation
we have to remember that the number of
Ministers has multiplied and even Members
of Parliament are having accommodation
previously res=rved for officials,

If you allow this particular privilege,
even after the lifetime of a Minister, the
accommodation available to Government
servants will be further reduced and it is not
fair because Government servanis are just
as important to the administration as
ministers.

My basic objection to these concessions
is that they are invisible concessions and
you cannot reckon them. Much has been
said by my hon. friend, Shri Jyotirmoy Basu,
about the total emoluments received by a
minister in this form. He is not here but
I would have liked 1o tell him that Svetlana
had mentioned that  her father, Stalin,
though he received small packets of pay for
himsell which he did not use, was so amply
provided with everything by the State that
he had almost six to seven transport
vehicles bringing his food every day, This
kind of a thiog, which is not accounted and
is invisible, is not fair to the public, the
taxpayer, of this country.

If the ministers want to pay themselves
well and have houses, that also applies to
the MP's, 1 am not in favour of raising the
emojuments of MP's.  That should be done
in a proper open way. Doing it in this way
also has the effect of distorting democracy.
The emolumeots and perguisites you are
allowinrg to an MP may well add up to
Rs. 3,000 a month  That means, he is hav-
ing the pay of u Secretary to Government,
the highest pay in Goverument.  Just
imagine what would be the competition 1or
this post when you have this kind of thing
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paid for a minister or member who comes
by election. Imagine the increased expendi-
ture at clections. Improper expenditure will
arise when this is the prize.

As far as a minister is concerned, when
these is so much being given to him, wimt
need has he for a further concession.
Whatever may be the salaries-and emolu-
ments of ministers in other couotries; in
this country there is no need forit. If it is
created, this is distorting: our democracy.
Neither the number of ministers nor their
salaries are justified,

So, I am proposing -1 cannot go very
far beyond the scope of this Bill - that the
time you allow for a minister’s family to
occupy a honse without remt may be limited
to one month. I heard my learned friend,
Shri Randhir Singh, saying about the num-
ber of relations and the number of cere-
monies which have 1o take place. I think we,
Members of Parliament, have to set a better
example to the common people of this
country in  curtailing  these  funerai
ceremonies. They add to nothing. It is a
form of useless social expeaditure about
which there should be discouragement. If
you are turned out of your biradari, 1
think, it is good sometimes to be a martyr
for a good cause. This kind of expenditure
is not good for the country. Se, T will very
strongly press that the Minister accept this
amendment that the period for occupation
without payment of rent may be reduced to
one month.

st gwae Rt we (qEaiT) ¢ FITEA
qrga agi a% ag faw wra1 @ R ET &
qu rAHE & Fawwar g R ogw A
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After heart-attack, 1 made a request,
“Please give me & small bungalow where
there may be no stairs.”

MR. CHAIRMAN : Please don’t bring
in the question of residential accommodation
given t© Members of  Parliament.
(Interruption.)

sigogwowt: A TR

SHRI ABDUL GHANI DAR : You are
a liar ; you are a cent per cent liar.

Wtgo mo wt: uz e §3 ¥ ) 7
Fqr 097 & fF oA 97 g7 7L ® g
far 7 ag wiex # waF §, awm gg na
g7

st wayw Y I & A FEr ey fR
Fgew 0w 2% 7 AW w1 Uw
WM AT a7 |

SHRIMATI SUCHETA KRIPALANI
(Gonda) : This is very unfair. He is a heart
patient ; everybody knows that. It is not
proper to make an accusation like that.
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MR. CHAIRMAN : Please don't bring
in the question of residential accommodation
given to Members of Parliament.
(Interruption)

N A

SHRI ABDUL GHANI DAR : You are
a liar ;*you are’a cent]per cent liar.,
T 1 rasile bl g piny. gt
bl vy Liar Ul
&l un N B 13 Pl
SBGL gLk
SHRIMATI SUCHETA KRIPALANI :
This is very unfair. He is a heart patient ;
everybody knows that. It is not proper to
make an accusation like that.
oY zeym WAl WO ag @R mfea
AT NA% ) lwa & F10F sar
FI AN QWA oF aiw wzar Figan
g 1 werewr me & fgegear & fay fody
§ &0 F17 TE a1 | w7 5z UH YA
@t gfem & 35 w7 gfaar we & ofa-
forasg & faag a, gfaar v & afafeoag
9T ANT @A ¥ oY AFt 45 FT IEA
fegean A wrardt & Fw € ATk
1 at wif awg Y f5 N geT e
aHIT X 567 FIH 7 $T T ar ag
@T gas% § fF 97 §) ¥aT IF qgw
A% 8
w fAr ga wr o faw d gy aY
qrg frar wra afeq gax safam s
s far asagi N3z gq 7a
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After heart-attack, I made a request,
“Please give me a small bungalow where
there may be no suairs.”
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&t fao wo wyw (wdgw) : wwiafa
watem, oz vE wAvae fakaw g g H
fas gaar & 2 f§ g9 gag &t g g2
arar ¥ 3 F) oqE faw & ey A%A
®) | F7AT qEAT @, TW W wE @wg
or g & fan Fmmm @ A gw W
fatty 74 s7ar | ¥fwa gro-ag # 3g
ara &% 7§ anwar s o fafrey, &
femim ot & afd § qrar H i Ig @
atg ¥ fufadss s=ma & oy s s@ &
st FAA AA ® AEIE-TEE 80
w7 g1 AT | g9 g ®ra Ag on
dy & T nadAdz AEET g, W FAEC
# g §, 9a & a7 oF @1 fam s
Frer Ay s g |

fmgar g i & us fraa 330
wmy =g fmfaeet @1 w1y @7 fafaw
ftog 5 g9 ¥ us fefemfama =«ar
2 gai a5 & emd sRIg H Y Swar
g1 % oF @it gar AEE ¥ 9@ F Wi
wr g ¥ g oF sfade fafaeet
ot o wa ag wfade fafres @ g
Wit oF &2 fafaeze 31 g9 @ @e-
g @ A F IR T 57 AN A oF
q1q feat srgr a1 | &f6a agi @@ FaaT
wE g qgr fafreer & aw &1 wEm
agi ar | & Fawis f& gml arg &3
&% fegr a1ar g 1 gart AP 1 w&%
fafaee{i @ sgar a1 fs fam anw ok
ga g wgmar f& ¥} @@ @ wag
v gg fefemfmiaa & war § ag gr-
Gl BRI CECEE T
1€ Wk § T IT § |9 YA A§ Ay
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g @17 9T, W@l 97 WAT-HAT AT
agl § femq quearzsw & awrg 1 W)
FAH 2 AGE. A UF @ BAT B wT
T 2 Az 9T wq 3§ axg w1 fefem-
fadaa grar 2, ax fee ot ada wrEd
2 fag @ qvAfqer gA77 aga &7 &,
I &1 A ET AW F AW@F 9T 9g=Ed
F ot Awr ad fadan

MR. CHAIRMAN : We are now on the
Salaries and Allowances of Ministers (Amend-
ment) Bill and 1 ot on Indian Airlines.

1 cannot allow Members to go beyond
the scope of the Bill.

SHRI B. P. MANDAL: 1 won't go
beyond the scope, 1 know my limitation,
Kindly be patient and hear me.

Although 1 support this Bill, 1 say that
day by day there is a growing discrimination
in this country between the Minister and the
common man. It isnot at all good., Any-
way, I would request that in future whenever
they bring forward any Bill, it thould not be
discriminatory. They talk so much about
Gandhiji and they say that they are very
busy and they can meet so many persons.
But Gandhiji was more busy and even then
he always lived in a hut whereas these
peopele always want to live in palaces.
Whenever they go by plane, they go at the
cost of the Government and they take the
security officer also with them at the cost of
Government.  All these things are not at all
encouraging. I think the idea behind it is
not very good. But, in so far as this Bill
is concerned, I support it.

SHRI
rose—

TENNETI VISWANATHAM

MR. CHAIRMAN : Practically, there
is nothing to discuss as far as the Bill is con-
cerned. But when Mr Viswanatham wants
to speak, naturally 1 cannot deny.

SHRI E. K. NAYANAR (Palghat) : 1
also want to speak, Sir.

16,00 hrs.

*SHRI TENNETI VISWANATHAM
(Visakhapatnam) : Mr, Chaiman, Sir, 1 am

*The Originel speech was delivered in Telugu.
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grateful to you for giving me this opportunity
to speak on this Bill. It is not clear why re-
trospective effect is sought to be given to the
provisions of the Bill. The Minister has not
mentioned in his statement of Objects and
Reasons anything in justification for giving a
retrospective effect to the Bill We do not
know its financial efiect. Any legislation
giving retrospective cffect to any provision
is not proper, especially when circumstances
do not warrant such a course. Secoundly, an
allowance of two months for vacation of
residence does not appear to be appropriate.
However, we agree to this provision,

While speaking on the Bill, shri N. P. C.
Maidu mentioned that recently bills demand-
ing furniture and telephone churges were
sent 1o the widow of late Lal Bahadur
Shastri. 1 thought the Minister would explain
why these bills were sent at this stage. 1If
what Shri Naidu says is correct, then the
bills should be withdrawn; as, to bear it is
jarring to the ear. The money involved
should be very small and the Government
can casily afford to waive the recovery. I
support the Bill before us.

16.02 hrs

[Mr. Speaker in rhe Chair |

**SHRI E. K NAYANAR (Palghat) :
Mr. Specaker, sir, When we bring forward
such a measure as this giving certain conces-
sions to Ministers, we have to be very care-
ful because are we giving the same conces-
sions to the common people of this country 7
Further, these concessions are sought to be
given with retrogpective cffect. How is it
that the Ministers often become subject matier
of our discussion here ? Till recently, people
who were Ministers are today in the opposi-
tion. Similarly, people who are today in
the opposition may become Ministers to-
morrow. Tn a way it will do us a lot of
good if we have a free and frank discussion
on this matter becouse in 8 democracy free
discussion should always be encouraged.

It was mentioned here that a Minister
costs about Rs. 17,000 in a month to the
national exchequer. From what we have
seen recently it is obvious that these people
do not believe in the principle of simple
living and high thinking. Our Ministers
should set an example for others.

of Ministers m
Amdt.) Bill
We should remember that today the

earning of an aver.ge Indian is less than
Re. 1/- per day whereas a Mini-ter alone
costs about Rs. 17,000/- a month. How
can our common people who are poor
tolerate this 7 ILiv in this context that we
have to consider the Minister's salary and
other governmental expenditure.

In my own state, till recently people
belonging to my party namely Communist
Party (Marxist) were Ministers. They had
never drawn more than Rs 500/—a month,
In the Karachi resolution of the Congress
in 1931, Mahat.ma Gandhi said that thé
maximum salary an Indian should be paid
shiould not be more than Rs. 500/—a month
and the minimum not less than Rs, 30/—a
month. Today the cost of living has gone
up nany times higher and today in 1969 we
have officials and Ministers who are paid
Rs. 3,000, Rs. 4000 and Rs 5,000 a month.
Whether it be the Minister vt ao official we
have to understand the feelings of common
people when we extend certain concessions
to Ministers alone. We are supposed to be
building up a socialistic society. In this
context if we enact this Bill what will be
the reaction of the common people in this
country ? Instead of facing their opposi-
tion 1 think it will be much better for the
Governmerit to create conditions in this
country whereby people can lead a simple
life. In this connection I am reminded of
what was said about 200 years ago by
our famous poet Kunchan Nambiar. He
said ;

“"Rajyva Karyungalil Sevikkayennoru

Vvajam Natichu Samastha Sadhukkale
Thejovadham Cheithu Vithamarji

Chukonda Jeevanamtham Sulkhikkannit i
Chilar."”

In the name of serving the people they
were infact exploited by certain princes.
This was what he said about the ptinces
who were ruling in my State in oldem
days. What Kunchan Nambiar said two
hundred years ago are equally applicable
to the conditions now prevailing in Isdis.
Our Ministers and administrators are
exploiting and looting people in order to'
enrich themselves. Therefore, we have to
be very careful when we pass such a Bill

*®The original speech was -delivered ia Msiayalam.
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as this. I doubt very much whether the
Members who spoke in support of this
measure are themselves leading a model
life.

1 am rather surprised that people who
preach socialism and who claim to stand
by the poorer sections of the society are
themselves coming forward with this
legislative measure giving certain concessions
to Ministers alone completely ignoring the
peeds of the poorer sections of our society.
There is. thus absolutely no justification for
bringing forward this measure in the present
context of things. With these words 1
oppose this Bill.

) frm w0 (Fygadd) s
oY 7 AT § Ia% ofiar & feo
A agi zH faa Hag war & @
72 aw & et ofrar @ fRod &
gl T: awar § oir SEE  AAE 0F
agrt & fmo fizrar 2 sT g @war
W & # g g f ow wifasy sz faar
my

‘Provided the total financial assets
of the deceased do not exceed Rs.5,000'.
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SHRI VIDYA CHARAN SHUKLA :
Sir, I have covered most of my points while
I replied at the end of the first reading, but
one or two points have been repeated and
ope point was lelt out, which Shri Tenneti
Viswanatham made I do not have that
information about the bills that have been
sent to the farhily of the late Lal Bahadur
Shastri, but I shall certainly find out, I
have no information about it ; otherwise, [
would have been happy to give that informa-
tion as to why this has happened or whether
at all this kind of thing has been done.
But I shall find out and let the hon.
Member know about this matter.

1 have emphasised in my earlier reply
that although this matter does not concern
this Bill which is before the House, the hon.
Members, while they criticised th: expendi-
ture, should realise the difference hetween
the official functioning of a Minister and
his private living. If these two things were
distinguished, most of the criticisms that
have been made would not have came
about. On personal matters, the expandi-
ture of the Ministers is very, very little, and
it is just equitable, compared with others
of the same social status ; I think it would
be almost the same and nothing more.
But for their official duties and discharging
their official functions, sometimes they have
to keep a staff, security, cars, and bungalows
and many other things like that which go
with the office and not with the person of
a Minister. Therefore, if this matter is
considered by hon. Members, these criticisms
would not have been made.

1 am glad, however, that mosl of the
hon. Members who have spoken have
supported the provisions that have been
made in the Bill. I would again say that
while we have made the provision of one
month—increasing it from 15 days to one
month—for a Minister who demits his office,
who is asked in the meaniime to make
arrangements for an alternative accommoda-
tion, for a Minister who dies in office, his
family has been given the option of living
in the official residence free of rent for one
month ; if they want to continue in that
same official residence, they will have to
pay the rent according 1o the charges. In
the Bill, it has been provided as two months,
but I have already moved the amendment
which is under consideration, reducing that
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period from two months to one month for
which they can stay, that is to say, out of
the total of two months available to the
family of the deceased Minister, one -month
will be with payment on the usual rent
and one month without any payment.
This is the limited purpose of the Bill.

Mr. Lobo Prabbu is always very diligent
about his amendments, and 1 am always
looking forward for an opportunity to
accept his amendments, (/nterruption) and
1 would like 10 accept more of his amend-
ments, but here, his amendment does not
suit the scheme of this particular enactment,
and therefore, it would not be possible for
me to accept his amendment.

SHRI [10OBO PRABHU: From two
months you have reduced it to one month
as | proposed.

SHRI VIDYA CHARAN SHUKLA :
I have moved an amendment for that
because vour amendment does not suit the
scheme of the Bill.

SHRI LOBO PRABHU : My amend-
ment was from two to one ; yours is the
same.

SHRI VIDYA CHARAN SHUKLA :
We have captur:d the spirit of your
amendment.  Therefore, 1 would request

the Hous: to accept the amendments moved
by me and not accept the other amend-
ments,

SHRI LOBO PRABHU : The point
about i1 being given retrospective effect
was raised. [tis a vory important poiot.
Why are you ziving retrospective effect from
1966 7

SHRI VIDYA CHARAN SHUKLA :
Why this is giveo, I will have to find out.
I shall find out and lay it on the Table of
the House, after 1 find it out.

SHRI UMANATH (Pudukkotia) : Sir,
when he moves the Bill. there cannot be
any question of his finding out something.
He must tell us now.

SHRI ¥VIDYA CHARAN SHUKLA : I
do pot have the information with me at
this time,

of Ministars 28?
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MR. SPEAKER : The question is :
Page 2, line 9, for “two months™
substitute “one month™ (3)
The motion was adopted.

MR. SPEAKER : There are two amend-
ments. Nos4 and 5,

Amendment No.4 is barred.

I shall*put
Amendment No.5. )

Amendment No.5 was pur and negatived.

MR. SPEAKER : The question is :

“That clause 2, as amended, sta-d
part of the Bill,"”

The motion was adopred,
Clause 2, as amended, was added to rhe Bill.

Clause 1 —(Shoret title and Commencement)
Amendment made :

Page 1, line 4, for “1467" substitute
“1969%, (2)

(Shri Vidya Charan Shukia)

MR. SPEAKER : The question is :

“That clause 1, as amended, stand part
of the Bill.”

The motion was adopred.

Clause 1, as amended, was added to the Biil,
Enacting Formula
Amendment made :

Pago 1, linc I, for “Eighteenth™ substitute
“Twentienth' (1)

(Shri Vidya Charan Shukla)

MR. SPEAKER : The question is :
“That the Eoacting Formula, as
amended, stand part of the Bill"

The motion was adopied.

The Lnaeting Formula, as amended
was added to the Bill. '

The Title was added to the 8iJ.

SHRI YIDYA CHARAN SHUKLA
beg to move :

.
-

“That the Bill, as amended, be
passed™
MR. SPEAKER : Motion moved H
“That the Bill, as ameaded, be

mn-
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SHRI TENNETI VISWANATHAM :
With regard to retrospective effect, he has
not been able to tell us anything about the
reason way that clause was introduced or
the financial effect of it. Retrospective
legislation is not good. This is a statute
which will stand for all time. This retrospec-
tive effect should not be there. Even now
he can move for removing that part of the
Bill which gives retrospective effect to it.

SHRI RANGA (Srikakulam) : Speaking
for myself 1 would not be very much averse
to the high salaries being paid to the
Ministers, or some of the allowances being
granted to them. Even if one or two more
reasonable allowances are proposed to be
given to them, I might not object. But
what we object to is the immoral, illegal or
extra legal manner in which the Ministers
have been using their powers, privileges,
position and prestige to the detriment of
public interest  Recently, only a few days
ago, we were told -1 speak subject to correc-
tion—that the Prime Minister, the DDefence
Minister and some other Ministers made
air-journeys to various places and sent
messengers and utilized wvarious other pri-
vileges in order to further their political
purposes. Even at the time of the last
mid-term elections, as the House was inform-
ed some misuse has been made of their
authority and  their  privileges, Their
prestige was never high, Unfortunately it
is coming down for quite some time. We
hope they would not allow it to go down
further by their misdeeds.

There should be high prestige associated
with ministership and that should be
utilized in a very careful and wise manner.
It has not been so used till mow. When
Pandit Nehru was the Prime Minister he
imposed certain checks on  Ministers,
although some of his favourities did misuse
their prestige. After his departure there
has been deterioration in this regard. At
present 1 am atraid, therr does not seem to
be any control at all over these Ministers,
right down to the Deputy Ministers. I know
of cases where the Defence Ministers used
to go about the whole of India by special
planes. Recently, -some other Ministers
also, the Home Minister and his encourage—
how many of them and which of them is
the monopoly of the Home Ministry—have
also I:e:n moving on some pretext or another
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from one part of the country to another.
They always trot out public interest.

The only test in this case can be their
conscience.  Unfortunately, it js coming to
be blunted. I hope it would not be
completely smothered. Therefore, so much
depends upon the sense of character, self-
respect, public interest and spirit of service
to the people. Everything depends on these
qualities.

Would they be kept high ? If they are
kept high, it would be good ; the prestige
of the Minister would go up, the prestige
of ministership would go up and the pres-
tige of Parliament and the country would
also go up.

SHRI 5. M. MISRA (Kannauj) : Sir. he
is makinyg & speech and raising points which
are not within the scope of the Bill during
the third reading.

MR. SPEAKER : He is completely
relevant to refer to them during the third
reading. He is entitled to refer 1o them.

SHRI RANGA : Then, there has been
too much of competition for ministership.
It is happening at the State level and, 1
am afraid, this fever is going to attack the
Union Cabinet also. Some steps will have
to be taken to reduce this fever, to reduce
this sense of competition, this terrible
passion on the part of politicians and public
men and parliamentarians to join this queue
for ministership. One of the things that
can be suggesied is to institute what is
known as a pension for Ministers, Such
of those Ministers who continue to be
Ministers with some breaks over a period
of 1en years, let them be given this incentive
if they were to retire thereafter. Sir, you
will remember that years ago one Congress
President suggested it and Pandit Nehru
introduced the Kamraj Plan, So, if this
privilege of pension is introduced then
possibly some of them may be gocd enough
to think of retiring from Ministership and
be contend with remaining along with us

all, keeping company with us as mere
Members, and giving the bepefit of their
experience to Parliament, the Ministry

concerned as well as the country.

In all these directions some thought has
got to be given. I am not saying these
things so much as a matter of picking pointy
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against ministers. If and when—I do not
know, when—an opporunity comes for us also
to be in power, it would be necessary for us
to think on these lines ; otherwise, Parlia-
ment will come into contempt because
ministers will bring Parliament into contempt
by their own mishehaviour or by their
failure to behave as well as they ought to,
as people expect them to and as Parliament
should expect them to. This is all I have to
say.

SHRI VIDYA CHARAN SHUKLA :
In the mean time, Sir. [ have found out why
it is necessary to give retrnspective effect
to this provision. Two ministers who
demilted office, Sarvashri Gulzarilal Nanda
and S. K. Dey, had been given to under-
stand that they could retain their official
residence afler resigning office, for one
month instead of 15 days and the total
amount of money involved is Rs. 2,125
To coser this lapse this is being given retro-
spective cffect.

MR. SPEAKER : The question is :
“That the Rill, as amended, be
passed.”
The mation was adopted

16.38 hrs,

WAKF (AMENDMLNT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF 1AW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : Sir, on
behalfl of Shri Fakhruddin Ali Ahmed, 1 beg
to move :

“That the Bill further 10 amend the

Wakl Act, 1954, as passed by Rajya

Sabha, be taken into consideration.”

lhis is a very small Amendment Bill.
Firstly, it proposes to amend the defini.ion
of “nct income" at it appears in the Act at
presenr.  Unfortunately, some doubts have
arisen with regard to the interpretation of
the term net income™. Originally it was
intended that the net income of a property
would mean the gross income of the pro-
perty ater deducting the rcvenue cess, taxes
or any other taxes which may be payable
to the local authorities. But in some cases
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the High Courts have given a different
interpretation and have tried to hold that
where there is land under cultivation all
expenses which have been incurred by the
cultivator for cultivation operations, should
also be deducted. This was not the inten-
tion of the Legislature at the time the
words “net income” were used in the defi-
nition. In order to overcome this difficulty
an amendment has been brought forward so
as to clarify the situation and to remove
the doubt which has been cast on account
of the pronouncements of the High Courts.

Then, as it is a question of common
knowledge, section 4 of the Act provides
for the appointment of a commissioner to
complete the survey of the Wakf properties
situated in a particular State. Under section
5 of the Act the report of the Commissioner,
after completion of the survey, is to be
submitted to the State which on its part
would trapsfer it to the Board for
publication.

In several States, it would not have been
possible to publish the entire list at a time
and sometimes it is also physically impos-
sible. If it is taken that the entire report
would be published at a time, lot of work
will suffer. Therefor, by this amendment,
it is provided that, gradually, in instalments
also, such reports may be published and
these would be deemed to have been publish-
ed as per Section 5 of the Act The ques-
tion was also discussed by one of the High
Courts and some doubt was  expressed
whether the report of the Commissioner,
after completion of the survey, if published
in instalments, would be a valid report under
Section 5 of the Act. In order to overzome
these defects this amending BIIl with these
two amendments has been brought forward
which is a very simple Bill,

With these words | move.

MR. SPEAKER : Motion moved :

“That the Bill further to amend the
Wakf Act, 1954, as passed by Rajya
Sabha, be taken into consideratjon.”

SHRI J. MOHAMED IMAM (Chitra-
durga) : Mr. Speaker, Sir, I bave no serious
objection to the passage of this Bill. But I
cennot countenance or approve of this piece-
mea! legislation amending the Wakl Act of
1954,
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[Shri J. Mohamed Imam]

It may be remembered that the Minister
brought in two amendments during the last
two years., lLast time, when he tried to
effect an amendment, 1 suggested 0 him
that it was desirable to bring in a compre-
hensive legislation since the Wakf Act, 1954
bad created many problems. The hon.
Minister promised to bring in a comprehen-
sive legislation very soon. But it has not
yet come up before this House.

Again, the bon, Minister has brought
forward this small piece of legislation in the
form of an amending Bill to regularise some
defects. The Wakfs in the country were
in a very sad state of affairs and in order to
rectify it the Wakl Act was passed in 1954,
that is, 15 years ago. This Act was passed
with a view to consolidate all the existing
Wak(s and make them to serve the purpose
for which they are intended, It isalso a
fact that many of these Wakfs were used by
private persons and mufawalis for their own
gains and they did not confer any substantial
benefit on the public for whom they were
dedicated. This Act was passed in 1954 and
it was expected that it would remove many
ills which existed in the administration of
the Wakfs. But it has not served the purpose
for which it was intended.

In the first place, the Act is not opera-
tive throughout the country. This Actis
not coforced in the States of Maharashtra
and Gujarat. The States of West Beogal,
Uttar Pradesh, Bihar and Jammu and
Kashmir have their own Wakf Acts, They
have their own system to regulale the wakfs,
They do not come under the operation of
the Central Wakfs Act. It is in operation
in otber States The Act itsell creates three
bodies for the administration of the wakfs,
The first one is the Central Wakf Council of
which the Central Minister is the Chairman.
The second body is the State Wakfs Board
and the third body is the District Wakfs
Committee. The Central Wakfs Council,
in spite of its bigness, | must point out, is
practically a powerless body, It consists of
20 members who come here from all parts
of the country and the Central Minister is
the Chairman, Still it has absolutely no
power. It cannot control the State Boards.
It cannot give instructions to them. Ttis
purely an advisory body, a defunct body
and 1 must say, almost a helpless and power-

leas body.
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Now, Sir, the State Boards are vested
with the full control, administration and
maintenance of the wakfs that are in exist-
ence in their respective States, They are
supposed to be responsible for their proper
functioning and working. But these Waks
Boards in the States have their own limita-
tions. They are functioning under great
handicaps  When they were constituted, in
the first instance, they had no finances of
their own. They had not even the money
to pay the TA and DA of the members who
constituted the Wakf Boards. They had to
boirow or beg from their respective Govern.
ments.

Secondly, Sir, whatever work had to be
done by the Wakl Boards had io be done
with the co-operation and assistance of their
respective local Governments. For example,
it was an important task of the Wakf Boards
to survey all the wakfs and to register them.
It was cxpected that as soon as the survey of
these wakfs is finished, then the Wakf Boards
would get a sukstantial income for mainten-
ance of their office and establishment. Burt,
till now though 15 years have elapsed, the
survey work has not been completed. The
registration work has not been completed
and even among those wakfs which have
been the subject of survey, many of them
are subject of litigation. So much so, 1 may
say that the entire administration in the
States, 80 far as the wakfs are concerned, is
in a confused state of affairs,

Again, the Wakfs Boards looks forward
to their respective District Committees to
help them ip the local assessment and in
the local collection of the fees., But, here,
I think—] have got some experience—the
District Commitlees are not given even a
single paisa for the maintenance of their
office. There is supposed to be a District
Committee. Members come there for the
first two meetings with great enthusiasm to
pasticipate, but when they find that they have
to attend these meetings at their own cost
and when the Secretary and the local Chair-
man of the Committee find that they have
no money to spend on  the contingency,
charges these Wakl Committee have " practi-
cally become defunct. At least that is the
experience I have gained in the State of
Mysore. 1 do not know what the experience
of the Minister is.
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So, the whole question is thls. This
Wakf Board and others under the present
Act are not functioning properly and they
are in a confused state of affairs. I would
point out that many Muravalies try to escape
from the operation of this Act. They do
not want to come under the operation of
the Wakf Act. In the first place all the
Mutavallies in a State must contribute in
proportion to their income for the cost of
the survey and registration. The cost
of the survey and registration may be
enormous because it had to be done by the
Commissioner, the Assistant Commissioner
and various other officers who go round and
collect the statistics of the surveys aod the
entire cost according to the Act is to be
borne by the assessees and by the muraval.
lies, Again, they are expected to contribute
6% of their gross income ; in all, they have
to pay more than 10 to 12 per cent of their
gross income. It cannot be assessed so much
so the Mutavallies are put to a great liability
and that is why many of them would try to
wriggle out of the operation of this Act. So,
this Wakl Act has created more problems,
has done more harm than good.

Sir, I understand that a Commiltee was
set up by the Minister himself to go into the
operation of this Act, to go into the various
defects that are existing and that amending
committee consisted of many jurists, many
learned people. | was told, that Commitlee
has submitted a comprehensive report so
that on the basis of that Committee’s report,
a comprehensive legislation of the Wakf Act
may be undertaken so that it may serve
better purpose. But, I cannot understand
why this report has not been taken note of
by the Minister. That Committee contem-
plates the creation of a Wakfl Finance
Corporation to help the Wakf and for its
benefit. But that Committee’s report is
seelved and Governments do not seem to
have taken any heed. If the Financial
Corporation is set up, that will greatly help
these Wakfs and that will greatly facilitate
the functioning of the Wakf Boards and
they will serve the people very well.

There is another thing which I wish to
bring to the notice of Gowvernment. [ am
sorry the Minister, actually the Chairman of
the Central Wak{ Council, is not present
bere I know Mr. M. Yunus Saleem is doing
his best ; but after all it is Shri Fakruddin
Ali Abmed who is responsible directly. He
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is the Chairman of the Central Wakf
Council, but I find for every legislation he is
absent and the Wakfs have suffered, their
administration has suffered, because the
Government is indifferent. The Minister is
indifferent ; the State Governments are
indifferent and actually, Sir, all this has
created lot of problems and litigation. And,
I hope, the Minister will take note of it and
try to remedy all these defects by bringing
in a comprehensive legislation. Thank you.

SHRI MOHSIN (Dharwar South) : Mr.
Speaker, Sir, 1 rise to support the Wakfl
(Amendment) Bill, 1969, brought forward
in this House by the Deputy law Minister.

Sir, it is a simple Bill, The main part of
this Bill is this. They are amending Section
3 of the former Act. In that Act, annual
income formerly meant the total income
minus the taxes. But now it is supported
to exclude the donations also. The net
annual income was strangely defined in the
former Act: in the other words, ‘net
income' means gross income, minus taxes,
This was the definition that created so many
Wakf properties pay heavily towards the
Wakf Fund. That came to 6%, out of which
1%, goes to the Central Wakl Council,
Wakf properties have to pay this contri-
bution out of their gross income. But there
are so many small Wakf properties whose
income would be wvery small like 1000 or
2.000 Even they cannot stand on their
own feet.

They cannot meet their expenditure.
Some mosques have an annual income of
Rs. 1,000. They have to pay for their
muezzin and other necessary services. But
they are also not exempted from the pay-
ment of conuibution to this Wakl Fund
which is about 6 per cent: Many such insti-
tutions have to borrow to pay to the Wakf
Fund. 1 cannot understand the intention
of Government in charging contributions
from such small institutions which are unable
to pay their way. If the intention is to see
that these Wak{ are better administered,
they should not be taxed. At present, only
an income of less than Rs. 100 annually
is exempt.  This is too small a figure. The
exemption limit should be raised to at least
Rs. 5,000.

T am in full agreement with the remarks
made by Shri Imam about the administration
of the wakfs. Maoy of these are not being
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properly administered. This is for want of
funds. The Central Wakf Council is there
but has no connection with the State Wakf
Boards. It has no control over them. Only
supersession c¢an be made by the State
Government. The Central Wakf Council
sitting in Delhi has absolutely no powers to
exercise over the State Wakf Boards. Neither
can they appoint them, nor can thev remove
them, nor can they assist them. Only they
charge one per cent from them for the wakf
fund. What is the use of this? Out of ¢
per ¢cent, one per cant is collected by the
Central Wakf Council The result is that
State Wakf Boards are left to the mercy of
the State Governments. The State Govern-
ments do not come forth to assist these
wak( boards financially. Many of the boards
have no sufficient funds, nor sufficient staff
for proper administration. Shri Imam has
said that they cannot even pay the TA and
DA of those who come to attend the meet-
ings 7 In the circumstances, how can we
have better control or better administration
of these boards. Many persons connected
with these institutions feels that the former
administrative  arrangemenls  before the
Centraly Council came into being were better.
So there should be provision to see that
sufficient finances are made available to the
State Wakl Boards.

So far as trusts and Hindu religious
endowments are concerned, government
officials are there. They are paid by Govern-
ment. I do not see why an exception should
be made in the case of Muslim Wakfs. Why
should they have to meet the expenditure of
the survey officials and also the expenses of
the board meetings and stalT 7 As a matter
of .act, many of the State Boards are faced
with this difficulty. The result is that most
of them are now superseded. They are
directly under the control of government
officials. Many are on the way to super-
session.

As regards the Mysore, whatever obser-
vations made by Shri lmam are correct.

SHRI K. LAKKAPPA (Tumkur) :
he has suppressed all the facts.

No,

17.00 hrs.

SHRI MOHSIN : 1 am saying that Shri
Imam said they are upable to meet their
expenditure.
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It would be no wonder if the Wakf
Board office is closed in a short time for
want of funds. So, in effect, whatever may
have been the intention of the law makers,
they have done good neither for the adminis-
tration of the Wakfs nor for the proper
utilisation of the funds. Five per cent is
collected. What is the use 7 Many of the
Mutavallis of the Wakfs are complaining
that the money collected is not made proper
use of. If the funds are used only for meet-
ing the expenditure of the members and
staff on T A. and D. A., what is the use of
Boards at all? There should be some
proper use made of such funds for example
by helping educatlonal institutions, by giving
cducation to poor boys and even by helping
widows, but none of these things is under-
taken by any of the Wak{ Boards. Hence,
the very purpose or the iotention of the
Wikl Act is defeated by the present atmos-
phere.

In many of the States, the survey has
not taken place. In some States only some
parts has been surveyed. So, there is this
anomaly that in some paris of the State,
the law is applicable, and in some parts it
is not applicable. There should be unifor-
mity of law throughout the country. It
should spply everywhere  In some Siates,
they have their own law, for instance in
Bengal and Bombay, and there the Muslim
Wak( Act is not applicable.

Section 27 of this Act bas been the
cause of many disputes are regards Wakf
properties.  Section 27 was substituted in
1964 and it says that the Board may itselfl
collect information regarding any property
which it has rea-on to believe to be Wakfl
property and if any question arises whether
it is Wakf property or not it shall refer the
question to the Civil Court of competent
jurisdiction. So, almost in every disputes
the contention has becn taken that it is not
Wakf property at all. So, the Board cannot
decide this matter. Ewvery matter goes 1o the
Civil Court and then there is the Appellate
Court, the High Court and the Supreme
Court, with the result that it takes one or
two years, and the purpose of the law is
defeated. It has been subject to many inter-
pretations and therefore thi: Section should
be made more clear and the ambiguity
should be cleared.
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Regardiog the other provisions of this
Bill, T have no remark to make and I
welcome and support this measure fully.
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19 g7 & fam o & srgAr @ St aw
F gF A ) A% | § agi 9T AATE
g FT @I ) AT AHFA o Aowgw &
3¥zrT @Y & gqrad sgrar g Famw H
g AT zaedf 8 1 & wowY T @
awe) A7 § afew ot stda aar o
# gfoxaq Agas vi9T T 06 TEER
faqrd) 2 1 & g & ferg gheaw gfedt
%1 wrad @ § 1 oy & sk afog wgar
qiger g frag & & N § e
o) Wt gr wfgq ey ipi
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[N frx qr2ran )
@ WG e A & q9s &1 Fw O
¥ 99 | w0y 7z wrgaArfrdr grEr AW
w9 T FT A% a1 wAE T T oW
753 § 9TFIT garfed w19 ) wE0AA
¢ fis afigy, afess, #d & weaar oo
qEHE a1 20 7z gaafemai & mifaa
%< fea fag gF17 Srag® ¥ FT Ar
Wiagam AN A vz w g afes
afI-a® FF 1w At T &, /YA
argg d &&, 2o a A 9 a & wzar
Figar § fw =@ 2.0 &1 gagesr i [
gifga & fear, sige1z ar ay 1 fEa
1 amA oF F5 20 zafad & @aar
argar g f& wsaiw e dtw wiE ae
fam =y, z9 39 %1 gada &30 @i fw
ag qfas ®1w & 4

€ weat & arg § ¢ fasw &1 Aw-
g9 ®7A1 § AT gedlg wvar g fr faecdh
fafret @1ge 3¢ AT RN HE 3T
e oF et fam AArzy qife 3 S
& =31 ® fasra fox a% o7 geere-
ATAT I 97 TFA W@ |

ot were T T (yENiE) ¢ WA
Ygda anza, ¥ e f@w & qriz s
grfamwm s e ¥ R ¥ 39
gfexs &1 A ow kA w5 oaray
vl ¥ art ¥ 07 74Y gy fear | afea
& 37 & A wrear § e giemm
el w1 g geafas @ arfweasn
¥ e asnw gor, fea w1 awg & gar,
feq ¥ 39 %Y %aA frgr, o9 ¥ & =g
g A wiEnr . wfEw FEEw F @@
gt WYwTE A1 grea araT @ ad O
g 8 OYE F W AR & Qo
A grardt wrg [rE ®) g § g
wwr wr¥ IT &7 Wi WA WrAr «¥@ A7,
frdy ¥ et & wfwe xaran, fedt &
qegrer oot | & wwpe ¥ qafed R
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tar fem | z@ 737 Fedifens Azd A
gq ¥ faraaidy dY 1 Bezd madwaz WY
ATH ¥ G4 sagt Nladf 1 fawwa waarn
? ag AY&1% o fewrgs @vH &6 #
3T adl F, *F+RfEad mgw § woAr
Flagz aaa §ifgml & #NAE Fr
faeslt &1 @Y & &ifwe, & 39 & aF
i fae B omropedt o @ omw o oas
a7, mraz go, AP fag v oavwr w11
FA1 8, AIFIT A [T 4aFT gar g,
RIFIT & 1% -AF) T Ig 97 w7 F2AT
7 faar 35 % f37 wd omam 7
armrgt Wit HTd A1 FE ALAT AT 0
seeifeqa 7 fag avz 3 w0 F1 gearg
fear, 9t s7ar 39 4 wYE & gfam
frar @Yt 37 a7 @af fz o 77 faa a+3
& w97 1 ®1f ®raEr A o1 ag@t eqr
ag &ifaq vaag a4 4 ) fags g
w1 gaat feemr 2 frgrara a e 39 &
QY Y A ¥ ogmifas F #iwa gq
¥ &6l egw AV wEAFT WY gafe
o W@ & AfFa gfesm Yot w1 1g
FgY T F®r IO fx q=y wz‘lf‘x;ﬁ
%t garga g€ W)Y 39§ oAz g7 awas
®Y 99! 733 A7) o) fom amz 7 29
A3 AL KT 9 | K AF wvA WgAr 3
f& di<nwg WAGSAT AwA . azd i
A § afezr § o {28 Y gfess
aarfagroarar, 4 0 98 & 1, 39 &
forg 33 &Y oot a5 w1 fr 93 @y
¥\ & oF 7Y g\ afeaq qa1 avar g
faa s afrz A a8 afesa 2 a8,
afew ga Aras aar frar 2 PR 35 v
WA, §9 T@¥ & qwondf a9 A
TS |

& WYgAT ¥ a7 A @ 9w § wwe-
et ' qATAT gOT @ ) AAral W) Ay
ot 3 39 & qrarx firgr
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atea grem § & agAA & AvEl
Arerg #§ gaswE &w7 £ S wfeds
¥ 9w o &) A4 fRar oar v E
ggamAl #1 agd N aga A gWwA
a# 21 fasgrdia 7 afesz 1 favar
ngr 2, afgeag & uw and fax@ )
W fan fear nar & @ avg @ v
TGA ZAr 2 R 0F @ UG 7 ST
ar fzar war 1 ga anwd § fr
fog-fee ave @13 2 3z ga g¥ faaiw,
7o M@ ¢ f& @ featsr g3 G0

o1t FiFE T A T 51 s fr
aga7 gIFe @ gafag Maw a1 [
w7 & ) v 39 7)Y T & mrar Ay
s Tfza

WES WY : ;1T AT I AZ AT
Fz ¢ 8 & mg & gugdz & g9 A
F19 IW 9T A FAT g ¥7 Afad |

s} waE M T AT F G EAN
anfed f& oo & 70 =i fagm weat &
olwIE 1 =AY XY FTIA ISAT R
ortoeq ®) 9T Ak § ) T8t 9T 6 KT
SETARIT 2 | gA7 73 GHAATA WA A(G
¥ aE"I' Al 7 @ 7 nadAnz § A FHryar
BT |

weas wpYen - Wt AF Fr3 oAnd
&Y | ©UTq 1 &1 gREHT B IF 97 W
1 WY Fzar #1 g agd wg A7y F7fF
g9 % fan fad o g% &1 zrew fzar oo
a1 5Y7 g9 &eq g1 AT VRN R

st wam ot @ & @7 Wy
"I FT GAF w747 § AV YT AE F)

e @ # 04 Fgar wrzan § fwoaan-

#z @z w4 Fwur Wr G8 fadaf
O¥IHY TH &1 UHBAGA fyar @ SEY a1g
% gafan aa% &1 gaewa @ A @
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¥ 3 w7 s &Y YT 3@ & aArE FAY
73 fam # g7 7@y £t g Ty
WYFIF & TINH FT 1 ag wgf 9Q T
gTqEH) T4 AT A TR | WL AAT AT
21 39 Daz %) &A1 A1 SFAN P | gAT
gl aamrgar G5 2 138 &1 3@ aAg
g agwr s & aywg s oA fga @t
AT zE F ) fea @ e fggeam &
arste Gara § g2z faa AT S fas-
ag & ag g7 A g9 gafew ardm
Y et At 8 frarar ar w@r g
ara # art gafan gaar @ = A
F-agU FTTY 2, I THA W fya
W R Fa @ FA OZ FIGA A K
f& ot £ zqar arm & ag feeg wreal
& fag @ &9 g1 Wlv 35 waA & fay
a¥ @ 2% fow 9 ggmw o) fed
FAfga A ar @12 sa® dady F
FAgIEY gl

Hpdenme e vt e gAY
BoLiy bR G Ly S S gy
FGLC o Sy e UG S
oS e e SIS
L oFdser S, 1o UG firid Iy
ESHPISGs) & oy 1 Frioad S bl b
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L AN e g—;‘(},{dwl-'o,f-ﬂr.ﬁ SV
g 0 (A T e g
2l e S c‘r_;/{-“ﬁ?ﬁfe,f- sl
Clanurly/? FE T Ve qylsol
BLL Ok 91 Ky Sl UT s &
Lud L g S GRS S Mo el
- ko

MR. SPEAKER : 1 have not received
any name. Members who have sent their
names, | am calling them.

&t gamw dwgm (g7 faeed) ¢
weqH HEEq, w3 % T fANaF F
areg® g ¥ # #1¢ fado grafe w1 ama
A1 & | 977G §F wWAET 97 & WT &
W 987 %I sa1A gew asw wiwfqam,
1954 &Y ax &i=gar =rgar g frosT
T AT ¥F wIA F A3 Ta2 H gOIT
QT TAT 91, AIFI F AG § ag H&al-
g7 faar 7ar qr & a9 3z, 1954 &
MNefagi§ g7 M @EaA s f70 &
qu fas @rar snaar g7 gz fafaam
g fm 954 w1 wigA o avez & f-7
FATQT A1 97 qF 99 F) QR AE F
%, WIT I F T ¥ gl wrAdEd
AT 7 W19 w1 6YT /27 &1 eq19 fzArar
¢fs fem 37 @ F9% 1 JagE A
g% 3% fwar aar ¢, 39 A qaE w7
arwEaw  wraEr Israr agr § oW faw
#Fag & fav ag a7 mar a4r a1 3§ IW
w1 qU A wT FFar | K gAwar v
AY TEET FYT { T§ AVRAAT WIGA AGY
tw fon s ¥ g ofmdnr &
WAEHT § | I ST HE A% GEE
e H a9% w19 faet & 9 w1 fear &,
wg ¥8 €1 %7 590 ¢ f6 fo9 away &
fod ¥ qarf af @Y ag WFEE qu A&
gur B | gaAEE) ALz N wuT 6
W g, o0 IV &T afeema 9% 9@
§ oIt 23w w9 w1 fow wwex & fag
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a%F qAAT AT 91 TEAWIA AT @var
fael & a3% Y F A ¥ § wg wwar
g & @ s wqar g 92 frar?
"17 I3 F1 AG2T & 27 g @ 1€
* fr o171 ¥ 37 a9 9% WA AEY
FTEF § | gA A9 B @A ) AW
P |

¥ onwal g f& gz agr & wes-
e, gAEMEfes favasr ¥ 99w &
T3 13 AT @ Mfze, 9% any ¥
tq 7 faqr g f& sdiag-g9-33Aq foz
¥ |zeq @1 Q1% 9T as @7 Tifgg, ar
farar #vwa &1 migh asz gw & faar
air mifed o ug (afsx a7 @ fr wme
B OF 133z $E2g0T 41 19 EE A%
Rzea fayr aun f 97 a5 355 #0 3I9
A unud 4 fE&n d| 43 a7 a1 @
S ®IEIT] 409+ & wiaga 4 ra
2 agad agl Az Az a1 | g
AU AE FH AT AR AT 919 FT R
w Fwe ztea AT ¥ AW T FHE &
qeaTl w1 7Y avwidt sAfaay & faar s
381 ¢ | 98 A7 HIMT 097 § W
Maifaa 7 agaga amT P fs fed@r
A1TAZ HeQr F 01@T 47 TH WEIT &I
wlagiz fzar @io o & w1z g f& qaw
18 -raea g n avd wif:g 1 gEe-
Al #1 glzsi faszd ané aw M 39
1 mfwair forr s e & 9w &
sedrg a A T fan qrgfaat &1 nsq
7 917 AT (40 FTRIAEr AT FT A |
7l uiafagr ¥ A wFd | gzd oY
¥ nzg ¥ Ay Arf o ¥ § ) frew
Fazw Qg At ¥ gy wigw 2 f®
T WIN A Y @ *F <7 FT A&
art fzeslt 3 argT F &1 ¥ WE Frewedt
FgY ¥ § U "igw IO @ &
fafrezt & | & ta¥ ¥z §) % gEA
T8 1 agt & wrai d feawedt A W
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¢ qafre aws & AF 9T ay @ ge
g wraiafagi & @ 1 sTwT A Y
wisaad fzar ar fs Q@ a9% & 97
® 73 fad & aArar wrom, & owgar ¢
fi ag Sa®! qur HT

g amAly wzem ¥ wgr & fw
afeast &t wfer ar g aar fear maw
21 €8 97 9AFT QAU FIA7 qgY L.,

st wege wt are : aga wE fea g,
gg #¥ war g

ot greare aqw : #feT g g
¢\ fed) 3 oF Aagd) eqrT € gat AA-
g@ a1 gEwE ¥T, 7z g0 @)
afewrz wfzz 7gf aafr arfe?d, gegra adl
garar wfgd W 3 & &1 gfkr ar g
g1 wfewz a¥ | gm ared @z a°Y wiggwy
frar w7 afead qar & of §, g9y g
gzt @ar Zar «1fgg 1 qaew o fam-
arg 71 gfat fov s afewg qard 0f )
3§ ¥4r1A w1 wf2 & g %7 fear amAr
gifed | wraF Fom Y FAgfe 9
qraa uA ) aFAygfa g oY ofead
FT &t i &, ¥ eqra feege w1 afra w7
23 wfzg

aga & srgzig @TmifenY 7 w)-
feadl ®Y sqar 2 &7 &t 4Y | IT ArqME
¥ ai & awel ¥ geey v fed § & sfar
f& ags wlaal &1 w4z fagarar & ar
Fe2lfzgat & fA92 | 35EI7 4% eqAY &
faq s9ar aga £ fagr @ o gmy =y
qT AT WYT 9T # YW WIWIT O
gweR 99 @ 1 97 geIAl w1 weq far
wrar wnfgd

st wagE TR W : @ &9 ) iy
urs i Ha o §

ot greamw tuqm : Afeq wiv IR
fe gore evat ¥ arfenr % ity g §
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[t grzarE ]

@ aFuaw ¥ IAwr or mwrm gy fay &
o1z Wi & ArgErg IR A 2 A fram
T w7 O1q §, IFFr 7 FqT WgF Foft
fgmig wnrar ¢ 1 ®iT Feafeas @ fAg.
fedr | agr arfeears @ o @ g21% @ T
g % womr agw s % afay
qif&eard F1 AL 6T €991 3 WG 2 9@
gar a7z %fqa | w19 w97 %) fzg@ &
& afFa M AN gwaw 7 q@mE A
&% | 3 @\ arfeeqig § 51 agng @i
T 913 B, TR TnA AgH KT & IE
Ny A AR g adiAF s A nE 2 7
aYg |17 # 3T 9T FI&A KL ¢ AT IF
qT IETF WaA AFF qig &A1 fay g,
& "rd 37 91 gEIA AT 97 93 &,
wezifena A%y qma wT g & ag
T77 g1 Wfgo 1 avF7 @ A sy
% WX W9A WIGAI§T F HIAIT OF  aqy
fadtas A |

i go wo Wi (F1mua) : meas
wgigy, § @ faw 1 Az ®@ ¥ f=o
[ AT

& arq &Y arda w390 §F ag wa
w1t srem ¢ fF faa awaz & geawm
3 godt mimed 396 w6 @E
AETFY ®YA @ wa g1 S W
REET ¥ AraziE A% w1 4 < froeaw
aftw as wiw fsz wig, =fiwgi
wawrE (g oia, A FAad sy, aifs
adq as¥ 95 g% Al AN arelw &
W | AeATg wAF gara A v, afeq 9q
HMQIIET K rFAANTH §F  aF forw adw
¥ wyd Aweg & fao 9 wwig w7 @ §,
s fao ¥ gmag 11 1 F A Wge
gl &if gt gat Audl N ew WA F
iz wrar 2 f6 W A Aldow #
farzn ) @ agl < fzar o, a9
7% 1 Tkt &1 % w@ww A @
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qriar | S 3 iR qrae # e P ar
fafrezz gaar 2, ag woa fedt fagg
F1 ATHIAE $T a1 §—T9E a2 W GO
fs ag weq S 9T 35 F7, FOEF
A AT 1@ FT GUT QA g T S
I HLaeT Higr 2 1 a7 71§ qeq fod)
tafaszT ar Ia% ez & <1ET &, A7 3
AHIAZ g1 AgaT J1g IaF1 i+l A@AT
F gAAN FE K1 gw giEd gl
a1 q g1 ud femid 2 fF gel 97 aww
F F1gard F ggAat 3 AW oFT O P,
ot fzee &Y @est 97 Wi F AN
qad v w7 AR 9T qUq DT A

ad i IEwd § 2 R ogeA

gaeRmEi A g, 99 & adt--afesd Ll
19T g7Y stz gErE) ) aad 7 FT AW
A1 a1 feqr, farF wfwa afesdl 91 g
WA FIA - | B agEAMA |I¥ G F
8 g7 9z a4 aF @cH Ag g1y, FA AT
fr @) Faa=7 % adEk @/, WIWAF
wftd &, ga19E A Q9 WF | FAT T
amr wa fazgsl #1 ardlaz w9 @
fl7 IA%) WIA AwEz ¥ (A0 TEAWS
FE W

feeeft & a9% 1€ ) graa av AIFI-
fadr-q@w 1 g F1 &) qzr g w7 fxar
qar grEwa ag P fa @aw @® §F
QA T 9@ g, wlaz s fams,
ge et ®) MAAz fear war ) HgEA
il AriAfee @ 3Fal & wAAlgA 2R &
qiage W9 a% Nf A¥ K Afen 7@
g Ak ?

gagraardl ¥ ag g 2 s gr=lifs
IHF AT F U EAE &9A § W42
adig ¢, Afea grawm w=a o & fag
Tz ALAF O K A7 P fE wARgL WY
afevg o1 gw1q w@fwg lam 1 w7
& wiat a% fael) qefafrges & o
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1 299 wat A8 frar o mer & &
WA FE CIg aiG EIS 6T A dg & e
Fg F21 A¢F A1 FF97 | T YR I A
9z FT TE1 AISYT 290, § qg AT AW
fafrezz qrza & f+ #71 Fre@T AR
WA w1 oF ggz feaar adf 2 7 fee sar
FF2 2 FA QI QT F Iz F qqr
[Er 16 77 7:37 AFwra [ #777 (2) @

whole of India
Jammu and

“It extends to the
except  the State of
Kashmir."

Hazqgm aga g & a1 avq
w7 w13 w1 gadt 9% F1 g7l
&St 0 > fr fm wegsAr 3AM WA
faai:t nwazm ¥ fao ed=rq w7 7 qa1
gz G4% A1E F1 O T4 A0 A vk
g fra.t & 3w § 2977 M7 3.7 MG
Tm weg A1 & fAard) A5 & fau &y
A #1 7 K qgar qi:4r g Fr sredte w21
zg &1 7 wAIfzar a4y 7a&1 7g1 97 fF
Frsal7 ZAIT 76T &1 0F wgar feeqr g 7

dl g3 @id1 qxaY. Frar qFar @
A7 FF AL AT 71 gl ¥ @Ezwdr
£ 1 Jra 71 A% 40 F1q7 oAAr gy ?
ag gig) Far3 f29 95 @ A
wia®) 9% F30 garadz Far qdar
far At 3 23 madly ) ox &w TEa
B gys A1 AY Y 39 9Fa7 FY Aeq &7F
FTR F11 T w97 F Foowl mad
HIT T AFAT7 @912 F 37 agqr gq3
fregat ¥ a7 w1 $179 771 % F10 g1
artgana giar 2. 7 fx za miadfs £y a9@
F fAq 1 A7 & gedt 42179 § FF0 s P
F1 AgA wgAl gHEHzg 7 717 QA
(AT AGL & - gATL AT M7 A, W TA-
AT ¥ azg #raar g€ & oA AW
g8 &4 [&31 219, 9 TT * §a
AseAY #2 faan & grg & gegaardy
IR AT SN2 T3 3 gR Azt As
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aig gon & fe agi & aga & grew ot
9% 73 go & aga € gaArad o awf av
aN g€ ¢ g gEmwA  geafaal ¥
gEq@a FI& I30A1 & 1 gw fwt gwl A
g Fgid ! gA w9F AT ¥ g WW
#7349 fe 299 miw aw ar gg  fEar
Farwwasne s fadfenr g ?
wiT graad aga 40 8 g wfEyd ar
afexz @14 & & 1€ 3t g0 oy, wg
§&T A1AT W AAAT & A9 &1 AU
A% #a1 w0 faegia q2f frawn 97
w97 grq A 97 & fRo, g9d gra ¥ IA
gt & gu¥ ¢ faar AT q@d a1 w0y
feat =a &Y oF g2 fgr qm &Y qu
A T, UGT P AN F, «F  wwgr
1Er AR 2 AT E 1 @\ A &
s ¥aar 13 Wi g4y fag ag aed
¢ f& w7 zaw fs gu Gi2-giT giwizg
G, IF ®7 A §17F o1 7 @ @Iy
Y FegAr &A1 & YA YwE ;oA § Wi
ot wEAd @AY @ farand
aem At AT s 48 ¥ @ AeEZ
¥ reya w2 {5 fag avgg & fae Sm
7 qody srafeat, g3 araxrd gas )
& of | & mroaT agy gwg g 5w
R aYer far

MR. SPEAKER : Time allotted to this
Bill by the Business Advisory Committee has
been exhausted and more time has been
taken. Any way, there are two or three
more speakers and they may try to finish
their speeches in a very short time.

SHRI JYOTIRMOY BASU (Diamond
arbour) : [ want to say only one word.

MR. SPEAKER : Shri Mayavan.

®*SHRI MAYAVAN (Chidambaram) :
Mr. Speaker, Sir, to help Muslim Community
in our country, the Wakf (Amendment) Bill,
1969 has been introduced in this House.

*The origioal sp:sch was delivered in  Tamil.
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[Shri Mayavan]

On behalf of Dravida Munoetra Kazhagam,
I extend my support to this Bill.

The wakf Is a charitable trust, which is
there in our country for many long years.
Under the wakf, property is dedicated for
charitable purposes. Due to lack of adequate
supervision and control by the Government
the properties, lying scattered here and
there, are in a state of decay. They are
also being misused ; they are not used for
the purpose for which they were given in
trust.

MR. SPEAKER : Are you reading from
prepared speech ?

SHRI MAYAVAN : No. Sir. 1 hrve
jotted down some points. lao order to
prevent misuse of such trust properties and
also with the idea of consolidating the
scattered properties, this amznding Bill has
been introduced and it is under discussion
now.

In the definition of income of these
trusts, the expenditure in the maintenance
of the properties, and such other expenditure
like the payment of salaries to the employees
of these trusts have not been ftaken into
account. It is inherent that in the operation
of these trusts there would be some
expenditure and that should be taken into
account.

The objective of this amending Bill is to
have proper control and supervision of these
propertics. The expenditure to be incurred
by the organisation set up for this purpose
is to be paid by the wakf in proportion to
its income. The wak({is to pay six per cent
of the annual income of its property as
contribution.  According to me, this is
an objectionable provision. In fact, this rate
of contribution by the wakf has been
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increasing gradually. 1 do not deny that
there would be some expenditure for
conducting a survey or for exercising
supervision. But this rate, according to my
view, is disproportionately large so far as
small trusts are concerned. Many hon.
Members have pleaded for reduction in this
rate. Some hon, Member have also tabled
amendments for reducing this rate.

18.00 hrs.

As | was pointing out earlier, only land
revenue cess, rates and taxes payable to the
Gowernment or any local autnority have been
taken into account. No other expenditure
has been allowed. But, there are some items
of expenditure like payment of salaries to
the employees of the trusts and other
incidental expenses on illumination of
mosques, spreading of mats, maintenance of
structures etc. These items of expenditure
should also be taken into account in
computing the income. I request that the
Government should consider this aspect also.
In Tamil Nadu the wakfs have been running
many  educational institutions including
Colleges. Such kind of expenditure is also
incurred. If a wak[l having an annual income
of Rs. 1000 is to pay 6Y, as its confribution
towards the expenditure on supervision and
control, then it will not be in a position to
run such institutions or to engage itself in
any charitable activities. [ request that
this percentage should be reduced.

With these few words, 1 support the
Rill.

18.01 hrs.

The Lok Sabha then adjourned 1]l Eleven
o) the Clock on Tuesdav, November 25,
1969 Agrahayana 4, 1891 (Saka)
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